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3
LOR WABHA THE DEPUTY MINISTER IN THE
MINISTRY OF STRIAL DEVE-
e LOPMENT (SHRI d)u m:&an
MUKHERJEE to jte-
Wednesdoy, August 19, 10T8/Bhadra iU L L ¢ i} “M =

7, 1098 (Sakk) Mosin

The Lok Bobhe t Theten the
e met a! of
Clotk

(a) The prewent cepacity of ce-

[M=r, Srzanem in the Chair)
ORAL ANSWERS TO QUESTIONS

JSSUE OF LYCENCRS TO PHIVATK
PARTIES FOR PRODUCTION OF
CEMENT

+
*461. SHR! SHYAMNANDAN
MISHRA:

SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL

DEVELOPMENT AND SCENCE
AND TECHNOLOGY be pleased to
ate:

(a) whether it 1s a fact that de-
csion %0 grant licence for production
of 8 million tonnes of cement in the
private sector has been taken and
hicences Jor a capecily of € millics
tonnes have already been jssued;

{b) ¥ s0, the partias %0 wham the
beenees have been jssusd and their
sbares in the Jivences geparately;

(¢) what proportions of thg present
eapacity are being owned by these
parties; and

(4) whether the oases of thebe

Mesopeliy and~Rasicive rade
e
Practices and it so, thelr
comments?

ment industry 19 197.6 14kh tonney
white the demm@nd at the end of 1be
5th Plan 18 estimated at bout 280
Toxh tonmes calllng for en ingtaled
capacity of about 350 akh tomnes, on
the badis of 85 Der cent utilisation of
c@pacity, This would mean thet en
488itiona] cypacfty of about 139 lakh
tonhee will have fo be crested by the
end of 5th Pen. As a resmult of
virlos steps taken, it is expeeted
that a capacity of about 398 !lakh
tonnes will be put up in the Central
Public Sector by the Cemeat Carpo-
ratiop of India end about 30 lakh
tonnss in the State Sector by State
Industrial Development Corparations
etc. An additiogal cepacity of over
70 lakh tonnes is propased to be
created in the Private Sector to cope
with the anticipsted demand by the
end of 5th Plan Licences and Lettars
of Intent for a capacity of 82,1 lakh
tonnes have been issued to the private

parties,

(b) and (c). Position is stated in
Satements I end 11 laid on the Table
of the House. [Placed o Library, Swe
No. LT-B5%/78].

¢d) Clearance under WMRTP Act
wherever Decassary was cobtaad
None of themp vagpes Was, however
seferred 0 MR.T.P.

BERI SHYAMNANDAN MISHRA:
How meny of thege expanaind
schemes of big budinesg houses wete
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rejectad earlier by the Cabined—the
Goverument—on the plea that thia
indygtty was an easy one and thet
neéw entreprensure covld comps n? N
#0, what led to the change in the alti~
tude of the Government's liffing the
ban on the big houses?

SHRI PRANAB KUMAR MU-
EHERJEE: Sir, the names of the
companies mentioned io the Anbnexure
were the pending applications which
were rejected earlier by the Cabinat
Committee on Economic Coordina-
tion as it was thought that cement
was an easy industry in which the
private pector entrepreneurs other
than larger housts abould come in
this sector. But, 8ir, it was found
that during these years, the private
sector other than the larger houses
did not come up in this induatry
maeinly because of the reasons that it
ls a bighly camtal-intensive industry
with a long geatation period and with
a low rate of return. Because of
thesa reasons, the Goveroment Tre-
vised its decislon and applications
were cleared which were earlier

rejected.

SHR] SHYAMNANDAN MISHRA:
My question bas not been answered.
My question was: how many cages
were earller rejected by the Govern-
ment on the plea that thia was an
easy industry and that new entre-
preneura could come in. How many
of them are rejected earlier?

SHRI PRANAB KUMAR MU-
EHERJEE: 1 have already answered
that all of them were rejected.

SHRI SHYAMNANDAN MISHRA:
My second question ip this. Ia it not
a fact that with the lnvastlble re-
sources available to the private aector
being mirimal they would not be able
to find about Rs. 330 crores or »0
that would be required? Haa the
Ministry indicated the sources of
the Snances that would he available
to the private sector for implemant-
ing their pchemes?

AUGWST %, 1978

Orsl dbswey 4
SHE! PRANAB EUMAR MU-

EHERJEE: They will have aasistance
from the Snancial Mutims and
ﬂh-: which rendar Snancial

, ®mg of those
unin are luhltlnthlly expanding
their existing units, And it & nown
that cost of expansion per unit s
much less than the cost per unit in
new undectaking

SHRI SHYAMNANDAN MISHRA:
Are mnot the resources with the
private oector minimal and if g0 bow
are they going %o be made available?
1t only Ra 5 crores are available the
rest of about Rs. 380 crores or ao are
to be provided for by various finencial
institutions.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOQY (SHRI C.
SUBRAMANIAM): They have ap-
plied on the basis that they have
got ampie resourced, In many casea
they take assistance from the ex-
isting financial institutions also.
Letters of intent have been iesued. All
these things will be sorted out when
they come up with positive proposals.

MR SPEAKER: Shrl Jyotirmoy
Bosu—absent, It is very unusual
Sbr:1 R. S. Pandey

SHRI R S. PANDEY: With regard
to establishment of cement industries
and indigenous production, aince
Mr. Subramaniam is keen to intro-
duce joint venture may I know whe-
ther he has taken into consideration
the question of the scarcity of cement
in the country gg a whole and whether
it has gone into the black market?
In order to see that the scareity is
reduced and production comey up
more and more, are you going to
introduce the issue of licqaces to the
States, to the Public Sector untie etc.
in order to oses that production is
increased In the Fifth Flap s  idat
there is no bhlackmarket tn cemsat?
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PRANAR KUMAR MU-
m Letters of (xtent were
isuad to a manber of mate !ndmtﬁal
dsvelopment corparetims and they
themgalves in their turn may ebter
im0 aome joint sector with different
pirties. Various measures are being
taken to incyease the procuiction of
cement in the country. It s knowm
to the hon, Member that there are
varicus factors including the power
cut whicb have contributed to dec-
reased cement Production which was
beyond our eXpectations,

SHRI JAGANNATH RAO: He
has stated that MRTP Corrmission
goes into It; recently the Chairman
of MRTP Commmission stated that all
cases are not referred to them but
that the departfment itself disposew of
certalp cesey  If they are referred to
the Commimsdon, objective amsess-
ment could be made May 1 know
from him what are the cnteria for
referting them to the Commizsion’
What are the cases which the Depart-
ment iteelf decides?

SHRI ¢ SUBRAMANIAM: I would
requeat him to put a question to Com-
pany Affairs Minlstry who deal with
MRTP Commisaion.

SHRI INDRAJIT GUPTA: He said
this was an industry having low
returna In the cese of commodity
which is in short supply as i known
to everybody how Government is of
¢pinion that there are low returns in
this Industry when this very conmmo-
dity is in euch great demand through-
out the country and ig vital to the
entire nation? In respect of large
houses wbich have applied and which
have been given either letters of
intent or licences, how many have

Oral Answers 6

expyrion o5 it i more ecunomical
Firot preference is given to expan-
sion cases, Becond preferapce s
given to utilisation of alag, because
slag s golng waste now. The honm.
Member knows thet priced ave con-
trolled and if it is blackmarket, it
does not go either %o the company or
%o the coamumar but it {s the middle-
man who makes profits. Thia s
another source of generstion of black
money and that is why all these
questions have been celxred now 10
the Tarif Commission. That Com-
miselon is looking into it But,
now, the A.CC. which is sup-
posed to be the most efficlent, at the
present price level, are locing, I am
told, at the level of one lakh a day.

ToT Ttn # e ot wwew W
fexfa

+482 ot fow gwe wwlh : A
T Wt Tg and A 6T w3 fiy :

(%) wm Sz mw ¥ ToNiy
WHR AW O & I A7 W
=weqr ¥ fedfor & gue g k.

" (a) v &9 & frnt g
T ¥ ®R Wi TE o ffy @
qare £33 & Feare ¥ yfeq somem ¥
ot §8 arqw ofmd s W L e

(a) =fz &, &) €5 oW &
wx aw fwdn & fear omdmr?

wg dwrwo ¥ e Wl (< gew
wx ) : (%) At g, = oo

() o' (7). FqT kW qR
gfe aw T FTAFRTNT TGT STORRAT
¥ gure v ¥ fad siw quer

q T Ay GTEET arar -

¥ ot oy ewer
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§89 58 A argm wwn & yeken
Yoy fndn & fin PR fr?
o Siam

oft forw FoTC et ¢ WY, ot
o shNY g qRAr opn
oy m@mRarn® wy
W W ey & quTe v @ 96w
I g 7 TR o ¥ 3w
¢ ot Tmfa W ¥ T W e
fo & Aw B WY W W
ey ot ?

ot g W g . QA qeT e
¥ 3z & waR fx fonfiy quQ € 4
WA waga grasafas A 1 W
difam, o got N @item ge d (€9
AT TR T gY @ mfagds
¥ fasm 14 ok o W fagriagy
Qv N aa Hfed, w7 @R
a1 Bfe Tz ' ¥ T qewt %
WM W g1 9 famfaowa) # AR
W femfomy = § § g7 W )
o ©ft T® N T 97 IGK AR
¥ Nfod, 7 N oK Qew & G w
fams freardl ove A< o R 1| TEY
wiek giv & fim & s o fvia 9%
e #%d & 5 v W wwE @
feafr gar § ar aft

o) fow ewe wreft : T ITE
fad o o1% far aTwre ) wT Y

1 1T fara w1 egafa wrer & fom
ar ?

) g W W : qg g7 Fw
@ IR B€ INT 7 67 o g
¥ areT wgi g 2 fxar, ¥ aw
Nafi b gfoa & Fr fraoet

oft, 79 vt U9, e’ 0 Fag ¥

AYGUAT 20, 108
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;’lz‘;gwiggtmnms_i
A ! .m’w‘?mti**
wr vt A oY) EeRre
wrrwgx Fewbemmmedt ¥ ot guregwr
o ¥ et CEEA Y o
Enfefepe g 1 W &
71X 7Y wff § fe R, de owgty %
wt O rww aeft § 1 RO
e Rar o fir Wt P ¥ a1 gy
A o7 ogd fr grr i ag, oheewe
€ 8% o 9t ogd & e #ar quer )

oy faw gart ot : ge we
§ 7g qAar wwm § i foow et
FareqaY ¥ 7g <@ fw ofore o8 ¥
wman G sratwear & f6F oF
321 fagm T WlT IE AT A 8

gy R kg @t e
g et 9 ST sveew )Y A

oY Gow TAGA 37 FAE ¥ qEIT

e AR A N Y, eI

RUFIO AGFqEgAE |

SHRI BISWANATH ROY: In view
of the present gituation regarding the
law and order in UP. may I know
whether the recommendations of the
Police Commimion which submitted
fts report several years ago are under

consideration of Government for fm-
plementation?

MR. SPEAKER: That is an entirely
different matter. That la not srizing
out of this.

& e, mw’m-i'{#

ot & T™ ¥ 77 T W g & B
¥gi FRanfafar st WY TR A €
%3 € X7 TR IFA avraw feay

& walt off ¥ mwar g § v 0 Fave
gor 38 & fpRgd pAd & T

g i R@ § @ e qo

dar ¥ wron (e e 4 ?
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wobhl Wit % e e i
wydm g g ?

SHBI M, RAM GOPAL REDDY:
The hoh. 3Momber was casting o8-
perdods on Stri Eamelspat) Tripathi,
1 want to know from the hon, Min-
ister whether he bad cesigned afier
taking responddility on himself for the
revolt of the PAC or on sccoant of
bis impatency.

o) oo fegr®) o) : frar Y
MM EmeA R grat 8 &)
wrtdYy Tgh 6 v e O A
farrdt ot #Y

Wi, o dravi 4R : 3 FrERT
e § Fe oFT AT wwaTeh
at & vathd Ren fe oo 7l 7
o g qrxafmg faar fs 9o To dTo

fote & focizrd g o9 32
& ?

ot wfw . ot o e A
MWANE

(W€ o %t fear mar)

st v vem vl ;. qdt AT A
A & I AW gu IFew fw 3%
W #§ T o TvEn 7 qEe
goT & Tgfr e ¥ ave ¥y XAt
A & araen I g e WY WRw
R Ry AT X A, wT &
agufe e gur a@ ¥ TR, A0
o= v § af arg agad 7€ @ aw
wgt ?

oo e w1 are favie
R & B R o Wi aaw
@@t

o gou wm ;. QAN ¥ 0T
Ftared mff 8, e v e dwd
¥ atvd ot § ve¥ WA frew
16 I ¥ 13 wwey aF N wiey &
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e e 16 Y 15 wder AW
iidﬁiﬂtardl'm ‘*W‘(Q -

wd fsd 4 gso WL t@
¥ 553

WG sk af 1041 X TS
¢ 959

SHRI MADHURYYA HALDAR:
Tie hon., NMinister is advocating
Prezsident's rule in UP in order to
establish law and order there,
to which we do not agree. But there
has been repression of Harljans and
the movement of agricultural la-
bourers in UP, May I know to what
extent the agitation of agricultural
labourem for better emaliments and
the repregsion of Harljana has been

responsible for the law and order
situatfon in UP?
SHRI K. C PANT: I do not

exactly know; I do not have the
figures in respect of the two kinds
of agitations which the hon. Member
has referred {0. But, of late, except
for one case in the district of Jaun-
pur, there has been no other case
reporbed regarding atrocities on
Harijans. As far as I know, there
has beeny no agrarian unrest that baa

come to notice, at least to my know.
ledge.

Ingcentive to small unlie

+
*483. SHRI B. V. NAIK:

SHRI VIKRAM MAHAJAN:

Will the Oinister of INDUSTRIAL
DEVELOPMENT AND SCIENCE®
AND TECHNOLOGY be pleased to
state:

(a) the incentivas that are being
offered to the industrial unlts in the
aechor viz., sector with capifel invest-
ment below Rs. 1 lakh;

(b) the approximate number of
units in this sector; and

(c)! the outllnes of plao, it any,
prepared in thls behalf?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IN DUSTRIAL DEVEL-
ZIAUR . BERMAN
ANBARI): (a) Several incentives are
given for promotion of small acale
industries but no separate or addi-
tional incentives are‘ offered to
fndustrial units with capital invest-
ment below Ra. 1 lakh.

(b) The number of small scale
units with capital invastment legs
than Ra. 1 lakh will be Jmown only
on completion of a census which 1ia
being organised.

(c) No separate plana have been
drawn up in regard to amall acale
units with capital investment below
Rs, 1 lakh.

SHR1 B. V. NAIK: The hon.
Minister haa stated that no separate
plans have been drawn up. I would
like to bring to his kind notice a re-
port which has appeared in the
Tribune of May 20, 1873 which
reads:

“The Industrial Development
Ministry has decided to grant new
entrepreneurs in the small scale
industry capital cost upto a maxi-
muem of Rs 1.5 lakhs to enable
them to set up employment-orient-
ed industries, Mr. A L. Nanjappa
said the new scheme recently ap-
proved by the Ministry could be
taken advantage of by the new
entrepreneurs, particularly the
educated unemployed”.

This has been atated in the month of
May 1873. Since the Minister says
there is no separate plan, may 1
know what this new scheme men-
tioned by the Director of Small Scale
Industries is about?

SHRI1 ZIAUR REHMAN ANSARI:
As a matter of fact the concept of
tiny units, as a Third Sector, has
been incorporated in one of the re-
commendations of the Con'mittee for
drafting leglalation on small acale
industry, ie. the Bhatt Committee.
But thia is sti]] under Government's

AUGUST 39, 1873
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congideration and no decsion bhas
yet been taken.

SHRI B. V. NAIK: Obviocusly, the
Direlor bas stated eomething coo=
tradictory ta the diroctived of the
Minister. Bince there have been
varied proposels i regard to indus-
trially very vVety backward areas
which have not been classifisd aa
industrially very backward, will this
scheme, when it i{s formulated and
finalised, be made applicable to those
areas with high unemployment?
Will this be applied to those areas
which are industrially very very
backward but are considered indust-
rially backward only?

SHR1 ZIAUR RAHMAN ANSARI:
1 have already said that a decision as
to whether this concept of a new sec-
tor of tiny unit industries should be
accepted and auch a sector be created
has not yet been taken Of course,
after Government talle a decision in
this regard, the case of backward
areas will be taken into account.

SHR1 VIKRAM MAHAJAN: In
view of the fact that there is high
unemployment in the country' and
its rate is going up by 16 per cent
per annym while the population
growth rate is 15 per cent per annum.
what steps is the Ministry taking to
increase the rate of growth of small
industries and why it has not given
sufficient incentives so far to increase
the rate of growth?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): 1 am sure the

hon. member iz aware that as far as
the small scale sector is concerned,
the growth has been quite significant.
Aa a matter of fact it is at the rate
of 11 per cent per year. Therefore,
1 do not agree with the hon. member
that the growth la not adequate.
But of course, thia could be turther
accelerated. But tlie  question
here {s whether within the small
scale sector itself you will have a
sub-secior called tbe tiny sectar, It
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is with reference to thix that some
recomnendation haa besa made in

one of the reports. But genetrally it
is opposed by all State Governmenta;
we should concentrate on the entire
fmall gcale industry rather than
create another tiny sector within it.

ot g woum : § WAy A@-
o & AT g § e T O I 8
2 fir ot &2 v & v &) s
foq formr wod w7 &Y sttaqmawen § wg
wiemt & firaar 8, W' gwge Ty
Wt At @ aa & o3, ¥ wroT IR
sifagm g t?

o) Pt e o gt
ax uwdow & qow §, ag
m e ¢ fr a7 QY A
wafem § fr & g8 w otwdt
TR 3 & ar ¥ feww @R
¢ dfra feem v FOfag i 2
INAGER T BT R B FTHY
T KW E

st Wy e wfige : g Tt Sy
¥ TR v O gw R et
B2 B2 IUM g AT, T 2wy 7
A & fs gy T 7@ Satn § 7§ o7 62
TONT 5 X E 1 & A wgw § e
1 @R i@ s od; Aify Geife
tRATH ¢ 5 i S 7w o
TEHY A4 fagr AW I A5 ¥ T
% e gt £ @ ¥ fag &
L iR

&t fmmylgna e : I
T W §3 T s 4 | gEe x
CLR B D B S
q¢ S SFAR F JoWm @I )
™ wRfes W OE 94 m
IO ¥ W WM &m e
e S a=ry Ao wige 3w ¥ feg

BHADRA 7, 1805 (SAKA)
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o Afen Wk o W
i BB L SRR
rErI Sa ¥ Tmaw T
g3 oA &1 gaw § T|® A
R o & fe X T @
o ey ele § agi ™ @ o
fmad eI B 97wt
CIETN & G 70 & | TF § T
gremradiz W W R fear a
qE&m |

SHRI VASANT SATHE: In view
of the tremendous potentiality for
providing employment in the tiny
sector of industries, that 1is, cottage
industries where the meximum aelf-
employment is possible, such aa in
the handicraft or the hendloom sector
which the hon. Deputy Minister is
fully acquainted with, will the Gov-
ernment prepere a comprehenaive
plan at least in the €fth Ave year
plan so that this sector ia take: care
of independently and given the
wherewithal and protection in terms
of raw materials aa well as a guaran-
tee in marketing, and thus really pro-
vide large scale employmenty Will
such g plan be prepared?

SHRI C. SUBRAMANIAM: There
are three sectors: one medium and
large, the second is the small scale,
and the third one is the willage and
cottage industries The small scale
industries do not cover the village
and the cottage industries. There is
a separate section for that, which ia
covered by the Khadi and Village
Industries Commisslon’ and the rural
industries programme. All the stepa
which the hon, Member mentioned
would be taken care of.

SHRI VASANT SATHE: It is the
tiny sector; which other finy sector
you have in mind?

SHRI C. SUBRAMANIAM: It he
reads the queston, he will find that
the hon. Member who tabled the
question referred to the tiny eecton
that is, those Industries with capite
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AUGUSR 29, 183
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EMWBLIWM MR SREA You want a oam-
be sategoriasd the tiny poshenal; Mipister
'l‘l:‘:l the lmﬂ'; u:le sector. !h mng.wu., CQn ™

cotipge industrie» and the rural Indus- '

trisa arg scporate and they are baing
100ked after and all the encourage-
ment is being given to those ssciors.

DR, RANEN SEN: May I know
whether the hon. Minister is aware
of the fact that one of the diffculties
of this tiny sector of the small scale
induetres 15 the competition from hig
industries as a result of which quite
a large number of tiny sector indus-
tries in the small scale industries are
guing out of sxistence, ag for example,
the electric lamp and bulb industries
in West Bengal wherein 40,000 work-
ers are engeged. May 1 know, in
view of the fact that there is come-
petition from the big industries, whe-
ther any step has been taken to save
such industries from the stranglehold
of compeétition from the big Indus-
tries?

SHRI C SUBRAMANIAM: May 1
submit that this does not arise out
of this question? BPut I can infarm
the hon. Member that we have reserv-
ed 124 industries only for the small
scale sectar and the big industries
are not allowed to enter it, and we
are examining further Industries for
the purpose of being completely
reserved for the small scale sector.

DR. RANEN SEN: I have specially
megntioned the lamp-bulb industries.
He may be permitted to answer it.

MR, SPEAKER: This question was
not within the acope of this main
question and he still repiied to it.

DR. RANEN SEN- He can reply in
toto without suppressing any facts

MR. BPEAKER: What is meant by
in toto?

DR. RANEX SEN: It means in full;
I referved to the lamp-bulb industriss
in Wes: Rengal.

SHR] C. sSEDBAMANIAM: I have
olregdy ane@ered this questicn once
befove. This is undes the conaders.
tlon of the Government and a Com-
mittee A going into the matter,

Allegntions msde by All fndla Com-

federation of CGovermmint Oficery’

Amwiation agpst Gagrmgment far

thelr palicy of pEavariotize, SEEM-

sion of truth, misese of mam medis,
elc,

*434, SHRI BHAGIRATH BHAN-
WAR: Will the PRIME MINISTER
be pleased to state:

(a) whether Government have seen
the raports of the proceedings of the
All-India Confederation of Govers-
ment Officers’ Aassociation in which
an allegation has been made that the
Government’s|Administration’s  res-
ponse to the present grave crisis is
“prevarication, suppresslon of truth,
misuse of mass media ete.”; and

(b) if so, the reaction of the Gov-
ernment to these resolutions and al-
lepations of the ALC. of Government
Officers’, Association?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). Government
have seen a news-item in the Hindus-
tan Times, dated the 3nd July, 1978,
which contans some statements made
by the All India Confederation of
Central Government Officers’ Asso-
clations. According to this newa-
item, the Confederation is said to
have made some allegations of a very
general nature againat the adminigtra-
tive system without mentioning any
specific issue.

Atiention is also invited to the
reply given to Unstarred Question
No. 380" on the 28nd August, 1478
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o wnivew viwe : i 3 2 wrs-
FEMATTATR w1 T AW KR
W ez wer ot ey oy 3wt
ﬂwif“hﬁ!‘fﬁﬂﬂ-q-
qwe wwt wrfe figx aft dw &
o el e g, ..,

wvaw aiver: gy W 4 B

PROF. MADHU DANDAVATE: The
question is simple but the allegations

are very complex; you go through
them.

MR. SPEAKER; I woud gladly ac-
cept this advice if I were not sitting
in this Chair,

it wrfie WaT, [ AR IXA &
W< dv Feg § e 37 faams. srrdy
R WY b vt fawrts o Sefee
am§ A gu &) T faorw
sidnt 1 Y| Wiy g T
w.

www AP 3 oA wW g
R (ewwy) frdtaxg ¥ ot Wi
Fna & N |'/R |

st wg fwRa. WFT R

ovaw A Fo @fad amy |
g

wh o Fewra fael : wrdgww AW
oy sreerv v vt € 7w # € e oy

1098 (SAKA)
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wd ot vong fowd Witk O ww ) ar
ool o og | T Arn o @
wrwen N TAvEw § IE At ¥ quR
frwre arwrfeg ') of o 30 3 qdt
oY & faor TCHTRIT AW @RT o e
ot ft 8, st quT< A ¥ v
< fewrthear B, wi fvr i v oY
ot el @ g 7 & o SE ow g ac
w ferarr= =y g & 1w g &
N T gE §IrqrRm fasre Qo
v ¢ 1 ok Fvie quTr Ry @Y o

¥ a7 ¥ ¥ whw oY T, Qur T iy
g

L]

%l e e  fie ot Setvey
wfewr@ 3% § fory & Farmrs svharl ot
T &1 3% ¥ ey WY v gy
¢ s it afawrd & fewrs 0§
wriher ot € @ 7t ey TR o ey
v AR ST fw T
FETIET A Word § Few § AT o
felt or s R Tt qf <oy T & Afem
= ¢t Frdamy et ren ufawrts
¥ fawrs @ ¢ R AQ e At
L 4

«il writw e 37 07 qur o fe
sieefrwm o a¥ ¥ far 92 arge o

T AEIAT ; TG HY W T
qory AT § |

shag fevd: & g R aar g A
K
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o) wrdfieq hwe; sfodw i oholt
Ty g fea qut 0 v R femy
v § | T IEE WA gy W €Te
she sOq o fem &7 we o iy
7@t wa € Eh o g awar & s oy
Y T fag g | wie ey @
W TR IET § far s anfgg &
arar g § e & a9 aediangdE
¥ 9T farar T Y ey w3 ?

st TR fram foui: qwaT &
fafm N o, ¢ ot @R ¥
T Fee faax fa et
A § gk a@ doer § oan
¥ ) @ gl smgem 9T aw
& € g1 T A dmaw  fm =
o feram ot aray T 1 o Faty
a0 gfaiew # Y Io% Ak & araT
4% TO qa W ¥ fafrse SE= g0
qferdz # s 0% Hrad &, Te
faiy goTx § ok 7 $§ fady am
FAdduT ¥ Sfafafa e ¥ fred @
b e dRAFIWMI TR
farar Fawl s @7 € ) O A A
N sgtgeardamy
aQarsaefaa fear sr @
2 )

SHRI A. P. SHARMA: In their
resolution, it appears they have held
out a threat that according to them
a serious asituation ia developing in
the administration prior to the com-
mencement of the fifth plan and if
the situation is not analysed, there
would be fallure in the law and order
situation and things woonld become
very serions. May 1 know what is

AUGUST 39, 1973
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the specific reason for thale, Rolding
out such a threat?

SHRI RAM NIWAS MIRDHA: The
resclution, as I said, 1a of a very
general nature. It starta with a
general describtion of the pregent
situation, It says, there has been a
serious deterioration of law and order,
there is a growing sense of insecurity,
the public distribution system {s in
the danger of collapsing, ete. The
Government does not propose to take
any serious note of the threat or pos=
sible threat.

N GA aX I - A4 TgRT &
g g | 34 T § R oy sam
¥ T® a1y v T Ay o aAge
FTORT 7 W | WG IF TAd Ihw
w1 Fr § s § e ® W ag
Yo & § i Qi aTam S a9
I &R ag T o ve W
X AT TN W ¥ AT TUAFAT
ey, T4 Wi TAET Kt weTE
afera @ oA ) SR e w1t
we & | et wgYET 7 98w w1 I
® faar § 7 faar @ @) vl A
fer g | TR ¥ A Tforr womo
I AR F Ay R FRGATE R R E ?

s RE : G19 WY A @R
(A dedctak o S ECRESIE Cid- iy
am fear € o

o GERET W wH A1 ww
0w ?

ot gwm W FBAT : [H T
g sae sy, ..

ot T W ¥ ;v €, 1973
F A ¥, (vavedia)

T AAYTT : T2 TN Y ST T
wrr § !
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N gaw ; fpgem ohE
wT qxr X T g, vy qor€ 1973 W
o R, (Feram)

e Tgwe ;. O S § IEE
T GT (AR

Wt oW wR A REfEw W<
Wz @ g A%

@R WP 3% S I i g
oW 2 1w, WAAT aTEm qu
AR Z |

ot g wr i www L o8
LLEEC N E B CeT o L O
Farsht €12, 39§ 36 40 2 F qraedt
graffg Qo 3 7@ ¥ gEe gt
W g (cawgr) —sae geft, |NbE
wife W7 srem &1 qeavean qfves
gradmr | WA e wifaw oy
1% FAqer 2 fF wTEIT SRS AR
Fowm el w7 @ 2

WSH qgrE ;o wt qidt g
afia roAr A AIET | /@ 0
AR W gt | g 97N R gquwe
grut d?

i ow e et A e Y fe
adt feafy fafoe gt w€ § Fe ot
¥ay QAT GWET gy AV o
w7 XF qvT &1 3wk e

WS WERW : gty Seadiw
Qo oft = At gt f 1 PP
T I fm ar wr § 7
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! ¥ N @t D R g R
#3 qafaz g v ? q® I femmn
oy |

Qe WK : At Ry fEwy

Increase in Crimes in Delhi

*485. SART MADHU LIMAYE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Prime Minister has
recelved any communication from an
M. P. or MPs about the increase in
the crime waye in the Capital;

(b) 1f so, the main contents of the
communication;

{¢) whether the matter will be left
entirely to the Home Ministry, Delhi
Administration or will C.BI. and
other Intelligence Apgencies assistance
is being offered to complete Investi-
gation etc; and

(d) if not, what other steps are
contemplated in the nature of follow-
up action or for expediting investiga-
tion and prosecution?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) Yes, Sir.
Such a communication has been
received from a Member of Parlia~-
ment.

(b) The main contents of the com-
munication sre given in the state-
ment lald on the Table of the House.

(c) and (d). In most of these cases
investigation has been completed by
the Delhi Police and the cases filed
in court for trial Delhl Police have
also initlated effective steps for expe-
diting investigation of comphkints.
While in the cases referred to in the
communication the need for associa-
tion of central agency has not been
felt, when required and asked for by
Delhi Administration, necessa1y assia-
tance is made available by the C.B.L
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Sidtevaone

The mukk cotients of the conamual-
<ation sent by the Member of Parlin
ment are as follows: —

(1) A clioping from the Mimdus-
ten Himes, dated 2nd July,
1678, captioned ‘Pimp pumpa
et permits from 3

(1) A copy of a letter from ®hri
M. K. V. Venkata Ra&0 of
Calcutta in which Skl Ven-
kata Rao has given details of
the death of gprt. Jegannatha
Roo and wnjuries to Ehrd
Jeghuwitha Hao, biz néthew,
when they were robbed while
travelling in a three.wheeler
acooter rickshaw.

(iif) A copy of a letter, dated
10th  July, 1878, from a
veteran journalist in which
méntion bas been made of
widely publicised cacea of
the recent past.

(iv) A clipping of the Indian Ex-
press, dated 1lth July, 1978,
captioned ‘Ex-student leader
held for dacoity’.

st W e Tae # 9 O
ATOT AT X T3 @ § A AT OgEw
T, Y 7 ofr@m § | T
& 1 (e ) o X o Ay € |
7 on G T @ §, T Azafeat
s O 2. .. (aww) w fan
e T W @ T 2 (swwwm)
oW wEeE, W A § fr R e
0¥ @ o 9T 4T B Trar § ?

TSW I ;IR A ARy
PO MU TSN R FAL?

o) wq fomd : 0 o waTw Aelt
wgrg ¥ Pay T 47, 3@ A I AR

oy Areme otew % OF Wz oY
< fatrk of &) R v B ot -

AUGUST 25, 18

oNY Aoevy 24

et e YRz e @ o ot
fwo" | 30 o ¥ §U W WY ol
qagd afeat or g aw *F QT
¥ Wi 9 | 5y W 3 wo e xE
N atw o road § o v W oW v
w1 gfewen v sroiw Wer & R
win, arfe vur WX 66 ¥ i wiw aw
W §, o g il § e wy e
e gur 7 (vawwwy)

o o S AR ¥ ogr 0w
waifeR S 980 T QT g 3| &
T Hgg g 3 & 4 e g
qu aXed ez et o afRe ¥
o ¥, N nEE QO E e
wRa ST 9w ame o JRew
QR, 1956 | &f\wT I srerer ¥ g2 )
T0 & ax et qefifredua ooy
nfter & § | ¥ 77 ¥ I9 & faumw
=i Tfefed @ W1 etz qf
Foord & 78 & 1

oft st ag formd : fegRm avew
Y e & fam oY & fos fmy e
eIk R A o wwragR uie
T st wgre 39 w1 qfade a1 99 &
JIUW A & AT @ ?

st v o g9 ¢ & ¢F A9 9%
T Y widar F qg & 0 1w~
g o :

“whether his attention has been
drawn to an article published by
the Hindustas: Times dated Zhnd
July under the caption “Pimp

pumps out permits from VIPs” and,
it so, the reaction thereto,”

T I @ IFR 97 ;

“Yes, Sir, The newr-item refers
to a person who had been prcse-
cuted for an offefce under the Bups
pression of Immoral Traffic Act,
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198 asd wu acpided ABince
then, there bas been mo complaint
of [ege! activity aguinst him ac-
eording o the polled gecords. The
other allegations in the articie
could not be verified for want of
sulficignt detalls.”

fen T TF Qi & AR F A
e g e oxtvtn d s
frft fead 83 erdww & &Y dw
TR AT W T8 77 T g e fam
o arier i b1 e, w1 ke
fro to @ & (T W 1 T A
& 1 Far & T Baar 4, Faw & QR
T2 E} ¥ g @, 7 wrfee D
g fto gHe ¥¥ W AT WY
oeft Frere gwr € 1 @9 e §

“While the cases Wwere never
heard, the Pohce Officer concerned
retired recently withqut ever hav-
ing made the IPS grade”

w2 2 fr, IR arfres Ao fto @@
SHE T, A W SeNgE g, 1@
=f@ ofee § mr ok 33 % adw
LGl

oft g ol : T WA W) O SRTIRY
a2} ) 9, I ¥ F T Wi W
oy o a1 | Iw ¥ THA € dfew W
foars fwan a1 | 0% qeF 7 feeelt afir-
o) & €W 7 TF FEH 9T TARWTX
fomr a1 | 39 & faums ds wdO@
wt gE | Frx o ot T WG ¥ awAr
qAr | W X AIG AW W R A
0 T @ ar & O d Xk of
f& o ot Wt e W @R
waw § swd Wit aw & @ o WY
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W% ey oy, afeT e ow o WY
W Wl & o ¥ e ® opl ¥ W
W & T WY | AW W GG Ay &
farg wvar ¢ s @ ¥ —("wTE™)
fwagbgH yATWr O A §

MR.SPEFAKER: This has notbing to
do with it, (Interruptions).

SHR] X ©P. UNNTHRISHNAN:
What is this? (Interruptions).

MR. BSPEARER: This question was
raised in the House and it was dis-
posed of. You are raking it up again.
The Minister replied to your question.
Now you are going out of the way.
The Question was allowed in the
House and it was replied in the
House. (Interruptions).

Wty @ 73 WA @R,
aowy W aard. .. (¢rowe)

s aow W fire Ty fawd w
78 wma & & fedft W qum &
fea % yE /At FT AW A W, [
I tfr g gmanr .. .
(swevim)

ot ag fomd : [ 5 v welt &
qm &g 9@ W a1 |, . . (vevestw)
o TET, AT R Y K X an
VT AGTA WAT ) T« A i fewn §,
o% 3 adfee ¥, .. (Creew)

o) P WX o R RERY,
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Ry ek : oy e AT aifie
e am 2 fog ) 3 wam ¥ W&
mE).... (deeww). ...

MR, SPEAKER: Order, please,
WK §5 s § T8 & faaw @ ¥
fr 3 w7 q@ar. (favomim) ,

1 have not allowed that part. I have
said this a number of times. When
it came last time, I again explained
the position, There are certain pro-
<cedures which should be followed.
(Interruptions).

SHRI SAMAR GUHA: Mr. Shashi
Bhushan made an observation that

"Dfggr N & wem w2 wifa faw
@ vt

This should not go on record. My
submission to you is that this should
not go on record. This has absolutely
no relevance.

WS wgRw W § | WA
2 7 "m0 g #Y e w ofy frer
wWE wamraw d?

sl awe ag: 2o Ay ‘Fam ™
¥de o & ? ., (Sxewm) . L.
W 17 3 a7 Frzz v @ . .
(feveam). . .7 ag ¥ 798 =t
I wfows @ awm. | L (Faveww)

o TReT gy w59 fa
o Ffgar w wrenr 7 wify fasy
it Fmam 2 ?

oy ga< g .
If you allow, I have nothing to say.

But by that you will be creating a
bad precedent

AUGUST 2, 1078
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MR. SPEAKER: What is unparila-
mentary about it?

SHRI SAMAR GUHA:
relevant

It is not

MR SPEAKER: What is unparlia-
mentary about jt?

SHRI SAMAR GUHA: It was Ir-
relevant and unjustified on the part
of the honn Member to make that
observation. There was no relevance
whatsoever,

MR. SPEAKER: What sense do you
derive out of it? How is it unparlia-
mentary? On what basis?

SHRI SAMAR GUHA: Many names
in tuture will be dragged in here....
(Interruptions) Many of our leaders
in the country will be maligned here
in future. If you allow this, you will
be setting up a bad precedent......
(Interruptions).

SHRI A. P. SHARMA: Mr. Samar
Guha, why should you not control a
member of your Party from making
irrelevant and baseless allegations
here?. ... (Intervuptions}) You please
control Mr. Madhu Llimaye.

SHRI K C. PANT: Two questions
have been put. The first is about the
cese of a rape in the University cam-
pus. Now, the case js in the court
and is pending trial. The same per-
son was referred to in the context of
a dacoity case in the Delhi University
Cafetaria. There again, the Police
arrived on the spot, arrested the per-
sons involved and the case has been
registered,

With regard to the third case, he
mentioned, the cases are being prose-
cuted in a court of law for trespass-
ing into the Prime Minister’s house
and for recovery of confldential Gov-
ermment documents and It will be
very improper for any of us to sug-
gest that there should be any direc-
tive to the court....(Interruptions).

MR. SPEAKER: The case is already
sub judice,
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@ ny fomd : J7 gwr @ WY
R AR e o fr R &
o o qw &, | (vevaiw). ..
MR. SPEAKER: After this side, I
am going to that side

oft gy Tmm iy Tt G
AT ger o Ay fd o 3 ot s
fe Tt & w9 R, ..

SHRI SHYAMNANDAN MISHRA:
Ia that a question, Sir?

MR. SPEAKER:
wg 3 HAD f |

o ag fmd  wemw TEwE, @1
TT ® IEC FE 9T |

e AR s e Zar fag,
wre 0% fire Swfe

off 7y fomd  wEma WEYEE, WX
AV TH F LA I 2, 37 AW 2,
I8 & o g 1 Afew T ag T wEY
T O ¥ g oy far a2 7
... (¥aTenie)
MR SPEAKER:

AR T, ot e AT fag

) T ¥ fog  foeely @
must A afg §F WE AR fer R
®’ Iw Erefagr A g ¥
fewsit & wg, waT® wiC awOT F FEST
qroreT Wt T 0 R B A g
fewr wmrr 21 Ife 39 3 T@m-
WA TANT geet 3 FRE | K
F@ER ¥ I g g & faeenr &
A WY € WTART (Wt 37 A€} IW
¥ |y uwAfaw T W o9 g @ an
¢t o fem unifas s+ qw R
aWT FTOIL T6F N7 ¥ FTHIE I
e’

SHRI SHYAMNANDAN MISHRA:
1a this a questlon, Sir? The entire timne

BHADRA 7, 1895 (5AKA)
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12 exhausted like this while we are
trying hard to catch jcur eye

MR, SPEAKER' The bhon Membser
has asked a question I.etlim repiy.
&t 5qrR Aven Fass - o a0 g
2 7 FEX & #Fr qU7 fiF @ & wo e
¥ g & ? & o g9 i wan fafres
A WA R & @afrfeda v
¥ fafret Taeer & 7 ag & @@
gt ?
wa AR WY # W W=
&1 . (fzvam) W aft ®
Y gra & 7 Y iR e & Ay ?

Wt @m A fre  Fram agw

gRAMmaT g g ?

v A el @ A w
AT %7 TATC I &, FAC & 997 HT
Nd @ T A

ot 7g feed  famm EHOT &
o qaTe Q@A § T Y g8 A feaT
_MAI )

o W CEATR 8 wr
ama & g T 7R A 8, fame &
TR gy e e aks@m @

PR A wew o, fe=
AW FT T @, 99w cadfirs ey
& agr fr<Adw T § WX EHT EWT
T g TQAE & T oy g
o At s faot T
gRSt O g (wewm)

SHRI SAMAR GUHA: I rise on &
pomnt of order Can the hon Mimster
refer to a political party?

o wew fagrdy wradd ;@AW
faeelt & wvoe) o Iy & wiq ¥
g ¥ g o o &
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fw ¥ omp wan e ewitfes Tot Wi
farderd & ¢+ st T w2 ¥ B
fooly % swE 2§, W A oWy
§ 1 ¥R N v B2 § W Wy
qENE ¥ T ey §

(Interruptions)

MR. SPEAKER: 1 am going %o close
the Question Hour. The Question Hour
is over now. I am not golng to allow
any more questions.

SHRI SAMAR GUHA: Sir, 1 rise
one point of order...

SHRI SHYAMNANDAN MISHRA:
The Chair has wasteg our valuable
time. (Interruption). This haa been
done with a purpose. We have been
shut ouvt from asking supplementaries.

o T - R amitfew
1 ok 2 g T 2, faAam AT
T T A —

1 am not going to tolerate this ir-
responsible remark.

SHRI SHYAMNANDAN MISHRA:
It i{s unfortunate that the Chair.

MR. SPEAKER: Please sit
now.

Tg urRfas Frae O wft g A s
L4
SHRI SHYAMNANDAN MISHRA:

Supplementary from the opposition
has been prevented by the Chair.

down

MR SPEAKER. Yoy got double the
time. You are so ungrateful Thia
Member is not to cow down the Chair.

SHRI SEYAMNANDAN MISHRA:
Unjust beheviour of the Cheir,

AUGUET 38, W
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MR. SPEAXER: 1 #n) @t %o learn

behavicur from you. Please sit de®n,
«.. (Interruptions) All the time doing
like ihds.

Now, the Ehort Nttce Quedtion.

SHRI SAMAR GUHA: On a point
of order, Sir,

MR. SPEAKER: The Question Hour
iz over. There is no question...

SHR! DINEN BHATTACHARYYA:
Sir, the Speaker should be impeartial
and he should not entangle himaelf
in these things. If he himself Yecomes
a party, how can the House he con-
trolled? 1 would request you not to
get agitated.

MR. SPEAKER: I am not a super-
human 1 am aléc a man like ¥you.

BHRI SHYAMNAXNDAN MISHRA:
Parties are more important than in-
djviduals.

MR. SPEAXER: 1 am not here to
learn it from you.

SHRI SAMAR GUHA: On g point
of order, Sir ... (Interruptions).

SHRI A. P. SHARMA: No point
of order.

SHRI SAMAR GUHA: I am not
going, to hear these multi-Speakers.
There is only one Speaker for me and
I am golng to make my submission
on my point of order. .. (Interruptions)

SHRI A. P. SHARMA: Bow can
there be a point of order now? There

cannot he any point of order dunng
Question-Hour ... (Interruptions).

MR. SPEAKER: Please sit down.

SHRI VIKRAM MAHAJAN: 8ir,
the Question-HMour was already ower.

MR. SPEAKER: May I request you
% plesse allow me #0 listen t bis
point of ordee? (I'stovruptians).
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SHRI BHAGWAT JHA AZAD:
There is nothing before the House.
How can there be any point of order?

SHRI PILOO MODY:
all meénner of
on the Congress Benches,

There are

MR. SPEAKER: Your point of or-
der—on what?

SHRI VIKRAM MAHAJAN: On
what is he raising a point of order,
Sir?

MR. SPEAKER: Will you please
sit down? When I am asking him to
tell me his point of order, why are
you interrupting? (Interruptions).

SHRI A. P. SHARMA: You have
all along ruled that during Question-
Hour and before the Question-Hour
there can be no point of order.

«ft nrg frad - i F sy A
IR WIGF ATHA FHAL ATEAT &, T AN
Iq N gfad g 3@ vy dfAw
¥ 33X AN hARr A TN Wi GE @
e

MR. SPEAKER; Wilt you please sit

down or not? Mr. Lakkappa, please
sit down.

it this is an attempt to interrupt
and not to allow him to raise his point
of order, I will not allow.

SOME HON. MEMBERS: Accord-
ing to the Rules.

MR. SPEAKER: I have allowed
him, I may ask him on what matter
he ig raising the point of order. But

you are not allowing the proceedings
to go on.

Yes, Mr. Guha,
»t AOTAA WIWTNR  Wom AEed,
a3 & fraw & wqare 0% famr qarey

g W §, g e ot WA 3
€ i AT WF SrECHY /T JrAT

1762 LS..—8
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SHRI PILOO MODY: He is not a

Speaker-presumptive but on the Cong-

gress Benches.

o YA W AT q(9 37
$ fran & gqaTawY A s ava € 4
7w e 9% st amw g€ & g AW
qrowaffgar .. (Sea)

weay AYIRW T A1 @ W F1
areca Y ¥§t & 1 Car WE v
3 qig| ¥ 9727 T 3, feg 97 FT
% o1 fFaT FET |
(Interruption)

MR. SPEAKER: May I know on
what his point of order is.

SHRI SAMAR GUHA: My point of
order relates to the last question...

SHRI A. K. M. ISHAQUE: But the
Question Hour is over now.

MR. SPEAKER: Please let me lis-
ien to him,

SHRI SAMAR GUHA: As soon as
that question was put, I stood up...
(Interruptions).

MR. SPEAKER: Order, please. If
they do not like it, it js a different
matter; it is very easy for me, and
if they can pull on without the Spea-
ker, I am going to withdraw into my
Chamber. Otherwise, they must obey
the Chair. After all, this House must
go by certain procedures and by cer-
tain rules; if there is going to bhe
only the law or the rule of shoutiog,
then there is no help. The hon. Mem-
ber has drawn my attention to the fact
that he has a point of order, and 1
have allowed him. I am asking, him
on what matter he is raising his point
of order, but I find that hon. Mem-
bers do not allow me even to listen
to him. This is a very bad practice to
interrupt others like this. Now, Shri
Samar Guha. On what is he raising
his point or order?
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SHRI RAMAR GUHA: Q. No. 485
had been put and was being discussed.
I tried to draw your attention to one
remark made by the hon. Minister
in reply to the question that was rais-
ed by another hon. Member here. The
hon. Member had asked a question
about political partiss. The main ques-
tion categorically relates to increase
in crime wave in the capital. If there
is an agitation or a civil disobedience
movement or a non-co-operation
movement, that cannot be called a
crime; these movements have been
going on all over the country not only
now but for the last 25 years...

SHRI PILOO MODY: 80 years.

SHRI SAMAR GUHA: These move-
ments have never been described as
crime. These are not celled crnme.
When a question was put whether they
were due to the other political parties,
the hon. Minister said ‘Yes, therc
were certain movements and others’.
But how does he bring in these other
political parties when their move-
ments are in the nature of civil dis-
obedience movements, and in the na-
ture of non-co-operation movements,
ang bring them into the category of
crime that have been committed by
political parties? Do you consider that
such a question is relcvant? If Delhi
has become the capital of crimes in
India, under the umbrella of the Ccn-
tral Government, is it that the Op-
position leaders are to blame for this?
Would you permit such pernicious
questions to be asked casting blame
on all the Opposition parties? Is such
a8 Question permissible?

MR. SPEAKER: In the shouting
that goes on it ijs sometimes very
difficult to hear.

of! Wew fefTet aTMe @t ;g aw
# wuqf gf & aomewr o, B3 9 wiw
gt qQAifa® a9 § gz A W@ §
GETWE T FARET § AL 9T ;T T
we
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MR. SPEAKER: 1 am sorry in this
House the hon. Member bas been al-
ways asking questions about political
parties also.

SHRI SHYAMNANDAN MISHRA:
You have been permitting also. We
know that.

MR. SPEAKER: It is from the side
of the opposition that they have been
asking. They have been asking from
their side and have also been reflecting
on 1ndividuals and also on political
parties and groups.. ..

SHRI SHYAMNANDAN MISHRA:
It is not for the Chair to say that.

MR. SPEAKER: I am sorry. Not,
let the hon. Minister answer.

PROF. MADHU DANDAVATE: Let
him give the answer. But I would
like to know whether in independent
India, satyagraha and rapc are going
to be equated as crimes. For, that
is the definition that has been given
to crime by the hon. Minister.

SHRI K. C. PANT: I had not com=-
pleted my answer when | was inter-
rupted.

(Interruptions)

MR. SPEAKER: These interruptions
should stop. Otherwise, it will not go
on record. Reporters cannot hear
what is being said.

SHRI K. C. PANT: My partymen
only spoke when interruptions came, ..

SOME HON. MEMBERS: No, no.

SHRI K. C. PANT: Even now, in-
terruptions are coming from the Op-

position side. Why do they not listen
patiently?

SHRI PILOO MODY: We are mak-
ing interruptions and they make
noises.
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MR. SPEAKER: You only interrupt,
otherg make noise!

SHRI K. C. PANT: The only dif-
ference is that he makes a nowse
louder und, theiefore, it is interrup-
tion.

SHR] SHYAMNANDAN MISHRA:
Are these remarks in order?

MR. SPEAKER: Are his in order?

SHRI K. C. PANT: What I was
saying wag that Delhi is the head-
quarters of many political parties and
many agitations have taken place here.
At that stage, I was interrupted. I
certuinly dig vot say that pohtical
parties were indulging in criminal
activities. I was going to say that the
attention and energies of the police
are diverted to a large extent to deal
with this agitation. I have figures
here for some months which show
that therd are almost 12 agitations
a day in Deihi.

(Interruptions)

This certainly is a contributory fac-
tor (Interruptiomg) .

SHRI PILOO MODY: On a point of
information .

MR. SPEAKER: Please sit down.

SHRI PILOO MODY: I would re-
quest him to yield.

SOME HON. MEMBERS: No.

SHRI PILOO MODY: May I take
it that the Minister will not yield?

{Interruptions)

SHRI K. C. PANT: All this noise. .
(Interruptions)

SHRI PILOO MODY: Why don't
they sell fish outside? (Interruptioms)
Has hooliganism been brought here?
(Interruptions).

BHADRA 7, 1895 (SAKA)

Oral Answers 38

MR. SCEAKER: Are you properly
using your language?

SHRI PILOO MODY: Deliberately.
(Interruptions). 1 always use accurate
language to deacribe an accurate situa-
tion.

(Interruptions)

SHRI K. C. PANT: We believe in
mutual respect in order that the House
may transact its business properly.
But I must say that when there are
repeated aliegstions and repeated at-
tempts to involve the Prime Minister,
in season and out of season, whether
it is relevant or not, there will be
some reaction. ] would request my
hon. friends opposite to be guarded
in this matter. Where it is not re-
levant, there would be some reaction.

(Interruptions)

MR. SPEAKER: I am not going to
allow any debate on this.

SHRI SHYAMNANDAN MISHRA:
On a point of order.

SHRI PILOO MODY: The bon.
Minister in his reply to a question
smid that a great deal of the police
was diverted towards seeing that the
agitations and satyagrahas carried on
by the Opposition do not lead to vio-
lence. I feel that in all fairness when
he gaid...

SHRI C. M. STEPHEN: la a dis-
cussion taking place on this?

SHRI PILOO MODY: If he is to
give any figures, he should also give
figures of the policemen and security
people that are employed in the secu-
rity of the Prime Minister and the
other Ministers also.

MR. SPEAKER: No more please,
I am not going to allow any debate on
this. He raided a point of order. That
is all.
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fiwarmafay: @27 ¥ sTEeEnm
FARFAT IR |

@M agw A e §, wraw<
WYy 51 AW 99 IEd & ot W
fedt aradig fafmee & faqag gafar
e g @ Al & fg@mdw A
I @ @ 2 iy g @ oA
% fra® gr9 W@ qgufa A § avar
t? (swawm)

My precise question is thie. When
we raise any peoint of order, is any
hon’able Minister in order 0 make re-
marks which do not relate to the pount
of order, and is the Chair in order
in permitting that Mimster to make
remsarkg which are not relatable to the
point of order?

MR. SPEAKER: He raised the
point of order and I allowed hun to
make his statement.

SHR1 SHYAMNANDAN MISHRA:
Whether the Chair 1s in order, in
permitting a Minister to make remarks
which are not relatable to the point of
order. The Minister cannot go on mak-
ing homilies of all kinds.

MR. SPEAKER: The remarks were
related to the point of order; (Inter-
ruptions) I am not going to allow any
more time on this.

W) wg fewd : 7T TN WE
w87 § ) exaeny |

=t viwT s fay : wsos wgwa,
w17 ¥ ARANT 91y A N AT
Qo QAo fwdr &1 1 | & =gm
fe mam ma femdr w1 T
¥Ry AN N GR & e
ST W @ § At Ag ag fw
oY fraw w98 § 37 Pt oy T &

fedr g § gafan & qro & soregy &1
T e g exH I § fe agt
W FT 50 ¥ XA aAAIT AME
¥ wka Py

“Any member when called by the
Speaker may ask a supplementary
question for the purpose of further
elucidating any matter of fact re-
garding which an answer has been
Eim"

F8 ¥ w=Rtd |19 X I §64T 485

9 gAEt 987 ¥ At femr oir
¥ fefaeT € A & 3T fa

AT 7Y ¥ T T @1 fRaw wE4ar 349
%t Wi frar Jvgar g for & agn T
g

“A member shall maintain silence
when not speaking in the House”

I g S AT Gz @ aw &)
afgm= §, qanT #, oz fod B, fwt
WF A R FIE
T TFA FT AT A ) A T AT 7K
N TN R Faa RN @iz 7
2 gm ... (wawA) A TF ¥
TEAT§ AT A A S &Y e &Y L L
(swanw)

QW AQNW : T § g7 wfew
R | W A N A agy <few g e
NeargaagiT &)

o wy fermd : qere wERT, ®O
§AT9 §ZA FT SqEINT H AL A
AT AT GO 4 I Y wIrE & wre ¥
qr faa & Fivw edfieqr arm ¢

MR. SPEAKER: It iy over now.

The Question Hour is over. I am not
going to allow any more time on this.
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ot 7y fodr : AT AR AhRw
2dfzgE & A & 9t | v qigveR)
aaT fafam armearAt Fare a Ty 0. ..

(m)

MR. SPEAKER: If you are not
satisfied with the answers, you send
it under the relevant Direction; I
shall examine it. I am not going to
allow it when I have already declared
' thot the Question Hour is ever. You
may send it under the relevant direc-

tions. I am not going to give an
off-hand reply Mr. Bhegendra Jha.

oY wy ford : Wy 9F WA @
A s Do frr R fF. L.
(vraara) ag AW IJAfFD & T 2
o qETA ddY AR R @A &1L
( swwT™)

TR qwzlam not going
to prolong it.

WCE ATTH T aD B
T Al f5ww faw =1 A IO
W g ITR I

SHORT NCOTICE QUESTION

Usg of D.IR, against Hoardery
Black-marketeers

and

B8.N.Q. No. 4—SHRI BHOGENDRA
JHA: Will the Minister of HOME
AFFAIRS bc pleased to state:

(a) whether State Governments
have been directed to use D.ILR.
against hoarders and black-marketeers
and resort to de-hoarding and sale
at controlled ang fair prices; and

(b) if so, the action taken so far
in diferent States and particularly in
the States under the President’s Rule
and the Union Territories?

BHADRA 7, 1805 (SAKA)

Oral Answers n

THE MINISTER OF HOME AF-
FAIRS (SHRI] UMA SHANKAR DIK-
SHIT): (a) and (b), A statement ias
laid on the Table of the House.

Statement

In a communication dated 8th June
1973 to all the Chief Ministers of
States the Home Minister impressed
upon them the imperative need for
maintaing the smooth supply of es-
sential commodities. He had suggested,
amongst other things, that in serlous
cases of defiance of law or mala fide
intention recourse fo the relevant pro-
visions of the Maintenance of Internal
Security Act would also be equally
justified against black-marketeers,
hoarders and other anti-social ele-
ments. In a subsequent communica-
tion to the Chief Ministers on 10th
August the Home Minister further ad-
vised them that the present difficult
conditions created by high prices and
shortage of essential commodilies and
artificlal bottlenecks in their distribu-
tion warant recourse to rule 114 of the
DIR and a more liberal resort to the
powers available under the Mainte-
nance of Internal Security Act for
detaining persons whose activities are
found prejudiclal in this context.

2. Uptodate information regarding
action taken by the State Govern-
ments in pursuance of the Home
Minister's advice is being collected.
According to information already
available action taken by different
Stateg is as follows:

ASSAM

District Magtstrates have issued or-
ders under the DIR asking tradera to
display their stock returns and prire
lists, and submit periodical stock re-
turns to the District autborides.

HARYANA

The Haryana Prevention of Hoard-
ing Order, 1878, has been promulgated
under the D.IR. 175 persons have
been arrested and 142 cases registared.
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8 cases have 3o far ended in convie-
ion, 36,601.58 quintals of foodgrains,
1,274 bage of cement, 106 quintals of
sugar, 44 quintala of coal and 450
quintals of ghee have been seized.

MADHYA PRADESH

The Madhya Pradesh Commidities
Price Display Order, 1871, had been
promulgated under the D.I.R. The
Medhya Pradesh Essential Articles
(Bxbition of Piices and Prices Con-
trol) Order, 1973 has also now been
issued under the Essential Commidities
Act.

ANDHRA PRADESH

635 cases were booked under the
Essential Commodities Act and other
control orders.

MAHARASHIRA

Maharashtra Scheduled Articles
(Bombay Rationing Area) (Price Con-
trol) Order, 1873 has been promulgp-
ted on 16-8-73 under the D.I.R. 4
cages have been detected and are be-
ing investigated. During 1973, upto
15th July, 1281 black-marketeers and
477 hoarders were arrested and 753
persons have so far been convicted

MANIPUR

One person has so far been arrested
under the DIR,

ORISSA

Action has so far been taken under
the Essential Commodities Act and
other normal laws. 12 cases of hoard-
ing of foodgrains and 5 cases of hoard-
ing of vanaspati have been detected.

UTTAR PRADESH

The Uttar Pradesh Wheat (Require-
ment to Sell) Order, 1973 was pro-
mulgated under the D.I.R. on 3-8-
1873. So far 1,07,480 quintala of wheat
have been seized and 16 persons have
been arrested in 232 raids conducted.

AUGUST 38, 1978
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The Uttar Pradesh Essential Com-
modities (Price Display and Control
of Supply end Distributiony Order,
1971 had been issued under the D.1.R.
Durlag the period from 1-4-78 to 3i-
7-73, 1097 persons have been arrested.
944 cases have been detected and com.
modities selzed were walued at
Ra. 8,40.545,00. & persons were also
rested under the Essential Commodi-
modities Act.

RAJASTHAN

Action was taken under the Essen-
tial Commodfties Act and normal laws.
174 persons were arrested till the end
of June, 1973. 42 licences were can-
celled

Union Territories
CHANDIGARH

The Chandigarh Prevention of
Hoarding Order, 1872 wag issued un-
der the D I R.

DELHI

The Delhi Specified Articles (Price
Control) Order, 1871, was issued un-
der the D.I.LR and was amended on
22-8-73 Maximum retail ang whole
sale prices of 21 articles have been
prescribed. By mistake a wrong an-
nexure had been attached to it; it
may kindly be trealed us withdrawn.
If a separate question is put, the
information can be given.

it WWhE W o WAY ARy,
o awevey fean mar & w1 A wgRw
¥ faa q&fdy 7 31 AAwT ¥ avOw
& foar @ xt7 qxaew W & wrA A wEar
2 b wrere & ot wa % WTT T
FIA, REAG % LA AR e
qIX gAT FA & AATT FGATET H7A
7 Urdw frur & IF ORM & AT
w1 e ¥ fadn &, i aromdh
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¥ fadw &, 3 aw A foaa ¢ 34
% faers 7 7 ar WY FS Ry waiw
FE TR TR gawfale?

I8 A3 i wEernar gqfent g
f& warw w4y 3 FAgzm fRmw &
RITCTAIRS & wa ¥, mzifa
ALIZT 7 Tk MAT T3 AEA BM & A=
W wEIRy fem Ia B o R
Fear &fws 37 afag fev o7 Frar
ar-AgCh fadr 3o @A 7 fs garm-
WY T A | FAT A I T AT Ty
A fr wsaay dasda
aegfgey @ far & gawrald
AT NWE AN 7 F7 A% | AT g
AN SEETT ¥ ATALT T IHATA,
7 ArFT @A T AT FWT AN @A
g wrrma fegfy ag gr v frwrf
wt wfarr Fax #0 fofrzr ameay 2,
TT 47 F2 ¥ i q0ad qeare 0 34
T af e 71 g7 fria @ svam-Ra
TN ar arer W AT @ & sfx fgw
& AT 2 | At a1 gy farer #
qrez T A TR 2 R ma wi fag A
+ fr gver 1Y HT X 9w A A
F7-agane 71 wngz Fran § Fe Fam qvame
FRUR Tg AP AT %A frafa 7 &
AlidT TEA § £ ST RIE0T § 174
AN faeelt ¥ AYD wve forem & agT Ad
FRIY 7T IHLO AT I F AT, oWy
g 7 wrifrar frm ¥ Mm@ 9
FrATA qFer w00 A ¥ Fyfon
far & vafywQ frewaregn d 7 v
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JIEET & A gy, IEE TAT RN
g R ¥z wnfar 1w}, A &
§ wfus femml 7 ey st sa
AT FT S TAT WA FA R
frmm? 73 &I AT @ AW
wrvur 8 famr 3 f§ wgfm o,
fEar: qwn, &3 wHLTL €A, 3T, FIWA
g ffyar Je gfiaw stig, @R
N &w & gfe w4 w1 A0 TR wETY
7Y ¥ oA AZAT ¥ WRATAT € (S~
gfer 7 o fear

SR ART ;w7 a9 g |

st X AT : A g Hawa ¥
WiT & SO qAT A AT F qrg-
AET F QAT TeATT F® DK IALT
are Fry wr o e Y ArsTE)
¥ faaT® wo-a7amr %3 35 frere
T 'an g caarwzarmn ¢ fs
TR $1 a9y 7 TS 8 far
war ? f& foet & aga @ QR Y
wrw fraffer w1k & 1 a1 a8 &) &
fr ag7 & STy ¥t €A A 7 wA
aun ¥ 3an afws fratfes & wf §,
gl x7F Ay ufamfca $3av N
e o TgF A1 A7 ¥ ez @,
oy ¥ N\T AT & AW A IR 4T
fomr 27

st yamawy faa : dar @R
gafa ot ¥ F71, = T AT ¥ wyy
WX TE AT ML O qOR gk
o gETE 97 77, XA AL ¥ F TwE
g A, gad ama fsar 8, Wi
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WX AT TR 7 ITq NaA qrdt F afew a9y
T & O safey §, N Frdwai g, A9
N ¥ W W gar d & fran e ot
wirafie s gresrd areffaama &
AR T ATET §, TAHT @nE w
WX IEEr I A FF | g% I
Yo @ ¢ fx 39 & & i @y
g1 T ¥TINT FTear g B WAk
T O AT 7 T2 QW T J 7T
w1 R gw AR ¢ | feh A o
¢ FRT | g gA fas), Awddw
T F gHar faedt fs wqF w1 W
MYETIR A T & ) GHA I 4w FemTer
TSR f ®tr § Mrerga H T av
FAFA IFA |Y ITIT | BT WY
¥ fiw Wy AT 3 WY | Ja 3B
fewar a1 1 9% FaT TrETIN Mar At
F 39 & §9 FEFAT 997 I AR
T FIAA AR AR AR | RAITH
TEr 7ar | 9890 § W o2 A 1997 X
#z far a1 f5 919 &F qEEA, 7w
MeTIR A AW, "wAT, AT AR
o7 77 AT $172 7 w17, e are
! 7D T i, mifs afs ow
T W N A qar w7 whierfaAa
gt &1, At FmAT T or @9 ) A
FIT AE AV IIT O AF A gH
7g 307 7§ ¥ 7 wW q9F AFA
Wt

ZAT I MAAT 777 ¥ qg Prar
¢ s ogr o7 fRamor & e 1€ fagw
AT W R a7 A AT AT B O &
T2/, F Dot NG JE 1T B AT
&, ngr#1€ fAaw «d gr ) growtam >
fa Rey ¥ @A a0 <5 301 R, o
Nferga @ §M 7 1 w7 EaF A ¥
R fi 7w garg wg 5 a2 9 A ar
WA TFTIFNE T A, qF @A
T AR FEML I g awar g |
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st wew fagrdt avddt : gy e

sfy Twwey wifew ¢ T8 9T T[T
wfyw zre 137 & A1 8, Wi Ag WA
ofus ag 947 f Jiat ¢, foasy @1
¥ gt & TA¥ saTaT agT Wit Ay 2,
afFw a7 { € ATE A7 TIATEY AT /T
H g X 991 g8 A ag fae
e srar @ g@ A fr ow /v g
1 FRanT @ 7% M7 5% wra feaar
g1 3% art ¥ o7 frewg Fed 2 2
a1 fad A g7 FwfwA g1 U¥ gV
g A |

o AT W AR &) ey
F are & 7 AT A

ot WmME Afwa A7 e
foar g€ 2 WYRz ¥ an? 7 oty e
RS ¥ A R A Sy G F A7 7

TF Ayrda qed qgfer § it
LR+

At gaata qe waofwn Wy
AE R AT Aqurarr, A AT A Y
fry ey 7

Ht gmeey difew - 113
M7= 3™ om & o mT ¥
q=T | 3T R T @A gAT Ui
s n® A AT ATH
for o @ AFTE &Y §I & qTC
¥ | 38 A rew s fem ar9a . o
g1, T F FITN 9T o F W 6 T
A wTaA L

&Y pER WY €BAT: FRY FTTA
1 % awr ?
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| Iwrewe @few : i 5 e
A gl w, g W AT
9 B e AFTZ Aqyfrmr Fave &
(s

AR RO 77 TaT HAFMATI)|

ot FaTIw T Afera: faet & art &
Y wETRdr gW § oAb wEnm
(srwrR)

muUR KLLW T 31 A7 Q7 A
T ¥ a1 78 &var mipn) 77 AT
WAt IR SIFEN A E D TITAT
F art gread) ferzd Tm e | Fe g
Avs oA 2171 € A3 79 39% fa.
g mmeaAd fqrasgr A g

ot W BT TR AR TR 1T
@gegTF T A FEAFrarA frar
e agT R WA oW g AT |
aw & fad wrvar meAr g fa sy @il
frerdz fear # wrdewm AT g,
AFrIq 1AMBIzE, T T 4R
faa fF 97 &1 72" A fa o w95 2 3am)
7%z ¥ fiqr * azgw faszagnge s 3,
TR @@ & il T
fFaramT A g P wavEr: 37 T T
XggIMATEW 9K T A1 I FI 97
AW ATTA 96T FTAF A F TN
AR’ AT FEATTBE fF FAT W 2 w0
N qHZAN TR AT Al T ATH
N 23 NI T A IATRTEY F
gr? 2FRATFY AT F oA I 770 T
TTRT? AUT FZR AST TRE T J |
38 ¥ Fry ot fa mvare fe g sman?
® g9 AULAW R OAAATABITZ A0
TTRTHTEY ®79 AW A THIA T RO HIHIT
A e §741 7o @00, IR
€Y 9w ¥ fie iy FTgEe wTar
i 7
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WA WEtad T W 7 A,
w1 A |

o AR A1 F( A weA & o
7 f gy ¥ I & fav g &) 9 2w
F OGN T FT R q72 7 WA 790
T I T AN TN A FET
fF foi e R FIfoeit I R A 32
TEL G2 T AEY FT | Wt AWy & B
@Y VAT TR 9T qRT HAT "Ry 4% Ay
ST AFY, FAEHT AT AR IA AR
fa=n & A7 | A7 ag R 7 3T A
5 @7 O gEy g A

Wt IRmET AT az wwa g 8,
aifew 2, wmg ¥
&) Wi |- oy G

meaq KEET , W9 4ra0; g7 FeeflT,
favarqaaw®EI

st ST AT T AA REISTET Q@Y
2 g fagr & mrad) ey @ Mg,
Fwer wrgm g { | {frgae tamme 4,
Frasefeq #38) 0 foa® &1 1+9R7 § a1
a1 fefrme afaeie maw i xdmeata A,

WY 7EIA F W /T A g
@Y 2 TqEAr |

w7 WITE AT 7AT 9IRT J HOT gl
¢ g 7717 | faT 8 ariess a1dr
F1 § 37 g, fegae afmee war 2,
® w7 A1 AR ® wE AHAMg bR
fefzw g 733 & wamf &
a7 feac qr, 39 ¥ T F ATFT &Y
T fF T A g T | 93T &R
"rerT A 1T 7 39 T 2 s TR
¥ 1A K AeGT A Am oA fww w
SUTET AT TEA @ ITHT A THET AT 7

wuR wxrd & Y7 s g« e
T Wt g o i faae @ g e
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ot WS wt : aar & oA IR B
fs e #, oY dx.wifira w9z § wgfaez
ot ot g amal & srdwahd £,
e Phr€r frgrzr @ o
I A% F=AN fraqifdE, faz &
AmgT Rregare fear mar @, Tew IRy
F1 oy @ & fro? & wdt wglag ¥
aAn A g fF st off 7 o
afwary x7mar 9w & afcd fray = g
wear griee gaT WY arar war 37

1 ¥ aroe Arg ® A faen, faet
SR owe awt ¥ ®ogd R

TEUR AT TH AT AFr g8
T A qeies g1 wmom

ot amawr em TR OE aA

&) ) frewz & qeraar fear Hfaw
firgez % arg gfaq 7t =8 @R A
LR R L2 EE RIRE R ER T
amm qr a sy gEardy af e

% gfem a¥q% @ am s 47 {9
s 1 AT FFAT ¢ A€ NAW A AR

mAr g | wuv qg ¥7gr a0 f& w1 A2
T WT A AT HY A7 W00 g9

Fagy aon R A 2 fE g AT W
g, fam & 027 W A 20 77 FA
Wt R7TETT & A A fraw 3 9% A

2 IR fag QYT The & AT H OW
fod § gt S0 § BT N g M
9 Iaa AT ERETT 2 fagr @ avd e
T whw® AT MR A 9@ TF
TET IFAT 2 ZAT

SHRIMATI T LAKSHMIKAN-

THAMMA., As regards part (b) of the
Question, regarding States under the
President's Rule, may I know whether
some of the States. like, Andhra Pra-
desh, instead of imposing the DIR

against hoarders and black market-
eers, have brought about reversal of
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certain policies, such as, the reduction
of levy on rice from 75 per eent to 33
per cent whieh no popular Govern-
ments earlier, including the Sanjlva
Reddy’'s Government or the Brahma-
nanda Reddy's Government, had done
1it. This ia going to help the nolorious
rice millers to do black marketing.
Instead of taking action against them,
1t encourages black marketing and
smuggling on the part of rice millers.
May I know whether the Central
Government will direct the reversal of
that policy and stop this kind of a
thing?

+ff InTweR Cifee sTadT aTe
TN FO TG A AR IR AN T
AT F AT W TETA TRED AT FUT
TEATEAT § §1X mEAT ¥ 9XY 7w
afz fed i 7nd & F7o1 g\few dman
imm @ XA & fga & faag 2 v
1 W WG O
SHRI DHAMANKAR May I know
whether the Central Government have
1ssued mstructions to State Govern-
ments to make use of the DIR against
hlack marketecis and hoarders n
toodirains  only? There are other
commodities, like, ¢otton yarn, nylon,
sitk rayon, different types of yarn,
which have been hoarded by these
yarn dealers who are earning i huge
profit of 30 to 200 per cent. I want
to know whether the Central Govern-
ment have given instructions to State
Governments to use the DIR and
arrest these persons who are indulg-

mg in black marketing and hoarding
of different types of yarn

SHRI UMA SHANKAR DIKSHIT:
In the statement, we have definitely
mentioned the purposes for which it
has been done. The first letter was
1ssued on the 8th of June We have
mentioned there that essential
commodities are to be dealt with. For
instance, sugar, cement, kerosene oil,
coarse cloth. are all covered by it.
Only the easential commodities ale
really intended to be aimed at. Yarn
is perhaps also included.
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ot orw fagre eaRdt : w oy
TERT ® AN § fir Wiz Pl 57X qow
TS TH A9l 7 fade s el g
fawft & aa@fa sfesday & a7 woh
T Aed afa) § A et
qrare W 7 WY Fw AT qq frg ae TR
A% 77 fr A w9 fer A1 R & WX
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TR o A A g I @&
foreras qg ot @ fs ) ol gy &
Az AT A I W@ AT &
T8 9 aa@ aw faelt & @y W
fafsam #7341 &0 *fl Y& a7 A
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st owraw diferm - 42 fwgg
Zare qrg Wi €Y ff &Y gEaR 7 99
famanr 7 o fo9s Y R og 1 B
faAT Ut W AR a8 Fgr wn o7 fE
AT TR & off SARI N W d=R
# ag &7 fag oo & | 9w ZwA wEaTT A
At g AT |1 fF AT F qTfEa
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7w ¥ fizw & fo omo 7 1 oy Sfew
TG 97 | W AT FET ¥ A gy
71 AT TRE & 3T AEA ¥ TR
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o By & R Ik a9 § o @ ER
9% ¥t 3w e oW W &
FHRH AN | TR Fgr 6 €9 Wy
freaa £ 2 fis O o G (e
i o Wi ITF 9= g S A<
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fa®) TR 15 SMETH g WY oF AT
T qa 77 faw a1 @ are @ @
Fafs A i Ry T @G o
waaré g4 @ o Faw et 7 ) T,
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e A frore aF & fa= 7 g
A & ot AT IHFT TR FOT AT
¥ 1 &7 oy T *ga % w4 T QY w
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2| o w2 e w Y qeT g
o7 @7 M ¥ N7 w9 9K
Aa T A T | 9 A A AN
FFMNIT I I NI TR
aE s R {4 9% o TR Ay
AgY R 130 ared 77 A iy & s fafem
V9 ®T T T W ATYH FT I A
g W Ol 99 fgEw ¥ @ qeqt
& aTr, g AT W Fsfze S
@ g I ot g & gEe R
I W & AT W1 ag) Ofa w0
¥ T & o

SHRI K LAKKAPPA I congratu-
late the Home Ministry for having
taken some steps But I would Llke
to ask some questions I want to
know whether, wherever the DIR has
been used against hoarders and black-
marketeers not only in essential com-
modites but also in fertillseis and
other basic needs of the society, the
pricese have come down Wherever
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the black-marketeers and hoarders
are iofiltrated into governmental or<
ganisations and machineries, what ac-
tion has been taken to intensify the
use of DIR against such people who ars
also black-marketeers and are indulg-
ing in all kinds of anti-social acti-
vities? I would like to know in
which States the hon, Minister is
intensifying the use of this weapon to
bring down prices and also to bring
to book the culprits who are infiltrat-
ed into governmental organisations
and machineries,

SHRI PILOO MODY: Against stu
dents in Aligarh.

SHRI UMA SHANKAR DIKSHIT: 1
do not know what exactly the hon.
Member means by saying that those
people who have infiltrated into orga-
nizations? Which organisations and
who has infiltrated?

SHRI K LAKKAPPA: Black-mar-
keteers and business pecople.... (In-

terruptions)

SHRI UMA SHANKAR DIKSHIT:
So far as we are concerned, we are
intensifving the process fairly, equi-
tably and equally in all States We
have written very strong communica-
tions.

The Chicf Ministers and the Union
Territory Administrators are very res-
ponsible people and they are doing
the best that is possible for them to
do.... (Interruptions). Of course,
conditions do differ,. (Interruptions)
Raising the hand and saying ‘No, no'—
well, I cannot acccpt it because I
have to accept the evidence of our
eyes and the evidence of facts that are
taking place, the steps taken have had
some effect. I do not say that you
accept something where the facts are
not clear. But, here something haa
been deliherately done and persistently
pursued and good results have follow-
ed. Is it too much to ask at least not
to critiglse it
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SHRI DINEN BHATTACHARRYA:
It is found all over the country that
so loudly the Government is proclaim-
ing its intention to stop this black-
marketing end applying the DIR
against the hoarders and the black-
marketeers. But the prices are going
up... (Interruptions) There is no use
of nodding your head. To-day 1 have
got a report and a telegram from
Kerala that all the Railway-men have
stopped working from today because
there is no food in Kerala, If it ia
so, what action is the Government
taking to see that the Kerala people
gel food as also the Railway men are
supplied foodgrains?

SHRI UMA SHANKAR DIKSHIT: I
shall convey the suggestion made by
the hon. Member.. .

STIRI DINEN BHATI'ACHARRYA:
No question of suggestion, it is a fact.

SHRI UMA SHANKAR DIKSHIT:
- . to the Food Minister and the
Labour Minister gs also the Ruilway
Minister But I have no information
on the subject.

SHRI B. V. NAIK: The MISA, the
DIR as well as the Essential Commo-
dities Act are to-day being used by
the official machinery againt fairly
powerful vested interests in our
society on the basis of information
given to the Government by Police
informants. But today these infor-
mantg feel a srnse of neglect because
thev are not adequately compensated
as in the case of smuggling and cus-
toms coses of gold haulage,

May 1 know from thc hon. Minister
whether it will be possible whenever
any informant gives information about
hoarding in a particular godown, to
give him as a reward a certain amount,
say, 10 per cent of the wvalue of
the goods, so that more and more of
such cases may be detected and more
and more black-marketeers can be
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booked? This is a very pressing thing
and many of the informants have
made this suggestion.

SHRI UMA SHANKAR DIKSHIT:
The suggestion is not free from risk.
The principle appeals to me that there
should be some appreciation of infor-
mation which leads to good results
but to say that 10 per cent of what is
detected should be given as rewurd
is reatly not proper. However, I svall
examine the question.

SHRI INDRAJIT GUPTA: I &am
sorry that 1 have to bring again the
point which has been mentioned in an
earlier question but no 1eply was
pgiven. As regards the case of the
Modis 1 understood the Minister to
say that it is «p old case which tvok
place long ago. I do not know what
he meant and what his conclusion
was,

Secondly, the case of Jaipuria was
mentioned. It is g very recent one,
I think only three or four days ago,
the news appeared in the Press that
a very huge quantity of unauthorised
stocks of wheat has been found run-
ning into lakhs and croreg ot rupees.
May | know from him; in smte of all
these directions and letters that he 1s
issuing, when such things are taking
place here in the capital city itself,
what action, exemplary action or
deterrent action if any do they pro-
pose to take against those people like
Mody and Jaipuria and why are they
allowed to go scot-free and not cought
red-handed?

SHR]I UMA SHANKAR DIKSHIT:
Three or four persens aie under pro-
secution in the case which ithe hon.
member mentioned and the law will
take its own course. Notling will be
allowed to stand in the way of its
proper conclusion. Rega ding Jai-
puris, I have no idea whose godown it
wes, [{ there is any irregularity found
all concerned will be dealt with in
accordance with the law.
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SHRI SHYAMNANDAN MISHRA:
Why is it that very few arrestz have
been made in Delhi, when Delhi hap
pens to be a very huge mandl for
foodgrains? Sir, only six arrests have
becn made so far in Delhi. And then
may 1 ask whether similar action
could not be taken before, when
there was no DIR in vogue? Could
you not take action under MISA..
(Interruption)
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SHRI INDRAJIT GUPTA: Essential
Commodities Act.

SHRI SHYAMNANDAN MISHRA:
1 am sorry, under Essential Commo-
dities Act. Could not similar action
be taken under the Essential Commo-
dities Act? Why have the Govern-
ment been holding ita hand in taking
action under the Essentisl Cummeo-
dities Act?

SHRI UMA SHANKAR DIKSHIT:
There is no question of holding owur
hand at all. So far as MISA is con-
cerned. ... (Interruption)

SHRI SHYAMNANBPAN MISHRA:
Essential Commodities Act.

SHRI UMA SHANKAR DIKSHIT:
It is a collective question and there-
fore I will refer to all of them. I will
briefly reply, Sir. to the question
about which he consulted everybody—
very rightly so. . .

SHRI SHYAMNANDAN MISHRA:
What consultation?

SHRI UMA SHANKAR DIKSHIT:
For formulsting your question

SHRI SHYAMNANDAN MISHRA:

Not at all. I am not as omniscient s
the hon. Minister, I could confess,
Sir.

SHRI UMA SHANKAR DIKSHIT:
Sir, I don’t pit my knowledge against
his great wisdomn What I waa saying
was this We came to the conclusion
that under Essential Commadities Act
there were so many obstacles possible,
legal and others. In the case of MISA
the advice given to the Delhi Admi-
nistration was that if a case wss sub-
sequently found not to be correct
suits for damages could also be filed.
Another thing is, in 16 cases that
have taken place here, the matters
have been concluded within 5 days. I
thought that this aspect of the matter
was open to misuse or misunderstand-
ing.
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Therefore, 1 said that MISA ghould
be used only in known cases of
malg fide intension or aerioua cases
because, you have to prove that such
a person is golng to act in a mannex
prejudicial to the maintenance of
supplies and so on which relates only
to the future. So it ia not so much
a case of punishing a person as to
prevent him £from acting in future.

After going into all that and when
I studied the matter, | found that
rule 114 of the DIR haa per-
fect provisions for dealing with all
these situations. If acted with res-
traint, no misuse is posdible. That was
the reason why on the last occasion I
laid stress on the use of the DIR. That
does not mean that the States cannot
make wse of the provisions of other
laws.

SHRI SHYAMNANDAN MISIIRA:
But. what is the answer to my ques
tion? Delhi has got a big mandi. Why
only a few arrested have been made
here?

SHRI UMA SHANKAR DIKSHIT:
I shall have to find out.

MR. SPEAKER: This question 1as
already taken 45 minutes. If I lad
allowed a Call Attention, it would
have taken less time.

st T M aT ¢ 3w &Y
offafs sigfe i gn fom &
fo wrd s A et Ok
TG D o b, 6F W O A
= & s g 5t ¥ 99 & faedw & anfw
¥ AT A gTRa 7 & W JgwiEaTe
® it 9 Jvew ¢V, 7% wXw Ie,
feftoqrioaRonfay g7 wRwl &
fadafear | Famard Wi} stararatd ¥
ey fremae &1 ot o AeA & A
= &, % §f ok Ifwg ax W §
W # fremaz w1 o ow age 4 T
2 1 dur ufer v ot ¥ ¥y fF R
TR AT 8, ot =fadi o qifes
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SHRI SAMAR GUHA: In htis house
and outside, there would be no two
voices regarding examplary punish-
ment under this measure against the
hoarders and black marketers. 1
would like to know from Government
one thing. D.IR. arise out of the
provisions of the national emergency.
Thia can be used particularly in re-
gard to the external aggression. In
respect of the Essential Commodities
Act, if deemed necessary, the whole
House can pasg an amendment for
dealing with the ceses of hoarders
and blackmarketeers and give them a
stringent pumishment It would only
mean violating the basic principle or
the commitment made that the na-
tional emergency provisions will not
be used for the internal troubles,
Why should the provisions of D.LR.
be applied here instead of bringing in
an Ordinance or some gtringent Act
for deling with hoarding and black-
marketing cases in essential commodi-
ties?

May 1 also know whether it is a
fact that the DIR has been applied in
West Bengal to arrest 28 employees
of the Food Croporation of India?
When they were first arrested under
the ordinary law, the court made a
stricture that they were very peace-
ful! and they had not violated any
law, and when they were being re-
leased, DIR was applied to curb their
legitimate trade union movement, and
they were arrested. They were agi-
tating actually against the hoarders
and blackmarketeers. That is the tra-
gedy of it that they were arrested for
that. | would like to know whether
this is g fact. and if so, the reasona
therefor?

SHRI UMA SHANKAR DIKSHIT:
The hon. Member has asked two ques-
tions. Firstly, he has asked why the
emergency ig continuing and has not
been revoked and why those provi-
slons are being used against the hoard-
ers and blackmarketeers etc. ] per-
sonally believe that since the provi-
sions are there for this purpose, and
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since the emergency declaration can
continue long after the end of active
hostllities and war, good use of those
provisions iy being maée, and the hon.
Member should rather weicome it.

The second question that he has
agked is about Bengal. If he asks me
separately about what has been done
in what particular case, I shall find
out and inform him. But so far as the
Chief Minister of Bengal is concerned,
he has auggested the provision of life
sentence in such c¢ases, and the matter
is receiving consideration.

Secondly, a suggestion has been
made to enhance the penal provi-
sions of the Essential Commodities
Act, and we propose to bring i1t up--
I do not know whether it will be pos-
sible for us to do so before the 5th of
next month or not, but--as early a:
possible.

SHR] SAMAR GUIIA: Let him do
it by an ordinance. We are all ready.
We shall pasa in this House within an
hour any measure against hoarders
and blackmarketeers.

SHRI S. M. BANERJEE: 1 would
like to know whether it is a fact that
6448 volunteers of the Communist
Party of India had organised anti-
price demonstrations throughout the
country and they did help in dehoard-
ing of foodgreins and other essential
articles worth about Rs. 2} crores. As
a result of this agitation State-wise, 1
would like to know whether the hon.
Minigter i8 in a Dosition to tell us,
how much quantitv of essential art!
cles war brought out State-wise, and to
what extent the police authorities and
other officers helped in dehoarding the
same, or whether it is a fact that in-
stead of helping ip dehoarding, the
volunteers were arrested. In Delhij,
what was the total quantity of articles
which have been dehoarded as a re-
sult of that? The hon Minister bhas
said that dehoarding and anti-price
registance should not be done and the
law ehould not be broken. 1 would
like to lcwow whether he is aware that
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the Jaipurig or other in Delhi are
keaping these things hidden at certain
places, and if the volunteers come to
know it and dehoard it, whether they
are committing a crime. Should the
good work which has been done by
the volunteers be regarded as a crime?

SHRI UMA SHANKAR DIKSHIT:
Answering the last question first, it
has not leen regarded as a crime but
as a very welcome information and
has been “lilis «  As I have ssid—I
have alteady g....ered the question in
detail-—-the only difference is that we
do not allow any good-intentioned
person to take the law into his hands
and then do things m his own way
meddling with the law of the country.
That 15 the only difference. Otherwise,
we welcome from the CPI or anybody
else such co-operation. There is no
question of discrimination of any kind.

As to how much grain has been got
out as a result of the information, that
will require a great deal of research
which I am sorry it has not been pos-
sible to do, and we can only acknow-
ledge that information has been re-
ceived and if received further will be
turneq to good purpose. That should
be cnough for the purpose of the hon.
member.

WRITTEN ANSWERS TO QUESTION

Memorandam given by staff Co-ordi-

natlon And Steering Committee of

Ministry of External Affairs for De

Novo examinstion of problems of elass
B forelgn servicg officers

¥486. SHRI M. M. JOSEPH: Will the
PRIME MINISTER be pleased 1o state

(a) whether the Staff Co-ordination
and Steering Committee of the Minis-
try of External Affairy had sent any
memorandum to the Prime Minister
demanding de novo examinstion of
the problems of the Class B Foreign
Service Officers of the Ministry; and

(b} it so, the decision taken there-
on?
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THE MINI 9TER OF STATYE IN THE
MINISTRY OF HOME: AFFAIRS AND
IN THE DEPARTMENT OF PERSON-

(SHRI RAM NIWAS MIRDHA):

(a) The Ministry of External Affaire
who are concerned with the subject
matter of the question, have received
a memorandum addressed to the Prime
Ministar in regard to the problems of
Class ‘B’ Foreign Service Officers
from the Staft Coordination and Steer-
g Committee of the Ministry of Ex-
ternal Affairs,

(b) In 1066, a Committee on the
Indian Foreigp Service, (commonly
known as Pillai Conmnittee) had gone
into the structure ang organisation of
the Indian Foreign Service, includ-
ing Class 'B’ Foreign Service Officers.
Most of the recommendations of the
Committee have been accepted and
fmplemented by Government with a
few exceptions, which are still under
consideration. The Third Pay Com=-
mission have also gone into the pay
structure and service conditions of all
the Central overnment employees in-
cluding those Dbelonging to Indian
Foreign Service, Branch ‘B’, and these
are under detailed examination.

Pay and Allowasces to artistes of Song
and Prama division omtside Deihl

*487. SHRI S. M. BANERJEE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state;

(a) whether the Artistes of Song
and Drama Division being sent out-
side Delhi will get all the advantages
which they used to get while in Delhi
in the matter of pay and allowmnces;
and

(b) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR] 1. K. GUJ-
RAL): (a) and (b). The staf? qrtistes
who are being transferred outaide
Detij will get fees and allowences at
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the sulme rates as they usedl to get
while in Delhi excep? for bouss remt
allowance and city compeasatory gl
lowance. At thelr new »tations, the
staff pritsees will be paid these twe
allowancey at ratss applicable to the
Central Govemmrent employees sla-
tioned in the same place.
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North Eastern Oouncil Meeting at

*489, SHRI PURUSHOTTAM KA-
KODAR:

SHRI N. SHIVAPPA:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether a meeting of the North-
Fastern Coumreil was held in Shillong
on theg 22nd June, 1873;
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. (b).if 20, the mabjects discussed ai
the : and

(e) whethar the Council sanclansd
Ra 16 crores for special developmant
echernss in the region; and if so, the
outlines thereof?

THE MINISTER OF HOME AFF-
AIRS (SHRI UMA SHANKAR DIK-
SHIT): (a) to (c). A statement is laid
on the Table of the House

Statement

At its second meeting held on the
22nd June, 1873, the North-Eastern
Council congidered the following aub-
jecta:—

(1) Rationalisation and develop-
ment of the railway system in
the north-eastern region.

(2) Construction of new Intra=
regional roads In north-east-
ern India.

(3) Central Scheme for road con-
siruction in the sensitive bor-
der areas.

(4) Improvement of existing intra-
regional roads in north-east-
e India.

(6) Development of rope-way
net work {n the north-eastern
region.

(8) Power programmes in north-
eagterp India.

(7) Animal busbandry and veteri-
nary schemes in north-eastern
Indja.

(8) Jhum Control, Soil Conserva-
tion, Afforestation problems
and projects in the north-
eastern regilon angd Barak
River projecta.

(8) Water management and inter-
State multi-purpase schemes.

(10) Potato Research Institute in
the norih-eastarn region,
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(11) Regional Madjca) Coliage,

2. The decisions taken by the Coune
cil in these matters arq at varlous
atagea of consideration including fur-
ther detalled studies by Sub-Commit-
teea.

3. The Council made recommenda-
tiona to the Goverument of India for
consideration and wapproval of Ra.
16.84 crores for special development
schemeg in the north-eastern region.
They are under considerstion.

Linguistic Tension ln U.P.

*490. SHRI SARJOO PANDEY:
Will the Minlister of HOME AFFAIRS
Le pleased to state:

(a) whether linguistic tension is
raising i1ts head in Uttar Pradesh
following a decision by the State
Hindi Sammelan to launch an agitation
aZainst the facilities announced by the
Uttar Pradesh Governmeni for tLhe
Urdu-speaking children in Schools
and to Urdu-speaking population for
moving applications and petitiong in
U:du in Government Offices ond
Couris; and

(b) if so, what action 1s being taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MR-
DHA): (a) The Government have ro
such information.

(h) Does not arise.
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Special Quota of Cement for Major
Projects in Maharashira

*493. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of INDUS-
TRIAL DEVELOFMENT AND
SCIENCE AND TECHNOLOGY be
pleased to statc:

(a) whether the cement received
from Bagalkot Cement factory was
sub-standard;

(b) If so, whether the Maharashtra
Government had to postpone the
completion programme of Koyana
Project by about one year thereby
causing 8 loss of about Rs. 75,000 per
day to the State Government;

(c) whether Government will allot
special cement quota for the major
projects; and

(d) ¥ not, whether Government
would allow the State Govermment
to import required quantity of cement?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (x) According to sample
test conducted by the National Test
House, Bombay, the cement produced
at Bagalkot Cement factory conform-
ed to the apecifications preseribed by
the Indian Standard Institution.

(b) Does not arise,

(c) The request for special gquota,
as and when received from the Gov-
ernment of Maharashtra, will be given
due consideration,

(d) As the present schortage of
cement is essentially a 1esult of the
power cut and as the same ia being
rvestored now, the production |Ig
expected to pick up. The import of
cement is not considered necessary.
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Lions tatiged by Theft of Ospper Wire  Guidellnor for doriding Natienal

“484. SHRI ARVIND M. PATEL:
SHRI VEKARIA;

Will the Minister of COMMUNI-
CATIONS be pleased to state:

{a) the totsl amount of loss caused
by the theft of copper wire on the
Tele-cornmunication channels in the
country durtng the last three years,
year-wise;

(b) the number of culprits arrest-
ed; and

(c) the action taken and the mea-
sures taken to tackle the menace?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):
(a)

97o-71  1971-73  1972-73
Rs, Rs. Rs

2,97,09,211 2,08,52.568 1-54,63;445
(b) As all the cases are not report-
ed by the Police to the Circles, it is

not possible to get the complete in-
formation.

(c) (i) The Chief Ministers of the
States have been addregged to direct
the IGs, Police 10 bestow special
attention on the problem and take
effective stebs to prevent copper wire
thefta.

(ii) Liaison iz being maintained bY
the departmental officers with the
police authorities with a view to
expedite investigation and prosecution
of the culprits.

(i) Amendments to the Telegraphs
Wires (Unlawful Possession) Act,
1950 are under consideration to pro-
vide for enhanced deterrent punish-
ment 1o the culprite

(iv) Copper wire is being progrés.
sively replaced by copper weld wire
and ACSR wire which are not prone
to theft.

Awards for Filme

*495. SHRI H. N. MUKERJEE:
DR. LAXMINARAIN
PANDEYA:

Will the Minister of INFORMATION
AND BROADCASTING hbe pleased to
state:

(a) whether the Central Committee
for National Awards for Films has
expressed concern over the tendency
of the Regional Censor Committees to
treat Box Office return as the crite-
rion for National Awards; and

(b) if so, what action is being taken
to lay down proper guidelines for
deciding national awards for @lms?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI 1 K.
GUJRAL): (a) Yes, Sir.

(b} This recommendation will be
brought to the notice of the Regional
award committees when these are
constituted for future awarde.

Delhi Telephones registering
abnormal Calls

*4p8. SHRI S. C. SAMANTA: Will
the Minister of COMMUNICATIONS
be pleased to state:

{a) whether a very large number
of Telephones in Delhi are register-
ing abnormal number of wrong calls;
and

(b) the steps being taken io remedy
the defect?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):
(a) and (b), No, Sir. The incldence of
complainta of exmcess billing s show-
ing a downward trend even though
the number of telephones 1s incress-
ing.
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A ocomparative statement i plaosd
on the table of the Houaq indicating
the complaints of exXcess i
received every month_from January
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1971 %0 June 1073 and the number of
telephones Werking in the month of
April in 1871, 1972 and 1978

Statemnent

No. of telephones working in Dellad Telephones

Ist Aprdl 1971 : .
Ist April 1972
Ist April 1973 .

Complaints of excess bilisng received lwmg'.z month during 1971 to June 1973 by Delk

— — | e e 4y e e s

Month 1971 1972 1973
January ; - 663 639 537
February 536 687 418
March . . 594 685 522
April s8x Fag 332
May . st3 857 424
June " a- F3r 344
July 93t 3!

August 808 639
September 736 729

October 8ar 563

November 830 s13

December 816 519

Expenslon of M/s. Jlivajeeran Cotton
Miils Ltd

*407. SHRI INDRAJIT GUPTA:
Witl the Minisier of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
sate:

(a) whether the application of
M/a. Jiyajeerac Cotton Mills Ltd., for
the expansion of their Chemicals
Division at Parbander bas now been
sanctioned; and

(b) if so, whether the sanction has
been given despite the inquiry pend-
ing against this firm for violations of
the Companies Act?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHR!I C. SUBRA-
MANIAM): (a) No, Sir.

(b) Docs not arise,
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Eviction of Harifams from the Lande
in Sonarwila Arey in Jhajlar Teball
n Haryana

*4p08. SHRI S.
THAM:

DR. H. P. SHARMA:

A MURGANAN-

Wil the Miniater of
AFFAIRS be pleased to state:

HOME

(a) whetber 200 Harljan familes
had complained to the Prime Minister
that they were forcibly evicted by the
Police from their lands in Sunarwala
area in Jhajjar Tehsil in Haryana;

(b) whether they had also com-
plained that thieir women were insult-
ed and several people injured in the
police action against them; and

(c) 1if so, what action has been iaken
to redress their grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAILS
AND IN THE DEPARTMENT OF
PERSONNEL (SHHI RAM NIWAS
MIRDHA). (a} to (¢). A uelegauon ob

Harjjans from Sunarwala area in
Jha)jar Tehs:l (Haryana), met the
Prime Minister sometime ago and

presented a memorandum containing
allegations that they had been evicted
from their lands by the authoritiea of
ithe State Government, that their crops
had been destroyed and that they had
been abused and beaten by the police.
The matter was taken up with the
Government of Haryana, According
to information received from the State
Government, out of a total area of
about 3,000 acres in Jhajjar Tehsil,
proprietary rights in respect of more
than 2500 acrey have already been
conferred on the Harijans. About 250
acres of land had /been given to &
group of harijans on temporary (year
to year) lease. They have been agi-
tating for transfer of land %o them-
selves. The land in question was
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effmarhed for ssiting up of a Salnik
Behoo), but since the gquestion of
establishment of Sainix Behool bas not
yet been settled, the State Govern-
ment have recently decided that the
land in Question may be used for the
present for settlng up a %eed farm.
One consequence of this decision is
that some of the temporary cultiva-
tors would not be able to cultivate
the land. It is not the Intention of
the State Government to cause undue
hardship and they have decided to
renew the lease for another year in
deserving cases. Every effort would
also be made by the State Govern-
ment to rehabilitate these persons and
provide them auitable employment
during the period of one year so that
when their lease is terminated at the
end of the year, they do not have
cause for complaint.

Setting up of Small Indostries
Marketing Corporation

“499. DR. RANEN SEN:
SHRI R. V. SWAMINATHAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased %o
state:

(a) whether the Task Force on
small industries has guggested the
setting up of a Small Industries
Marketing Corporation; and

{b) if so, the deciaion taken there-
on?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI ¢C.
SUBRAMANIAM). (a) Yes, Sir,

(b) The proposal which forms a
part of the Fifth Five Year Plan, isr
being contidered by the Planning
Commission.
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Fropramme mpodertshen by, Vikrzmw
Sarabhat BPece Centre at Thumba

*300. SHRI VAYALAR RAVI Will
the Minister of SPACE be pleased to
state:

(a) the salient featureg of the pro-
grammes undertaken by the Vikram
Sarabhai Space Centre¢ at Thumba;

and

(b) the progress 'made so far in
regard to Rohlni-560 Project Satellite
Launch Vehicle-3, PSN (Propellant
Liquid Lab.), and AXD (Aero Dyna-
mic Division)?

THE PRIME MINISTER, MINKTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
and (b). Salient features of the pPro~
gramme undertaken by the Vikram
Sserabhai Space Centre at Thumba
arc contained in the Annual Report
of the Departinent of Space for the
year 1972.73, copies of which are
available in the Parliament Library.
The RH-580 rocket has been flight
tested. As regards the SLV-3 action
for the nrocurement ~f romoonents as
well as for identifying fabricators has
been taken Details regarding the
progr<es made in the Propulsion
Division (PSN) and the Aero Dvnamlc
Division (ARD) are also contained in
the Annual Report.

Tralning in Computer QOUeration and
Computer Technology

4724. DR. H P SHARMA: Will the
Minister of PLANNING be pleased to
state:

(a) whether adequate facilities for
training in computer operation and
comPutor $echnology are availsble
within the country: and

(b) it s0, the reasons for allowing
people to go dbroed for this traiming?

BHADRA 7, 1896 (SAKA)
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THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING (SHRI

MOHAN DHARIA): (a) Yes, Sir.

(b) Though adequate facilitles for
basic tralning in computer science and
operations exist within the country, a
few persons have to be sent abroad
for training in the fast developing
and advanced fields of computer $ech-
nology.

Discouraging the Mantincture of aon-
essentlal Commodities by Forelrn
Companies

4725, SHR1 C. K. JAFFER
SHARIEF: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to State:

(a) whether Government propode to
adopt ways and means of discouraging
the manufacture and marketing of
non-essentlal commoditiea by forelgm
companies and their branches in
India; and

(b} if so, the names of such com-
panies which have been called upon
to consider disinvestment in India?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (8) and (b) Under the
revised Industrial Licensing Pollcy
announced in February, 1973, foreign
majority companles and branches of
fareien companies are eligible to
participate only in 18 industries which
are priority industries and do not
relate to non.essential items

When the Foreign Exchange
Regulation Bill, 1872 becomes law, all
companies having a foreign equity of
more than 40 per cent, will require
Govermment apvroval for continuance
of their activities. Thia will provide
an opportunitv to review the working
of branches and subsidiaries of foreign
companies, which are engaged in the
manufacture andl marketing of ltems
which are not comsidered esrential to
the economv and appropriate condi-
tions to govern their future activities
will’ be laid down.
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Appointment of Officers of ALE, ap
Sieff Artixtes on Contraet Basis afler
Retirement

4727. SHRI MAHA DEEPAK SINGH
SHAKYA: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state whether some
of the officers of All India Radio are
being appointed as Stsff Artistes on
contract basis after their retirement
fiom regular service?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): Occasionally, in the
past. retired officers has been engsged
on casual contracts for ghort durations
to meet programme requirements.

AUGGUST 2, 107

Written Answers £

Offer 0 Dol Adminiirstion and

Cenfral Sovelil Weallhwte Board W

take over the Management of Grith
Kalym Xmnfina

4728. SHRI MUKHTIAR SINGH
MALIK: Will the PRIME MINIS-
TER be pleased to state:

{a) whether Government have of-
tere to New Delh1 Municipal Com-
mittee, Declhi Adminiatration (De-
partment of Education, Social Wel-
fare) and Central Socisl Welfare
Board to take the management of
Grih Kalyan Kendra; and

(b) if so, the response from these
bodies?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) On behalf of the
Grih Kaylan Kendra Board a request
was made to the President, New Delhi
Municipal Committee and the Direc-
tor of Social Welfare. Delhi Adminis-
tration to consider the question of
taklng over the welfare functions of
Grih Kaylan Kendra Board within
the area of the New Delhi Municipal
Committee or the Union Territory of
Declhi along with staff, equipment, etc

{b) The matter 1s still under consi-
deration.

Land Grabbing by Delhj Administra-
tion Officisls

4728, SHRI M. S. SIVASWAMY:
Will the Minister of HOME AFFAIRS
be pleased to state:

{n) whether there has been land
grabbing in Delhi by the influential
officigls of the Delhi Administration
as reported in the press oo 7th
August, 1973; and

(b) if sq, the facts thereof and the
reaction of Government thereto?
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THE DEPUTY MINIBTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The
Delhi Administration has intimated
that there has been no land grabbing
in Delhi by officials of Delhi Ad-
ministration.

(b} Does not arise
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Production In Industriz]l Dnits

4732. SHRI VAYALAR RAVI: Will
the Mimister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHENOLOGY be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3217 on the 14th March,
1973 reguiding  Applications from
Kerala for Industrial Licences and
state:

(a) how many of these units which
were granted licences have since
started production and the total in-
vesixzent thereon; and
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(b) the number of units which
have not yet used the licences and
the number of umts at different
stages of production?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) Three projecta
have gone into produchkon in Kerala.
A Statement is laid on the Table of
the House. [Placed in Library. See
No. LT-5541/73).

(b) 16 projects are at various stages
of implementation A  Statement
showing the particulars of the pro-
jects is laid on the Table of the
House . [Placed in Library. See No.
LT-5541/73).

Allocation of Funds s0 ursi Indus-
tries Project In Kerala

4733 SHRI VAYALAR RAVI' Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer
to the reply given to Unstarred Ques-
tion Nao, 8038 on the 25th April, 1873.
regarding loans to Kerala under
Rural Industries Prolect and state:

(a)l whether Covernment have
taken a decision regarding the allo-
cation of Funds to that State for 1973-

74; and

(b) the number of units to be bene-
fited duning this period and the total
number of employment opportunities
likely to be created?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir.,

(b) About 80 units cresting employ-
ment to about 1300 persona are likely
to come up during the year 1873-74.

A¥GUST 8, 1878
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Progedure for Beeraltment of Sehe-
duled Caxbo sud Bcheduied Tribe
Candidates egainat Resereed Seats

&7 8HRI 8 M. SIDDAYYA: Will
#he PRIME MINISTER be plaased to
state:

(a) whether at the second meet-
ing of the High Power Committee #0
review the performance in recrult-
ment of Scheduled Castes and Sche-
duled Tribes in services/posts under
the control of the Central Govern-
meqnt, held in November 1089, a
suggestion was made by a senior
member that when qualified candi-
dates of Scheduled Castes and Sche-
duled Tribcs were not available
against reserved vacancies, it would be
more prarcticable if the D.G.EAT.
allowed employers to issue advertise-
ments in the papers direct calling for
applications from these candidates
rather than issuing a combined adver.
tisement by D.G.EXT. in this re-
gard;

(b) whether this proposal was exa-
mined, and if go, the result thereof;
and

(e) if not, the reasons therefor?
THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF

PERSONNEL (SMRI RAM NIWAS
MIRDHA): (a) Yes, Sir.
-y

(b) The suggestion was examined
in consultation with the Directorate
General of Employment & Training.
The position is that a consolidated
advertisement is regularly isaued by
the Directorate General of Employ=-
ment & Training every fortnight on
an 8ll Ind:a hasis and in all the re-
gional languages of the country on the
pattern followed by the Union Public
Service Commission. Copies of the
consolidated advertisements are for-
warded to all the Employment Ex-
changes and Soheduled Castes and
Scheduled Tribee associations recog-

AUGUST 24, 1973
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nised for the purposa of notifying re-
served vacancies, with a request to
bring the advertisements to the potice
of suitable candidates knowa to them.
It might not be possible for mdividual
establishments to take these &teps
and to arrange for such a wide publi-
city, The advertisements issued by
the Directorate General of Erapley-
ment and Training are thus more
effective and, therefore, no change in
the existing procedure was conslder-
ed necessary. The position’ stated
above was noted by the Higb Power
Committee at a subsequent meeting

(¢} Does not arise.

Amouat Depodited in Foreign Banks
by Sbri Shanti Prasad Fain

4738. DR. LAXMINARAIN PAN-
DEYA: Will the PRIME MINISTER

be pleased to state:

(a) whether Shri Shanti Prasad
Jain has deposited a large sum ol
amount in foreign banks;

(b) if so, the names of banks and
the city ;n which these banks are
wituated with the amount deposited
in each bank and the total amount
thus deposited in foreifn banks; and

(c) the actien being taken for the
irregularities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) to (c). In 1958, the
Directorate of Enforcement register-
ed a case against Shii S8hanti Prasad
Jain for maintenance of accounts
abroad. Investigatlons revealed
his maintenance of an account
with Decutche Bank Aktiengssll
Schaft, West Germany. The money
in his account totalling DM. 16,89,
42050 was credited by some fims in
West Germany who had business
dealings witx Shri Jain to c¢hable
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him %o import some maehinery. The
case was adjudicated by the Direclot
of Enforcement under the Foreign
Exchange Regulation Act, 1947 and a
penalty of Rs, 58 lakhs was imposed
on him. The foreign Exchange Re-
gulation Appellate Board, to whom

Jain appealed, reduced the
peniiity to Rs. 5 lakhs. Cross-uppcala
were flled by the Director of Enforce-
ment and Shri Jain in the Supreme
Court. The Supreme Court set
aside, in April, 1962, the ordem
of the Director of Enforcement
and ordered the entire penalty
to be remitted back to Shri Jain, for
the reason that in the nature of cir-
cumstances in which the account was
opened by Shri Jain, no relationship
aa between the banker and its custo-
mer had been created and that, there-
fore, the provision of Section 4(1) of
the Foreign Exchange Regulation Act,
1047 was not attracted.

Investligation also revealed that the
account mainta;ned By Shri Jain with
the American Express Company In
Iondoli was opened with the amount
of foreign exchange released to im
by the Reserve Bank of India and it
was maintained during the period of
his stay outside India.

Barring the above two instances,
the Government have no other infor-
mation in the matter.

Commiitee to study the Recommen-
dations of Bbagwati Committee

4739. SHRI CHANDRIKA PRASAD:;
SHRI R. K. SINHA:

Will the Minister
be pleased to state:

of PLANNING

(a) whiether Government have ap-
pointed a Conwnittee to study the
recommendations of the Bhagwat
Committee on UMemployment and
suggest modalities for their thnple-
mentation; and

{b) it s0, the composition of the
Committee and the time by which the
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Committee
report?

i1s likely to submit its

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir,

(b} The Group constituted on July
11, 1973 is expected to Aubmit its
report within two months’ time. The
composition of the Group ia given in
the attached statement.

STrATEMENT

Composition of the Inter-Indugtwial
Working Group

CAamRmAN

1. Bhri M. K. XK. Navar, Joint Secre-
tary, Planning Commission.

MEMAFRs

2 Shri B. N. Raman Director-
General, Employment and Train-
mg, Department of Labour and
Employment.

3. Shr1 P. K. Kaul, Joint Secretary,
Ministry of Finance.

4. Shri Anid Hussain, Joint Secre-
tary, Mimstry of Industrial De-
velopment.

5. Shri P, Prabhakar Rao, Joint
Secretary, Ministry of Works and
Housing.

& Shri S. M. Murshed, Joint Com-
missioner, Minlstry of Agricul-
ture.

7. Shri A. J. D, Costa, Chief Engi-
neer (Roads). Roads Wing, Minis-
try of Shipping and Transport,

8. Shri N. Sethuraman, Director,
Ministry of Finance. (Depart-
ment of Banking). New Delhi.

CoNVENOR

g. Shrl A. K. Basak. Deputy Secre-
tary, Plannin® Commission.
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Bl en Flow of Fecclfn Mapey

4740, SHR1 P. GANGADEB:
SHRI N. SHIVAPPA:

Will the Minister of HOME AFFA-
TRS be pleased to state:

(a) whethet Government propose
to introduce a Bill in Parliament %o
regulate the flow of forelgn money;

(b) if so, when 1t is going to be
introduced; and

(c) the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H.L MOHSIN): (a) to (c).
Legislative proposals are heing finali-
sed for the purpose of imposing res-
trictions on the receipt of funds from
foreign sousrces otherwise than in
the course of ordinary bona fide
busineas transactions.

Broadly speaking the legislation
would provide for three types of con-
trol on the receipt of forelgn contui-

butions:—

(1} Outright
(i1) Prior permission; and

prohibitions,

(iif) Intimation regarding receipt
of foreign contribution.

Reprecentation from Indian Economle
Service Assvclation Regarding Parity
with 1. A. S.

4741, SHRI VASANT SATHE: Will
the PRIME MINISTER he pleasged to
atate:

(a) whether Government have re-
ceived represeniation from the Indian
Economic Service Associatic'n regard-
dng parity with Indian Administra-

tive Service;

(b) if s0, the reaction of Govein-
ment to the points listed in the memo-

randum;

(c) whether Government are con-
sidering merger of TES and ISS; ahd
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(d) if 80, at what &tage the proposal
?

THE MINKETER OF BTATE IN
THE MINISTRY OF HOME AJFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) A memorandum has
been received from the Indlan Econo-
mic Service Assoclstion in regard to
the implementation of the recommen-
dations of the Third Central Pay
Cammission {n which it has been,
inter alia suggested that all the orga=
nised All India and Central Class 1
Services, including the India Econo-
mic ServiceIndian Statistical Service
should be treated at par in the matter
of pay scales, promotlon prospects and
conditions of service.

{(h) The views of lhe A-sociatinn
will also be given duc co'isderation
while processmg 1'ie r.commen .. | N9
of the Third Central Pay (‘'ommission.

(c) No, Sir.

(d) Does not aris¢

New Method suggested for Waste Dis-
posal Problem in Calcutta

4742, DR. RANEN SEN: Wi} tue
Minister of SCIENCE AND TECH-
NOLOGY be pleased io state.

(a) whether the Central Public
Healih Engineermg Research [Institute
in Nagpur hag studied the waste dis-
posal problem in Calcutta city and has
suggested a better method of waste
disposal in the city for the next 25
years:

(b) if e0, what are the new metboda
suggested by the Institute; and

(c) whether the Centre will give any
financial assistance to Calcutta Metro-
politao Development Authority to lm-
plement the new methnd?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. BSUBRA-
MANIAM): (a) Yes, Sir. The Insti-
1ute waa engaged in 1988-70 by the
Calcutta City Municipal Corporation
to prepare a repori on disposal of city
refuse and the report was submitted
to the Corporation. It includes re-
commendations for economica]l dispo-
sal of the waste suitable to Calcutta
-City.

(b) The recommended disposal was
sanitary landfill as the most economi-
cal one and small scale compost plant
on experimental basis to determine
the actual economics.

(c) Garbage disposal has been in-
¢luded as one of the sectors of deve-
lopment schemes under the Accelerat-
ed Development Programme of Cal-
cutta Metropolitan District area, Under
the existing pattern of financing this
prograsnme, partial loan assisiance is
given in lump sum by the Central
Government to the Calcutta Metro-
politan Development Authority
(C.M.D.A). The Sector-wise alloca-
{ion of funds are finally made by the
C.M.DA. If the new method of waste
disposal as suggested by the Institute
fulfils all the norms and atandards
qualifying for C_MD.A. assistance, this
may receive a part of Central assist-
ance given to C.M.D.A.

Sefsure of Foreign Carrency in Delhl

4743. SHRI M. M. JOSEPH: Will
ithe PRIME MINISTER be pleased to
state:

{a) whether foreign currency worth
Rs. 30,000 was seized by Delhi Police
in a raid on 31st May, 1873; ang

(b) it so, the actlon taken agalnst
the culprits?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND TN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
HIRDHA) (a) and (b). The Dalhi

olice apprebended two parsons on
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the 1ot June, 1973 and recovered from
one of them foreign exchange amount.
ing to U.S. $31,00 and £400. With
the permissioy, of the Additional Chief
Judicial Magistzate, New Delhi, the
seized property and the two persons
were handed over to the Enforcement
Directorate. Statements of both the
persons were recorded on lst June,
1873, As there appeared to be a
rrima facie case of contravention of
the provisiona of the Foreign Exchange
Regulation Act, 1947 agrinst the per-
son from whom fereign exchange was
recovered, he was arrested op 1st
June, 1973 and produced on 2nd
Jung 1973 before the Additional Chief
Judicial Magistrate, New Delhi, who
released him on a bail of Rs. 5,000
with a surety of the like amount. On
completion of the investigation, appro-
priatec action against the accused in
accordance with law wil] be taken.

Rehabllitation in Tribal's displaced dne
to Indusiriafisatlon Refugee Seitle-
menis and Dama in Fifth Plan

4744, SHRI GIRTDHAR GOMANGO:
SHRI SAROJ MUKHERJEE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether his Ministry is adopting
any new schemes and policies to re-
habilitate the tribals who will be
affected due to the setting up of Heavy
Industries Refugee Settlements and
Dama in the Fifth Five Year Plan in
the country as a whole and in Orissa
in particwlar: and

(b) it so, the broad cutlines of auch
new schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) und (b).
A Departmental Committee has been
set up to identify the problems faced
by the tribala uproated by projects
and to supgest measures for their re-
habilitation.
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Beos of Letters of Intent for switiag
ap of Cigwrelito Indaniries in Public
Becior

4745. BHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that similar
Letterg of Intent as given 40 a large
number of units in the Public Sector
for setting up plants for the produc-
tion of synthetic fibres/yarm, have
been obtained by or have been given
to such public sector corporations in
other industries lile cigarettes etc.;
angd

(b) the reasons for the negative per-
formance of the carpordlioaa/units
in the matter of setting up the plants?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yea, Sir.

(b) Government are anxious to
accelerate the implementation of the
various letters of intent and industrial
licences issued to varicus Public sec-
tor corporations. It has been observed
that i, practice the petting up of an
industrial undertalsing and commence-~
ment of production therein takes
about 3 to 4 years time from the lssue
of a leter of intent.

The princiPal reason for slow im-
plementation of these letters of intent
is the fact that adequate preparatory
work had not been done by many of
the public sector corperations/units in
respect of projects for which letters of
intent have been issued to them.
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Special Alloeation for Housing of Sche-
duled Tribes and Scheduled Castea in
Fifte Five Year Plan

4747 SHRI GIRIDHAR GOMANGO:
Will tha Manister of HOME AFFAIRS
be pleased to siate:

(@) whetker hig Ministry hes made
special aliooation te golve the housfing
problem of the Scheduled Tribey and
Soheduled Castes ip Fitth Five Year
Plan;

(b) whether Government of Oriasa
has sent any proposel and schemes for
the same;, and

(0) i w0, the allocetion to the Mates
i @Ubern) amd Ordlsen W purticulr?
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“THE DLPUTY MINISTER IN THE
MINISTRY OF HOME AFTAIRS
(SHRI F. H. MOQERIN): (a) Fifth
Five Year Plan propoeals are in the

process of ecrutiny snd have not yet
been finalped,

(b} and (¢). The Government of
Orima have sent propasals for £iving
aubmidy for construction of houses
during the Fifth Plan period

Allocation for this scheme %0 Orissa
or any other State have not yet been
finallped, ]
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Ceonilnation between Department of
Space and the Ministry of Cemmani-
cationa for Satellite T. V. Rroadeasts

4750. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of SPACE
be pleased to state the steps being
taken to co-ordinate the efforts of the
Departments of Space and that of the

of Communicatlons for satel-
lite T. V. broadcasts intended to be
undertaken in the near future?
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THE PRIME MINISTER, Swvtany of Al for Bidiagisl
Orhmmr,m e Soe ts capuing of Puvhl-

W NINGTER QF IN-
TiON AND BROADCASTING

ANR MINISTER OF SRACE (HHR)-
MATI INDIRA GANDHI) ¥Fur the
Satellite Instructional Televialon Ex-
peniment coordination with the Min-
1stry of Communications as well as
other concerned agencies of the Gov-
erament 1s achieved th Atye-
s10me at various levels among the min-
1stries concermed

Commissioning of Vessels for Oceano-
¢aPhic Benearch by the Natliemal
Institete ol Oceanography

4751 SHRI RAJDEO SINGH Wil
the Minster of SCIENCE AND TECH-
NOLOGY be pleaseg to state

(a) whether the National Institute
of Oceanography have put into com-
mussjon 1ts first ocean-going Research
Vessel for oceanographic research
around the long Indian coasts

(b) 1t s0, the coverage to this day,

(c) 1f not, when 1t will be put mto
<com'mission, and

(d) whether the said vessel R V
Gavashant) along with the crew will
accornmodate onlvy marine scientists or
either Scientists of Space, Sail and
Petroleum?

THE MINISTER OF INDUSTRIAL
DEVEIOPMENT AND SCIENCE AND
TECHNOIOGY (SHRI C SUBRA-
MANIAM) (a) Not yet, Sir

(b) Does not arise
(c) By muddle of 1974

(d) Sclentusts of Space, Sosl and
Peipoleun wall 3130 be srcommodated

m:m” the pSogramme and

4158 BHRI JAOANNATE MISHRA:
Wil] the Minister of
DEVELOPMENT AND SCIENCE AND
TBCHNOLODOY be pleased to state,

(a) whatser wath the serepplng of
prohibrtion 1n many States, there i1 an
acute shortage of alcohol for mdus-
trtal purposes

(b) if s0, whether any assepament
about the i1equrement of alecho] far
mduatrial purposes has been made,

and

(c) M so0, the quantity thereof and
how Government propose to meet the
demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KXUMAR
MUKHERJEE) (a) Thue relaxation of
prohibition 18 somc States haa to some
extent mcreased the demand for fer-
mentation of alcohol There have
been howeve:r an mcrease in demand
on atccount of growmg requremeni
for mduatnal and other miscellanecus
uses this year The <hortage 1s aggra-
vated by less productlon of sugar and
molasses m certain partg of the coun-
try due to drought conditions

(b) Yea, Sir

(¢) To meet the shortfall, smpart of
alcohol has been resorted to during
this year Durmg the current suger
year 1972-73 (November 1972 te-date)
Government have so far au
the import of about 17,000 tonnes of
alcohol Since indigenous availability
of alcohol haa somewhat impreved,
mdications are that further umgorts
during the current yesr may not be
necessary.
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Pelay i» work m Narwry Mowls
Fower Prvject in U.F.

4753. SHR1 GUKHDEQ PRASAD
VERMA:

SHRI SHIV KUMAR SHAS-
TRI:

Will the Minister of ATOMIC
ENERQGY be pleased to eotate:

¢a) whether work on Narora Atomic
Power Stmtinn i Uttar Pradesh bas
beegy delayed;, and

{b) it go, the reasons therefor and
the alternative measures the Centre
have suggested to the State Govern-
memt for power ougmentation?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELRCTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
No Sir.

(b) Does not arise.
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Unlicenced Radlo and Transisior Seis
in the Country

4755, SHRI B. V. NAIK: Will the
Minisier of COMMUNICATIONS be
plessed to state:

(a) the approximate number of un=
licenced radio and transistor sets in
this country:

(b) whether Government propose
#o abolish licence fee in view of the
impracticability of the levy and col-
leckhion of this licence fee and the
educative value of radio, and

(¢c) if so, what will be the total

lpss of revenue?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):

(a) It is not posaible to find out the
exact number of unlicenced Radio and
Trohsisiors sets in existence 1 view
of the scattered o-wnership.

(b) No Sir.

(c) The question does not arise.
-

Commission to Enquire the Carrup-
tion in the Police

4756. SHRI B, V. NAIK: Will the
Minieser of HOME AFFAIRS bs
pleased to state whether Central Gov-
etnment propose to institute a high
power Commission of Enquiry to
enquire into the eauses of Police cor-
ruption and to suggest remedies there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN); No such pro-
posal is under considesation of the
Govermment.
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Ueiformm for Postmes

475, GARI B, V. NAIK: Will the
Minister of COMMUNICATIONS be
Pleased to gtate:

(a) the total number of uniforms
given to the Postmen each year;

{b) the washing sallowance given
to them; and

(c¢) whether it is possible to give
themn uniforms of durable anti-crease
material?

THE MINETER OF COMMUNICA~-
TIONS (SHRI H. N. BAHUGUNA):
{a) Two seta of cotton uniforms once
a year at plain stations, where no
warm uniforms are supplied. Three
sets of cotton uniforms in 2 years and
one set of woollen uniforms once in
four years at other plain stations are
supplied

In Hill stations where summer and
winter are of equal duration, three
gets of cotton wuniforms eveiy two
ye:rs and one set of warm uniform
every four yearg are supplied In
Hill stations where duration of w:nter
is longer than summer, three aets of
warm uniforms every four years and
two sets of cotton uniforms every
four yecars are supplied

(b! Ra. 2 per month is paid towards
washing allowance to Tostmen who
are supphed with uniforms by the
Government.

(c) No. Supply of uniforms stitched
from anti-crease material lLike Tere-
lene will involve huge expenditure.

Applicationa far Grant of FPension to
Freedom Fighters

4758. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Migisry has
recedved a number of appllestiona/
reminders from the freedom fightera
through Members of Parliament;

AUGUST 29, 1973
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{b) 1f so, the number of such com-
municationd and the actlon taken
thereon; knd :

(c) the wtal number of those who
have started recelving pensiam,
Statewinse?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) and (&),
No eeparate record of applicationa)
reminders received from the freedony
fighters tArough the Members of
Parliament, has been maintained and'
it is not possible to furnish the infor-
mation. However, recommendations
observations of an M.P. are given due
consideration In the examination of
the application. A reply i3 also sent
to a Member of Parliament after
appilcation bas been disposed of.

(c) Till the 14th August, 1973 pen~-
sion had been approved in 50,924
cases. It generally takes 4 to 5 weeks
after issue of sanction order for the
freedom fighters to receive pension.
The latest information 13 not avail-
able regarding the nutnber of free-
dom fighters who have actually
started receiving pension

Benefits to Freedom Fighters in
Governmeat service

4759 SHRI BHAGIRATH BHAN-
WAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the deflnition of freedom
fighters entitled to receive penaion
and other benefits includes all those
freedom fighters who after spending
more than six months in fail have
joined Government service but have
not completed or cannot complete 30
years of service necessary to earn
full permiion benefits (of Government
Service);

(b) if not, whether these freedom-
fighters’ shorttall jn the years of
service completed, will be condoned
as a mark of gratitude for what ey
did for the nation; and
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(c) In what other way will they be
helped by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN); (a) Under
the Freedom Fighters’ Pension
Scheme, 1ne freedom fighters includ-
ing those who arc in Government
service are eligible for the grant of
pension as and when their annual
income from all cources falla below
"Re. 5,000 p.a. subject to other condi-
‘lions of eligibility being fulflled.

(b) and (¢). The Siate Governments
have exclusive jurisdiction to regu-
Jate the terms and conditions of ser-

vice of their employees. So far as
the Central Government employees
are concerned, Lhe age of superan-

nuation was raised from 55 to 58 in
1962 The age of superannuation has
i) be the same for any claes or cate-
gory of employees and cannot vary
in respect of individuals on grcunds
of any method of source of recruit-
ment. However, extension of service
beyond the age of superannuation is
considered where such extension 1s
found necessary in the public interest.

Post Offices, Public Call Offices and
Telegraph Offices In Bhagalpur
and Santhal Pargana Distrecto

4760. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of Poat Offices 1n
‘the three sub-divisions of Bhagalpur
District and the Deoghar sub-Divi-
gion of Santhal Pargana District,
Block-wice;

(b) what are the programmes for
the next five years for the develop-
ment of post office facilities in thls
-area; and

(c) the plans for public call offices
-and telegisph offices in these areas?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):

(a) The information is fumnished
below:
Bhagalpur District
Name of Block No. of
Post
Offices
Tagdis FE g
Sabowr . -
Sclunhll'.l:ﬂ - -
Pirpaint : %
gnhkund ) 1
\angani 14
gﬂﬁhmw 12
palpur 8
Bibpur “ 12
WNabgachia 21
Banka 19
Ams 20
.'iun hugan 12
Kotoria 5
Belhnr 7
Barahat 8
Baunsi 3 . i 18
Dhuraiya . . : 4
Raam - . + 17
' ' 9
. oghar Sub Di.wwSanthol
Punguna Dist,
Name of Black Nﬁ,”tr)l
Offices
Deogmr . 23
Mohanpur . 4
Madhupuri .
Sarath . . : 12
Palajori . ? ¥ 24
(b) No definite programme has
been fixed at present. Post Officen

are opened subject to availability of
funds and subject to fulfilment of
the prescribed conditions,

{c) Number of Public Call|Tele-
graph Offices planned to be opened
in the next five years:

(i) In 3 Sub Divisions of Bhags)-

pur Dissict . b 10

Sub Division of

(ii) In
Santhal Psrganas Distria . 10
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Arresd of Oymuissloner of Tiragt
O, ob the Charge of
his 'Wih

4761, SHR! MADHU LIMAYE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Commlssijoner of Tirhut Commission:
ery has been arrested on the charge
of murdenr;;g his wfe;

{b) whethcr the Bihar Government
did not take any action to probe the
mystery of the “nussing wife” til
her 14-year old son went to Calcutta
and sought Centra! intervention;

(c) whether the Prime Minister's
Office has Intervened in the matter;
and

(d) if so, the present arrangements
for conducting the .nvestigation and
prosecution of the case?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. HL MOHSIN):- (a) Yes,
Sir.

(b) No, Sir The Bihar Police took
action without any Central interven-
tion as soon as they received informa-
tion treating reasonable doubt of
foul play.

(c) No, Sir. The Prime Minlster's
Secretariat have, however, forwarded
to the Bihar Government, the infor-
mation received from the relatives of
the decease/i person.

(d) The Government of Bihar have
reported that the case is being investi-
gated by the State CID and suitable
arrangements for prosecution of the
case will be made by the State Govt.

Steps 0 eurb Inter-State Crimes

47¢3. SHRI M. M. JOSEPH: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether any steps to curb
inter-State crime were discusesd In

Written Asowens o8

the aurrent month iy New Deldd; snd

decisions arrived at?

'THE DEPUTY MINISTER IV THE
MINISIRY OF HOME AFFAIRS
(SHRRI F. H. MOHSIN): (a) and (b).
A proposal of the Jammu and Keash-
mir Government for curbing Intér-
State crimes was discussed in the
Northern Zonal Counci{ meeting held
on 4th August, 19783 In New Delhi.
The Council haa recommendeqd setting
up a working group consisting ol
police officers from the States cousti-
tuting Northern Zonal Coundl and
one officer from the C BI. as conve-
nor A committee of Is. G P. of the
concerned States will review ihe
work of the Worklng Group and wiil
make suitable recommendations to
the Council for their consderation.

Tustallation of TV. Stations at
EKanpur and Luckmow

4763 SHRI S, M BANERJEE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) what further progress haa been
made regarding estabhshment of T.V.
Stations at Kanpur and Lucknow;

and

(b) whether these will be com-
pleted 1n 1974 and 1f not, the reasons

for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR!I DHARAM
BIR SINHA): (a) The mogress in
setting up of the TV Station at
Lucknow and the Relay Station at
Kanpur is indicated below:~~

SITE
(a) Tromsmitiers ot Lucknow and
Kanpur:

Sites have already been
and taken eover,

acquired
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(b) Studios ot Luchmes:

A porilen of the stte has aivendy
been acquired and some 3 uore land
still remalns to be acquired.

CIVIL WORKS
(a) Transmitter bxildings:

Technical estimates for both Luck-
now and Kanpur transmilters have
been sanctioned. Construction of
ancilliary buildings at Lucknt'v {rans-
mitter site is in progress.

(b) Studio buildings at Luckmnou:

Estimates have been prepared and
are under examination.

TOWERS

Orders for the TV Towers at Luck-
now and Kanpur were placed on Mja
Trivenl Structurals but subsequently
the tower specifications were changed
to accommodate a second TV chan-
nel. Indents placed in aczordance
with revised specifications are under
neFotistion with the firm.

EQUIPMENT

Most of the equipment has
received.

been

(b) Due to delay in the acquisition
of studio site for Lucknow TV Sta-
tion and construction of TV Towers,
the Stations sre now likely to be com-
miwmioned during 1075.76.

Alleged US Embassy’s Security Deal

4764. SHRI S. M. BANERJEE: Will
the AMdnister of HOME AFFAIRS be
pleased to state:

(a) whether his sttention has been
drawn to the reported news in the
daily Petriot dated the 29th July, I187%
regarding U.S. Emhassy’s Security
Deal;

(b) if so, whether a private detec-
tive agency with branches all over
the couritry is learnt to have struck
the security deal with U.S. Embassy?

BHADRA 7, W8 (WAKA)
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{c) wheithsy the dexficy has sbout
1500 persans on the staff, most of
whom are trained in US.A; and

(d) whether the entire Indisn staft
of the Embassy—from Chowkidar to
Receptionist—are eecured by the
Agency; and if so, the steps taken
by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-

ment have seen the news-item in
question.

(b) to (d). Facts are being ascer-
toined .

i s e o o) eyfc ¥
e-fewe Wt @CH

™ «fex

FT AT FA TR TN & FT
FeTiF -

4765 & Wy

(%) ®1 ATER 1 faar g
FT7 ¥ Qi wfeTwR g g wfy
®ita off Aoy a7 =fy F
o5 fegz w1l o #ME

() afz g, Arza ; w7

(%) afz adr, M wew wOT AT
€

durrHa (it 3RS WP )

(%), (&) =¥ (%) Feamq
T 8F1 afufa &7 o 1974 ® SO0
T el TR FEMR W
ufrm w7 & fal s wnf 5+
2 Wl ay ¥ weaTy wfefe &) fwrod
s
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wq T EWgwIT dvEn T ase
o @ an
4766. Wt nim w3 Ofem: v
Wfre frem i a5 vy W@
o s f§

(v) =g qTeTe & Wy IUm
waTgwr @msT ® sfafefedy & fedh
TN A oy S AT TWTAG) W gy
¥ o ok 757 Sqw & frot et ¥
T IO wifm T ¥ AT
UMWY AhiRde T g SEw
A ¥ fav ag o ¥ gofad ¥ frer
qi, &R

(o) ol @, & =9 a *
¥ afoors ey ?

ftfre femia daven # 9
W () fxgrsy wymm weam)
(=) A, 7

(@) =% o Foem wms ey
T e Arew qfvwn ¥ gfewfa)
FoF AT F 3] A W A
fegr o1 a1 qwir? wifes gfe ¥
fosraes oy w1 v Y
® fodr aw & § g7 wrt Tufwa R
R @ )

wigfer wixdl o orgfes o
wifai & Fed dofra wiw sqd) ¥ o=t
®« aroew

4767 o TtagTe ureft: W@
sTuT® WAt g TR e w5 iy

(%) v upffer afed awn
ugfn syl ¥ fr? ¥ wry
SO ¥ §9 98 & eree? femr mn
§ afeg Msmwerwr g

AUGUST 26, 1973

Written Answers 113

(@) qowr Feger ¥y ot s
frw™ fir 291 & e At oy g
femr maT & ;

(n) frgwr o =@ Wt @
eqgfer arfedi awm sghe -
arfad) * sw A qumeEw g
fevdr §; o

(v) g @iw = # el
i R wgfeE anfedt qwr eqgfer
aAXTRGY & SV ) Frge g FAE
w1 ooy § 7

¥ wwreg Fa1 wfaw feam &
T &Y (st TR fagw frai)
(%) & (7). g Tvfa ¥ o @
AR Ay AT @ fom
T )

waT gl 547 U9 fagm srdl &
ARG A ¥ wAANT Aafagt wr dna
fex1 st

4760, o) TrATRT ATEA ;WU
g T I I[N F g 63 fir

(%) W1 fagx sgwam ¥ahy
gam afafe € fawfon 3 gorm
T R fraifas vt & e
AT TAATAT YN AT WM ATTAw
QY W AW /AT S Y gt
@ nf g ;

(@) afc g, A order &
T aneEr i aErar) @
o 7 e o & w1 o 8

(n) w1 hgt & o€ fgrnt @
Fyerzrey Jwrey ey W ey fr g 8
O

(w) afe g, & 7% w1
gt
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g Aaree ST :(off oFe
g wigfes) : (v) vk (w) &y
T a7 fauras ¥ I aaanr yarsr
¥, fwm afrxfay & frd qriee %3 awd
§ aod fr § oo & Fraffer ot
T & wat © g8 FO g, IAw
adeT TE ¥ aiw W oarn fey
a7 Inx efigfe & art ¥
Ry W A fed wOT ww Iw
IAN g JAT qrer AT B I & e
I arfae 4@ 5000/~ T ¥
== &, 0 Jwhw Ao Toem A9
W W oTAdt ¥ §wr &g
N 4y o FaR wEe ¥ gy
T Y T 7 & wrzw ey fey o
H ¥

() ®R (%), T faamw aw
¥ A qum Afa X a@ R @
awd fa ¥t afes wa 5,000/~
T § ¥ g1 1 A whifaw afe
wags & 7 faiw 'Y § qg 4 w2
AT & f5 WEATE OF GHS I wHAT
feamam g T8 T w ST EEWE
afl & w7 a% fe oy T ¥ #f
ara g qrey agy g I X

feeht W ewwer ¥mfordt wr e

& Tt el
st e qET™Y 4

o ag Hof? 7 TAOR B FwFS
fw :

4769,

(w) & 9 8T 109, 1973
®Y et & qunoar Eafagt w1 1€
TN W aa (v wgr o1
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(=) &fx g, or m¥a & wor
§ g mafadt & dem feadt A
adqr 4 o T | & wiw ¥ ; Wit

(1) wohe ¥ W€FT TRTT &

q| a@ e § W wNIL W TR
ar o wr sffeg & 7

T8 Harwa ¥ sa-t (f g o
aeferj: (®) & (7). wwrT oo
o, 1973 ¥ /g3 IAfAgl &
o wams of /Y s 1@ fEar
ng a1 | f3 w1 9 W, 1973
F1ERN & g A FfAgt s
T A ZUT A ===y ¥t
® wEs & a ¥ gw 4 W@ ¢ o
%5 frael § wi=g # ofva geat
WYFI WIT 7 ar+i & K& /e faaaor
& a4 w15 aye qoy 3 ¥

fagre ¥ foox sial w1 fawrw

4770, Wt TREXIT K& :
st wx vex Tog :

w7 g FAY gg T A OFN
¥t fw:

() WIfEREER AT F
foe® arai & Frem & Frg €€
o rw R agE A WK

(w) uf g, & Swr wwAr
wrg?

qrEn savea & vow Wat (sh
wigs  wfen): (§) T FomT R
T 71 VTG & v oA
¥ mrfewTn gra SRR T 4T W
qori & fed T af oreelY Fwaein
gy 1 TEVT ML ¢
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(@) ®ur qzei 9T @ A7 Ao
¥ eRrmgt aq T TOW ¥
gfugzr gror g=efea Pt or
&y =T fexn war & —[{wuwg ¥
s | @ gwar 0 T-5543/
7] 1

Allocation of Cement for
Mabarasktra

4771 SHRI ANNASAHEB GOT-
KHINDE: Will the Minfster of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the aliocation of cement for

AUGUST 16, 1078
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firat two quartery beginning from

January, 1978;

(b) the quantities for whidh the
release orders were lssued and the
actual recsipts thereunder for the
said quarters; and

(c) whether due to short supply of
cement the works on the major irri-
gation pfojects in the State have suf-
tered a severe set back?

THE DEFUTY MINMTER IN THE
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b} The
quantities of cement allocated, released
and actually supplhed for the Irniga-
tion and Power Department of Gov-
ernment of Maharashtra durmg the

the Irrigation and Power Department, first two quorters of 1973 were as
Government of Maharashtra for the under —
(i Tynes
Penod Allocition Quantaty Acteal quanti y
Male released " supplied
Qr- Ii73 I1,54,685 1,992,930 1,904,908
Qr. II73 80,287 67,198 79729

During tite quarter II73. an addi-
tional quantity of 32800 tonnes was
released to the Maharashtra State
Electricity Board under barter arran-
gements with the Government of
Tamil Nadu in lieu of Power gup-
plhied by the Maharashtra State Elec-
tricity Board to {he Cement factories
in Tamil Nadu. Agelnst this, the
actual supplies to the extent of
14,608 tonney were made during the
quarter 1I/73 Thus the total quan-
tity supplied during 1I Quarter 1973
would come to 79729+4-14608=
54,337 tonnes.

(c) Due fo severe powér cute im-
posed by the varlous State Electri-
city Boards, inadequate availability
of coal, power and strikes in some
factories ete., there has been a gene-
ral shortage in the evailabllity of

cement 1n the country inchiding the
State of Maharashtra It 1s, there-
fore, not improbable that works on
some of the major irrigation projecis
in the State of Maharashtra may
have suffered to some extent.

Finstzation of PFitth Plam Proposn)
for Expansion of All India Badlo
Network

4772. SHRI #. N. MUKERJEE:

Will the Minister of INFORMATION
AND BROADCASTING be pleased

to stete:

(a) whether Government have
finalised Fifth Plan proposals for the
expansion of All India Radio network
in the couniry; and

(b) it so, the sallent features
thereof? 24
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DAHRAM
BIR SINHA): (a) and (b). The Fifth
Plan proposals for the expansion of
AIR network in the country ere still
under consideration of the Planning
Commission and have not yet been
SBinalised.

Dtrective issued %0 Government Ser-
vants not to participate in any
Polltical Movement or Activity

4773, SHR1 INDRAJIT GUPTA:
Will the PRIME MINISTER be pieas-
ed to state:

(a) whether the Department of
Personnel had issued a Circular on
17th February, 1973 prohibitmg »ll
Government servants from participat-
ing in any manner of political move-
ment or activity;

{(b) if so. the matters in respect of
which the said Circular alters t'ie
position existing previously; and

(e) whether it applies 1o employees
of sutonomous public sector corpora-
tions and quasi-Government bodies
also?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL. (SHRI RAM NIWAS
MIRDHA): (a) (nstructions were tssu-
ed on 17 February, 1973, regarding
participation by Gowvernment organised
by political partles. A copy of the
fnstructions ls laid on the Table of the
House. [Placed in Library. See No.
LT-5544/73],

{(b) The instewctions did not in any
way altez the position under the rules/
instructlons which were alresdy in
.5‘::0 bat soushst %o clarify the posi-

BHADRA 7, 1886 (SAKA)
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(c) The fhstructions are applicable
to Central Govermment seyvants only
and not to eiplyees vf Autonomous
Public 8Bector Corporations and Qusasi-
Government bodies, who are not Gov-
ernment bervants. It i for those
organisations to adopt these instruc-
tions for their employeea. if they so
desire.

Inquiry into Lathi Charge and Tear-
gassing 08 CPL @rupasiryrs
against Price Rise In O Secre-

tarlat, Delhi

4774. SHRI S. A. MURUGANAN-
THAM: Wili the Minister of HOME
AFFAIRS be pleased to state:

(8) whether the inquiry ordered in-
to lathi charte and teargassing of
C.P.I. demonstrators against price rise
in front of the Old Secretariat, Delhi
haa since been completed;

ib) If so, the findings thereof; and

tc) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN): (a) According
to the information received from
Delhi Administration, the Magisterial
inquiry ordered into the incident iy
in progress,

{b) and (c). Do not arise,

Solation of Andbhra Pradesh Problem

4775. SHRL B. A. MURUGANAN-
THAM:

SHRI BANAMALT PATNAIK:

Will the Minister of HOME ATF-
FAIRS be pleased to state:

(a) whether any further effarts
have been made to #nd a solution to
the Andhra Pradesh polltical erials;
and

(b) if s0, the results thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and
(b). Efforts to evolve a solu-
tion which would provide maximum
satisfaction to the various sections of
-the people of the State are continu-
-AAng.

Police Constables in Delhi with
Criminal Tendencies

4776. SHRI S, A. MURUGANAN-
"THAM: Will the Minister of HOME
'AFFAIRS be pleased to state:

(a) whether an official survey by
-the Delhi Administration has revealed
that 15 per cent of the Constables in
the Delhi Police Force have either
.eriminal tendencies or are connected
-with eriminal activities; and

(b) if so, what action has been
-taken to weed away such elements
-from the Police Force?

THE DEPUTY MINISTER IN THE
-MINISTRY OF HOME AFFAIRS
£SHRI F. H. MOHSIN): (a) No, Sir.

(b) Whenever the commission of an
offence by a member of the Delhi
‘Police Force comes to notice, the per-
son is dealt with according to law.
‘Necessary deparmental action, inclu-
ding dismissal or removal from ser-
vice, is also taken.

Talex Network

4777. SHRI S. A. MURUGANAN-
-“THAM: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the present Telex-net-
-work in the country is not adequate
-to cope with the rapid increase in the
commercial and industrial activities;

and

(b) if so, what steps have been
‘taken to expand the telex network?

AUGUST 29, 1973
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) and (b). No, Sir, The present
Telex net-work covers 45 stations and
proposals stand sanctioned for 25
stations. A list of these places is
given in the statement laid on the
Table of the House, [Placed in
Library. See No, LT-5545/73]. In
addition more proposals are being
sanctioned if remunerative and tech-
nically feasible,

Report of Committee on Small Scale
Lamp Manufacturers in West
Bengal

4778. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELCP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the Committee set up
by the Centre to go into the problems
of small-scale G.L.S. lamp manufac-
turers in West Bengal has submitted
its Report;

(b) if so, the main recommendations
of the Committee; and

(c) the action taken by Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir.

(b) The main recommendations of
the Committee are:

(i) The Government of West
Bengal and the Directorate
Ge'neral of Supplies and Dis-
posal may be persuaded to
purchase a certain percentage
of the requirements of lamps
from small scale units;

(ii) Certain components both
indigenous and imported re-
quired for the manufacture
of lamps may be procured
by the National Small Indus-
tries Corporation for distri-
bution to the small scale
units;
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(iii) The =small scale lamps
manufacturing units may be
exempted from payment of
excise duty; and

(iv) Manufacture of G.L.S. lamps

from 5 to 100 watts may be

e congidered for reservation in
the amall scale gector.

(c) Action is being taken to imple-
ment the recommendations of the
Committee.

Progressive Indianisation of Techno-

logy and materials used in different

Projects of space Research Organi-
sation

4779, SHRI VAIYALAR RAVI: Will
the Minister of SPACE be pleased
to state the progress made in imple-

- menting the Government policy of
progressive Indianisation of the tech-
nology and materials used in different

projects of the Indian Space Research
Organisation?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONi—., MINISTER
OF INFORMATION "AND BROAD.
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): The entire effort in our
space projects is towards achieving
of maximum possible Indianisation of
technology and materials. The details
are given in the Annual Report of the
Department of Space for the year
1972-73, copies of which are available
in the Parliament Library.

Facilities to Youngmen for Setting up
Industries

4780. SHRI R. N. BARMAN:
SHRI MUHAMMED SHERIFF':
Will the Minister of INDUSTRIAL

ELOPMENT AND SCIENCE AND
INOLOGY be pleased to ‘state:

a) what facilities Government
vide for setting up small scale in-

BHADRA 7, 1895 (SAKA)
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dustries for self-employment
youngmen in the country;

by’

(b) what efforts have beeh made
by Government to apprise the gene-
ral public in this respect;

(c) whether Government have re-
ceived complaints about the harass-
ment of these younmgen at the hands
of public servants; and

(d) if so, the steps ‘Government
propose to take to stop such harass-
ment to these youngmen by Govern-
ment servants?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Several facilities are
given for promotion of small scale in-
dustries. These facilities include
supply of machinery on hire pur-
chase, built in sheds in Industrial
Estates. Extension and iechnical ser-
vices through Small Industries Ser-
vice Institutes, Training facilities,
Assistance in Government stores pur-
chase programme, and financial assis.
tance. These facilities are available
to all entrepreneurs including young-
men.

(b) Central and State Governments
are giving wide publicity to this pro-
gramme through the medium of news
papers, brochures, seminars and get-
to-gethers etc.

(¢) and (d). No specific
plaints have been received.

com-

Indigenous production and Import of
Helium

4781. SHRI R. N. BARMAN:
SHRI P A. SAMINATHAN:

Will the Minister of SCIENCE AND"
TECHNOLOGY be pleased to state:

(a) whether scientists in India have-
urged the Government to immediately
intensify search for Helium;

(b) if so, the steps Government
propose to take in this regard;
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(c) the totgl Helipm prodused em-
nually in India and imported frozn

foredgn countries; end

(d) the names of countries sup-
plying Helum to Indiat

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOOGY (SHRI C.
SUBRAMANIAM): (a) Yes, 8ir. A
committee appointed by the National
Commitire on Science & Technology
1o study the prospects of eryogenic
industry 1n India has recommended
intensification of reetarch on produc-
tion of Heljum in the country.

{b) The recotirmendations of the
cUmmittce are under consideration.

(¢} and (d). No Helium is being
produced in the country gnd the entire
quantity required 15 unported from
the United States of Awmerica.

Namber of Persons detalned under
M1S8.A against whom enquiry has
been completed

4782. SBHRI R N. BARMAN: Will
the Minister of HIOME AFFAIRS be
pleased to stafe:

{d') the number of persons arrested
under the Man%enance of Internal
Security Act against whom enquiry
has been completed and the results of

enquiry; and

(b) the number of persons against
-‘whom enquiry could not be completed
so far; and if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR3 F. H. MOHSIN): (a) and (b).
Acmrding to information wvailable,
2411 persans were in , after
arrest, on 30.8-1973. There is no Mo~
vigion {or any emquiry ig the Main-

tenance of Internal Security Act, 1871,

AUGUST 329, 191
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Artidy D0y “Impiomeating
Schegre™
4783, BHRI B. B SHUELA: Wwill

the Minister of SCIENCE AND TB-
CHNOLOGY be pleased to state:

(a) whether the attentian of the
Governmen$ haa been drawn to the
article entitled “Implementing Sele-
nee” appearing ia the Hindustan
Times dated the 3rd August, 913
wnitén by Shri T. 8, Ananthu; asd

(b) if so, the reaction of the
Govatnment Wareio? yo

THR MINISTER OF INDUSTRIAL
DEVEIOPMENT AND SCIENCE ANUL
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Bir.

(b) A draft of a science and tech-
nology plan has been prepared Ly the
National Committee on Science and
Technology and is now being discusead
with the Planning Commussion. The
task of implementation rests with the
concerned Ministnies and organisa-
tions. The queshion of setting uyp 8
suitable monitoring and evaluatian
system is engaging the attention of
the Government.

Rehabilitation of P.AC Persoanel cf

UP. whose services were terminaled
for partieipation in revolt

4734 SHRI B. R. SHUKLA: win
the Minister 0of HOME AFFAIRS be
pleased to state:

(a) whether the Uttar Piadesh
Government has decided to rehabili-
tate the rebellious P.A.C. personnel
whose services were terminated for
participating in the recent revolt;

(b) if so, in what manner and uoder
what Rules in vogue:

{c) whether fanulies of the deress-
ed P.A.C. personnel killed in the
P.A.C. revolt, would alzo be givem
a compensation of Re. 1,000; and

(d) if 20 under what provisions of
law or Rules?
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TEE DEPUTY MINISTER THE
MINISTRY OF HOME gFAJRS
(SHRI F. H. MOHSIN): () and (b).
The rebabilitatior. of ame of the PAC
men Whoae eervices were lerminated
is under conslderation of the Govern-
ment of Uttar Pradesh,

(¢) and (d). Yes, Sir, This is being
done on purely humanterian grountis.

Adulteration of Food Arbicles
4785, SHRI B R, SHURLA:
SHRI RAM PRAKASH:

Will the Minister of HOME AF-
FAIRS be pleased %o state:

ta) whether the NDMC in jts meet-
1ing urged the Centre to empower it
and the Municipal Corporation to in-
voke the provisions of the Defence of
India Rules against those 1indulging
m adulteration of food articles; and

{b) if so, what is the reaction of the
Centra] Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No, Sir.

{b) Does not arise,

Cheating of Unemplayed Fersans
throuzh Fake Agdvertisemsnts

4786 SHRI B. R. SHUKLA: Will
tbe Minister of HOME AFFAIRS be
pleased to state:

(a} whether the attention of Gov-
ernment has been drawn to the news
item appearing in the Hindustan Ti-
rpes dated the 3rd Auqust, 1973 under
the coeption “They make money out
of jobless”; and

(b) i# so0, the reactlon of Govemn~
ment thereto and the cteps Govern-
meet propose to eheok/deal with such
cad® of cheating of unemployed per-
scus thraugh fake asdveetisements in
e contey?
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THE DRPUTY MINISTER IN THE
MDOSTEY OF HOME AFFAIRS):
(SFARI P. H. MQMEIN): (a) Yes, Sir

(b) The Government of Uttar Pra~
detk have reparted that & apecia)
Wing in the Biate C.I.D. known s
Econwnic Intelligence and Dnvestigar
tion Wieg loska inta such espes Binoe
1871, seven cases were registered
against PEfSOns ading Sh ofgani-
sations. One eame-has been ckallaned
in the court. Six cases are atill under
investigation.

Production ¢f Heligm from Menazite
Sang in Kerala

4787 SHRI CHIRANJIB JHA: Will
the Minister of ATOMIC ENER'GY be
pleased to state:

(a) whether the monazite sand 13
known to give off Hallum when heat-
ed to 1000 degrees centigrade, but so
far no efforts have been made to re-
cover helium from the millions of
tons of sand on Kerala beaches; and

(b) if so, the reasons therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS. MINISTER
OF INFORMATION AND BROAD-

CASTING AND MINISTER OF
SPACE  (SHRIMATI  INDIRA
GANDHI): <{(a) and (b). Based on

laboratory scale studies carried out
at the Bhabha Atomic Rearch Centre,
it is estimated that approximately
3000 cubic metres of Helium per
annum can be recovered from the
monazite processed at the Rare Earths
plant of Indian Rare Earths Limit-
ed at Alwaye at its present rate of
production of rare earths. The reco.
very involves two steps (i) collection
of the gas involved during the treat-
ment of monazite with caustic soda
solution and (ii) purlfication of the

to required Purity and compress-

it for in sylloders, Step (i)
would involve modification of the
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reaction vesse]l in the Indian Rare
lant at Alwaye and provislQn
of & fuitable ges bolder for volec-
tion of the pas. Step (ii) would in-
volve the provision of additional
eqipment at Alwaye A  techno-
ecvdamic feaslbility study of the poo-
cess hes been undertaken by the
Chemical Bngineering Division of the
Rhabha Atomic Research Centre.

Northera Zonal Councd Oectiog at
New Delhi Aagust, 1973

4788 SHRI CHIRANJIB JHA:
SHRI P. M. MEEHTA.:

Will the Minister of HOME AF-
FAIRS be pleased to atate:

(a) whether the Northern Zonal
Council at [ts meeting held in New
Delhi on 5th August, 1973 has decid-
ed tp set up a number of Committees
and Working Groups to hammer out
so.ution to inter-State problems;

(b) if so, the subjects discussed at
the meeting and the main points of
the decision; and

(c) when the decision is likely to be
put into practice?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to {c) A
list of the subjects discussed L\ the
Northern Zonal Council un  4th
August, 1973 13 laid o the Table of
the House. [Placed in Library. Sce
No. LT-5546/73]. In respect of Cer-
tain pmblems of common interest %o
the participating States, the Council
recommended that working Groups/
Committees should be conztituted to
go into the matters in details. Copies
of the proceedings of the meeting
embodying the recommendations of
the Council will be placed in the
Library of the Parliament, after the
same are finalised in consultatisn with
the members of the Council. The {lnal
proceedings will be sent to the con-
cerned State Governments/Union Ter-
ritories and Central Ministries for
taking appropriste action,

AUGUST 29, 1973
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Scheme for setling up lndestrips
drougdt ocied ereas of AP.

4789. SHR!I Y. ESWARA REDDY:
WIll the Minister of INDUETRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state;

(a) whether the Fifth Plan propo-
sals submitted by the Andhra Pra-
desh Government contsin any definite
schemes for eetting up industries in
chronic drought-affected areas in tbe
State as a messure of economic deve-
lopment of siich areas;

{b) if eo, the outlines thereof; and

(c) whether Government have ap-
proved she scheme?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) to (¢). Raya-
laseema region of Andhra Pradesh 18
a chrome drought affected region,
The Fifth Plan proposals prepared
by the Andhia Pradesh Government
cont.un certain proposale tor setting
up industries in the Rayalaseema
region, siuch as setting up of ndus.
trial development qreas. establich-
ment of industrial construction mate-
rials depots at Cuddapa (Ilavalasee-
ma region) and incentive  schemes.
Besides, the Andlira Pradesh Indus-
trial Development Corporation pro-
pose o set up a number of projects
in the Rayalaseema region. for the
manufacture of nylon filament yarn,
capacitors, GLS lamps, sodium triple-
phosphate, ard printing machinery.
Feasibility report< have been prepared
by the Andhra Pradesh Industnal
Development  Corporation  APIDC)
for those projects except for sodium
triple-phosphate. Letters of Intent
have also been obtained for capucitors
and printing machinery. In addition.
the Industrial Project Development
Corporation has prepared proposals
for 30 more projects in the Rayala-
seCna region, but most of these are at
a preliminary stage. Some of the pro-
jects included in this list of 30 pro-
jects, are an asbestoa complex, po~
wer transformers, paper and pulp



139 Written Answers BRADRA 7, 1885 (§AKA)

mill, leather Bnd footwear, oXygen
angd acetylene, etc. The Andhra
Pradesh Government had proposed
ar. allocation of Rs. 24.80 crores for
programmes of the APIDC, but the
Working Group which discussed the
Fifth Plan proposals .of the State
Government hss recommended &n
sllocation of Rs. 17.35 crores,

Proposals for Expanding the Existing
ALR. Network in Andhra Prades),

4790. SHRI ESWARA REDDY: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) what are Goveenments propo-
sals for expanding the existing All
Indla Radio network in Andhra Pra-
desh during the Fifth Flan; and

(by what is the estimated cost in-
volved?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The Fifth
#£lan propossls for the expansion of
AIR network in the country includ-
ing Andhra Pradesh are still under
consideration of the Planning Com-
mission and have not yet been fina-
lised.

Visit by a Delegation of Indian and
Eastern Newspapers Soclety to Canada

4781. SHRI RAM BHAGAT
PASWAN:

SHRI V. MAYAVAN:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether a delegation ot six
members of Indian and Eastern News-
paper Society visited Canada recently
in search of newsprint; and

(b) ! so, the ocutcome or the vlsit?
1782 LS.-8
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a). Yes, Sir. A six-
member newsprint delegation of the
Indian & Eastern Newspapers Society,
led by its President Mr. K. Narendrs,
visited Canada and the U.S.A. recent-
ly.

(b) The Object of the delegadkion's
visit was to explore possibilities of
procuring newsprint for newspapers
in the country on a short and long-
term basis, The deiegation met 1ihe
Conadian Pulp & Paper Association,
leading newsprint manufacturers, re-
presentatives of the Department of
Commerce of the Canadian Govern-
ment, and Canadian Internaiional
Developmeni Agency, American News-
paper Publishers Association and some
publishers of leading daily newspapers.
Some newsprint mills evinced interest
in entering into long-term contracts
for newsprint supplies to India, a
practice wluch is followed by them
with leading newspapers in the U.S.A
and Canada. These milis have, how-
ever, indicated that they would re-
vert to this subject in September/
October this year when the question
of newsprint supplies for 1874 and
future years is taken up. There f{s
not much chance of obtaining addi-
tional newsprint supplies this year.
The Indian & Eastern Newspaper So-
clcty Executive Committee has, there-
fore, decided to send another delega-
tlon agaln in September/October this
year for resuming discussions with
these newsprint mills in Canada/
U.S.A.

Symposium on Law and Order
Situation

4782. SHRI RAM BHAGAT
PASWAN:

DR. H. P. SHARMA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government's atten-
tion hs~ heen drawn to the Sympo-
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stum Meld on Sth August, 1873 orga-
adoed By the Delhi Cliizens' Coutitd]
e Lagr ang Order situation; end

(b) if so, the realciop of Goverms
ment therio?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHH] F. H. MOHSIN): (a) Yes, Sir.

(B) There has been some increase
in the reported crime in Dethi, But it
fs rot correct to say that the law and
order eituation is fasf deterborating.
It » also not correct that the Delhi
Pollce is a dissatisfled and frustrated
force incapable of effectively meeting
the threats to law and order.

2. Tha Delhi Police Canvniagion
(1968-88) made in all 473 recom-
mendations of which 401 have bhesen
sgcepbey and bave been implemented
er are under implamentation. 71 re-
corzmendations were not accepied,
and one resommendation regardisg
intradustion of Commmissioner of Polige
System 1a Delhi is under ezamination
and a deeision will be taken at the
appropriate time,

3. Whenever a default or an offence
committed by a Police Officer comes
to notice, appropriate action is taken
against him under departmental rules
or the criminal law as the case may
be, but this does not 1ead to the con-
cluzion that many Police officlals are
in connivance with anti-social ele-
ments.

4 In each Police Station there 15 a
committee of winch the Members of
the Metropolitan Conneil and the
Municipal Corpoartion are members,
The Sub-Dividonal Magistrate and
the Police COfficer and the Station
Howuze Officer are official members of
the Committeee This Committee
meets once a month and law and
order is one of the subjects discussad
at these meetings,

AUGUST 29, 1973
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MNepmement of clslderaton of ap-
plitationy of Bt Cancires 92
Cumst Flanty

4703, SHR1 RAM BHAGAT PAS-
WAN: WHI the Miniwter of INDUB-
TRIAL DEVRLOPMENT AND SCi-
ENCE AND TECHNOLOGY be plesms-
ed to state:

(a) whether Birla concerns have
urged the Monopaliss Commlision 0
pesipone the coBsider.biie of bseir
application for xtting up cement
plants; and

(b) if s0, the reasons thaneaf?

THE DEPUTY MINISTER I'N THE
MINISTRY OF INDUSTHIAL DEVE-
1OPMENT (SHRI PRANAB KUMAR
MUXHERJER): (a) One ef the Com-
panies belonging to Birla group hed
requested the MPTP Commission to
postpone the date of Public hearing
an their applicetion for setting up a
coment piant By about a month’s
time.

(b) Their Counsel was unable to
appear on the date fized for the hear-
ing.

Suggestion from West Bengal Govern-
medt to amend the Maintenanve of
Internal Security Aet tn the light

of SuDreme Comyt Judgement

4704, EARI BARST NAYAK: Will
the Minitser of HOME AFFAIRS be
pleased 1o atate:

(a) whther Section 17A of Msin-
tenance of Intarnal Security Act bas
been declared ultra vires by the
Supreme Court;

(b) whethar the West Bengal Gov-
ernment bas suggested to Central
Government that the Act should be
amended in the light of thg Supreme
Court’s recommendatiop and thus al-
lowed to continue; and
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(¢) the number of pecsonda under
detention in West Bengal and whe-
tier all have been relessed after the
Supreme Court's verdict; and if not,
the reasons thargfar?

THE DEPUTY MINIBTER IN THE
MINISTRY OF HOME ABFPAIRS
(SHRI F. H MOHSIN): (a) Yes, Sir,

(b) No, Sir.

(0): Acoarding to inforemtion fur-
niahed by the Government of West
Beugal 1788 detenus. were affected by
the said judgment of the Supreme
Court. Of thege 1022 were releasad,
In respect of the remaining 113 phr-
song Government of Wiest Bengal
have reported that writ petitions on
their behalf were pending before the
High Court and Supreme Cousrt and
that the latest position in those cazes
was being esesvtaimwd.

Memworsmicen Cintiining Algutions
sgains the Chief Minister of Haryana
Salmiiied to thy Centtal Govermment

4795. SHRI BAKS) NAYVAK: WI
the PRIME MINISTER be pleased to
stabe; !

(x) whether the forreer Chairmen of
the State Public Service Commission
of Harayana, Shri Dacabari Lal ' Gupla
&8s submitted a memorandum contain-

ing mericus odiegntiony eguinst the
Chief Minister Shri Bansi Lal;

(b) whether the Central Govern-
ment have examined this memoran-
dum; gnd

(o) if o5 the action, it eny, baing
taken agkinst the Chief Minister?

THEMANMISTER OF STATE IN THX
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS
MIRDMA): (a) to (c). Hari Derbarl
Ll Gupta who wes then Chairman of
the Hiryass Publie Svice Canmis-
sion had submitted a representation
dated 24th November, 1971 to0 the
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Pregideny regarding the State Gov-
ernment’a allegad poliey of geliberates
ly withhalding adequate ataf? and
fundy from the Harpana Publie Ser-
vioe, c‘amd-nn, vefusal of the Com-

requast for a disoussion with
Chist d'mm keeping pasts outaide
the puvieny of the Commissjon, re-
fuaal to place gt the dispoml of the
Commission the services of senior offi-
cers for appointment as Secrelary and
awMing {ratmenitng and adverse corf-
menis againgt the Bigte pablic’ Suvice
Commission. The representation was
forwarded to the'Governor of Haryana
for his comments. On receipt of his
comments, the inatter was examined
and it appexrad that the difficulties
that had arisen were mainly due to the
strained relations between the State
Pub¥e Service Coftmtlssion and the
State Government. Since the State
Public Serviee Commission come with-
it the exclusive purview of the State
Governments vide Eifry No. 41 of the
State Liat in the Seventh Schedule to
the Constitution, it was felt that It
was not appropriate for the Central
Goverrgnent to inberfere in the matter.

2. After his retirement from the
Chairman of the Commission, 8hn)
Darbar{ Lal Gupta had addressed two
further representations dated 1st
Decermher 1072 and 1ith December
1972 to the Prime Minister. The com-
plints made in these representations
were, by apd’ large almilar to those
contmned |n his earlier representation
to the President reférred to mbove In
vrew of Hntry 41 of the State List In
the Ssventh Schedule to the Congtitu-
tion, these representatlona were for-
wxrded on 15th Mardhs, 1973 to the
Governor of Hervana with the sugges-
tion that he may have the varioua
allegationg 1ooked into gnd infornh the
Government of Indla of the oorrect
position in regard t0 those ullegations
and the action, if any, taken in the
matter,

3 The commenty of the Gevernor
of Haryana were recelved in May,
1973, The =sllegstiont made by Shri
Derbari Ll Guple and the commints
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of the Governor thereon were care-
fully considered and it was found
fhat, taking all factors into acéOunt,
especially the fact that State Public
Servie Commissions come within the
exclusive purview of the State Gove
ernment, no action on the part of the
Government of Indla wag called for.
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Licenoe for setfilng up of Veuaspatl
factary in Bablam (MP.)

4803. HHRI PROOL CHAND
VARMA:

DR LANXMINABAIN
PANDEYA:

Will the Minister of INDUSTRIAL
NEVEUUL/PMENRT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

{n) whether the proposal for the
grant of a Heence for setting up a
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vapaspati (ghee) factory in Ratlam
(M.P.) ia under consideration of Gov-
ecumept; and

(&) #"es, the time by which a
datision la Hieely t0 be t2ken in thia
regard?

THE DEPUTY MINEETER IN THE
MINISTRY OF IFDUETRIAL DEVE-
LOPMENT (SHR] PRANAR KUMAR
SUKHERJEE): (a) Yes, Bir.

(b) A decision on thia will be taleen
as soon as the review of the licensing
policy in respect of vanaspati industry,
which ia cwrently under way, s
completed,

Setting up of Central Sector Industries
in UP.

4804 SHR1 JHARKHANDE RAI:
Wil] the Minister of PLANNING be
pleased to state:

(a) whether the Uttar Pradesh
Government has suggested the setting
up of Central Sector Industres in the
State in the Fifth Plan perlod;

(b) if so, the outlines of the sug-
gestions made by the Utter Pradesh
Govemameng in this respwct; end

(c) the decision teken therean?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR1 MOQHEAN DHARIA): {(a) and
(b). The State Govermunent of U.P,
have suggested setting up of e phos-
phatic fartidizer fechory at Dehra
Dun, e coal based fertilizer factory et
Mirmppur and a newsprint factory in
eastern UP.

(c) The propoarls aere being cur-
rertly exomined
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Production tn Phiilips India 1.

4805. SHRI SAMAR GUHA: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the list of the items proauced
by the units of the Phillips India Ltd.,
in Calcutta and ts Maharashtra unit
separately indicating the common
items produced by the Phillips India
Itd both by its Calcutta and Maha-
rashtra umt;

(b) the items of production for
expansion for which licences refused
to the Calcutta wunit and items of
production for which new licences
granted to Maharashtra unit;

(¢) whether employment in Calcutta
unit of the Phillips India Limited has
gone down for the Calcutta unit;
wheress it has increased verv largely
in the Maharashtra umt, if so, the
reasons therefor;

(d) whether Government
any representation from the West
Bengal Government regarding the
irregular shifting of its manufactur-
ing items from Calcutta unit and
corresponding development of the
same item bt the Maharashtra unita;
and

received

(e} if so, the details thereabout, and
the reaction of Government thereto®

THE MINISTR OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM)- (a) A list is laid on the
Table of tho House [Placed in
Library. See No LT-5548/73]

fb) Department of Electromics have
intimated that M/s Phillips India Ltd
were allowed to expand their capacity
for the manufacture of radio receivers
at their Poona factory in March, 1969,
Tn February, 1970 the new industrial
licensing pollcv cam. into force which
placed certain restrictions on com-
panies belonging to larger houses and

AUGUST 29, 1973
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forelgn majority companies. The item
was also then reserved for small staie
sector. The company's request for the
expension of the capacity of iis Cal-
cutta factory was decided after the
coming into force of the revised indus-
trial licenging policy. Accardingly, the
expansion was allowed with an export
obhgation of 76 per cent of the addi-
tional production. A list of industrial
licences grented to M/s. Phillips
during 1980, 1970, 1871, 1972 and 1078
(upto 30-6-78) is enclosed.

(c) to (e). West Bengal Government
has brought to the notice of Govern-
ment certamn allegations against M/s
Philhps (India) Ltd, which, inter alia
¢ luded alleged unauthorised shift-
ing of lcensed capacity from Calcutta,
The matser 13 being looked into.

BRefusal of Licences issued to Philllps
India Limiteq

4808 SHRI SAMAR GUHA- Will
the Minister of ELECTRONICS be
pleased to stave:

(a) whether no licence has been
issued to Calcutta unit nf the Phillips
India Ltd, except for production of
record player n 1989,

{b) whether many licences sought
by the Calcutts unit of the Phillips
Tndia Ltd k ars refuced on the ground
that the company is not reducing
foreign equty holding;

{¢) if so, ignoring the same ground
Maharashtra Unit has been granted
licences and Letters of Intent during
the same period like {1) Licence No.
1.16(4)(3)IDS|8A, (2) Licence No.
L'3(4)IDS!es, (3) Licence No, LI5(4)|
68 and (4) Letters of Intent No. 4(43)|
65-CEEI67 (5) Lettera of Intent No
38(14)/88!DS, (8) Letters of Intent No.
Fl4(220)|87|DS and others;

(d) if so, the itemne of production
included in these licences snd letters
of intent; and
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(e) the reasons for the differential
attitude towards Caleutta unit and
Maharashtra unit?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
The Calcutta unit of M/s. Phillips
(India) Limited holds four Industrial
Licences in Elecironies for the manu-
facture of Radio Receivers, Record
Players, Electronic Components and
Wireless Communication Equipment.

(b) No, Sir,

{c) The Mgharashtra unit of Phillips
(India) Ltd., has been granted
licences/letters of intent on merits,

(d) The items of production includ-
ed 1n all the licences/letters of intent
issued to the Maharashtra unit are
shown in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5549/73).

1@} Does not arise

Nuclear Blast Technology for Peace-
ful Purposes

4307. SHRI SAMAR GUHA: will
fhe Minister of ATOMIC ENERGY be
pleased to state:

(a) whether any final decision has
been taken to ronduct experiment to
develop nuclear blast technology for
utilsation for peaceful purpose;

(b) if not, whether any time sche=-
dule has been set for the purpose if
not, the reasons thereabout;

(c) whether _ the Minister had
obscrved that some ‘slippage’ has
develop for peaceful utilisation of
nuclear power programme;

(d) if s, the nature of such ‘slip-
page'; and

BHADRA 17, 1885 (SAKA)
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(e) the corrective measures taken
or proposed to be taken to meet the
problems arising out of such ‘slip-
page’.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACB
(SHRIMATI INDIRA GANDHI): (a)
No, Sir.

(b) It 1s not possible to set any
time schedule for the purpose until
related studies now being made are
completed,

(c) Yes, Sir.

(d) The targets envisaged in the
profile for development of atomic
energy are at present under review.

(e) The slippage is mainly due to
non.availability of certain special raw
materials (like alloy steel, special
stainless steel); inadequate capaclty of
Indian Industry to cope with the
specialiced requirements for fabrica-
tion systems etc. Continuous effort is
hoavever being ‘made to remove these
difficulties,

Production tn Caloutta anid Maharash-
tra Units of Phillips India Ltd.

4808. SHRI SAMAR GHUA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(8) whether reduction of the capa-
city of production in its Calcutta unit
and phenomenal growth of its pro-
duction of various items in its Maha.
rashtra unit the Phillips Indla Ltd.
have been permitted by adopting
differential licensing decisions by the
Government of India;

(b) whether the Phillips India Ltd.
i’ shifting items of prodwction ¢rom
Calcutta % Maharashtra unit adopted
many frregular process, violating the
licensing policy of Government: and
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{c) if 80, suhather o Comm ittee will
be indituted to go into the whole
meiter?

THE MINISTER OF INDUSTRIAL
NEYVELQPMENT AND sCIENCE AND
TECHNOLOGY (SHRI C SUBRA.
MANIAM): (o) Deparitment of Eleo-
tromioy have igtimated that M ™
Paillips Indm Lid, were awarded to
expand tivew .capacity far the manu-
facture of radio receivers at their
Poona factory i March, 1969, In
Pedgumy, 1978, the new indusirinl
lirmaing @olicy came ivto faree which
plaged certaim Testictions on com-
panies belonging to larger honss 2nd
foreign majority companies. The item
was also then reserved for small sczle
sector. The company's request for the
expansion of the capacity of its Cal-
cytte factory was decided after the
coming into force of the rewviged
indastrial licensing policy. AcCording-
1y, the expansion waa allowed with an
export obligation of 75 per cent of the
add18anal praduction,

‘(b) amd (c). West DBengal Govern-
mest had broogit te the notice of
Goverrmertt certain nllegations againat
M/s. Phifllps (Indte) Litd which inter
glia, included alleged unauthorired
shifting of licenaed capacity from
Calcutta The matter ia being lonked
inta.

Stallies Tor Yevduping Syrrhromems
Stefite 1aunch CxpudBty

4809, SKERI VISHWANATH
PRATAP SINGH: Will the Minister
of SRACE be pioesd to state:

() whether atudies sre nnder way
for developing ayncbronous satellite
launch capability; and

) # 5o, the progress made so far?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, WINISTER OF
FRYORBATION AND BROADCABT-
ING AND MINISTER OF SPACE
(SHRIMATY INDIRA CANDBHI): (a)
and (D). Varim aspechh of Qesign

Wieitton Anwere 148

swils are stifl g0Ing om =nd # wil
be S0 Mg mone iime tuftpe the staidies
are completed,

Ingredse in produstion of Basket
Prosallsnts to atialn Seif
Sufideacy

4810, RHRI VIEEWANATE
PRATAP SDNGH: Will the dMinisier
of SPACE be plazsed te siate 1he
ataps being taken f0 incrfesse  the
produsiion of rocket propellants, beth
solid as well a5 liguld, so as to attain
self -aufficisncy?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFOEMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDH]I): The
capacity of Rocket Propellant Plant
has been extended from 30 tonnes to
120 tonnes of solid propellants per
year, The Solid Propellant Space
Booster Plant at Sriharikota will be
completed during the Fifth Five Year
Plan to produce 500 tonnes of sclid
propellant per year. Work on deve-
lopment of liquid propellants is atill
at a preliminacy elage and o amall
pilot plant hag been established for
production of certain Hquid propel-
lants Faorther increese in liquid pro-
pellent caprcity will have to await
the completion of prasent develop-
ments.

Test-fire of 3000 Kg. Liquid Rocket

4811, SHRI VISHWANATH
PRATAP SINGH: Will the Minlster
of SPACE be pleased to wtale:

(a) whether India has been mbie to
test-fire a 5000 Kg liquid as envis-
agad In the Anwusl Report of the
Department of Space for 107TA.78:

(b) it so, the results thereof; and
(c) if not, the reasons of delay?
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ING AND MINISTER QF SPACK
(SHRIMATI INDIRA GANDHI): (a)
Nu 8ir.

(%) Doea not arise.

o) There hes Swen no delay emd
the testfiimg iz sxpecmd to a
schieved within $e mext dew monthe

Satellite Lammch Vehlele

AN SHRI VEEWAKATR
PRATAP SINGH: Will the Minister
of SPACE e pieased to etate the
progrese mede so far I developing
oar Butelile Launch Vehlcle lt'Ef[{;'-
3 L

THE PRIME MINISTER, MINISTER
OF ATCMIC DNERGY, HMINISTER
OF ELECTRONILCS, MINIETER OF
INPFORVATION AME EBEROADCAST-
TING AND WMDEOSTER OF SPACE
(BNTUMATT FTDIRA GANDEHI): The
progress as gn March Bl 1878 'was
reported in Annual Report of the
Departmapt of Space for the Yemr
187273, vonpied of which ahe available
la the Puriepent Likmary., Sinse
then, Surtheer aection dor precmement
of wonpsnonts a8 well se for demtify-
ing various fabricators haa been taken.

Develrpment of Minar (ndostrial
Geactor Distinct (o Bmal) Indnstries
Secher

4BI8. DR. | P. SHARMA: 'Will the
Whdster o TWDUSTRIAL DEVELOP.
MENT AND SCIENCE AND TECH-
NOIOGY be pleased to atate:

{a) whether Goveromawt propase
to dmmlnce a minor indpstrisl sector

PR
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ang Govelop #t a3 an integrsl sector,
m Syvin from O =ml ndustries
sutior;

(b) i s0, the omflinea of the pro-
posd), and how this concept of minor
sector is proposed to be developed
under the Fifth Five Year Plan; and

(c) the proposed allocation for this
sector under the Firth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY -OF TNDUSTRIAL DEVE-
LOPMENT (SFRI ZATUR RAHMAN
ANSARI): (a) No, Sir.

(b) and (¢), Do not arise,

Telegiwnes instaliea in Berday,
Cadeatts, DM wnfl Fadres

4814, SHR1 JYOTIRMUY BOSU:
Wi the Whnister of COBIMUNKCA-
TIONS be pleased 'to iate;

(a) the number of telephones instal-
led in Bombay, Calcutta, Delhi and
Madras separstely during the Imst
thuee years, year-wise;

(b) whether some regions are lag-
ging behind other in respect of tele-
phone installations; and

(c) if so, the factors responaible for
the same?

THE MINISTER OF CORRMUNICA.
TIONS (SHR1 H, N. BAHUGDNA):
(a) Tie number of telephone com-
mectiors provifed during the Amarxial
years 170-71, 1971-72 and 1972-T8 in
the four cities are given below:—

—— e — —_

99N BWNR-™* IYR-7

: ‘ 18030 11938 12338
. . 4075 3537 4307

3496 497 6173
3363
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(b) It ia true that tempozarily some
regions lag behind others in respect of
telephone installationa But efforte
are made to distribute telephone
equipment according to demands and
in such a way that largely the imba-
lances are reduced.

(c) Imbalances arise due to various
factors like non-availability of accom-
modation in time, technical difficulties
about installation and 0 on,

Activities of Fpreign Missionary
Organisations

4815, SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 1521 on 1st
August, 1973 regarding the activitles
of foreign Missionaries and state:

(a) the names and number of
foreign  missionary  organisations
operating in India, State-wise, and
the country of origin of each organi-
sation; MR Lgh

(b) the amount of money received
by each organisation from its own
country during the last three years;

and P e

(c) the nature of activity carried
on by each organisation and whether
Government have any control over
their activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(8HRI F. H. MOHSIN): (a) A list
showing the names of recoghised
foreign missions in India is laid on the
Table of the House. [Placed in
Library. See No. LT-555/73]. The
misaions have branches in one or
more states

(b) There ia no law requiring mis-
aionary organisations tp maintain and
submit to Government accounts of
incame received, and expenditure in-
cuired, by them. Statistics are not

AUGUST 29, 1978
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maintained separately of remftances
received from wbroad by missionary
organisstions only. It wlll not, thare.
fore, be possible to obtain the Infor-
mation asked for,

{c) They are engaged in medjeal,
educational, social and general mis~
sionary work When a foreign mia-
sionary comesa _to notice for undesir«
able activitiea, or violates any law,
suitable action is taken under the
appropriate law.

Bonus to the Employees of NLD.Q.

4816. SHR1 JYOTIRMOY BO8U:
Will the Minister of INDUSTRIAL
DEVEIOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the Nationai Develop-
ment Corporation Ltd, New Delhi
have paid incentive performance
bonus in cash % its employees during
the year 1972.73 for the firet time
since its inception;

(b) if s0, the basis and the justi.
fication of making such payment when
the Corporation is not producing and
or manufacturing any item and is
entirely engaged in consiltancy
services; and

(¢) the quantum of bonus paid to
an employee in each cadre and the
criteria for determining such quantum,
the highest level and grade of the
employees who have been paid stch
bonus®

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCR
AND TECHNOLOGY (SHRI C,
SUBRAMANIAM): (a) Yes, Sir.

(b) Although the Corporation is not
engaged in the production of manu-
facture of gooda. the Corporetion
considered it expedient to ceward
good work with a view to ensure
efficiency and accordingly decided to
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glve monetary incentivea to the
deserving employees, limited to one

months salary of the employee con-
cerned, with effect from the aceount-
ing year ending March 81, 1872
Dmployeea drewing salary in  pay
scales of Ra. 1100--1808 and below are
covered by the scheme.

BHADRA 7, 1895 (SAKA)
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{c) A statement showing the total
number of emplo¥tes in different cate-
goriea, the number of employees
granted monetary incentives and the
total amount paid as incentive is
attached., The monetary incentive la
paid after evaluating the performance
of individual employees,

Statemrent
gl%pl: raes Eﬁ?plgm 1:;?1’&%0\:“‘
3 ;‘:‘33;2 m:: ”E’s‘.‘d
Bmployees in the scale of Rs. 1100—1800 31 a9 11,316'60
Employees in the scele of Rs. 7oo—1400 41 a5 3,929°95
Employces in the scale of Rs. 450—990 - 19 16 2,097 50
Employees in the scalc of Rs. 350—770 93 69 7,946°65
Employees in the scele of Rs, 210—s30 2] 58 4195°70
Employees in the scale of Rs. 130—300 31 28 1,393 15
Employees in the scale of Ra. 1o=-200 10 6 333'35
Emn?oﬁ'b::: bn:fownrli'; °5:§’;§'§o_"° a.nd 1 49 1,632 65
346 280 34,745 55

Retention of ocertaln WMindsterial
Appeindees of 1837-38 upto 60
Years in Governmant Servioe

4817, SHRI N. SHIVAPPA: Will the
PRIME MINISTER be pleased to
state:

(a) whether the matter of retention
upto the age of 60 years of certain
ministerial appointees of 1937-38 1is
under consideration;

(b) the number of such appointees
in eech Ministry; and

{¢) whether these appalnteas
will be at par with others so far as

the provisgion enjoiued in the Funda-
mental Rule 56(c) is applicable and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

IN THE DEPARTMENT OF PER-
SONNEL (SHR1 RAM NIWAS
MIRDHA): (a) to (c), The age of

retirement is 60 years for the cate-
gories of ministerial Central Govern=-
ment servants mentioned in FR 56(c).
There is no proposal under considera-
tion to make 2ony other category of
ministerial Govern'ment servants eligi-
ble for retention in Government
service upto the age of 60 years



235 Written Aweers

Manafagtare of Frasgls Turkbine Ran-
ner Cutings

&S SHR? N. SHIVAPPA:
SHBI K. LAKKAFPA:

Wil the Maider of RNDUSTRIAL
DEVELOPEIENT AND SCIRNCE AND
TECHNOLOGY be pleased to state:

(a) whether Francis turbine rum-
ner castings will now be manufactu-
red oy India also: and

(b) the date any shme wiwn it is
likely to be manufsetured?

THE DEPUTY MINISTER IN THE
MDUOSTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KIIMAR
WUEHTRIEE): (a) and (B). Heavy
Bngineering Corporation is experi~
menting with the manufacture of one
sich cesting as a development 1%em.
Whetmer Heavy Engineering Corpora-
tion would undertake commercial ma-
nufactore on regular basls would de-
pend. on the suceass of the experiment.
Government aleo have under cosidera-
tion g proposal from M|s Bharat
Heevy Electricals Ltd, in this regard
It is dificult to say st this stage when
the manufacture will commence as
this Item 1s a highly sophisticated one.

Utilsation of natural Besources
4818, SHRI N. SHIVAPPA,
SHRI E. LAKKAPPA

Will the Minister of PLANNING
be pleased to state:

(a), whether Gomernament’y atien-
tien hay been drawn to the chmmrve-
tion mede by the Survqyor Gemeral of
India reparted in the ‘Tunes of India’
of 18th Juna, 1873 under the heading
"Efeciive husba of resources
wgad” that India’s continued poverty
is due to the Cailure to explore, ex-
ploil apd effectively utilise natusal re-
sources; and

(b) H so0, the steps propossd to be
taken in this fleld?

AUGUST 10, 18
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THE MINISTER. OF STATE IN THE
HINISTRY OF PLANNING (BHR!
FOHAR DBARIA): (a) Yes, Sir,

(%) The sucvessdve Five Year Plane
have hwhided progumEmns for sur-
veys of mxtmral rescurces and thalr
expitatien. the need %0
strengthen the efforts in these direc-
tions, the Planmng Commisxign cons-
Muted a Steering Group on Natural
Resaurcey m 1871 to taite stock of the
gresen. activi ies regarding the sur-
vey of natural reaources, to identify
geps in it and to arrange for the for-
mulation of coordinated prografnmes
of survey of natural rescurces in re-
lation to the Five Year and the Per-
atizy Plam A numabar of Task
Forces, set up by the Steering Group,
for deeling with differeny groupy o
resources have submitted their re-
porte. The precommernhatiory of the
Task Forces provide the broad basis
for the formuiation of thy programmes
for the Fifth Plan. High priority ia
being attached in the Fifth Pian to
the intensification of the surveya oo
natural resources and to their explo-
tation, consistent with the avallabls
financial resources and over-all plan
priorities.

Supply of Newsprint to Indis py USA
and other Foreign Countrim

4831, SHRI R V. SWAMINATHAN;
SHRI V. MAYAVAN:

Wi the Mmister of BFFF ORENTTON
ANPr EROADCASTING
be pleased to state:

(a) whtether Indin Has bown estared
By USA,. regarding the supply of
newsprint;

M) it so, e @ardity thereof: v

(¢) wheiner othar foreign evustriss
hove been approached for the mipply
uf newsprint?

THE DEPUTY MINGTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTENT (SMYY DHARAM
HR SINHR): (a) No, 8.
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(b, Does net aris.

(c) Supglies of newspsint have been
arranged frori Canada. Scendinsvia,
U.S.S.R, Poland, Ciechoslovakia and
Bangadesh. Supplier» in G.DR,
Austnip sod Jagan have alse baen ap-
proached;

ABsged inafiickency in CBL

4842, SHRI R, V. SWAMINATHAN:
SHR]1 ¥. M. MEHTA:

Will the PRIME MINISTER be
pleased to sate:

(a) whether there i8 a general com-
pkint that the Cedira]l Bureau of In-
vestigation ia not efficiently working
and the cases are delayed for long;
and

(b) it 80, the stepd being teken o
improve the working of the Cenral
Buresu of Investigation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIBS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b), Wherwas there are no
general complaints against the alle-
ded ineficient working of Central
Bureau of Invastigation and delays in
the investigatien of casey by the Bu-
reau, representations in individual
casas recaived in this cegard are deat
with promptly. The delay in the omn.
pletion of investigatione in certain
cases is due mainly to their compli-
cated nature. Verifieation of docu-
mentury evidence conaisting of volu-
minous records ang accounts 1s invol-
ved in some of the eases and takes
time. Litigation has also lad to delay
in certain cases.

The working of the C.B.I. is cons-
tantly under review. The norinal trne
HraMs for completion of enguiries/in-
vestigations by the Central Buremu of
Investigation have been leld down and
casee which cross the time limit are
critically reviewed. The staff of the
CB.L is also supmented ax ond when
neceasary

1808 (SAKA) Written Answers

158
Cw I Bin Duomii=ry of Puilna
48 o N

4833: SHRI K. M. MADEUKAR.
Will the Miniswr of COMMUMECA-
TIONS be pleased to state:

(a) whether only 14 coty can hardly
be acrommodhted in Class I ptaft
Durnsitory of Patna C.T.O. for rest as
against 45 Class ITT staf¥ performing
night duties during 20.00 hours to 02
hours shift duty in Patna CT.O,

(b) whether prevision of amaller
space than that eXisting at present in
{he dormitory under construction lo
them!'atm C.T.O: building has been
made;

(c¢) whether the requem of staf® o
conrvert #ie pext extension portion of
Patna CT.O. bullding (existing) Mo
dormitory has beem turned down dy
the administratioy, and no reply could
be given for aPernate stepy being
taken to provide spacious dormitory:
and

(d) the steps probbsed by Gotern.
ment to provide the adequate space
with good furmdture for the Dorwitory
of Cless IT staff eof Patna CTO?

THE MINISTER OF COMMIINICA-
TIONS (SHRMl B ®. BAHUGURA):
(a) No. There are 12 coty provided
in two rooms. 32 Clasy I1I etsft ere
in this dhift

(b) Ne; darmitury in the new build~
ing under coastruction ig bigger thaa
the existlng one.

(¢) No such request has been re-
ceived.

(d) Adeguase space has besm pre-
vided in the new CT.O tndibding
under congtruction. Geod Ffrnimre
will also be provided therein,



159 Wrilten Angwers

Tele-Oommmicatica Tralnlng Ceatro
in Bitar Circle

4824, SHRI K. M. MADHUKAR-
Will the Minister of COMMUNICA-
TIONB be pleased to state:

(a) whether there is any proposal
for opening full-fledged Tele-com-
munication Training Centre in Bihar
Circle and it so, what ateps are being
taken in this regard;

(by) whether a good number of can-
didetes are awaiting training for
Engineering Supervisors in Bihar Cir-
cle and if so, the steps being takev
to txain them and promote them:

(c) whether the Telecommunication
Training Centre is not feasible at
Ranchi or Darbhanga, where the ac-
commodation can be made available
either ou rental basis or 1n the remi-

ses of Postal Training Centre, Dar-
bhanga; and
(d) by what time the ™' -com-

munication Training Centre is exper-
ted to be opened in Bihar Circle?

THE MINISTER OF COMMUNICA.
TIONS (SHRI H N. BAHUGUNA)
(a) Steps are being taken to rent out
a suitable building for opening of a
Regional Telecom. Training Centre at
some suitable place in Bihar Circle

(b) The candidates in Bihar Cir-
cle (Engineering Supervisors) are be-
ing deputed for training in the various
Regional Training Centres in the
country. Only a few candidates ot
Bihar Circle are awaiting trainig
and all of them would be deputed for
training in the near future. The ques-
tlon of their promotion at this tage
does not ariae

(c) The case of opening of Trai..-
ing Centre at Ranchi or Darbhanga
ia under examination. It hag n.t s>
far beep found feasible to open a
Regional Telecom. Tmining Centre at
either of these places due t¢ Tack o*
suitable accomanodation,
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(d) EQorta are bein
a Training Centre in
early as possible,

made to open
fhar Cirele as

Diseriminatlon in payment of T.A
Bills of P & T Siaff, Rihar Ofrele

4825. SHRI K. M. MADHIJKAFR:-
Will the Minister of COMMUNICA.
TIONS be pleased to state:

(a) the evpenditure on Travelling
Allowance during 1972-72 un {i) Poat-
master-General, Blhar Ci cle, Patna,
(if) Two, DP.Ss. (i) Two Ditectory
of Telegrmphs, (iv) Six Divizional
Engineers, (v) Class 11 Telegraph
Engineering Service Officera, (v)
Class I1I staff and (vii) Ciuss IV stait
separately;

{b) the number of bilis remaining
unpaid as on 18t April 1973 and rea-
aons therefor;

{c) the number of bil's remaining
unpaid separately, for Class 1, Clazs
11, Class III and Class 1V staff dur-
ing 1972-73 and reascns for delay in
payment with regerd to Class TII and
Clasa 1V employees; and

(d) the steps propis:i by Govern-
ment to end the discrimination in
payment of TA Bill; of staff?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) (i) Ra. 3,833

(ii) Rs. 5,898

(iii) Rs. 7,053

(iv) Ra. 12,6T

(v) Ra. 37,238

(vi) Rs 16, 90,47

(vii) Re. 1,09,0%
(b) and (¢). No. of billa remaining

unpaid—1,159

(i) Clags I—nil

(ii) Class I1--9
(iii) Class ITI—1,008

(ivy Class 1V--5¢.
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Bills remained unpaid due to non-
.__-I,-: bility of funds ag the entire al-
tment was exhausted.

(d) In the instant case it has not
een proved that any diserimination
;as practiced in thi3 regard. Stand-
g instructions and rules take care of
y such possibility.

nstruction of quartery and buildings
Bihar Circle and Paina Telephone
District,

4626, SHRI K, M, MADHUKAR:
Vill the Minister of COMMUNICA-
[IONS be pleased to state;

a) the amount proposed to be in-
mred on buildings and guarters sepa-
ately in Bihar Circle ang Patna Tele-
one District during the Fifth Five
ear Plap period;

(b) the number of quarters, type-
wise, proposed to be constructed dur-
1g Fifth Five Year Plan period;

(e) whether there is a proposal for
the construction of quarters at Dhan-
ad, Muzaffarpur, Darbhanga, Katihar,
aharsa, Begusarai, Chapra, Sasaram.

Station
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Gaya, Ranchi, Patna, Hazaribagh,
Jamshedpur, Bhagalpur, Monghyr,

Arrah, Siwan, Sitamarhi and Samasti-
pur, having conceniration of P & T
staff due to existence of Divisional
and sub-Divisional sifices and, if so,
thhe number of quarters to be construc-
ted in each Station, separately; and

(d) whether there ic any proposal
for constructing Tele-communicalion
building at Ramgrah keeping in view
that Telephone expansion iz not pos-
sible due to Exchange being located in
congested rented building at present?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA)
(a) and (b), The Fifth Five Year Plan
hag not yet been finalised.

(¢) Yes Sir.

The number of quarters proposed
to be constructed in some of the
towns is shown in' the attached state-
ment, In respect of other towns suit-
able lands have to be selected|acquir-
ed. Many of these are not likely to be
taken up for construction this year
due to financia] stringency.

(d) Yes, Sir.

Statement

No. of Qrs. Planned

Dhanbad
Muzzaffarpur
Dharbhanga
Kathiar
Saharsa

1' Begusarai
e Chavra
Sasaram
~ Gaya L -

L

12

as

:-."_‘ 7
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%p. Smticn No. of Qrs. Planned
1 Patna 366

2 Hamribagh

13 Jamshedpur 24
14 Bhagalpur 12
15 Monghyr

16 Arrall 24
i7 Siwan -

18 Suamartu

19 Samasupur

Grant of pension to freedom figbter®

4827. SHRI SHANKER RAO
SAVANT- Will the Mmlister of HOME
AFFAIRS be pleased to state:

(a) the State-wise number of free-
dom-fighters who have been given
pension, whose application: are kept
pending and whose applications have
been rejected as on the 15th Auguet,
1973;

(b) whether several freedom-fighters
have not received the pension thougl
their pensions were sanctioned long
ago on account of tardlness {n the
offices of the State Accountant-Gene-
rals, and

(c) it ao, what steps are taken or
proposed to be taken to expedite the
actual grant of pensions? -—

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHEIN): (a) A state-
ment showing State-wise number of
applications approved for pension re-
jected and pending as on 14-8-1973 is
laid on the Table of the Howse.
[P;uced in Library. See No. LT-5681/
73l

(b) and (c): After a freedom fighler
la found eligible an erder sunstivming

pension is issued to the Audit gutho-
rities of the area/State coacerned,
Simultaneously, the freedom fighter is
advised to furnish the neressarv do-
cuments to the concerned authorities
The 1ssue of requisite suthority to
draw pension depends on the receipt of
these documents from the freedom
fighter Generally 1t takes 4 to 5
weeks for the first payment of the
pengion to be made to the freedom
fighter. The Audit authorities have,
however, been requested to lssve in-
structions for payment of pension with-
in four weeks

Clesure of Hind Cyocles Limited, RBom-

bay
4828. SHRI SHANKER RAO
SAVANT:
SHRI MOHAMMED SHARIFT:

Will the Minister of INDUSTRIAT.
DEVELOPMENT AND S8CIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the management of the
Hind Cycleg Limited, Worll Bombay
are thinking of closing down the com-
patny and that the workers have taken

possession of the factory;
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(b) whether the worders have re-
quested the Covernment to take over
the management of the factory; and

(c) if so, the reaction of Govern-
ment to the proposai?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a): Mjs, Hind Cycles
Ltd. gave legal notice on 22-8-73
under the Industrial Disputes Act of
their intention to close the tactory
froom 1-8-73 and on the intervention
of the State Government #e company
have agreed to extend the notice of
closure to 1-873. The workers have
been laid off for the period and will
get lay oft compensation. Some of
the factory workers forcibly entered
the factory but the occupation of the
factory was later vacated by them.

(b) Yes, Sir.

(¢) The matter is under conzidera-
tion.

Raid by Landiordy agnd Kulaks on

Harjans of village Jogia in lLadsmia

and Eamalsbarl of Jal Nagar Pollce
Stations 1z Madhubani District

4820, SHRI BHOGENDRA JHA:
Will the Mialster of HOME AFFAIRS
be pleased to state:

(a) whether there was organised
and improved rald by landlorda and
kulaka on the 15th July, 1873 on Hari-
t:.(uudnhn) of Jogia in

mla and Kamalabari of Jai Nagar
Police Stations in Madhubani District
of Bibar and if so, thy number and
names of Scheduled Caste labourers
injured and the action taken by the
Police againgt the oflenders; and

(b) how many Scheduled Caste per-

80t wire on 30th Novem-
ber, 1912 o Belitvii village of Madhum
banl angd wiwther all the oA~

derare have Deae fraced out and if
80, the nEney tharee?
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THE DEPUTY MINISTER IN
MINISTRY OF HOME AFFEII;.E
(SHRI F. H. MOHSIN): (a) and (b)
Facts are being ascertained from the
Government of Bjlar.

Officers respongible for P.A.C. revolt
in Uttar Pradesh

4830. SHRI BHOGENDRA JHA:

SHRI CHANDULAL CHAND-
RAKAR:

Will  the Mmister of HOME AF-
FAIRS be pleased to refer to the reply
given to Unstarred Question No. 1463
on 1st August, 1973 and state:

(a) whether any responsibility has
since been fixed on the Officers in any
way responsible for the PAC revolt
ang if so, the facts thereabout;

(b) what role the non-officialg in-
cluding some  teachers, politicians,
have played in inciting or Iringing
about the revolt and their exact iden-
tity. and

(c) whether genuine grievances of
poiicemen also were respansible for
their Joining this revolt and it so, the
facts thereabout and remedial measu-
rea undertaken?

THE DEPUTY MINISTER OF
STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI F. H. MOH-
SIN): (a) Action bas already been
taken againft 8 number of officary
Further action is also In hand,

(b) Non-officials generslly are not
reported to have playeq any role in
this maetier,

(¢) There wege vertain gemuine gri-
evinces which agitated the minds of
V. P. Policemen. These grisvances
were, however, not of such a pafure
0 a3 to lead a diaciplined force o
cEnInjt grave acts of Indiscipline A
mumber of cumeditl memsures have
singe been taken, as listed in the at-
tached statement Farther gwesures
are also conbEmplated
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Statement

(1) The amenities Fund for the
Welfsre of the police personne} and
their families which stood at Re,
276 lakhs wes raised to Rs. 12,78
lakhs,

#31) The minimwyyp period of 18
hours of duty for the policemen for
being eligible to the free food or
the food allowance was reduced to
9 hrs. or more.

(1il) The Intelligence, CID and the
Special Branch of Railway Police
who were not getting the civil dreas

allowance were made elizible to it.

(iv) Constabler and Havaldars of
PAC who were getting g fixed
allowance of Rs 10)- per month for
jourmeys outside their Headquar-
ters in lieu of daily sllowance were
maie ~lirible 1o the dailv allowance
as in case of other branche- of the
Police.

(v) PAC & the Armed Police per-
somne] were allowed Incidental
charges for rail joirrnevs at speclfic
rates

{vi) The Statc Government decideq
to look into the anomalies in the
report of the Pay Commission relat-
ing to the pay and allowances of
the policemen.

(vil) Families of the policetnen
were made eligible to get treatment
at the Police Dispensaries.

(vili) With a view to provide ade~
quate housing for the policemen, the
State Government decided to give
an imeetus to the police housing
scheme, A provision of Re 185
crores has been made in the current
year’s budget.

(ix) Ra, 889 laklis have been sanc-
tiomed for providing adefuate ten-
tage accommnodation to the PAC
Bre. at places where cegqular acoom-
modation 18 not available,
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(x) Ordere have been palced for
purchase of woollen pants so all
Conatables, Head Canflables of the
Civil police and the PAC posted in
plair: districts of the States. Eariler
only overcoats and woollen jerseys
were given as part of winter uni-
form. The additional liability of
the State Govt. on this would be R&
28,32 lakhs in the current finaticlal
year.

{xi) The facility for grant of the
subsidy of Rs 1.600|- or 40 per cent
n! the rost of motor-cycle has been
extended to Inspectors, Sub-Inspec-
tors of the CID and Intelllzence
Department also. Earller Inspec~
torsSub-In<pectors of only Civil
Pollre were eligible 1o the subsidy.

Harassment to Agricultnral laboor
{Scheduled Caste) of village Nethla
in Distt. Meerot (U. P.)

4831 SHRI BHOGENDRA JHA:
Will the Minister of YIOME AFFAIRS
he pl ased to state

(a2} whether in Februry, 1970, eight
families of agricuiturc labour (Sche-
duled Caste) were allotteq land (20
Bighas per head) and possession
given by Tehelldar in village Nethla
In District Meerut (UP):

(b) whether Government are aware
that the farmers belonging to upper
caste are not allowing these people
to plough the land that they are
ploughing and taking the harvest; and

(c) 1130. whether Govecrment would
take steps to see that these Schedu-
led Castes people are not harassed and
action taken against others?

THE DEPUTY MINIBTER IN THE
MINIETRY OF HOME AFFAIRS)
(SHRI F. H. MOBSIN): (a) to (c),
Facts wre being ascertuined from the
Goverpment of Uttar Pradwih
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Recommendation of the Committee

appointed by Government to o into
the Question of Communal BRaots in
Sadsar Basar, Delbi

4835 SHRI V MAYAVAN

SHR1 NAWAL KISHORE
SINHA

Will the Mimister of HOME AF-
FAIRS be pleased to state:

(a) whether g Commnittee aPPointed
by the Union Government to go unto
the question of rlote m Sadar Bazar,
Delhi hss submitted {ta réport, and
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(b) £ so, ivye main recommendations
theretory i

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHR!I RAM NIWAS
MIRDHA): (&) and (b). The Central
Goverpment have appointed no such
Commmittee, However, the l.t. Gover-
mor, Delhi, had qrdered an administia.
tive enquiry into the circumstances
and causes which Jled to the clashes
that took place in the Sadar Bazar
aree of Delhi during the night bet-
ween 12th and 1%h June, 1878. The
report of the enquiry has been recelv-
ed by the Lt Governor and is under
examination.

Enumerstors and Supervisors for
Census of Small Seale Indunstria)
Unlts

4836, SHRI RAJA KULXARNI: Wil
Ahe Muisier of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY he vleased to refer to
the reply given to USQ No. 6220 on
the 25th April, 1973 regarding 1he
census of small-scale industiial units
and state who is enirusted with the
task and how many cducated unem-
ployed would be drafted as enumera-
tors and supervisors?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): The Development Commis-
sioner (Small Scale Industries) is in
overall charge of planning and co-or-
dination ¢f the census programme.
The Directors of Industries in the
States|Union Territories will be res-
ponsible for the implementation of
the census programme in their res-
pective StatesUnion Territories.

BHADRA ", 1805 (SAKA)
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About 4800 of the educated unem-
ployed will be drafted as enumerators)
Data Compilers.

Screenfug of various Departments of
U.P. Government

4837, SHRI NAWAL KISHORE
SINHA: Will the PRIME MINISTER
be pleased to state:

(a) whether it is proposed {o screen
vvery department of Uttar Pradesh
Government and bring all such vfficers
to boek as are noi considered akbove
board; and

(b) if so the
{hereof?

full particulars

THE MINISTER OF STATE IN T"HE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) The Government of Uttar Pradesh
have decided to screen all gazetted
officers whose appointing authority is
the Governor and a committee has
been constituted in every department
for the purpose with g view to rctire
or revert those persons whose conti-
nuance gn the present posts is not in
the public interest. The State Govern-
mer.t have also decided not to screen
Government servants whose appoin-
ting authority is not the Governor, but
they have asked the heads of depart-
ments to recommend to the Govern-
ment for retirement of employees who
have completed 25 years qualifying
service and whose retention in service
is not in the public interest.

(b) The particulars of action taken
so far are given in the statement laid
at the Table of the House.

Statement

The following action has teen taken by cr is under consideraiicn ¢f e Government of
Uttar Pratfeth in respitt &f Gazetted Gfficers whose appointing avthority 1s the Covernor —

(1) No. of Officers retired at the age of 55 years . z

(2) No. of officcre retired afier completing z5 y«ass qualifying

(3) No. of officers reverted %0 lower posts
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) No. of officers recommended for retirement at the age of
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4

(5) No. of officers recommended for ud.mnent aﬂgr oompletma

25 years qualitying service

37

(6) No. of officeis recommended for revemsion %o lower poss . 5

(7Y No. ot temporary officers recommended for terminanon of
secvices = g = L =

Recommendations received in res-
pect of the officers mentioned in S.
Nos. (4) to (7) above are under con-
sideration of the State Govermnent,

Commities on new Capital of Assam

§838. SHRI NAWAL KISHORE
SINHA: Will the Minister of HOME
AFFAIRS be pleased to gtate:-

(a) whether Central Government
have appointed a Committee of experts
to suggest a final site for the capital
of Assam;

(b) when the Committee was set up,
the composition thereof and when the
report of the Commattee is likely to be
submitted;

(c) the estimated expenditure lihely
to be involved 1n developing the new
capital of the State of Azsem; and

(d) the reasona for which the nece-
ssity for g new capital of Assam arose?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRIF.H. MOHSIN): (a) to (d) At
the instance of the Government of
Asgsm a Committee 0f experts haa
been appointed by the Central Govern-
ment with the composition and terma
of reference as indicated in the Go-
vernment of India's Resolution dated
the 16th March, 1973, a copy of which
is laid on the Table of the House.
[Placed in Library. See. No. LT.55682/
173)

(e) Any estimate of the likely ex-
penditure to be involved in devalop-
ing the new capifal would be pasdhls

only after the selection of aite bas
been made on the basie of the report
of the Committes of experta,

Allocation of Funds for devalopment
of Industries iy Gojarst ander Nfth
Flaa

4839, SHR1 D. P JADEJA: Will the
Minister of INDUSTRIAL DEVELOP-
MEN1' AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the total amount earmarked for
the development of industries in the
country during the Fifth Plan,
State-wise; and

(b) the amount earmarked for the
development of large, small and me-
dium 1industries in Gujarat State
sepamfely?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 FPRANAB KUMAR
MUKHERJEE) (a) and (b) Informa-
tion sbout the total amount earmarked
for development of mdustries in the
country during ithe Fifth Plan period
would be avalable only gfter the
draft Fifth Plan 1s finahzed. Aa re-
gards the amount earmarked for the
development of large, amall and me-
dium industries in the Gujarat State,
the Fifth Plan proposals as received
from the State Government are under
discusgion between the Planning Com-
misgion and the State Qovernment

Aptumatls Telsphane Exxhangon aof
Jemoagay

4840, SMRI D, P. JADEJA: Will the
Minister of COMMUNICATIONS be
pleased to state the progress msde in
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respect of installing an automatic Tele-
phone exchange at Jamnagar in
Guwarat State?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
Jamnagm Exchange Bullding con-
struction has becn starfed and the
buiiding work completed upto 30.6 1873
18 40 per cent.

Instsllation of equipment will be
taken up after completion of building
construetion and receipt ot equipment
from M|S Indian Telephone industries
Ltd Bangalore

Dsvelopment threugb Application of
Modery Selence and Technology

4841, SHRI D. P, JADEJA: Will the
Minaster of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) the names of the districts where
C S 1. R has initiated programmes
for taking up 1its oversll development
through the application of modern
saience and technology; and

{b) the progiess made in those Dis-
triets and the results achieved?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) The Council of Sclentific
and Industrial Research (CSIR) has,
adopted only Katunnagar Ihstrict
(Andhia Pradesl) in the first instance.

(b) Based on fleld studies, CSIR has
prepared plans of developmentis in the
civil engineering pector comprizing
housing, public health end roada
These plans are under diferent stages
of discussion with the respectve da-
partments of the State Government,

Similerly, in tha industrial eector
based on the preliminary field studies,
variows pro'jects, conceived as feasible,
have been indentified and a dradt pro-
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ject report has been prepared Fur.
ther studies on resources and need
based industries are in progress.

Work on construction of a Haryan
Colony comprising 42 units has al-
ready commenced and is expected to
be completed shortly
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Cuttack-Bhubaneswar Telecommuni-
cation System

4843 SHRI ARJUN SETHI: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the telecommunication
system between Cuttack-Bhubapeswar
i8 on a chaotic condition especially
after the introduction of micro-wave
system apd a number of delegations
met the Minister of State for Commu-
nicatijops recently at Bhubaneswar in
this eonnection; and
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(b) if so, the measures taken in this
regard?

THE MINISTER OF COMMUNICA-
‘TIONS (SHRI HL N. BAHUGUNA):
(a) Trunk communication system bLet-
ween Cuttack-Bhubaneswar have been
working well with the Microwave
system.

(b) Adequate number of trunk cir-
cuits are available and no-delay trunk
service has also been introduced be-
tween Cuttack-Bhubaneswar since
July, 1973.

Site for Telephone Exchange at
Bhadrak

4844. SHRI ARJUN SETHI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the site for the proposed
Telephone Exchange, Bhadrak has been
finally selected in the Bhadrak H.P.O.
premises; and

(b) if so, the steps taken to cons-
-truet the permanent building for ear-
ly use and convenience of the public?

THE MINISTER OF COMMUNICA-
“TIONS (SHRI H. N. BAHUGUNA):
(a) Yes.

(b) Preliminary action for prepara-
tion of plans and estimates is under
-way.

Opening of P.C.0s. in Balasore
District

4845 SHRI ARJUN SETHI: Will the
Minister of COMMUNICATIONS be
-pleased to state:

(a) whether there has besen persi-
stant demands for opening P. C. Os.
g HanE s S wP {0, *Khairg-SieP. -0
:Gopalpur SPO and Tudigariha S. P.
Os. of Balasore District; and
this

(b) if so, the steps taken in

-regard?

ATTGUST 29, 1973
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THE MINISTER OF COMMUNiICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Demands have been received
for opening Public Call Offices at
Bant SPO, Khaira SPO, Gopalpur
SPO and Tudigariha SPO of Balasora
District.

(b) Proposals to open Public Call
Offices at Bant and Khaira are under
examination whereas those relating to
Gopalpur and Tudigariha have been
found to be unremunerative. PCO’s
at these two places can b2 cpenad on
rent and guarantee basis if some in-
terested party is willing to indemnify
the department ggainst the anticipa-
ted loss.

Attaching Bhadrak Telephone Ex-
change with Balasore Telegranh
Engineering Sub-division

4846. SHRI ARJUN SETHI: Will the
Minister of COMMUNICATIONS be
pleaseq to state:

(a) whether Govarnment have re-
cently taken a decision to attach Bhad-
rak Telephone Exchange with Balasore
Telegraph Engineering Sub-division
severing the presznt arrangement with
Keonjhar sub-division; and

(b) if so, when such decision was
taken and the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Bhadrak Telephone Exchange
wag proposed to be placeq in the new
Keonjhar Sub Division on its forma-
tion in February 1973 by re-organisa-
tion of the Balasore and Cuttack Sub
Divisions. The transfer is rowever
yet to be implementad. The matter i3
under examination.

(b) Does not arise.



I%r  Written Answers
News Hem “Indla cas Meet s News-
print Regquirements”

4047. SHRI DEVINDER SINGH
GARCHA; Will the Minister of
PLANNING be pleased to state;

(a) whether his attention has been
drawn to a news-item in the Indian
Express dated the 2nd August, 1973
where it has been reported that if
concerted organisational efforts and
specialised technical know-how were
used iur the preservation and develop-
ment of the forests providing raw ma-
terial for newsprint India can meet
its requirements without depending
on any outside help; and

{b) if so, what is his reaction to this
statement of a senior specialist of the
Planning Commision and secretary of
the Indian Forest Service Association?

THE MiNIS_TER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): {a) Yes Sir,

(b) The statement is broadly in line
with the policy proposed to be adop-
ted in regard to development of fores-
iry in the Fifth Plan. Programmes
for development of commercial fores-
try with a view to providing raw ma-
terial for newsprint industry are in-
tended to be given high priority.

‘Report of Staff Inspection Unit of the
Finance Mimistry o cedmce Romber
of Posis in PIB.

4848, SHRI DEVINDER SINGH
GARCHA; Will the Minlster of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

{a) what is his reaction to the Re-
port of Staff Inspection Units of the
Finance Miniatry to reduce a aumber
<of poéts in P.1B. and uvther Units un-
der his charge: and

{b) whather any steps have already
‘been takwn in this regard?

BHADRA 7, 1808 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! DHARAM
B!R SINHA): (a) and (b}. Over the
last three years or so, the S. L U. has
g.wven a numbkfr of reports on  the
Staff working in various Media T/ ts
of the Minisiry (inciuding the PIB)
as w-2ll as the Main Secretariat. Their
icports in respect of PIB as also some
other reports have since been imple-
mented; while some others are in the
precess of implementation., There are
however, still some recommendations
of the 5. 1. U, which are under active
consideration in consultation with the
Staff Inspection Unit'the Ministry of
Finance.

Proposal lo Educate Peoplg for
chapglng thelr attltude towands
Harijans and Adivasis

4849, SHRI DEVINDER SINGH
GARCHA: Will the Minister of HOME
AFFAIRS be pleascd to state:

(a) the steps Government are ta-
king to educate the people for chang-
ing their attitude {owards Hariians
and Adivasis in the wale of rise in the
hostilities tg them all over the country
during the last Two years;

(b) whether these measures will
be reviewed at the newly-constituted
Steering Commitlee set up to reacti-
vate the National Integration Cecuncil
at its meeting in the last week of this
month; and

(c) whether he will take the Houae
into confidence regarding the imple-
mentation of the outcome of this
meeting?

THE MINISTER OF STATE IN
[E MINISTRY OF HOME AFF-
AIRS AND Iy THE DEPART-
MENT OF PERSONNEL (SERI
RAM NIWAS MIRDHA): (a) The
Central Government has been stress-
ing from time fo time the need
for aPPrOPriate metsur!t to
guard the interédsts of the weaker 0=
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toons of society Ome of the sugges-
tions made to all the State Govern-
ments was  that district officers
as well as other supervisory
officer* should be required, dur-
ing the course of their tour-
ing 1in the districts to take steps
in cooperation with the local leaders
in the Fanchayati Raj institutions ete
to induce the socially conservative
elements to give up the practice of un-
touchability in any form and to accept
unreservedly the idea of social equal-
ity It has also been suggested that
the information and public relations
agencies oi the State Government
should be instructed to organise pro-
grammes m collaboration with volun-
tary organisations at the district, tehsil
or taluga and village levels to high-
light the urgent need for the removal
of untouchability

(b) The situation arising out of in-
cidents affecting members of Sched-
uled Castes was one of the items dis-
cussed at the meeting of the Steering
Committee of the National Integration
Council held on the 24th August 1973

(c) Yes, Sir

Eastern UJP. Industries Corporation

4850 SHRI R K SINHA Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state

(a) the date by which Eastern UP
Industries Corporation (Poorvanchal
Nigaxn) is functioning there

(b) the District-wise plans formu-
lated by the Corporation, and

(¢) the new proposals under consi-
deration of the Corporation for Faiza-
Ibad Division, District-wise?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRA-
MANIAM): (a) SO-MML
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(b) and (c¢). The Corporation was
created for accelerating the overall
economic development of the region
comprising the following districts.—
Varanasi, Jauhpur, Ghazipur, Mirza-
pur, Baiba, Allahabad, Gorakhpur,
Basti, Azamgarh, Deoria, Faizabad,
Sultanpur, Pratapgarh, Gonda, and
Bahraich The last five districts fall
under Faizabad Division While de-
tails of the Corporation's plans for
setting up industries m these districts
are not available, according to infor-
mation received from the State Gov-
ernment the Corporation has envisag-
ed the setting up of brick kiln units
in each of these districts and khand-
san units m the districts of Deoria,
Basti, Sultanpur and Bahraich

Shifting of licences toned for Back.
ward Areas to Developed Areas

4851 SHRI R K SINHA Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state

(a)
issued in the past for setting up cer-
tain industries in backward areas but
those industries never set up there in
backward areas and later on they
managed to shift to metropolitan
towns and developed areas,

(b) if so, the names of those in-
dustries, and

(c) the reasons for allowing them
the change of place by neglecting the
interests of backward areas and the
persons responsible for this irregula-
rity and the action taken against
them’

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBBA-
MANIAM)* (a) No, Sir.

(b) and (c). Do not arise.

whether certain licences were
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Opsuing of the Brasches of SISI in
Baskward Areas of UP.

4852. SHRI R. K. SINHA: Will tte
Ministe: of INDUSTRIAL DEVELOP.-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government propose
to oren Brauches of the Small Indus-
tries Service Institute in the backward
areas of Uttar Pradesh; and

(b) if so, whethe: such A branch
would bt opened in Faizabad also?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARD): (a) and (b). There is a
propoial to open a branch Institute
at Fuzabad in UP to cater to the
needs of bauckeward areas of U.P, This
has however. been deferred for the
nrosevf in view nf the financial con.
straints.

Proposal to appoin; an A.LR. corres-
pondeat in Faizabad, U.P.

4853 SHRI R K SINHA:- vAall the
Minister of INFORMATION AND
RROADCASTING be plrased to state:

(a) whether there is no Corres-
pondent of All India Radio posted in
Faizahad Division of Utlar Pradesh;

(b) If not, whether there is any
proposal tn appoint an All India Radis
Correspondent in Fuizabad for giving
coverage to cultural and other news
tor, being broadcast over Lucknow
Station of All India Radio; and

et e e e . ——— —_——

"No. of appliatimd received 5
No. of applications examined

No. of applistions approved for grant of peasion

No, of applicarioss rejeceed

No. w dniﬂnldunmdmfm applicamis/
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(¢) it s0o, when and if not, the
rcasona therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

(b) and (c). There is a scheme 1o
appoint part-tyime Correspondent  at
varpows distriets in the country in a
phased manner Faizabad is likely to
be taken up in the first phase of this
scheme subject to  availability of
(undr

Grant of Pension to Freedom Fighters
from Faizabad District, U.P,

4854 SHRI R. K. SINHA: Will the
Mimsier f HOME ATFFAIRS be
pleased to state;

{a} the total numher of applications
received from the freedom fighters
from Faizabad District o far for the
grant of pension;

{b) ‘the number of applicationa
sancticlled and the number of these
applications which are still pending
counsideration; and

{c) the time by which all the appli-
cations received for pension from
freedom firhters ale likely to be clear-

ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN)- (a) and
{b) The position about receipr and
disposal of applications received from
District Faizabad of Uttar Pradesh ia
as under:—

5

No.ufaﬂhﬁmuuﬁmntwhw o u

S —_— e e ——
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(c) Practically, all the applications
received upto 31st March, 1878 have
been examined and pension approved
In ag many cases as were found el
ble Applications received after 3lat
March, 1873 will be taken up shortly
The disposal of apphcations in which
clarificatlons have been asked for,
would depend on how goon theae are
furnished by the applicanta/State

Government
Spreadtey of Masscommunimation
Mediy tn the HiHly and Backward
Reylona
4855 PROF NARAIN CHAND

PARASHAR® Will the Mmster of
INFORMATION AND BROADCAST-
ING be pleased to stabe:

(a) whether any special heed
iz pad by the Department for
spreading  the mass-¢ommunica-
tion media and their agendes
like the Radio net-work and the
Field Publicity Unie In the Hilly
and Backward re@ions of the country
which do not have adequate commu-
nication facilities,

(b) if so, the main outhnes of the
facihities or priorities extended by the
Department for thess regions;

(c.) whether any piioraty of special
allocation ;9 being made for such re-
glona 1n the country during the Fifth
Five Year Plan; and

(d) 1f eo, an outhne of the ap-
groach for these regions in the Fifth
Five Year Plan?

THE DEPUTY MINISTER IN THE

TRY OF INFORMATION AND

BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yea Sir

(b) One of the objectives of the
Fourth Five Year Plan was the ex-
fension of broadcast coverage and
other mass<cammunicstion media
agenciey to tribal, billy and back-
ward areas A radio stabion at Leh
was sommissioned, another at Tawang
is getting ready. Qf the 192 Fleld
Pulbisity Units covering the endire

AUGUST 29, 1978

Written Answers 188

country nearly on# third of them le.
60 are located in the byrder areas
most of them In hilly terrain The
Press InformaWon Bureau have also
opened offices to serve the hilly sreas
of Tripura, Meghalaya, Manipur end
Jammu and Kashmir The Films Di-
vision have posted a Newnreel Officer
at Gauhati for covering Backward re-
gons 1n Arunachal and other hilly
and Backward arcas of the Eastern
Region

{¢) and (d) Removal of regional
imbalances and special needs of hilly
and backward regions are borne In
mind while drawlng up the Fifth
Five Year Plan proposals of the Me-
dia Umits which are now being fina-
lised 1n consultation with the Plan-
ning Commission

Linking of District Headq sarters with
Capitala of Pumjab, @aryana and

HP.
4856 PROF NARAIN CHAND
PARASHAR Will the MiInister of

COMMUNICATIONS be pleased to
state

(a) the names of the (Revenue)
Distniet Headquarters in the three
States of Punjab, Haryana and Hima-
chal Pradesh covered by the Punjab
Circle which are not directly linked
with the respective State Capitals by
Telephones; and

(b) the iikely period by which
these District Hesdquarters would be
dtrectly linked with the respective
State Capitala?

TRE MINISTER OF COMMUNICA-
TIONS (BHRI H. N. BAHUGHNA):
(a) A statement is plcaed on
Table of the Lok Sabba

%
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STATEMENTS
State District Headquarters not connected
directly with the State Capita)
Punjab. Kazpurthala and Gurdaspur, )
Haryana. Jind and Narnaul.
Hijmachal Una, Hamirpur, Chamba, Kelong,
Pradesh. Kalpa and Kampti.
0.X¥.T. Scheme in Delhi ing safeguards to the backward com-
munities other than the Scheduled
4857, PROF NARAIN CHAND Castes and Scheduled Tribes, in the
PARASHAR: Will the Mnister of matter of competitions for the I.A 8.,
COMMUNICATIONS be pleased to I P S and similar other All India

state:

(8) whether the O.Y.T. Scheme
for granting Telephone connectiona
has been suspended i the areas
cuvered by 3 Telephone Exchanges in
Delhi, because of some technical de-
fects;

{b) if =0, the period for which the
suspension has been ordered; and

{c) whether precautions would be
taken in the case of other Exchanges
in Delhi for avoiding such a situs-
tion?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GUNA): (a) No.

(b) Does not arise.

(¢) Does not ariee.

Bafeguards for Gackward Copyouml-
tiss in Competitions for LAB/IPS
and other All Madiz Examinations

4858 SHRI N. TOMB!I SINGH:
Will the PRIME MINISTER be pleas.
od to state;

(a} whether Govermment propome
10 adopt spesial measures for provid-

exxminations;

(b) if so, the basic features of such
measurcs and when such steps are
likely to be expedited;

(c) whether Government are aware
that there are a number of backward
groups, perticularly in the North Eas-
tern region, who are not covered by
the protections given to the Sche-
duled Tribes and Scheduled Casles,
in the matter of recruitment to the
All India services; and

(d) if s0, the action being taken by
Government in the matter?

THE MINISTER OF STATE IN THE
MINETRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MR-
DHA): (a) to (4). The Government
of lndia heve dedded, after taking
into conslderation the Report of the
Backward Classes Commission ap-
pobmted under article 340 of the Con-
sttution, not to remgnise any back-
ward clames offter than Bckedulad
Castes @nd Bcheduled Tribes for the
purpose of prowiding safeguards in the
omstier of competitions for the 1A,
IP8 end stmilar sther all-Indla
examinstiong
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Telephone Directory of Bihar Circle
_mrmmmenm

4839 SHRI BHOLA MANJHI. Will
the Mmister of COMMUNICATIONS
be pleased to state.

(a) when the last Telephone Direc-
tory of Bihar Circle was printed and
what 15 the normal period of gap bet-
ween two 1ssues of printing of Tele-
phone Directory of Bihar Cirele and
Patna Telephone Distniet, and

(b) the steps being taken by Gov-
ermnment for early publication of Tele-
phone Directory and by what time the
new Telephone Dnectory 18 expected
to be published?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA)-
(a) Last Telephone Directory of
Bgmzar Circle was printed in October,
197

Normal gap between two 19sues of
Bihai Cucle (including Patna) Tele-
phone Drrectory 15 one Ve No se-
paiate Ducectory has so fa1 becn prin-
ted for Patna Telephone Disinel

(b) Pnnting of the next issue of
Bihar Cwcle (including Patna) Tele-
phone Directory has already been
started and the directory 13 expected
to be published by October, 1973

Expenditure on Maintenanze of Tele-
phoos sysem at Patna

4880 SHRI BHOLA MANJHI' Wil
the Minlster of COMMUNICATIONS
be pleased to atate

(a) the actual expenditure on the
*naintenance of Telephone system at
Patna under D.B. (Phones), Patna,
prior #a the creation of the Telephone
District and actusl expendlture on the
wmaintenance of aystem at
Patha under DMT Pgtoa during last
one year;

(b) the number of Telephone con-
nectlona working on the date of open-
ing of Patna Telephane Digtrict and
on the ist July, 1073;

AUGUST 29, 1873
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(c) the number of Ofoera employed
for the matntenance of Patna Tele-
phone System on the date of creation
of Patna Telephone District and on
the 1st July, 1973 and the expenditure
on cstablishment charges during 1989-
70 and 1972-73 i1n Patna Telephone
gystem,

(4) whether Telephones waore than
sanctioned are bcing utilised for cle-
1ical and non-operative duties at the
cost of efliciency, and

(e) the steps being proposed by the
admymstration to streamline the ser-
vices and stop cross +alks in Tele-
phone system?

THE MINISTER OF COMMUNI-
CATIONS (SHRT H N BAHUGU-
NA) (a) Telephone Distnct was
created on 22-2-1972

Mimntenance c¢xpendituie —
(1) Dunng 71-72--Rs 4,26 000
(u) Dunng 72 78—Ra 13,35,000

() No of T lphoncs woiking —
(1) On 22-2.72__11 030
(u} On 1.7-73—11390

{c) Mo of olfiiers {m mamtenance
{1) On 22-2-72—8
{u) On 1-7-73—8
fn1) Fer Planning and Admims-
11 vhion work—6

Lstablishinent « har ges —
(1} 1969-70—Rs 25,767,53
(u) 1972-78—Rs 52,04700

(d) No, &ir.

(e) A nuinber of ateps have already
been taken to streamline the servicea.
Intensyve testing of all the equupment,
recruttineént and training of staff to
make up the shortages, rehabilitation
of the external olant, addition of
equpment for carryang the increased
traffic etc. are same of thess stePa
Faults and call fallures have airesdy
been reduced contlderably and dystam
has came up to a high level of efficien-
¢y. Croms talk has been practically
eliminated,
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Reldburwvietit of Medical Bills e
Staft and Oficers In Bjhar Chrele

4861. SHRI BHOLA MANJHI: Will
the Minister of COMMONICATIONS
be pleased to state:

(a) the break-up of actual amount
paid in the form of reimbursement of
medical bills to Staff and Officers—
both Class I and II—during 1972-73 in
Bihar Circle;

(b) the deeignation of Class IT and
Class I Officers having drawn medical
bills above two thousand rupees during
1972-73;

(e} what 15 per capita payment of
medical bills in Bihar Circle and that
of average of entlre country in P & T
Department; and

{d) whether there is proposal for
opeing P & T Dispensary at various
places In Bihar Circle and if so0, names
of such places and the probable date
bv which the said dispensaries are ex-
pected to be opened?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA):
(a) Class I Officers Rs 4048/-

Class B Officers Rs 16331/-
(b) No such case

(c) Information is not available and
is being collected.

(d) Yes, there Is a proposal for
opening P & T Dispensaries at six
stations in the Bihar Circle viz.
Muzafarpur, Ranchi, Gaya, Dhanbad,
Darbhanga end Chapra. The propo-
sal is under actlve conslderation and
a decision is expected to be taken
=hortly.

Casualties doring the axechange of five
between Army and PAC in UP.

4862 SHRI R R SINGH DEO: WwWill
the Minlster of HOME AFFAIRS be
pleased tg state;

(a) whether there was an exchange
of fire between the Provincial Armed
Constabulary and the Army in cortaln

1763 L83,
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parts of Uttar Pradesh on the 21st
and 22nd May, 1973; end

(b) the number of persons belonging
to two win@é of our Security Staff in-
jured and killed during the exchange
of fire?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) 22 PAC men were killed, and
58 Injured. On the Army side, 13 per-
sons kilied, and 43 injured.

Advertisement of NSIC Material Re:
Small Units in Regional Languages

4863. SHRI SHRIKISHAN MODI:
SHRI P. GANGADERB:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(2) whether the National Small
Industries Corporation Limited's in-
tegrated approach in the growth of
small scale umits has played its role in
advertising all their matters in all re~
gional languages with the assstance
of State Governments; and

(b) the steps taken by Government
so far to see that the news reach each
block area of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR
RAHMAN ANSARI)- (a) and (b)
The assistance given by the NSIC is
publicised in different regional langu-
ages from lime to time.

Schemes formnlated by Stalea belng
looked into by Plannlng Commisgion
to provide social benefile to the
people

4864. SHRI SHRIKISHAN MODI:
Will the Minister of PLANNING be
plcwed to state-

(a} whether the schemes formula-
ted by the Statcs are being looked
into by the Planning Commiagion to
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advise ibig @tates to provide cerisin .
proeptible social bemefity (o the Cof-~
muntty_; and Fa |

(b) if so, the steps taken o Teview
the schemes of the States which bad
been sanctioned on the baals of Cen-
tral granis?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b) The
Plan progosals received from the States
are being gcrutinised with a view to
ensuring that the implementation of
development plans during the Fifih
Plan period would leed to perceptible
soclo-economic benefits to the com-
munity. The procedures for the re-
view of Central as well as State Plan
schemea are being evolved in the pro-
cess of the formulation of the Fifth

Five Year Plan

Satelllte to beam educational uml in-
structiopat T.V. pro§Tammes ix
villages

4865. SERI SHRIKISHAN MODI:
Will the Minister of SPACE be pleas-
od to state:

(a) whether Government will be
using g satellite in the immediate
future to beam educational and in-
siwructional television programmea o
5,000 receiving sets in backward vil-
lages;

(b) i1 so, whether these seta will
cost more than the existing ones;

(c) the places where they will be
produced and teated; and

(d) whetlier this satellite will be
American and the ground eguipment

Indian?

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SH:ii-
MAT? INDIRA GANDHI): (a) The
one-year Satelllte Instructional Tele-

vizlon Experiment is expected to com-
menre by mid-1975. The detalls of

1 Writhen, Ansaaw -

the exorh auming 57 repeivingmein
the Mu‘!ﬁtbvd-m= i

vt PO Axe

(6) Thg TV. sedr %l be costlier as”
they have to be nuggedibed ‘fof tpeta- -
;!::: g under rural conditiony and
able Yor direct reception from
Satefiite: i &‘

(c) The sets will be produceq
Electronics Corporation of India Lia:{
ted, Hyderabad, a publie sector under-
taking.

(d) Yes, Sir,

Opening of Post Office in backward
sreas of the country in 197374

4866. SHRI SAT PAL KAPUK:
Will the Minister of COMMUNICA-
TIONS be pleased to atate:

(a) the number of Post Ofices Jike-
ly to be opened during 1973-74 in the
backward areas of the country and in
big clties;

(b) the number of Poat Offices open.
ed during 1971-72 and 1972-73 in Met-
ropolitan cities and blg cities and de-
veloped citles and in urban and back-
ward areas, separately; and

(c) the other facllities provided for
the residenta of backward areas and
what more facilities are likely to be
provided to them in this regard?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) It was proposed to open about
3700 new poat offices in rural areas,
including backward areas, during 73-
4. Due to finaneial stringency, a curb
has been placed on opening new pnst
offices except in very backward, hilly
and less developed areas subject to the
availability of funds, In big cities, no
targeta are fixed FPast Offices are
opened according to actual need pro-
vided quch officeg are found jurtifled
and remunerative,
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(b) The information is being geligty ¥ Prepemal {0 prudno, shiet Al jased

ted from the Circles end will be laid
on the Table of the Lok Sabha shortly.

(c) Post Offices in backward aveas
provided the usual poatal facilities. In
addition to collection and delivery of
mails, money orders, savings bank and
BRL facilities are also provided.
Telegraph and telephone facilitlea are
also provided in certain post offices
where justified.

Setting uP 1V unlts In States in
eollgboration with Electronics Cor-
poration of lodia i

4867. SHRI AMAR NATH C(HA-
WLA; Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) the ncmmes of the States which
ore going to set up TV units in te~h-
nical collahoration with the Electro-
nica Corporation of India; and

(b) the likely annual production 1n
cach State and the tune by which the
acts would come in the market?

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENER-
GY, MINISTER OF ELECTRO-
NICS, MINMBTER OF INFOR-
MATION AND BROADCASTING
AND MINISTER OF SPACE (S5HRI-
MATI INDIRA GANDHI): (a) Elec-
tronics Corporation of India Lad.
has formulated plans for transferring
know-how to State Governments or
Tndustrial Urnits under their adminis-
trative control for the manufacture of
TV sets which would then be market-
ed by the Corporation under ita own
name. Negotiationa with Kerala State
Electronics Development Corporation,
which is an undertaking of the Kerala
State Government, are in progress to
evolve mutually satisfactory arrange-
ments for the transfer of know-how.
In addition, the Corporation will be
holding negotiationa with the State
Governments of Tamil Nadu, Rajor-
then and Orissa, who have exprassed
Interest in thias regard.

(b) It will be too early to furnish
this Infarmation.

on, Eplts for Telacast

4888. SHRI AMAR NATH CHAWI.A:
Will the Ministar of INFQRMATION
AND BROADCASTING be pleased to
state:

(a) whether there is a propossl to
produce short films based on epice
specially connected with the freedom
struggle, historical stories, folklore
and regional stories for telecast; snd

b 1f so. the main f~atures thereof
and the progress made so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! DHARAM
BIR SINHA) (a) and (b). The fol-
lowing 8ix short films based on storles
drawp from the Panchatantra are
under production for T.V. by the
Fikms Division;

1. Story of Chitragriva

2 Story of Four Friends

3. The Story of Brahmin's Goat=—
Puppet 8lm,

4. Story of Lion ard
the Rabbit

5. Story of Ungrate.
ful Man

6. Story of Seven
Stars.

Animation
Films.

Besides, a number of films, produced
by the Films Division on topice con-
nected with Freedom atruggle, folk-
lore and regional stories, though not
specifically intended for T.V., can be
used for telecast.

Telephoae (nsiraments Fackory at
Nalmi -

4869. SHRI RAJDEO SINGH: Will
the Minister of COMMUNICATIONS
be p'eased to state:

(a) whether a new Telephone In-
struments Factory has been inaugu-
rated at Naini in Allahabad District;
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() whather this fectory will eofoe
up of its own or require foreign Xnow-
how and collaboration:

() whether after commissoning 1t,
our country will become self-sufficient
fn Telephone instruments; and

(d) what js the employment poten~
tial in this factory?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H N. BAHUGUNA)}-
(a) Yes.

(b) This faciory will make use of
the know-how developed by the
Indian Telephone Industries Ltd,
Bangalore, and no foreign collabora-
tion may be necessary.

(c¢) This factory on attaining the
full production capacity, along with
the output of the factory at Banga-
lore, will substantially meet the re-
quirements of Telephone instruments
in the country during the Fifth Plan
period.

(d) About aix thousand

AUGUST 28, 1078
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Bwu, of Licences for Maaufuciure of
Detaryents

4870. SHRI DHAMANEAR: Will the
Minwster of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the number of licenceg given
under the Industries Development
«nd Regulations Act for the manufac-
ture of synthetic detergents in India
for household washing powders/wash-
ing cakes and other cleanmg powders
like Von, industrial wash solutions#
and powders;

(b) the names and manufacturing
capacities of these units as on the 30th
June, 1973, and

(¢) the production by each unit for
the years 1970, 1971 and 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHR1 PRANAB
KUMAR MUKHERJEE): (a) 13 indus-
trial heences have been i1ssued for
the manufacture of Synthetic Deter-
gents.

(b} and (c) A statement 1 attached

STATEMENT
fIn Tonney)
SIl. Na. Name of the Underaking Annusl Produetion
Capacity
1970 IgT 1972

T 2 3 4 5 6
1. M/s. Hinduetan Lever Ltd, Bombay

(Bombsy factory) ; 10,000° 10,101 15,875 16,809
2 Mis. Hinduswn Lever Ixd.,

Bombay (Calcutra factory) 13,000* 10,391 16,852 1809
3 M/s Taw Ol Mifls Co. Litd,

Bombay . 10,000 4,150 11,157 10,238
4. M. Swasnk (nl Muls Bombay 20,000 6.157 9,029 13,953
5. M/s. Kusum Products Lid., Calowm 2,700 547 820 1.133
6. M/s. Govt. Soap Factory, Bangalore 10,000 Under implementation
. M/s Ubrramanne & Pigments Ltd,
4 Bombay ' 10,000 Do

et m—

— . — e e = i g

Malmemhmmdmm tormes snd 26,000 tonnes respecth oly under Tulleer

Utliisation Policy,
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I 2 1 4 b ]
8. M/s. Punab Indusmadl Dev, Corpn

Ltd, Chandigach . 10000  Under implementation
9. M/s. P. B. Dave, Cf/o Whitce P:mu

Ltd., Ahmedsbad 10,000 Da.

M/fs, Lawmi Industries, Bombay

1. M/s, Godrel Soeps (P) Lad.,
Bmlb.? ¢ s -

12

—_—

M/s. Bombay Sosp IFactory, Bombay

3,600 uucrofmtmdhr expas.
' of cEpadty to 7,200 tonfes,

10,000 Under implemenmation

7,200 Dol

Appeintment of Govermors

4871. SHRI P. A. SAMINATHAN:
Will the Mimster of HOME AFFAIRS
be pleased to sfate:

(a) whether the Unlon Government
hss taken a decision to consult the
Chief Mwister before appomnting the
Governor;

(b) if so, aince when; and

(c) in how many cases, the Chiet
Ministers were cohsulted in appoint-
ing the Governors so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR] F. H, MOHSIN); (a) to (c),
Under the Constitution the Chief
Minjeter is not required to be con-
sulted before appointing the Gover-
nor. However, ss an extra-con-
stitutiona] convention, the Chief
Minister of the State concerned is
informally consulted before making
ssch gpointment. This convention
hes been in vogue for weveral years.

Economically backward people in
the country

4873. SHRI NAWAL KISHORE
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state

(a) the State-wise population of
economically backward people other
than those of Scheduled Castes and
Scheduled Tribes with particular
reference to Rajasthan and of Jaipur
District; and

(b) the steps proposed to be taben
to yjmprove their conditlons?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) There i8
no category of economically back-
ward people defined for the purposes
of collection of Censug data

(b) In the Fourth Plan, an amount
of Rs. 595.25 lakhs hsa been allocated
for the welfare of the other Backward
Classes as recognised by the States
for educational and ecopamic deve-
lopment schemes in the State Sector
progfammes, A sum of Fs  450.80



lakhs has beefc allocated lor the wel-
fare of the Denotified, Nomadic and
Sqpoi-Nomadic communities undpsr the
Central Sector for similar schemes,
fe Flan tt is envisaged that
all sections of the population who
are below the poverty line would be
covered by the Minimum Needs pro-
gramme that will supplement the
measures foi pioviding larger em-
ployment and incomes to the pooiei
sections

iMay in payment to Small Units in
Rajasthan by Big Industrial Houses

4873 SHRI NAWAL KISHORE
SHARMA  Will the Minister of

INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state

(a) whether small mdustual units
in the coifjatry are fating haid*hip
for want of pay;nent,3 to be made by
the Big Industnal Houses m the
country for the goods supplied to
them by small-scale units*

(b) if Bo, the number of such <unall-
scale units m Rajasthah, and

(«) the steps being taken by Gov-
vernment to ensure timely payment
to small-scale units particularly m
Rajasthan’

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN

ANSARIj: (a) Yes, Sir.
(b) and (c) The info»imtjon is
being  elected and will be laid on

4he Table of the House

Loan to Rajasthan for setting tap
Small Units in Jaipur District

4874 SHRI NAWAL KISHORE
SHARMA  Will the Mimstei of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be

pleased to state;

<a) the amount of loan given sp far
to Raja“han Government under the
tHural Jpdufltries Project “n4 the
total number of industrial unit® set

U in that State under the said pro-
ject with particular reference to
Jaipur District”®

the number -of such units to
be set up m 1973-74 and 1074-75 and
the amount sanctioned/proposed to
be sanctioned for the ptkrpose, ahd

(c) Whether the loan will be m the
shape of money or machinery?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) (a) A sum of Rs 6397
lakhs by way of loans were released
to the Government of Rajasthan dur-
ing the period 1962-63 to 1972-73. 1427
industnal units weie assisted finan-
cially or otherwise for starting new
ventures  JaipurDistrict is not co-
vered under the RuralIndustries
Projects Frogiamme

(b) 175-180 now  units each are
expected to come up during the
vears 1973-74 and 1974-75 A sum of
Rs 600 lakhs has been allocated as
loam to the Government of Rajasthan
for the year 1973-74 Allocation for
the vear 1974-75 cannot be forcast at
tins stage a it depends wupon the
availability of funds for the pro-
gramme and also the requirements
ot the State Government

(¢) The loan assistance provided to
the State Government is for advanc-
ing loans to the small scale units
under the State Aid to Industries
Act/Rules to meet their ciedit re-
quirements for fixed and/or working

capital

Association of IPS Officials in the
country to go into details of discon-
tent among: Police Forces

4875, SHRI NAWAL KISHORE
SHARMA Will the Minister of tttJME
AFFAIRS be pleased to state;

(a) whether Government of India
have decided to lofm ati association
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to g anto the datalls of d;Seamtant
ment ameng the Polace Fowcer dn the
country and to hmdle the law &nd

order &ituation in the country and
v
(P 4 60, 'the facla thereof?

THF DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) {a) No Sir,

(b) Does not arige

Stetfus of Adivasiv of Swipaj: and
Bastar Districts who reivolted azamnst
Beitishers i 1910 as EFreedom
Fighters

4776 SHRI DHAN SHAH PRA-
DHAN Wiil the Minidter of HOME
AFFAIRS be plessed to state

{a) whethea the Adivams of Sur~
guja and Bastar Districts have suf-
gested to include theu ‘rebellions”
a@maingl the Bratishers, alto 1n freedom
strugeies of the count:y,

(b) whether the Adavasis had also
revoited against the Britishers 1n 1910
on the inspunation they got from
Tripurs Congress and 500 Adivasis
were killed 1n these two rebellions of
Chhatisgath, and

(¢) if so whether Government
would consider them as freedom
fighters gnd extend the same facll-
ties and benefits penston being pro-
vided io other fieedom fightera®

THE DEFUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN)' (a) o Xc)
The matter 1a under consideration in
mﬂ!ﬁnp with the Stak¢ Gdvern-

BHADR A 2008 SARA)
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‘Gvpmmasat  Agroy
L) Begy Gpivnents’

4877. SHR1 RAM PBAKASH Wil
the Minster of HOME AFFAIRS
be pleased to state

{a) whether Government's atten-
tion ha. been di «<wn to the ncws-ttem
in the Hindudtun Timas datse  10th
July 1973 uhder the caption “Gov-
ernmenl Ag«1cy nugs opponeats
and

('») it so the jcaction of Govern.
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F i MOHSIN) (a) Gavern-
ment have seen the news-item refer-
red to

and insinua-
have no

(b) The allegations
{tons contawed therein
hasa

Pre Mature Retirement of IAS/
IPS Officers in UP.

4878 SHRI RaM PRAKASH

SHRI M RAM GOPAL
REDDY

Will the PRIME MINISTER be
pleased to state

{1 whethes UP has sent a Lst of
senmior Ofhicess ol TAS and IPS
for picmatuice rctirement; and

(k) if so the 1easons theiefor and
the deci1on taken bv the Central
Government thercon?

THE MIMISTER (W STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN 1THE DEPARTMINT OF
PERSONNAL (SHRI RAM NIWAS
MIRDHA) (a) The Govéwmment of
Uttar Pradesh has propowd the pre
maturé retiremshf of certain membters
of the IHdlén Police Ser n¢2 borne on



progossl das bésh recelved iz  rede
poct of My members of the Indian
Advidniste stive Service borne on that
eadre.

(b) The premature retirement of
the officers concerned has been re-
commended in the public interest.
The matter is under the considera-
tion of the Central Government.

P & T Offices in Dadra and Nagar
Havell

4879, SHR1 RAMUBHAI PATEL:
Will the Minister of COMMUNICA-
TTIONS be pleased to state:

(a) the number of Post Offices and
Telegraph Offices in Dadra and NagsT
Havell functioning as on 31st March,
1873; and

(b) the number of new Post Offices
and Telegraph Offices to be opened
durihg the current year?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
{a) Number of Post Offices—%. Num-
ber of Telegraph Offices—3

¢b) No targets have been fixed for
this area for opening Post Offices or

1970-71
1971-72
1972-73

Telosgraph - Offices  during 107874
More offices will. be ‘openec if
justifieq subject to awailabiilty of

Alloation of Fands fer Small Bcale
Industries |n Dadra sind Nager Havell

4830. SHRI RAMUBHAI PATZL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to alate:

(a) the amount earmarked for the
development of small-scale industrles
in Dadra and Nagar Haveli during
the last three years, year-wise; and

{b) the amount spent during that
period?

THE DEruUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b). Approved
outlays and expenditure incurred by
the Union Territory Administration
of Dadra and Negar Haveli for the
development of small scale industriea
during the last three years are as
follows:—

. ——— —

Approved outlay Actual Bxpendi-
tuze
(Rs. in lokhs)
1-50 o 41
103 o o3
2-05 178
(cothmred}

Expmniiture jooirred on Dadra and
Nagar Havell

4881, SHR! RAMUEHA) PATEL:
Will the Minister of HOME AFFAIRS
be pleased to afate:

(a) the total budget provisioh made
during the last three yesrs for the

development of Dadra and Nagar

Hevell, year-wise;

(b) the total expéniditure iAcurred
on differnet hesds during the last
three years, year-vise; nod

(¢) the ceasoms why the whole
amount provided was mot apent?
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THE UEPUTY MINISTER IN TEE
MINMSTRY OF HOME AFTAIRS
(BHRI ¥ H MOHSIN): (a), (b) and
(c). A statement is 1aid on the Table
in the House. [Placed in Library.
See No. LT-555/73 .

Bhoriage of Cement for 10 years

4883. SHRI M. RAM GOPAL
REDDY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government's
tion has been drawn to the
item “cement will be scarce for 10
years” in the ‘Financial Express”
dated the 14th July, 1973, and

atten-
news-

tb) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHEREE): (a) and (b) The re
port in the 'Financial Express’ dated
the 14th July, 1873 that there wihl

be shortage of cement for
the next 10 Yeary i3 not
correct; ghortage of cement in the

recent past has been mainly due to
the power cuts imposed by the various
State Electricity Boards, inadequate
supply of coal on some occasions,
strikes in some cement factories and
mechanical break down etc. Present
capacity of cement industry is 18.76
million tonnes, ordinarily capable of
yielding a production of about 17
million tonrea on the basis of 85 per
cent utllisatlon of capacity. Thia falls
short of the demand by about 1.5
milllon tonnes only. The demand at
the end of Sth Plan {5 estinmted at
about 28 million tonnes correspond-
ing to a capacity of 33 million tonnes
on the basis of 85 per cent utilisa-
tion of capacity. As a result of various
letters of intent/licences issued ahd
expeted to be imrued in near future,
it {s snticipated that during the 5th
Plan, pariod, a capaclty of fi! milion

BHATIRA 1, 3896 (SAKA)
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tnme by Cement Corporation of
Iudig and a capecity of 8 million ton-
nes by the Btate Corporations will
be added in #he public sector while
a eapecity of 2 little over 7 million
tomnes s expecied to be added in the
Private sertor. To accelerate the es-
tablishment of additional capacity,
import of heavy castings has also
been agreed to in certain caues. With
all these measures, it is expected that
the phase of shortage of cement will
be successfully overcome by the end
of 5th Plan.

As regards the increase m the re-
tention price of cement payable to
the cement producers, the Tar1ff Crm-
mission has already undertaken a
comprehensive review of the cement
industry and to recommend fair ex-
works price payable to the producers
The Commission has submitted an
Interim Report recommending an
ad.hoc increase of Rs. 10 ver tonne in
the retention prlce which is under
consideration of the Government.

Maharashirg-Mygore Bouudary Die-
pute

4883. PROF. MADHU DANDA-
VATE: Will the Minister f HOME
AFFAIRS be pleased to stata;

(a) whether the Prime Minister had
any talks recently with the ieaders
of the Maharashtra Ekikaran Semiti
regardlng the solution of Mysore-
Maharashtra Boundary dispute; and

(b) it so, what is the outcome of
these talka?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SMRI F. H. MOHSIN): (a) and (b).
The Secretary of the Maharashtra
Exikeran Samiti met the Prime Minis-
ter on Ind August, 1078 and had a
genera) talk with her in cegard to the
Mysore-Mahammshtra Boundary Dis-
pute.
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Proposal to keep in Abeyance the .

Expansion Scheme of Television in
the Country 511

4884. PROE:
VATE: Will the Minister of INFOR-
MATION AND BROADCA?TING be

pleased to state: J

(a) the expenditure involved in the
expansion scheme for Televrsmn n
fhe eountry, and

(b) whether Government would
keep the expansion scheme in abey-
ance in view of the preseant economic
conditions and drain on the resources?

THE DEPUTY MINISTER [N THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DIIARMA
BIR SINHA): (a) and (b). The ex-
penditure involved in the Fourth Plan
scheme for expansion of T. V. in the
country is about Rs? 23 crores. The
Fifth Plan T, V. schemes are at pre-
sent still under consideration of the
Planning Commission and have not
yet been finalised,

Purchase of Froperty of Dr. Karan
Singh, Union Minister by J & K
Government

4885, SHRI H, M. PATEL: Will the
Minister of HOME AFFAIRS be

pleased to state:

(a) whether the Government of
‘Jammu and Kashmir recenily pur-
chased a part of the property of Dr.
Karan Singh, Union Minister for over
a crore of rupees;

(b) when was this property  pur-
chased by the State Government;

(c) whether the market value of
this property was assessed before
finalising the deal;

(d) whether certain representa-
tions have been made -to the Gov-
ernment “in \this ‘'regard; and

(e) the reaction of Government of
India thereof?

.. AUGUST 29,1973 .

. AFFAIRS " (SHRI

MADHU DANDA- .
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C‘.‘_ie‘-‘i'i HOME
UMA /. SHANKAR
DIKSHIT): :(a) to (c). ‘information is
being collected and will be laid on the
Table of the House.

- THE/ 1", MINISTER

(d) and (e) bo not arise.

Proposal tp hand . over Jecruitment
m CSIR UPS.C. or an micpem
dent Teehnwal Services Commission

4886. SHRI ATAL SIHARI VAJ-
PAYEE: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to refer to the reply given to
USQ. No. 1473 on 1st August, 1973
regarding- drregularities committed by
the Directors of Naiional L.aboratories
of C.S.ILR. and state:

(a) whether Government propose to
hand over recruitment in the CSIR to
USQ No. 1473 on 1lst August, , 1973
Technical. Serviees Commission; and

(b) if not, the reasons therefor?

. THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. 3UBRA-
MANIAM): (a) No, Sir,

(b) The Sarkar Committee which
inter-alic lookeéd into the personnel
policy being followed by the CSIR at
various levels did not recommend
handing over of the recruitment in the
CSIR and its natioral laboratories/
institutes to the U.P.S.C. or an inde-
pendent Te;.,hulcal Services Commi's-
sion.. On the contrary the Committee
~ecommended that the Central Office
of CSIR should confine itself only to
the reeruitment of Directors in the
National = Laboratories/Institu‘es: For
all other posts in the laboratories, the
Governing Body should lay  down
broad guidelines, leaving actuai re-
cruitment. to the 1aborato"1es/institu-

.- them_selves.
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A persorniel policy comittee. has
been constitubed to conaider
<azmméndations of the Sarkar Com~
mittee relating to personal policy.
W of the Commuttee 15 being

‘kefore the Governing Body of
the CSIR at i3 next meeting.

Belectlon of Secretaries of various
Departmendy of Sclence and Teckno-
loty

4887 SHRI ATAI, BIHARI VAJ-
PAYEE W:ll the PRIME MINISTER
be pleased to state.

(a) the procedure adopled by the
Government for the selection oi DG,
CSIR Secretary, Department  of
Science and Technology, DG, ICAR,
Secretary, Depaitment .of Space Re-
search, Secretary, Department of
Electronics and Scientific Adviser to
the Minister of Defence,

(b) whether these selections were
made through UPSC; and

(c) 1f not, the jeasons therefor?

THE MINISTER OP STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA}: (a) The post of DG,
CBIR mas fllled My selecting an officer
Ivom among dhrecios af the CSIR
Laboratezies|Inetrtutes. The posts of
Secretary, Department of Science and
Techtiology end DG, ICAR were filled
on the recoinmendation of Conwpmt-
fees of Scientists who were asked tor
make recommendatrons The posts of
Secretasy, Department ¢f Space and
Depariment of Electronics have been
Aitgd by appainting scientists eminent
In their respective flelds The ap-
pointment of Scientific Adviser to the
.lﬂmster of Deflence was made on the
recomrpendation of the Union Pubhe
Service Commlssion,

(b) and (c). T~ posts of DG
‘CSIR' and DB« ICAR did not fall
within the parrizweof ishe UPBC.

, #lnce Secretariat atatus of

retary has been given to these

posts aB Also to the post of Scientific

Adviser to the Minister of Defence,

concurrence of the UPSC to all the

abové apfotiitthentd ha¢ ‘been obtain-
ed.

Prdar<ire 0 Persatts frort Hyderabad
Laboratory in appuiatwent in Central
Secretariat of CS.1.R.

4888, SHRI ATAL BIHARI VA/J-
PAYEE Will the Minister nf SCIENCE
AND TECHNOLOGY be pieased to
siate

(8) whether persons who were or
arc 1n the Hyderabad laboratory are
preferréd in appointments and trans-
fers to the Centr.il Secietariat of the
CSIR,;

(b) if so, the persons so appornted
or transferred érom the Hyderabad
laboratory; and

(¢) how many persons in the Cen-
tral Secretsriat holding charge of
Divislons or Sectiong in the scientific
and administrative side are from
Hyderabad and when weie they
brought or eppointed?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCEENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MAN(AM): (a) No, Sir,

(b) and (c) A Statement showing
the names and designations of per-
sons who were or are transfarred
from Hyderabad and are at present
working at the CSIR Secretariat ia
attached The administrative posts
ig, from Assistant upto Deputy Sec-
retary/Administrative Officer {(Belec-
tfon Grade), are Borne on a ¢afumon
eadre and inturrents are trarssferable
Ttoty one  Laboratorylingtitute to
snofler ar CSIR hesdguarters and
vice-versa.
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Sttmant
Name and Date
present designation mdmt

' S S S R G
3 Shri G, R Sharma, Section Officer
3 Shri G. P, Nanda, Section Officer
4 Shri N, V, Nagmnj, Civil Enginecr (Swff Quaricrs)

s K. C, Sundamchan, Depy Secrefry ' . .

6 Shri Jogender Pal Smgh, Under Secretary

Allsged irriguiarities tn Telophone
Department, Meerut

4889. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of COM-
MUNICATIONS be pleased %o state:

(a) whether he has received &
represantation regardmg the implica-
tion of the Editor of “Nawrakta Sap-
tahlk” in & talse case of conspiracy
on the 2lst July, 1973 by the tele-
phone authorities In connivance with
the local Police because a news-item
appeared in that Weekly about the
irregularities in the Telephone De-
partment, Meerut; and

(b) if 8o, the main points therecof
and the action taken in regerd there-
to?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GIINA): (a) A cepresantation dated
the 22nd July, 1878 has been recelved
from the Editor of the paper tafirTed
to in this Question.

5~12-1962

+ 30-3-1964

27-10-196%
10-3-1967
30-11-1971

» Not yet joined.

(b) On a complaint made by the
Sub Divisional Officer Phones, Meerut
to the Ihstrict Magistrate, Meerut, the
Police arrested the Editor of the news-
paper on 21-7-1973 and he has since
been released on bail. The whole
matter 18 under investigation by ap-
propriate authority,

Propoar) from a Pukistarn) Film Pro-
ducer to make a Flin with Cast frem
Indis and Pakistan

4800, BBERI M. S. PURTY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to stabe:

(a) whether a Pakisten Film pro-
ducer peoposes to make a flim with
cast drawn jointly from India smd
Pakistan;

(b) whether he was approached
the Indlen Govermment to help him
in this regard; and

(c) it #0, the reaction of InSa
Guvermment thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b), No such
proposal has been received by the
Government.

(c) Does not arise

Scarcity of Kraft Paper

4881. SHRI D. D. DESAT:. Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY he pleased to state:

(a) whether the Federation of Cor-
rugated Box Manufacturers of India
had represented to Government about
the scarcaity of kiaft paper; and

(b) 1f so, what steps have been
taken to impiove the supply position
of kraft paper®

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUHHERJEE)* (a) A representation
had been submitted to Government
by the Federation of Box Manufac-
turers of India alleging that—

(1) Paper Mills had stopped
manufacturing paper of more
than 200 gsm and that they
had also threatened to stop
the manufacture of kraft
paper of B0 and 80 gsm; and

(li) A price increase of 41 per
cent had been effected in res-
pect of Kraft paper since
1868.

€b) The matter has been referred
to the Ad-hoc Committee on Paper
Industey which has been set up by
Government to deal with complaints
from actual users.

BHADRA 7, 1805 (SAKA)
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Number of T’;V. Sels Instaliesd I the number of T.V. sets installed in
tat
B different States under Communhty

4883, SHRI G. Y. KRISHNAN: Will
the Minister of INFORMATION AND Viewing Schemes in Schools and Pap=
BROADCASTING be pleased 40 shabte chayats by All India Radlo?
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THE DEPUTY MINISTER ¥ TIIE SINHA):'The vamber wuf TV edts
MINISTRY OF INFORMATION AND insteled Iln different States at present
BROADCASTING (8HRI DHARAMBIR is #iven in sbe statement below

Soare No of Schools
TV scts
installed
Umngon terntozy of Delha 780 L]
Jammu & Kashmur . 138 41

e ——

el

2 A scheme to install Community
TV sets in other Stales during tbe
Fifth Five Year Plan has been wmn-
rluded in our draft Fifth Five Year
Plan propo<als which are at present
under con<ideration of the Planning
Commission
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Propoeal frem a Firm in U.E. to make
a Film on Gandhlji

4895. SHRI M S SIVASWAMY-
Will the Munister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have
wotessed the propose] mooted by a

—— —

*ChHllez , Air Force Stamon, Baider Secunty borce Centre, Police Centres, Hospisls,

Panchayat Tele- Others
Ghars Chalm
Rursl Urban
59 161 F:
L] %, " T

. et

firm 1in the UK to make a film on
Gandhin  and

(b) if so, the main features Lhere-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM-
BIR SINHA) (a) and (b), The mat-
ter 1s under Government’s considera-
tion

Revision of Fifth Plan fer Orlssa

4808 SHRI P GANGADEB' Will
the Minister of PLANNING be pleas-
ed to stale-

(a) whether Orissa’'s Fifth Plan
has becn revised from Rs. 1,000 crores
to R+ 607 crores, and

(b) if so, the ragsons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) apd
(b) The Draft Fifth Plan proposals
for Rs B3B8 ciores received fiom the
Government of Onssa have been dis-
cus-ed in the Working Groups as also,
with the Governor, No final view
has. however, been taken regarding
the size of the State's Fifth Five Year
Plaa.
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Achievement of Targets in a Phased
Programme during Fifth plan

4897. SHRI P. GANGADEB: Will

the Minister of PLANNING be pleas-
ed to state:

(a) whether Fifth Plan will have
two dishnef phase;

(b) if so, the salient features of
eadh phase.
(¢) whether the Commission has

decided upon the strategy that would
help overcome the constraints in the
economy and achieve the targets set
in the Fifth Plan; and

(d) if so. the bioad features there-
of?

THE MINISTER OF STATE IN
THE 'MINISRTY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b)  No, Sir The Fifth Plan will be
an integrated Five Year plan with
appropriate phasing of individual con-
tinuing and new projects and pro-
grammes.

()
is under formulation The details of
the strategy. including policies and
development  programmes, among
others, to overcome the constrains in
the economy and achieve the targets
in the Fifth Plan are being worked
out, These would be incorporated in
the Draft Plan document.

Subsidy for startinglIndustries in
Backward Areas

4890 SHRI P. GANGADEB: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government are giving
15 per cent cash subsidy to those who
wish to start industry in  backward
taluks in the country;

(b) if so, wihether immediate vre-
gistrations are not made if a person

AUGUST29, 1973

and (d). The draft Fifth Plan

Written 224

attempts to start an ancillary unit

in a District; and

(c)

if B0, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI); (a) Yes, Sir. Industries for
the establishment of which, effective
steps have been taken after 1st March
1&73, are eligible for an outright sub-
sidy of 15 per cent subject to a maxi-
mum of Rs. 15 lakhs, if the units are
proposed to be located in  selected
backward districts and areas.

(b) and (c). Enterpreneurs
want to avail of the 15 per cent sub-
sidy scheme are expected to have the
names of their units registered with
the* State Director of Industries, prior
to their taking effecive steps for estab-
lishing these units. The State Gov-
ernments have been directed to ensure
that all assistance is forthcoming to
thosr* who desire to establish indus-
tries in backward areas.

Encouragement to Artisans for Deve-
lopment of Small Scale Sector

4899.SHRI P. GANGADEB:  Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Planning Commission
has planned to encourage traditional
artisans in the country for proper
development of small-scale sector;
and

(b) if so, the steps taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARID: (a) and (b). A scheme for
upgrading the skills of rural artisans,
so as to enable them to cater to the
demand for improved services in the
country side amd thereby uplift their
economic lot, 18 under implementation

who



235  Written Answers

in Small Farmers Development
Agency/Marginal Farmers & Agricul-
tural Lebourers Development Agency
Projects in the country.

According to the scheme of Rural
Artisans Development, the SFDAFAL
project agencies have to chalk out
schemes for training etc. of Rural
Artisans in their areas. There are 87
projects in the country and each pro-
ject hag been allotted a sum of Rs 5
lakhs for mmplementation of Rural
Artisans Programme

Proposal for setting up of Pulp Indus.
try in Gaya and Nawadah Dlistricts
(Bihar)

4900. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state

(a) whether raw material for the
Paper Mills of Dalmia Nagar wund
Tilagarh are mainly supplied from the
Gaya and Nawadah Districts of Bihar
State;

(b) whether Government propose to
get up pulp industry in these Dis-
tricts for supply to the paper mulls;
and

(c) it so. the time by which the
proposal is likely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
[LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) In Bihar the main
supplies of raw materials for the Mill
at Dalmianagar come from Hazaribagh
District. The Mill at Titagarh receives
bulk of its supplies from places outside
Bihar,

(b) No Sir.

(¢Y Does not arise,
1762 LS--9,
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Propostion of Investment in Poblic
and Private Secior

4901. SHRI DHARNIDHAR DAS:
Will the Minister of PLANNING be
pleased to state the proporlion of
private sector investment to that of
the public sector and Co-operative
sector in 1956 and 19727

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA)® The estimates of
investment in the private, public and
cooperative sectors for 1972 are being
worked out in consultation with the
Cential Statisiical Organisaion and
other orgamsations and w)ll be made
available when ready.

Directions to States to f(ormalate
Specla) Schemes for providlng Em-
ployment to Unskilled Persons

4902 SHRI C. K. JAFFER SHA-
RIEF. Will the Mmister of PLANN-
ING be pieased to state:

(a) whether the Planning Commis-
sion 11ad issueq directions to the States
to formulate special schemes for pro-
viding employment to the unsiulled

persons;

(b) if so0, the names of the States
which have submitted their schemes to
the Central Government: and

(c¢) the assistance glven to the State
Governments by the Central Govern-
ment for i1mplementmg the said
schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c) A
statcment is laid on the Table of the
house [Placed in Library See No.
LT-5554/73).



«f Enquiry Into Ajudhia Mills
Litd.. D*hi

4803, SHRI R. V. BADE; Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY he pleased to state:

(a> whether the Ajudhia Textile
Mills Ltd., Delhi has been taken, over
by the National Textile Corporation
since August, 1971;

(b) whether the National Textile
Corporation had appointed an Enquiry
Committee on the 9th June, 1972 to
investigate into the irregularities com
mitted by the management of the
Ajudhia Textile Mills;

(c) if so, tlhe result of the investi-
gation; and

(d) the steps Government propose
to take to improve the working of
the mill?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) The management
of Ajudhia Textile Mills Ltd., Delhi
was taken over by the Central Gov-
ernment in June, 1971, and the Natio-
nal Textile Corporation was appointed
as its Authorised Controller.

(b) The National Textile Corpora-
tion appointed a Committee in May,
1972, to enquire into certain com-
plaints received in regard to the man-
agement of the mill.

(¢) According to the findings of the
Committee none of the allegations
could be established. There were,
however, some suspicious features in
regard to one allegation which how-
ever did not in the opinion of the
Committee, conclusively establish the
allegation. Some evidence of lack of
proper exercise of discretion, judge-
ment, scrutiny and supervision was
found in respect of four other allega-
tions. The Committee felt that the
supervisory and managerial duties
and responsibilities could have been

performed in a more effective maimer
to avoid such eomplaiiits.

(d> Suitable changes in the man-
agement and procedural matters have
been -made to improve the functioning
of the mill. A Steering Committee
for workers* participation in man-
agement has also been set up recently
by the National Textile Corporation.

Development of Scheduled Tribes and
Scheduled Castes during Fifth Plan

4904.SHRI GIRIDHAR GOMANGO:

SHRI PHOOL CHAND
VERMA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether his Ministry has given
direction to the different Ministries of
the Union to consider special pro-
gramme for welfare of Scheduled
Castes and Scheduled Tribes by sanc-
tioning the money from each Min-
istry for specific development  of
tribes in Fifth Plar as per the Ap-
proach paper to the Fifth Plan; and

(b) if so, the names of the Minis-
tries and th€ amount allotted so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The approach to the Fifth Five Year
Plan envisages that the main thrust
for the development of Scheduled
Castes and Scheduled Tribes will come
from the general sector programmes
Central Ministries like Agriculture,
Transport, Industrial Development.
Education, Health, Communications
have therefore been requested to pre-
pare a sttb-Plan for tribal areas within

their sectoral Plan.

The Fifth Plans for various Minis-
tries and State Governments have
not been finalised as yet. The total
effort likely to be made by each Min-
istry for the development of tribal
areas can be ascertained only after
tials exercise ha* been finalised.
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Yot Oose and BubPost Offces
opemed in Korapud Olstrice

4905, SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of Branch Post Offi-
ces and Sub-Post Offices opened so0
far under the pilot project in the
Koraput District of Oriasa during
Fourth Plan;

(b) whether any new propoaals are
under consideration to increase the
number of branches ang Sub-Post
Offices during the Fitth Plan; and

(¢) the facilitieg glven to this pilot
District for easier movement of daks?

THE MINISTER OF COMMUNICA-
TIONS (SHRT H. N. BAHUGUNA):
fa) During the Fourth Plan period
upto 31st March, 1973, 4G Branch
Post Ofices and 12 Sub-Post Offices
have been opened in Koraput Dis-
trict. Sanction for opening 12 more
Branch Post Offices and 6 Sub-Post
Offices have also been issued but their
?ening depends upon the availabllitv
f funds.

(b) The schemes for Fifth Five
Year Plan have not yet been fina-
lised. It is tentatively proposed to
open about 31,000 post offices in the
country during the 5th Five Year
‘Plan, subject to availahility of funds.

() At present there are 204 fool.
Yines, 5 cycle lines and 168 Mail Motor
Jnes for conveyance of mall. In order
to achieve speedier conveyance of
mail, feagibility of conversion of foot-
lines into cydle lines or mail motor
lines and cycle lines into mall motor
Nney is periodically examineg by the
Department. In Koraput District, it
is propoaed to convert 10§ kms. of
footfcyele lines into 3 Mall Motor
dimes and 100 kms, of foot lives into
8 cycle lines during 1978.T4.

Earupai-Bhabaneswar Telephone 1ink

4006, SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICA-
TIONS be pleaseg to state:

(a) whether his Ministry bas any
proposal to open direct Telephone con-
nection from Koraput District Head-
quarter to Bhubaneswar;

(b) it s0, when and the number of
telephone lines connected within the
Distriet itselt: and

(c¢) whether there is any proposal
to connect direct Telephone lines
with sub post ofices, Tuluk offices, big
towns and village; during the Fifth
Pian?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N. BAHUGUNA)
(a) Yes.

(b) By the end of this year. Of tre
seven telephone exchanges in the dis-
trict one viz. Jeypore is connected
direct to Koraput. three are connected
to Jeypore and two to stations outside
the district.

(c) Depending on demands and
availability of resources, it is pro-
posed to extend the telephone facility
to all towns and villages progressively.

Award of Tamra Patras

4807. SHRI MOHAMMAD SHE-
RIEF,
SHBI VARKEY GEORGE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether some veteran Freedom
Fighters had turmed down the Tamra
Patra awards which were to be given
on Silver Jubilce of Independence;

(b) if so, the facts thereof and the
reasons for the same; and

(<) the reactions of Governmest
thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Some freedom fighters have either
declined to accept or have returned
the Tamra patra has been presented
to them on grounds such as diffe-
rences with State policies, allegations
of discrimination in selecting freedom
fighters for presentation, and even on
the ground that they do not consider
their services significant enough to
merit this recognition.

231

(c) Government do not consider
any action neceasary in cases, where
Tamra patra has been not accepted or
returned, where the freedomy fighter
does not agree with the Government's
policies or where he feels that his
contribution in the Freedom Struggle
did not merit the award of o Tamra-
patra. However, where specific alle-
gations have been inade about award
of Tamra Patra to ineligible persons
these complaints are enquired into and
suitable action taken from time to
time.

Best Screen Piay Award to Writer of
Film “KOSHISH”

4008. SHRI N. K. SANGHI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Central Films Awards
Committee has given the best screen
play award to the writer of the Fllm
nxosmsﬂn;

{b) whbebaer the script of this film
is not orginal, but heo been lifted from
the Japenese Film entitled “Happiness
of us Alone"; end

() if so, on what grounds the
award was glven and the existing
Tiles that govern the grant of best
‘screen writer by the comimittee and
whether any emendment to the rule

AUGUST 29, 1873
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2 “r i
#s contemplated to prevent recurrence
of such incidents?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Gulzar has been
given best screen-play awerd in the
flm “Kosghiab” on the recommenda-
tions of the Central Committee, Na-
tional Awards-..1872.

(b) and (c). The Committee for Na-
tional Awards determine their own
procedure for the evaluation of films.
In the present case, taking all aspects
of the matter into consideration the
Centra] Committee for National
Awards recommended the screen-
pvlay of the film ‘Koshish' as deserving
the award and the Government ac-
cepted the recommendation.

Revision of Pay scales of Televislon
Confract Staff Artlstes

4909. SHRI LALJI BHAL Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(8) whether Government had anh-
nounced earlier that they are consl-
dering new stafl pattern and revised
pay scales for Television Contract
Staff Artlstes; and

(b) if so, when Govarnruent intsind
to implement the new recommensa-
tions?

THE DEPUTY MINMSTER IN THR
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! DHARAM
BIR SINHA): (a) and (b). In the
context of the new TV stations being
set up in the Fourth and Fifth Plabg,
a staffing pattern for TV stations ap-
propriate %0 the TV medium ip under
considerstion, Pay scales for the
verious categories of employees in TV
includin g etaf® iartistes on oontrast will
depend upon thé etaffing to puiten
and job speciBoaiiong
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Marketing of cheaper T.V. Sets

4912 SHRI YAMUNA PRASAD
MANDAL. Will the Minster of ELEC-
TRONICS be pleased to state:

(a) whether some private entrepre-
neurs have submitted plans for mar-
keting cheaper T.V, sets mn the coun-
try, and

(b) i so, the outhines of their plana
and the minunum price of TV. pro-
posed to be marketced?

THE PRMME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINKRIER OF SPACE
(SHRIMATI INDIRA GANDHI} (a)
und (b). No specific plans have been
subnutted by any entrepreneur for
malketing chcaper TV sets Howe
ever, 1n view of the increased volume
of production of Television Receivers
and increased competition as well &s
due to the smaller sized models, the
cost of production of TV sets 3 ex-
pected to come down

Committee gn Wmport Substitution

4913, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOIOGY he
pleased to state:

(a) whether Committee on Import
Substitution, which wes appownted in
1970, s in doldrums; and

(b) if so, the reasons therefor?
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THE MINSTER OF INDUSTRIAL
DEVELOPMENT A ND SCIENCE AND
TECHNOLOGY (8SHR] C. SUBRAMA_
NIAM): (a) No, Str,

{b) Doez not arise.

ANeged sale of Adivasi Girls In
Panj=b

4914, SHRI HARI KISHORE
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have con-
ducted any probe into the recurrence
ot alleRed selling of Adivasi girls 1n

Punjab;
{b) if =0, the facts thereof;
(<) if not, the reasons therefor; and

(d) the sters Govermment propOse
to take to stop tbis evil practice?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) and th).
The Governmedt of Punjab have iu-
formed that they have conducted such
a pawbe, The Punjab Palice have re-
gistered 3 casea and have recoveTed
5 girls. They are proceeding against
the accueed pereons and they have
a0 asked the Police authorities in
West Bengal and Orisse, from where
the recovered Hirls came, to take ap-
propriate action in the matter.

(e) Does not arise.

{d) The State Governmenhis are
already vigilant and are taking such
steps necessary to curb the evil prac-
tice?

Delay In Bstabdlishment of Bndusiries
In AP

4915. SHRI P. NARASIMHA REDDY:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government are aware
of the inordinate delay in setting up
industzies in Andhra Pradesh for

AUGUST %, 1678
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which Letters of Tntent and Liteotda
had been {ssued;

(b) the nmames of such indurfries
together with their location;

(c) the factors causing the delay;
and

(d) the steps proposed by Govern-
ment to secure early establishment of
these industries?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b) No particular
delay 1n the setting up of industries
m Andhra Pradesh has come to the
notice of Government.

(e¢) Factors causing delay.

Some of the reasons for diffculties

in implementation of Letters of
Intent/Industrial Ticences arc as
follows -

(1) None.availability of macliinery
indigenous]y or through import
in accordance with the speci-
fications agreement

(2) Long delivery dates for suclt
machinery.

(3) Dafficulty in getting foreign
tech'nicians and importing know-
how according to foreign colla-
boration agreement.

(4) Delay in concluding negotia-
tions with the State Govern=
ments and other parties tor the
supply of power, raw materials,
ete

(5) Non-availability of adequate
financeg with the party and de-
lay tn making satisfactory fin-
ancial and credit arrangements.

(6) In some cgaecs the speed of im-
plementation of the scheme i»
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slow due to teetbing troubles
in setting up industry,

(7) Scarcity of indigenous raw mate-
rial.

(d) The steps proposed by Govern-
ment to secure eurly establishment of
these industries;

Government are anxious to actele-
rate the implementation of the various
letters of intent and industrial licen-
ces fssued to all States. It has been
observed that, in practice, the setting
up of an jndustrial undertoking and
commencement of production therein
takes about 3 to 4 years time from the
issue of a letter of intent. The prv
gress made by holders of industrial
licences is icviewed, as a matter of
course, at the stage of considering
applications for the extension of the
validity of letter of intent rnd of the
period for implementation of licences.
An increasingly selective approach is
being adopted for granting such re-
quests, In cases where it has been
found that negligible interest has been
taken in implementation ~ warnings
have been isaued or a final extension
given and, in appropriate cases, licen-
ces revoked or cancelled The pro-
gress made by certain categories af
holders of letters of intent and indu-
strial licences has been reviewed. As
& result of such selected reviews, some
general bottlenecks standing in the
wav of speedy implementation have
been indentified and steps are being
faken to rermedy the situation to the
extent possible.

Development cf Chittoor District in
AP

4816. SHRI P NARASIMHA
REDDY: Will tho Minister of INDU-
STRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to #tate

(a) whether more Rural Industries
Projects ire proposed to be establish-
ed und.ir the Fifth Five Year Plan;
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(b) it 80, the names of the Districts
in the country wiere these are pro=
posed to be set up; and

(¢) whether Chittoor District in
Andhra Pradesh which haa no poten-
tial for agricultural development will
b= considered for one such project; 1f
it is no considered so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir.

(h) A list showing the names af
the disiricts selected for the location
of Rural Indirstries Projects for the
Fifth Five Year Plan is given in the
Statement laid on the Table of the
House, [Placed in Library. See No.
LT-5555/73].

(¢) Chittoor District was not sug-
gested by the Government of Andhra
Pradesh to be covered uhder the
Rural Industries Projects Programme.

Improvements in Postal. Telegrabh
and Telephove Commaunications
in Andhra Pradesh

4917. SHRI P NARASIMHA
REDDY: Will the Minister of COM-
MUNICATIONS be pleased t~ state:

(2) the improvements in postal,
telegraph und telephone communica-
fions proposcd tn be implemented in
Andhra Pradesh during the Fifth Five
Year Plan; and

b) the eapital outlay proposed for
projects in the different districts of
the Stale together with hrcad ontlines
ot such projects?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA}-
(a) and (b). The schemes for th:
Fiith Five Year Plan have nol bren
finaliaed.
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ng up ol Vacancies of Gasotted
gt 2 e
dureg 1578 ana 1974

4018. SHRI P. VENKATASUB-
BAIAH: Will the PRIME MINISTER
be pleased to state:

(a) whether a large number of per-
suns in the Gazetted as well as non-
Gazetted grades are likely to retire
during the years 1873 and 1074;

(b) i{ so, their number, separately,
year-wise; and

(c) whether it is proposed to make
all these vacancies available for direct
recruitment to various grades so that
more and more younger Persons can
get employment opportunities during
these years?”

THE MINISTER OF STATEIN 1L
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI IAM NIWAS MIRDHA):
«a) and (»). While Guvernment ser-
vants who attain the age of sup:cran-
nuation  stowid ke rotining from
various Ministries|Departments of the
Government of India and their Atta-
ched and Subordinate Offices in the
normal course, no information regard-
ing the number of such persons in the
gazetted and non-gazetted grad> un-
der the Government of India who have
retired or are likely to retire in each
year I8 collected on a centralised
basis.

(¢) All vacancies arising due ‘o
death, retircment, resignation, promo-
tion etc, under the Government of
India are filled by the method of re-
cruitment prescribed in the Recruit-
ment Rules Direct recruitment can,
therefore. be resorted to. to the extent
such recruitmesnt is provided in the
relevant recruitment rules and into
the grades to which direet recruitment
is provided for.

AUGUST M, 1073
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Progress in Indusirial Bestareh @
Bodyrte Dependince on Forelgn
know-Bow

4919. SHRI P. VENKATASUB-
BAIAH: W1l the Minister of SCIENCE
AND TECHNOLOGY be pleazed to
state:

(a) the progress made in the indus-
trial research to reduce dependence on
foreign know-how;

{b) the outcome thereof; and

(¢) the time by which the counftry
is likely 1o become self-reliant in
this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY {(SHRI C. SUBRA-
MANIAM): (a) and (b), The Minis-
try of Industrial Development has
published lists indicating gaPg in te-
chnology, gaps in production and areas
where forcign colioboration will not
be permitted.

The Gnvernment ni India has re-
cently sst wy Committees ig go into
the status of Reszarch and Develop-
ment (R & D) in the public aad pri=-
vate sector enterprises and make sug-
gestions how the R. & D. effort can
be further augmemted commensurate
with the needs of self-reliance and
reductian of dependence on  foreign
kow-how. |

The Nationa! Committee on Science
and Technology (NCST) is framing e
S-icnce and Technology Plan in rela.
tiom to the national Fifth Five Year
Plan with one nof the objectives of
identifying areas for technological
trecat:meit and reduction in depen-
dence on foreign technology.

{c) Attainment of soif-reliance needs
a major and continuing secientific and
technological effort apart from
right orientation of soclal, economic
ond political policies s0 that techno-
logy can operate sffectively to attain
the desired objectives. For a develop:
ing country it Is an imporiént but
dificult task.
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Activities of Foreign Sples and
Ageunts in Indis

4820 SHRI P M. MEHTA. Will .he
Musier of HOME AFT"AIRS be
pleased to atate.

(a) whether some of the foreign
countries have started Increasmg their
activities 1n India to create disorder
on our borders by sending their spies
and agents to India, and

{b) 1f so0, what steps have been teken
-to tighten the secunty on our borders®

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-

DHA) (a) and (b) Government
have no such specific informution
However utmost \igilance 1@ being

muntamed by ull comerned n.cncies
to picvent espionafc and s .ibstage
Approp 1atc action under th  p nal
«nd prevenbive provilor of 1w g
also being taken against all peisins
kriown or suspccted to be induliing
in such activities

Transfer of Ownenship Rithts to
Tenants In Dadra and Nagar Haveli

4921 SHRI RAMUBHAI PATEL
Will the Minister of HOME AFFAIRS
be pleased to atate*

(a) whether the tenants of the agri-
cultural lands in Dadra and Nagar
Havel: have not been declared owner
of lands as 1t has been done In other
States gnd Union terntories,

(b) 1f so, the reasons therefor,

(¢) whether GOvernment propose %o
consider the transfer of the ownership
of lands to the tenants in their names
ar they are the direct cultivators mnce
Iong; end

BHADRA 7, 1895 (SAKA)
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(d) it #0, how much tune Govern-
ment will take to implement it?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFTAIRS
(SHRI F H MOHSIN) (a) to (d)
The Dadra and Nagar Havels Iand
Reforms Regulation, 1871, which pro-
vides for grant of occupancy nghis to
tenants 1n respect of land under their
cultivation upto fhe extent of the
celing hmmt, was promulgated 1n
Deecember, 1971 Its enforcement had
however been held up as it was con-
sidered neceesary to revise the ceiling
linut laid down therein in the hght
of the national guidelmes on ceilings
of agricultural holdings based on the
conclusions of the Chief Ministens’
confeience held in July 1872 Steps
to suitably amend the Regulation are
already on hand and it 15 expected to
enforce the Regulation soon thereafter

Export of Newsprint to Afgbansstan

4922 DR H P SHARMA Will the
Mimi ‘i of INFORMATION AND
BROADASTING be pleased to state

(a) whether despile impending «ri-
tical <heriage of newsprint in  the
country, Government exported news-
sprinl to Afghanistan during the last
three months

(b) 1if so, the reasons for making
such exports, and

(c) the extent of newSpPrint expor-
ted®

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRT DHARAM
BIR SINHA) (a) Yes Sir

(b) and (c) In May 1878, the Afghan
Government made a special request to
the Government of Indua for the <up-
ply of 120 metric tonnes of neWsprint
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{0 meet an urfent demand The Gov-
ernment of India responded to tie re-
guest by despdtching tlus small quan-
tity in May-June 1973 as a gesture of
goodwill to a friendly nelghbouring
cgurnitry
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CORRECTION OF ANSWER TO USQ
NO 1388 DATED 28-2-1973 RE:
EXHIBITION OF FEATURE FILME
FINANCED BY FILM FINANCE COR-
PORATION ON TV

THE DEPUTY MINISTER IN THE
MINIETRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) In reply to Unstarred
Question No 1386 given 1n the Lok
Sabha on 28-2-1973, 1t was, inter ala
stated in part (b) of the answer that
the rates for Marathi and Gujarat: fea-
ture films screened by Bombay T V.

AUGUST 29, 1572
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Station sre the asne as thoges for
Hind: feature Slmi An error has
come to notice on furnishing thia re-
ply The correet factual position,
however, 18 that the pregént redes of
payment for Marathi and Gujaratl fea~
ture films being screened by Bombay
T V Station gre the same as those
for Regional festuro flims e, Bs, 1,000
and not those as for Hindi feature
films

The answer to the Question may be
tieated as corrected to this extent
The error in the earher reply 15 re-
gretted

While collecting information requi-
red for fulfling an Aessurance given
in Rajya Sabha on 22-3.1973 m reply
fo Unstarred Question No 16498, 1t
came to light that the 1ates for Mara-
th1 and Gwarat: feature films screen-
ed by Bombay TV Station werc less
than those for Hind: feature films
The Assurance given 1n the Rajya
Sabha 15 being fulfilled separately
Simultanecusly 1t 18 proposed to cor-
rect the answer previously given in
the Lok Sabha

—

CORRECTION OF ANSWER TO USQ

NO 1483 DATED 1-8-1873 RE OF¥FI-

CERS AT HIGHER LEVELS IN-

VOLVED IN PAC, TROUBLES IN

UP EXEMPTED FROM PROSECU-
TION

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) In part (a)
of the rcply %o unstarred question
No 1483 on the basis of the informa-
tion furn:shed by the Government of
UP, I had gaiven the figures in res-
pect of the duismumed policemen as 81,
It has now been intimated by the
State Government that on re-check-
mg, 1t was foumd that the carrect
figures are that as on 28+7-73, 71 police
personnel were dismimed end not 81
as reported earler.



245 Statemens rs,

1310 wrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ALYL-IND1A
SkmvicEs Acr

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
N THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
I beg to lay on the Table a copy each
of the following Notifications (Hincki
and English versions) under suh sece-
tion (2) oif section 3 of the Al' India
Services Act. 1951:—

(1) The Tndian Adminlstrative Ser-
vice (Fixation of Cadre
Strength) Eighth Amendment
Regulations. 1873, published in
Nouification No. G.S.R. 383(E)
in Gazette of India dated the
Tth August, 1973,

The 1ndian Administrative Ser-
vice (Pay) Tenth Amendment
Rules, 1873, published in Noti-
fication No. G.S.R. 3B4(E) in
Gazette of India deted the Tth
August, 1973,

The Indien Police Service (Pay)
Third Amendment Rules, 1973,
published in Notification No
G.SR 878 in Gazette of India
dated the 18th August, 1973.
[Placed i Library. See No. LT-
5528/731.
Rerort or Tarrer ComMMIsSsON RE
FAIR TTICES OF JUTE-BASED AD FrLT-
BAsED LINOLEUM, ETC.

(2)

(3

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJFE)- I beg to lay on the
Table—

(1) A copy each of the following
papers under sub-section (2) of
section 16 of the Tariff Commis-
sfon Act, 1951:—

(i) Report (1971} of the Tarift
~dmmission on the Fair Prices
of Jute-based and Felt-based
Linoleum.
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(ii) Goverranent Reésolution No.
$6(1)|71-LX(I) dated the 23rqd
August, 1973 (Hindi and Eng-
lish versions) notifylng Gov-
ernment’s decisions on the

above Report,

(2) A statement (Hind: and English
versions) showing reasons as to
why the documents mentioned
above could not be laid on the
Table within the period pres-
cribed in sub-pection (2) of
section 16 of the Tanf Com-
mission Act, 1851,

A statement (Hindi and English
versions) explaimng the reasons
for not laying the Ilindi versior
of the Report mentloned at (1)
(i) above,

[Placed in Library. See No LT-
5520/73].

(3

—

COMMITTEE ON PRIVATE MEM-
BERS' BILILS AND RESOULTIONS

Tumry-FiBst RIrosT

SHRI G. G. SWELL (Autonomous
Districts): 1 present the Thirty-first
Report of the Committee on Priva‘e
Members’ Bill and Resolutions.

13.12 brs,

STATEMENT RE: GURU GOVIND
SINGH MEDICAL COLLEGE,
FARIDABAD

MR. SPEAKER: Shri Khadilkar.

SHRI PILOO MODY (Godhra):
Before the statement is made, since I
have written to you on several occa-
sions, wou d you allow me (o say that
he should answer four questions in his
statement? First, what stepgs have
been taken to recover the assets from
the old Trust and transter them lo
the new trust; second, it has come to
my notice that more fees are being
demanded from the stugents. What
has the Minister got to say....
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end interesting way of putting ques-
‘tions.

BHRI PILOO MODY: Third, will
it be ensured that the term put in by
the students will not be lost? Last,
what ig his attitude towards these
students whose qualification marks are
niot up to the mark?

MR. SPEAKER: You must have a
certain regard for a certain procedutre.
You get up any time and ssy any-
thing

- ofy orrw fagrt ot (mnfa)
T WY 71X F TB IAFEEAT 727 7Y
EAY X gea & 7

MR. SPEAKER: Not after this but
at some other time in some other way.

SHRI PILOO MODY: I have writ-
ien to you three times.
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SHRI PILOO MODY: I have writ-
ten to you to say that I wanted to
raise this issue. You sent word back
to say that the Minister was going
to make a statement. What is wrong
or against procedure in what I have
done?

MR. SPEAKER: That is what you
do not understand.

5wy fema (aiAm) : e
qERT, o TAer woaw 2| X
w7 fow v faar ar | 93 g0 mn
fs et mirar asrar A T R B, A7 Y
qrRY 9 e FT FT ar o g7
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SHRI MADHU LIMAYE: i1 77
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AT 9FT A5 XF F

MR. SPEAKER: You should have
sent it to the Minlter, not to me.
RIEma ¥ T w T 5 &5 g 7L Ay
we 6 o Wi £ woF qrsy

SHRI PILOO MODY: He js gaing
to make a statement. What is the idea
of going tbrough this formality if he

does not give answers to thege Ques-
tions I have asked?

MR SPEAKER: This is not the
way; there are other ways of putting
that.
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THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRT R K.
KHADILKAR): Sir, in the -tat'ment
1 made in this House on 27th Apri],
1973, 1 informed the Hon'ble Members
that the Chief Minister o Punijab was
considering the consiitution of new
Trust which could undertake the work
of shitting the college from Farldabad
to some place in Punjab and running
it on appropriate lines.

Y am happy to Inform the House
that a new Trust called the “Guru
Gobind Singh Educational Trust” has
gsince been registered in Punjab for
this purpose with Giani Zail Singh,
Chief Minister, Punjab as Chairman
and Shri Sat Pal Kapur, MP. as
Secretary.

In a communiration dated August
27, 1973 received from the Secretary
of the Trust it has been stated that
the new Trust has decided to shift
this college to Faridkot and that the
college would start functioning on 1st
November. 1973
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Guru Govind Singh
Medical College, Faridabad

MR R. K KHADILKAR: So far as
my information goes regarding the
demand of Rs. 4,000 from those who
are likely to get entrance to this col-
lage, the hon. Members should cealise
that when we undertake the starting
of & medical college, we should at
least have Rs. 1 crore, That is one
thing. The Central Government ia not
in a position to help them at the pre-
sent juncture. In a situation like this,
the authoritles concerned with the
Trust have taken the vlew—In am not
saying that they are right or wrong
to see that the institution Is run, I
am not in a position to say what ulti-
mate decision the Trust is golng to
take.
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M. SPEAKER: Mr. Mody has been
1oiung interest and he has been doing
oniy this. asking me: 'what are you
doing?” 1t is a very easy thing to
ak He sometimes tclephones to me
also. 1 am thinking of telephoning to
hm m fuinre and ask him: “what are
you doing?’ I went to Chandigarh
last Sunday. I met the Chief Ministe:
to know what was being done in the
matter. Later on I met the Director of
the Post Graduate Wnstitute to know
what was the position regarding the
students who had got less marks, be-
cause he was a Member of the Medi-
cal Council. This matter has been
made out as though it was an official
matter. There was some private trust;
students were running about to Piloo
Modiji, myself and to the Home
Minjster. So out of sympathy I al-
lowed this matter to be raised in the
House and now it appears as 1! it
hos become an official or departmental
matter and the Members want to ask
questions. The Minister {s a good and
noble gentleman and he also volunte-
ered to give information. But it is
much belter you sit outside and i<~
cuss it, all of you, leaders and others.
instead of discussing it here It 15 a
very good suggestion,

Regarding the Trust., the Chiel
Minister told me that the trust was
there; it was only the day before
yesterday. I specially went for thls to
‘Chandigarh. The Chief Minister 18
tbe Chairman of the trust and he waa
persuading me to become the Chair-
man of the Trust as it would be objec_
tiopable if he himaelf collected money
and he was not galng to do it, I said
that T was also oot going 1o do it.
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About this Medical Council, they
insist that they are not going to accept
students baving less than 50 per cent.
marks, The Directar advised me that
instead of going into the figurea let
1t be screened by a committee of one
representative of the Medical Couneil,
one of the Trust’s and one from the
Government and one expert. They ad-
wvised that this year would be Inst be-
cause the college was not up and
those who were above 50 per cent
shou!ld he =pread over in the various
medleal colleges and Goveinment
s;hould help them to be admitted in
those coliekes. I do not know what 18
the position 1 am just telling it to
satisfy vou. Bul in future don't ask
me as if we are answerable for any-
thing that is going on there. In future,
when )ou raise this question, let ua =it
nutside and discuss ft rather then
raised it here.

SHRI PILOO MODY: 1 entirely agrée
with most of what you said. The only
point on which I think there is a
slight difference of opinion is, who
should be responsible for getting the
assets of the old trust. Wbea thia
matier came up, it was a matter of
public interest which was brought be-
fore the country. As Members of
Parliament, we performed our duty
by bringing it to your notice and
notice of Government and the public
at large Thereafter our request wes
that the Government should take a
hand In heiping the transfer of the
assets from one trust to the other, in
other words from Gyan Singh to
Satpal Kapur. We said that the Gov-
ernment must help In this process
because they are armed with all ma
ner of powers. I think in this parti-
cular case about getting the assets
transferred. Government has been
somewhat delinquent and slow.

MR. SPEAKER: If you were in
that position, what coulg vou do?
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SHR] PILOO MODY: I cannot per-
sonally persuade the Government. It
haa to be don. through Parliament,

MR, SPEAKER: It concerns
Chairman of the Previous Trust.

the

SHRI PILOO MODY- We do not
want his skin; we only want his bank
account.

SHRI R. K. KHADILKAR: J am
happy that the future of the institu-
tion is in good hands—in your hands—
whether you are in the trust or out-
siie 15 not an imporiant matter So
far as the assets agre concerned. there
was one nformation that he has es-
caped. Now he is very much in India
The entire caze has becn referred
to the CBlI From the time 1t was
brought to my notice 1 have been pur-
sulng a course of action, whether It
would be possible to freere the a~
counts etc But we do not know
what is in the bank balance now,

! o fayg (#fwarg )
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SHRI R. K. KHADILKAR: I have
made it very clear. At this stage we
are not in a position to make any
commitment of financial assistance.
There are other colleges in Banaras,
Patna, etc and the students are wan=-
dering about. I do not want to go
into all that. At this stage, it is not
possible to make any commitment.

SHRI VASANT SATHE (Akola):
Will the Mmi«ter consider the promo-
51l to advance some money {rom Gov-
ernment account to this college, which
will be adjusted when the money is
recovered, <o that the college can be
started?

MR SPEAKER: The camel 1s trv-
ing to enter the minister's ‘tent
which is too small He should fud a
bigger shamiana for it somewhere,

57 T WX uig (GF.wTOR) ¢
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¥t ¥ e g A—(fTTm )
% eger § & f feefed) & o€
¥ o dar famr ar IveY @k #F wny
AT FLAYT A W W aq ¥ Wy
T & & Ie QT X F WT
Lo

SHRI S. M. BANBRJEE (Kanpun):
Sir, before 8hri Khadilker leaves let
him meke a statement on the strile
by doctors in Bombay. What is the
outcome of his negotiationat



257 Statement re. BHADRA 7, 1885

MR, SPEAKER: He is a good man
ang he is eter ready to make a state-
ment, like Dr. K. L, Rao. [ wili ask
him,

[ would like to inform the House
that the Minister of Externsl Ailairs
will lay a copy of the agreement on
the Table at 6 p.m. lic has written
to say that he cannol do it earlier
because that is the time fixed fur 1ts
release,

SHRY SHYAMNANDAN  MISHRA
{Begu: .ai);: At 6 Oclock he can
read o... the statement. If he lays it
on the Table we con look at it only
the next morning. We are ve:y keen
to know its contents. It is a perfectly
legitimate demand and I hope you
will agree to it.

SHRI ATAL BIHAR!I VAJPYAEE
(Gwalior): There should be a short
discussion.

MR. SPEAKER: I cannot promise
anything. We will consider it when
it is laid on the Table. The agree-
ments and treaties are generally laid
on the Table.

SHRI SHYAMNANDAN MISHRA:
Either we get the text today or he
should read it.

MR. SPEAKER: If it is a short
statement, he can read it. It it is too
long, 1t will be laid on the Table.

SHRI SHYAMNANDAN MISHRA:
It is an important statement on which
political parties have to give their
voroments. We would not be in a
position to do so unless we read the
statement. What is your difficulty in
asking the Minister to read it?

MR. SPEAKER: If it is too long, I
am sorry, it would not be wvoszible.
It it is a short statement which will
take 10 to 12 minutes it coulil be done.

SHR] SHYAMNANDAN MISHRA:
It is a very legitimate request from
the House which should be considered
by the Chaur.
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MR, SPEAKER: Kijndly sit down,
Why are you worried? lLet me find
out how long it is, If it is a short
statement, he will read it; otherwise,
it will be laid on the Table.

SHRI SHYAMNANDAN MISHRA:
What is the length of the staiement?

MR. SPEAKER: I do not know,

SHR] SHYAMNANDAN MISHRA:
Do you want to deprive us of the
statement for the whole night?

MNIL SPEAKER: He con take it
whatever way he likes.

SHRI SHYAMNANDAN MISHRA;
Why can't it be made available?

MR, SPEAKER: If it is a short
statement, be can read it out. If it
18 a long statement, he can lay it.
How can I tell you at this time? 1
;ust received this intimatlon from the
Minister and I read it out to you. He
says, he is guing to lay it on the Table
of the House.

SHRI H N. MUKERJEE (Calcutta-
North—East): Whether it is ahort or
long, it has to be made available to
the Members,

MR, SPEAKER: I do not know
whether they are going to make avail~
able many copies.

SHRI SHYAMNANDAN MISHRA:
You are fot to carry out the order of
the Minister.

MR, SPEAKER: Don't talk in this
manner. This is a very discourteous
way of addressing the Chair,

SHR] SHYAMNANDAN MISHRA:
You say, here is an order of the
Minister.

MR. SPEAKER: You have nothing
else to do. It has become a habit
with you,
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MR SPEAKER: These are interma-
tional agreaementa, They have their
vwn obligations,

13.37 hrs.
MATTER UNDER RULE 377

PERMISBION TO THE FORMER MaHARAJA
oFf MYSORE TO ALIENATE HIS THREE
PaLacks

SHRI K. HANUMANTHAIYA
(Bangelore): Sir, in Mysore State,
there are three Palaces which were
known to be official residences and
they were in occupation of the Maha-
raja of Mysore. 1 had occasion to
deal with this problem when I was
the Chief Minister and other Chief
Ministers, subsequently, who came on
the scene have also dealt with this
problem.

The problem is that these Palaces,
asccording to the Agreement between
the Government of India and the
Maharaja at that time, at the time of
integration, were an inalienable pro-
perty. They could not be alienated
as a private property by the Maha-
raja who was occupying them as offi~
cial residences. This remained the
position till the Maharaja was official-
1y, what ia called, the Head of the
State. After he ceased to be the
Maharaja, in pursuance of the legis-
lation passed by this House, the ques-
tion has arisen whether he can aiienate
this property.
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The question has arisen pot bechuse
of any move made ejther by the Gor-
ernment of India or by ihe Govern-
ment of Mysore but because of the
request or the application made by the
Magharaja and his famlly, The latest
position is that the two Palaces, one
Palace in Bangalore and the main
Palace in Mysore, have not been dis-
posed of But I undermtand one
Palace which was at Ooty has been
allowed to be alienated by the Gov-
ernment of India,

AN, HON, MEMRBER: Why?

SHRI K. HANUMANTHAIY A: That
is exactly the point

1 am told, in August, 1970, the for-
mer ruler of Mysore requested that
the condition of inalienability attach-
ed to the three Palaces at Mysore,
Bangaiore and Ooly may be removed.
Subsequent to August, 1970, the Ooty
Palace has been permitted to be alie-
nated. I will come to that a little
later as to why it should not have
been done. But the two Palaces re-
mained the main Palace at Mysore and
the Palace at Bangalore.

The Home Ministry, I sm told, took
the advice of the Law Ministry. I am
told, the Attorney-General bas advis-
ed that there can be no legal objec~
tion whatever to the Government of
India agreeing to the removal of the
inalienability clause in favour of the
former ruler of Mysore or the person
in line of succession. In fact, it was
not a question of legal opinion at all
This question arose when the Consti-
tution was framed and the instcumeant
of accession was drafted. They wise-
ly took it away from the purview of
law and legal squabbles and litigation.
In fact, article 363 of the Constitu-
tion makes it explicit that such agree-
ment, sanad, covenant and treaty
cannot be Subject-matber of Utigation
even in the Supreme Court Xven
the Supreme Court bas no jurisdic-
tion. 1 really feel surpcized that, agber
25 years, legal opinfon should be
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taken whethar Government of Indla
can permit or cannot permit the siie-
nation of this property. Even av-
cording to the Attorney-Gemeral--be
does not say that it should be given—
it is ior the Government of India to
permit or not to permut This ia the
common-sense point of view. U I
bave private property, | have 1Lhe
freedom to give it away to anybody
I like. Here, 1. 15 the Government
of India which 1s seized of the matter
and which is in possession, as it were,
of the case. So, I really feel alasm-
ed that this property should be made
the private property of Maharaja for
nothing at all. The fundamental prin-
cipal of the Constitution—and we have
professed our faith in socialiEmeis
that concentration of wealth should
not be allowed in any band. Regard-
ing this property, the Bangalore palace
property, apart from the costly build-
ings and equipment, the land alone is
about 400 acres. In that area—-my
resldence is also by the side of the
palsce—the cost of the land is now
Rs, 200 to 300 per square yard. This
one property alone will cost between
Rs, 15 to 30 crores, I do not know
the exact valuation. The main palace
building and the various bungalows
will all cost much more than Rs. 10
to 15 crores, The main palace jn My-
sore may coat Rs. 20 to 30 crores.
The Ooty pelace may cost another
Rs. 2 or 3 crores, Altogether it costs
more than Rs, 60 crores, according to
my judgment, according to my esti.
mate. Is this property worth Rs. 50
crores to be handed over to an indivi-
dual? Is it in consomance with the
socialist policles that we are imple-
menting? That is the appeal I want
to make to the hon. Mintster. (In-
terrufiions) I want to know from the
hon, Minister who is the person who
permitied the alienation of Ooty pro-
perty, whether it was the Mywore
Government that requested. And why
should the Government of India agree
with the proposition that it be alie
natad? From 1952 there have been
scveral Chief Ministers. None of
them conceded the point that the pro-
perty could be alienated. Even be-
fore Independence I was the leader
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of the Oppatitian in the Mysare As-
sembly apg I used to scrubunwse and
speak on the Budgeta. The money for
repairs of the paleces was pad for by
the Governmant and not out of the
personal money of the Maharaja,
Kven for the throne in the palase,
gold and other precious stones, Gov-
emment had to pay. Theredare, all
the Palaces have been created and
maintained by the Mysore Govern-
ment  Fortunately for us, Mysore
was not lke other princely States
where there was po distloclion bet-
ween the Maharaja's private property
and the Government property. Foe-
tupately, from 1830 to 1880, for 50
years it was directly under Govern-
ment of India's administration because
of mkrule, The Government ot lndia,
had by the time it handed over the
State again to the family of the Maha-
raja, systematised the administration,
systematised the budgets, systematis
ed {he Onancial relstionship between
the Maharsja and the Government. A
definite civil list was fixed and paid
Over and above thg cival list, gxpen-
diture has been incurred by the My-
sor (overnment through bugetary pro-
visions for maintenance, improveman$
and all varieties of items, in ihis con-
nectfon .

The repairs and maintenance of the
Palace gardens and the palace build-
ings running into several lakha of
rupees were all paid by the Govern-
ment. . . . (Interruptions).

MR, SPEAKER: Kindly wind up
There is a lot of business pending be-
tore the House.

SHRI K. HANUMANTHAIYA: ]
would beg of you that this i a pro-
perty worth about Ra 50 crores and
it deserves much more than five ot
tep minutes If you are %o p.eased, 1
will raise it at some other time.

SHRI SHYAMNANDAN MISHRA
(Beguaarai): Immedistely it ehould
be taken up for discussion. We esn-
not allow the mexrger agreement %o
be modified like this.
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SHRI X, HANUMANTHAIYA: Even
oow the Government of India is in
& position....Can I continue, Sir?

3R] ATAL BiIHARI VAJPAYEE
{Gwalior): Please continue,

SHRI K. HANUMANTHAIYA: Even
now the Government of India has the
authority to give permission or to
decline permission. There {8 no
gquestion of law here. 1 am really
meprised why the Law Ministry
abould at all come into the picture,
when theve is a specific provision 1n
the Constitution. I know the back-
ground. 1 do not want to make any
fllegation. A verson like me should
not make any wild allegation and
aleo, I am not accustomed to making
such allegations. But, in Mysocre
State it is everybody's knowledge
that the Maharg)a's propertics are
being misused, misappropriated,
robbed, looted. Such things are gomg
on in this fashion and several people
who are around the Maharaja and
who were only getting Res. 100 or
Rs. 200 a month have become owners
of property worth crores of rupees
Let there be an investigation and tbe
hon. Minister will find my allegations
to be true. When all the Chief Min-
isters had stuck hterally and in spirit
to the agreement entered into bet-
ween the Government of India and
the Mysore Maharaja, about this in-
alienable clause, why should it at all
be reopened agaln? Who permitted
the thinking along this line? That is
really my surprise.

Secondly, I want bo know from the
Minister who initiated this. Is it the
Mysore Government or the Govern-
of India? Who accorded permission
to remove the inalienability condition
in the case of the Palace at Ooty?
That must be made very clear. What
is called & wrong direction in this
matter was taken at what time? I
think even now it is not lste. The
Goverument of Mysore, 1 understand,
is prepared %o have it or the Govern-
ment of India may make use of it
for any of their curposes
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Then, Sir, there is no guestion of
market price. When there is an in-
alienability clause attached, the pro-
perty will not carry with it any
market value, I would like to bring
it to the notice of the Minister.

MR SPEAKER. Please conclude
now.

SHRI K. HANUMANTHAIYA:
When this Maharaja assumed ofice,
he issued a proclamation. In those
days—the Maharajas were near sove-
reigns in their respective States, a
proclamation had the force of law.
That Proclamation said that all the
property he owns belongs to the peo-
ple and that he would place it at
their dsposal. You can get that pro-
clamatisn. The Maharaja himsell
made that proclamation that all the
properties that he owns are those ol
the people I am now pleeding, it 1s
for the people ol Mysore State. It
18 for thair good It ia for their State
and it ,s for ther utility. So, under
no circumstances can these two
palaces be permitted to be alicnated.
Government should not accord per-
mission. That 1s the requast 1 want
to make I am sure the hon. Minis-
ter whom I know very well—the m-
terests of the pcople are safc 1n his
hands—will se: that the inalienability
condition is not withdrawn.

SHRI K. LAKKAPPA: (Tumkur):
There is an explosive situation 1n
Mysore State. Some handful of per-
sons are trying to knock-oft the
Maharaja's palace, which belongs to

the Central Government or tha State
Govetnment, . ..

MR. SPEAKER: What has happened
to you? You are speaking without
my Permission.

SHRI K. LARKAFPPA: 1t is a fact
v 1. (Interruption),

MR. SPEAKER: No, please. You
sre speaking without my
Please ait down I allowed only Mr.
Hanumantha'Ya.
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SHRI SHYAMNANDAN MISHRA
(Beguaarai): Sir, 1 sought your per-
miselon under Rule 377.

MR. SPEAKER: I sallowed once.
There is one already.

SHRI SHYAMNANDAN MISHRA:
I know It Sir. I know when you
allow one you do not permit any
other. All the same. a v:olation of the
Constitution is involved. Merger
agreements are included in the Cons-
titution. Can the Government be
permitted to violate the Merger
Agreement? How are they going to
disabuse the public mind that this has
been done in violation of the Constitu-
tion?

SHRI B V. NAIK (Kanara), [ rise
on a point of order.

MR. SPEAKER: What is the point
of order?

SHRI B. V. NAIK, I have been
listening attentively to the speech of
the hon. Member Shri Hanuman-
thaiya. That 18 not a point of order
under Rule 377. Rule 377 states there
shall be no discussion. From the
long speech which we have patiently
heard, 15 appears, this matter regard-
ing the Mahara)a'a palace must fall
either under the category of Rule 197,
that 13 Calling Attention, or wunder
the category of Rulz 193 for raising a
discussion, This point has to be consl-
dered and decided before the Minis-
ter is called upon to give any omin-
fon. I would therefore humbly aub-
mit to you that the matter is brought
fo #he notice and take cogmizance
by the Minister cancerned only after
it ia admitted. and when 1t is admit-
ted, It has to be under the ome or the
other of the Rules which I have men-
tiorred.

MR SPEAKER: Kindly sit down, It
ia my headache also. Whatever I
allow, it strctches like a rubber. The
hon. Member has been a very eenior
Minjster, he was Chief Minister and
390 Ledder of the Oppodition. Now
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Rule 377 is brought in. Rule 377 i& a
humble and innocent provision in our
Rulea, But it is being so much mus-
used and it has been stretched too
long under his wi%e oration. It you
want that thla {a a subject whieh
should be discusged In detsil, aobody
prevents you {rom giving notice
under Rule 193. There is no Ques-
tion of my rulmg. 1 have completely
anlaysed it. My friend who is sitting
here 18 listening to this also.

We are short of time. And eo, [
seek your advice—I hope you will ap-
preciate it--on this. You all know
that we follow lhe rules based on the
pattern of the House of Commeouns. Bri-
tain has the unitary system of gov-
ernment not a federal system. Here,
we have many States and many ter-
ritoriea. And it is very difficult to
apply those rules to a federal system,
We must, therefore, revise the rules

8o that we meet all the demands on
Wme.

SHRI ATAL BIHAR! VAJPAYEE:
Thie s not a subject-matter.

MR. SPEAKER: Why do you bring
in everything which is not in my
mind? 1 am telling you that we muat
revise our rules in such a way 80
that such matters which are of na-
tional importance to us find & way in
some form or other Since every-
thing crops inte the rules like 377
etc, why can't we have clear rules?

SHRI S. M. BANERJEE: (Kanpur):
My humble sutmission is this. You,
in your own wisdom, have cllowed
Shri Henumanthalya to raise this
1ssue under Rule 377. You have al-
lowed him and nobody can question
your authority, It is very unkind for
any one of us to suggest that a Cal=
ling Attention Notice or any discus-
sion should be initiated before the
Minister replies. It means whatever
he has said ig ooly a wasle of
For example, here, Shrl Naik raised a
palnt of order. I also raise a peint of
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order. My point of order is this
Onge the matter has been allowed
legitimately, officially, firmly and
boMly by the Speaker, the matter
should be diecussed. Now, the Spea-
ker, in his wisdom, has found out
two rules—183 and 377,

MR. SPEAKER: You will kindly st
down. He has not raised any oblec-
tion. Nobady has said that he will
not reply.

SHRI S. M. BANERJEE: The Min-
ister is getting encouragement. The
metter should be discussed. Other-
wise, does It mean that Shr1 Hanu-
manthalya will not get any reply?

MR. SPEAKER: I did not give any
ruling. Who prevents you from bring-
Ing it under Rule 1937 He has raised
it under 377. And so we follow the
procedures. And many other thinga
will eorae out of thatt Why do you
add anything on your own? You
will please sit down Now, Shri
Mukeriee.

SHRI H. N. MUKERJEE- (Calcutta
Nortb-East): We are not discussing
the Speaker's conduct.

SHRI S M BANERJEE, I
want that he should make a
ment.

only
state-

A= ARLBEED- R EING O SOME
matter and the Minister will reply to
it any time, Now, Mr. Mukerjee

RE ALLBEGED KILLING OF SOME
POLITICAL WORKERS BY POIICE
IN ANDHRA PRADESH

SAR! H N. MUKERJEE- (Calcutta
North-East): With your permission
which you have very kindly given—
you have geen that the Home Minfs.
ter lg aleo present, surely on account
of your having informed him accord-
ingly—I with to draw the attention of
the House to certain reporta which
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Workere in 4P,

have perturbed us—Andhra Pradesh in
paréicular—about the killing by police
by shiooting towards the end of July,
of a political worker belonging +o a
Revolutionary Party. Shri D. Venka-
taramana Raju which was reported 1n
the papers. He was supposed to have
died of an encounter with the police
near a forest area in Warrangal Dist-
nct. And there have been rePorts
also In the papers about the members
of other revolutionary political wor-
kers and leaders ike Shr1 D. Satyam,
T K. Moorthy, P. Nirn:al und others
about whom the rcports are that they
were caught, tortured and kept in
illegal custody for many daya and
finally shot.
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These allegations have come from
a Civil Liberties Cammfitee In
Hyderabad, and on a recent vimt to
Hyderabad, I found that there was
great perturbation there and there
was a demand for some 20rt of a
judicial inquury so that the truth in
regards to this kind of thing might be
ascertained I wish to draw the
attention of the House to this perti-
cular matter.

14 hrs.

W 7y foad ;oW @ W qw
S @ am oy ffed | B frw

T fiar & qradie & fore fgmlt & srdar
™ oM el wd ) e
26 4% AT W |

MR, SFEAKER: No, I am not

allowing him. I had elowed Ehri
Mukerjee yesterday, and since the
hon. Minister was not presemt, there-
fore, we had postpoaed it for today.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K C. PANT): This was what
I was going to suggest already that
where complicated matters are con-
carned and where Governmoenst’'s reac-
tion {s wanted, it would be far better
and it would be fairer to the Houze
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and fairer t0 the Government, if one
knew esrller what subjects were com
ing up. For ipstance, I came to know
of the previous subject only after
Queation Hour todsy. So far a« the
present matter 18 concerned, this
matter luckily had been raised yester
day under rule 377, and, therefore,
yesterday, I had the information
sought for from the State Government,
and I am in a position to convey that
Information to the House and to Prof.
Mukerjee. The State Government has
furnished the following reply

Datia Venkataram Raju, a .leader
was shot dead on 25-7-1873, during
an ewmchange of fire between Shri
Raju and the police party in a forest
area between Redlipalli and Clutval 1n
Warangal district. No serious situa-
Son has arisen In the State on account
of his death. No person was caught,
tortured and hilled in police cuatody as
alleged, One, Shrl P Venkates-
warulu, advocated and convenor of
Civil Libertiea C~mmittes, Hyderabad,
had issued a pamphlet alieging that
Shri Raju might nnt have heen killed
as claimed by the police but might
have been shot at after he was caught
ang subjec'ed tn torture He request-
ed Government to institute a judicial
inquiry into the above incident and
requested all democratic forces in the
country to demand such an inquiry.

Except the above, no other com-
plaint was received from any quarter.
Thia i3 in reply to the point which
Prof. Mukerjee had raised yesterday.

The district maegistrate, Warangal
ordered on 31-7-1973 a magisterial in-
quiry into the incident The magister.
rial loquiry report is awaited.

ot wrew R wreRa (wfine) ¢
qeq oY, #2 O fawq # AT aw WY
feurer .....

Qew wyhee : En feeg wff o
avR, TRy 97 e & oy §
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killing of Political
Workers in 4A.p.

Wi s ¥

MR SPEAKER: I mm not sllowing
it There are a hundred and ome
matters I am not going to allow it
I am not permithing it. I am not
going to allow the whole House to be
monopolised by non-officlal matters,
I am not permitting anything more.
What I have permitted {5 alresdy
over.

Shri Ganesh.

£ a=r frrdt o : frofte
arfo ¥ AT T FA FE AR IRy
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MANIPUR APPROPRIATION (No. 2)
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R,
GANESH). I beg to move for leave to
introduce a Bill to authorise payment
and appropriation of certain further
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sums frum sdd out of the Consoli-
dated Fund of the State of Manipur
for the services of the financial year
1973-74.

MR SPEAKER: The question ia:

“That leave be granted to Intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the
Consolidated Fund of the State of
Manipur for the services of the
financial year 1973-74",

The motion was adopted.

it wy fumd (ar€1) | weEw
wgew, A% forg w7 foear &, i e 2,
w9 FART AT B v @ E

MR SPEAKER: He has wrntten to
me on the Appropuation Bill What
is he doing? We are only at the stage
of 1ntroduction

SHRI K. R GANESH 1
the Bill

wntroduced

1 movet:

“That the Bill to outhorize pay-
ment and appropriahion of certmn
further sums from and out of the
Consolidated Fund of the State of
Manipur for the services of the
financial year 1973-74, be taken into
consideration”.

MR. SPEAKER: Motion moved:

“That the Bill to"authorise pay~
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Manipur for the services of the
financial year 1873-74, be taken into
consideration”,

SHRE-MADTT - AT H—Tiic- o
the piOper stage.

e ———

*Published in Gazette of India Extracrdinary Part T1 section 2, dated

20.2-1978,

fIntroduced/moved with the

reccommendation of the President

tMioved with the recommendation of the President
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MR DEPUTY-SPEAKLR I thunk
you made thei same points when You
spoke on the demands

st wy fowd & fewmor 77 Ayt
& w8

MR. DEPUTY-SPEAKER 1 am sorry,
1t was in some other connettion Please
g0 on

BHADRA 7, 1885 (SAKA)
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A TN 4T FSNL (FAT)
IRH  wFRG wEA ® omgiy A

g

MR DEPUTY.SPEAKER Let the
bell be 1ung —Now there 1, quoium
Shri K R Ganesh

SHRIK R GANESH Asfar as the
question of yarn, which the hon Mem-
bes his ruised, 1. concerned—he had
also raed 1t easher and he has 1a1sed
11 now—this matter has been referred
to the State Government utiso The
only point now 1s that the countwise
requrement of yain for Mumipur is
abeut 40 countr This s now outside
the distitbution contiol though on
piice and production the control 18
still m force There Jrc a laige num=~
ber of writ pefibons m the various
lugh courts and in the Supreme Court,
and there lLave been consequent stay
oiders whith have materally re-
cluced the quantity of yarn whach
could be allntted by the Textilte Com-
mussionel to the States The hearmg
on these pelitions i1n the Supreme
Court 18 due on the 3rd September
1873, and the policv of controi formu-
lated by the Commerce Minwstry will
be reviewed after the findings of the
Supreme Court are available For the
presant, the Textile Commussioner is
ellotting all the available varn on
a pre rati basis to the State fur-
ther distnbution to the weavers

As far as the officers are concerned,
who are occupymg Government quar-
ters, I do not immediately have the
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information, The hon Member had
raised it last time also. What happens
is, in gome of the States like Maaipur,
end including the Andamans and vari-
ous other places, there is shortage of
accommodation, of course, the ad-
ministrative apparatus growg very fast
and it is not possible to provide hous-
ing !Immediately 8o, with the short-
age of accommodation, Bsometimes
these problems arise. I will get also
the exact factual information and
supply it 4o the hon Members.

The other point connected with tlns,
which the hon. Member has raised,
is the question of more Manipur I
being given higher posts It 1x a gen-
uine feeling of the people of Manipur
as alao the areas similar to Manipur.
It should be the endeavour, the policy
of the Government to see, depending
on various other things, that ‘hev are
given as much facllitles as possible to
rise to the helm of affairs

MR DEPUTY-SPEAKER: 1 am
sorry, Mr. Limaye made these points
in the debate on the resolution to
continue President's rule not on this
That is how I got confused But at
the same time these points really are
not relevant to supplementary de-
mands However, they have been rais-
ed and replied to, I just would lke
this to go on record

o we fimi . Afite T oo
e L@ T & AT & I S
i e § oo e A e
favros Ot & ar ged €

MR. DEPUTY.SPEAKER; If you
Jook at the suPplementary demands,
it is only a sum of Rs. 48 lakhs. ..

ot wy femd : Srw & Afea
i ¥ quedr aff & 37 A eov
%
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MR. DEPUTY.GPEAXER: Order,
pleaze. . .relating $0 crash programms
for the educated unemployed. The
queation jg:

“That the Bill to aWthorise pay-
ment and appropriation of certailn
further sumg from and out of the
Consolidated Fund of the State of
Menipur for the services of the
financial year 1973-74 be taken into
consideration.”

The motion was adopred.

MR. DEPUTY
qguestion is:

SPEAKER. The

“That clause 2 and 3, the Sche-
dule, Clause 1, the Epacting Formula
and the Title stang part of the
Bal"

The motion was adopted

Clauses 2 and 3, the Schedule, Clause

1, the Enacting Formula and the
Title were added to the Bill.
SHRI K R, GANESH: I beg to

move:
“That the Bill be passed:"

MR DEPUTY-EFEAKER: The
guestion is:

“That the Bill be passed.”
The motion was adopted,

14.18 hre, -
INDIAN RAILWAYS (AMENDMENT)
BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): I beg to
move:

“That the debate on the motion
‘that the Bill further t0 amend the
Indian Railways Aect, 1880, be taken
into copsideration,’ whith was ad-
jouened on the Tth August, 1973, be
resurmed now.”
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MR DEPUTY.SPEAKER: The It is important to remember that if

question is: this bar had not been there, There were

“That the debate on the motion
'that the Bill further to amend the
Indian Railways Act, 1880, be taken
into consideration,” which was ad-
journed on the 7th August, 1873, be
resumed now.”

The motion was adopted

MR. DEPUTY SPEAKER: On the
last occasion we had sought some
clarification on legal points ralsed by
Members and the I.aw Minister had
promised that be would come with the
clarifications before the House,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): I shall refer
briefly to the two points which were
raised in the debate on the kst occa-
slon They pertaln %o interpretation
of sections 132 and 133 of the Indian
Railways Act. Both these sections are
not subject to any amendment In thie
Bill now under consideration. These
two sections have been on the statute
beok from 1890, for well over eighty
years, They have been interpreted
and understood by courts in a parti-
cular way. When I considered the
objections raised, particularly to sec-
tion 138, T found that there was no
difficulty as pointed out by some hon.
Members.

What was feared was that in the
manner in which the language was
employed in that section it would
appear that magistrates of the second
c¢lass or presidency magistrates can
try offences under the Act irvewpec-
tive of the severity of the sentences,
This, I submit, is not correct. This
section does not confer Jurisdiction; t
only createzs a bar and the ber which
it creates is thst no offence under the
Act can be tried by a magistrate who
is below the second claszs magistrate
or a prexidency magistrate, meaning
thareby that a third class magistrate
cannot try eny offence under this Act.

many offences ynder the Act which
could have been trieq under the Cri=
minal Procedure Code by a third class
magistrate, That i8 the bar that is
created by section 133 of the Indian
Railways Act, That is the way in
which it has been interpreted all along
for the last 80 years or more, There
are innumerable cases in which when
the sentence exceeds the sentence
which a second clasg or first eclass
magistrate ocan give, the cases have
been committed to the sessions court
for trial. This is further borne out by
the fact that in the Cr. P. C. itself, in
Schedule II there {8 a provision for
the trial of offences under other Acts,
{.e. Acts other than the IPC. The trial
of offences under the Indian Railways
Act ig gubject to the provisions of the
Cr. P. C. What was said was that the
Cr. P. C. would not apply because of
the language employed in section 138.
In my respectful submission, the lan-
guage does not warrant the conclusion
that first or second class magistrate
can try an offence even if the sen-
tence intended to be imposged is be-
yond the competence of the magis-
trate under the Cr. P. C. In Schedule
II, to give an iNustration, if the off-
ence s punishable with death, im-
prisonment for life or imprisonment
for T years or upwards, it can be tried
only by a court of sessions. The same
applies even now. The argument
further advanced was that for the
first time in the Bill now before the
House the sentence of death is pro-
posed for an offence committed under
section 126 of the Indian Rellways
Aect. It i no doubt true that death
senbence is being introduced for the
frst time, but the impression that
serious offences which were punish-
able with more than 7 years |mprison-
ment were not in existence prior to
the proposed Bill is not correct. I
have checked from tbe Act as it exis-
ted in 1890 when it was passeq for
the first tima, Even then under section
128 as it was then, the offences com-
mitted under that sectlon were
punishsble—with transportation for
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life, as it was called at that time. Now
it has become imprisonment for life.
Punlshments have been provided for
under other scctions for sentences of
18 years and more also. Even then
section 133 was as it is today in the
Act. Therefore, I respectfully submit
that there 1s no warrant for the ap-
prehension that because of the langu-
age of the section as it is, rilences
punishable with sentence of death or
transportation for life—now “murison
ment for lifc._will be iried by a first
or second class magistrate, although
under the Cr. P. C. they are triak:le
only by the sessions court

This derives further support from
subwection (2) of section 131 of the
same Act where it is said that a
person so arrested shall with the leasl
possible delay be produced before 3
magistrate “having authority to try
or commit him to try” meaning there-
by if he does not have the authority to
try, he ig expected to commit him to
the court which has competence under
the Cr. P. C 10 try and punish him.

That is with regard lo the first point.”

With regard to the second point, it
was said that section 182(4) provides
for the application of chapters 39 and
42 of the Cr. P. C. in so far as they
apply to bails given and bonds exe-
cuted under thisz section The appre-
hension expressed was thuat the Cr. P.
C. is applicable only in respect of
those matters i.e. in respect of giving
of bail and execution of bond. This
again is bocause of o misapprehension
which does not take into account the
fact that this special provision had to
be made because for the first time
under the Indian Railways Act, taking
of bails and taking of bond« has bsen
allowed to be done by a non-police
officers, for ¢xample by a railway
servant or a person who is called in
aid of a railway Government servant,
who can take bail or insist on a bond
being taken and on failure to give it,
produce him before a magistrate,
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Under the Celminal Procedure Code
the power to arrest la with the police
officers and none also. The Criminal
Procedure Code not having contem-
plated the taking of bails by non-
pollce officers, a spocial provision has
been made in this case also, namely,
the teking of bail by a railway ser-
vant can be done subject to the fact
that it is governed dy the same pro-
visions of the Criminal Procedure Code.
Therefore, the fear that the Criminal
Procedure Code is otherwise not ap-
plicable, and is applicable only for this
limited purpose, is not correct in my
humble submission.

There is no fear that it will be mis-
understood. It has been understood
correctly for 80 years and that is the
way the courts have implemented it
More over, it is not the subject matter
of an amendment, so far as the present
Bill is concerned. I submit that the
section slands &ll scrutiny.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAF] QURESHI): Mr.
Deputy Speskcr, to resume my reply
to the debate, 1 wou!d like to touch
upon the point of compensation paid
to a person who may suffer injury or
the dependants of a person who may
died. in an accident. As was stated
by the hon, Minister in the other
House, this compensation is now belng
raised to Rs. 50,000. But it would take
some time before we can fix up the
norms for awarding the compensation.
For the time being what we are seek-
ing by this Bill is that the compensa-
tion which is normally paid by the
Claims Commuissioner will now be, not
enticely taken over by the rafllway
administretion but part of the com-
pensation will be paid by the railways
immediately, considering each indivi-
dual case on merit. which e¢an subse-
quently be adjusted against their claim
when it |s finally pessed by the
Claims Commiesioner.

Then, certaln penal provisions ia,
the Act were found to be not deterrent



ag: Indion Railways

(Amadt.) Bill

enough for the type of offences we
are meeting on the Indian raillways
these days. To quote an example, take
ticketless travel. In 1868-68, when
the minimum fine for ticketless travel
was Rs. 10, the number of people
who travelled without tickets was
84,66,870. After the minimum fne wuf
increased, in 1972-73 the number of
ticketless travel came down 1o 17,34,
546 which is a decrcase of about 8¢
per cent, It is true that in the mean
time the number ot people travelling
in the trains has also increosed. In
order to prevent such occucrence
again we have come with this Bill be-
fore the House.

One of the reasons for the Jrierio-
rution of punctuality in trans on
both the trunk routes and branch 'tnes
is the frequent chain pulling by pas-
sengers. During the period April 1972
to March 1973 thece were 2,38.233 inci-
deils of chain-pulling. Besides the
delay which it causes to the running
of trains, it causes considerable incon-
venlence to the passengers who are
travelling in trains. The average chain
pulling, per month is 256,777. We are
making the punishment for chaiu-
pulling are detcrrent in this Bill and
it is hoped that with the enforcement
of the new Act the incidence of cbain-
pulling will come down and the punc-
tuality of the Indian railways would
improve.

Some hon. Members said that there
Iz a lot of over-crowding in trains, I
do not deny that. We need more coa-
ches and trains. Every year the num-
ber of passengers is increasing at the
rate of 3 to 4 per cent. We are trying
our best to provide more coaches and
rolling stock. One step. though a
ninor one, which we have taken in
this direction is the abolition of second
claas and converting these coaches inta
third-class. Some hon. Members wuire
saying that the sccond-class used to
provide some relief fo those pcople
who cannot efford (o travel in first
class and who find it difficult to travel
in third-class. But considering the
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ovorall facility which we inlend to
give ta the travelling pecple in this
country, we have decided that by
1-4-74, there will be ny Scrond Claas
and all the coaches will be converted
into Third Class. There will be no
Third Class. There will be only Alr-
Conditioned Class, First Class and
Second Class. Third Class will be re-
named as Second Class. But the fares
charged will be what we are charging
now for Third Class passengers. This
might give us a little more space. As
I have suaid, we will have to add more
coache: and rolling-stock to our Rail-
ways lo carry the passengers....

SHIRI DINEN BHATTACHARRYYA
(Swrampore): Is there a provision
like that in this Bill?

SHIRI MOIIND SHAX! QURESHL
This was a point raised by one of the
Members sayving that the people tra-
vel on foot-boards and roof-tops, the
reuson being that we are not pro-
vidlng inore accommoration to the
wravelling people. I quite agree that
in soine places, the pcople huve to
travel on foot-hoirds. That is the
reason why we are trying to introduce
more trains in certain areas. Tt was in
that context that I was mentioning
about thc abolition of Second Class.

The most importent clause in this
whole Bill is that we have enhanced
the penslty so fur as destruction of
railway properly is concerned. For
anybody who dcstroys railway pro-
periy with the intention of causiog
death, the punishment has now been
enhanced to death. As hon. Members
know, the railways have been the
easiest target for any type of agitation.
Whether it is students who want a
concession foir going to a theatre or
it is an agitation in some other furm
by some other pecople, the Railways
have beep the easiest target for any
type of apilulion and the tosses that
we suffer are really tremendous. Be-
gides the physical losscs which we
suffer. there is distocation of trains
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and thia causes considerable ncon-
venience #o the travelling people. We
hope, with this new provision, we will
be able to meet the situation which
is created every now and then on the
Indien Railways.
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These were the poaints which were
raised by the hon. Members. I hope,
if some points have remained uncover-
ed, I would be forgiven for that.

MR. DEPUTY-SPEAEER: There »s
an amendment moved by Dr. Laxmi-
narayan Pandeya. I will first put that
to the House __.

T gem T sen (‘{i‘ﬂ{:
‘JUrerw WEYTw, WAATA ¥ Ggd Tgfa
& T | qW X S A R

MR. DEPUTY-SPEAKER Let the
Quorum Bell be rung. . Now there 1s
quorum,

Now, I put the amendment moved
by Dr. Laxminarayan Pandeya

o ¥ W CSAN : TUTaw
grea, qawc war @forg s o avivea
e

MR. DEPUTY-SPEAKER: Order
please. If Members only care to listen
to the Chair to the end of the senten-

ce, it would not be necessary to inter-
rupt like this.

I put the amendment No. 1 moved
by Dr. Laxminarayan Pandeya to re-
fer the Bill to a Select Committee.

The quesion is’

“That the Bill further to omend
the Indian Railways Act, 1890 be
referred to a Select Committee con-
aisting of 10 members, namely:—

Shri Bhagirath Bhanwar,
Bhri M. C. D,

Shri Prasannbhai Mehta,
8hri L. N. Mishrs,
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Shri Dhan Shah Predhan,

Shii M. 8. Purty,

Bhri Ramkanwar,

Shri Rana Bahadur Bingh,

Shri G. P. Yadav; and,

Dr. Laxminarayan Pandeya,
with instructions to report by the ast

day of the third week of the next
session” (1)

The motion twas negatived.

MR. DEPUTY-SPEAKER:
question {is:

“That the Bill further to amend
the Indian Railways Aet, 1880, be
taken imnio consideration.”

The __:"i"_"“_""_,“.f. w
—_—

MR. DEPUTY-SPEAKER: Now
we take up clause-by-clause conside-
ration We have some amendments
given notice of to some clauses

The

There are no amendments given no-
tice of the Clauses 2 to 11, I will put
these Clsuses to the House

The question is:

“That Clauses 2 to 11 do stand part
of the Bill."

The motion was adopted

Clauses 2 ta 11 were added to the Bill,

Cisuse 12—Insertion of new' scolion
128(A).

MR. DEPUTY-SPEAKER: Cleuse
12 There is one amendment given
notice of by Shri B. R. Shukla and
Shri M, C. Dega. Is Mr. Shukla mov-
ing, his amendment?

SHRI B. R. SHUKLA (Bahariach):
Yes, Sir. I beg to move:

‘page & lines 26 and 27—

for “imprisonment for a term
which may extend to ten
years”
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substituite.

“life imprisonment or imprison-
ment for a term which may ex-
tend to ten years und ghall also
be liable to a fine not exceeding
flve thousand rupees;

Provided that in no case, the
punishment shall be less than
three years of imprisonment
and a fine of less than one
thousand rupees.” '(2).

I would like to say a few words in
support of my amendment.

Section 126 as it stands in ths Act,
provides that if a person unlawfully
puts or throws upon or across &ny
railway any wood, stone or other mat-
ter—there are so many other things
mentioned-—with intent or with know-
ledge that he is likely to endanger the
safety of any person travelling or be-
ing upon the railway, he shall be
punished with imprisonment for life
or with rigorous imprisonment for
a term which may extend to ten years.
Then there is a proviso:

“provided that in the absence of
special and adequate reasons to the
contrary to be mentioned in the
judgment of the court, where g per-
son is punished with rigorous im-

prisonment, such rigorous imprison-
ment shall,—

(a) in the case of a first convic=-
tlon, be not less than three
years, or

(b) in the case of a subsequent
conviction, be not less than
seven years"

Even for offences which are not In
any way more serious then offences

covered under the newly proposed sec-
tion...

SHRI BHAGWAT JHA
(Bhagalpur): The Minister
listening, How will he reply?

AZAD
{s not

SHRI B R SHUKLA: Even if the
Minlster is not inc'ined to sccept the
amendment which {s very reasonable,
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he should ut least have the courtesy
of lstening to the arguments which

are being advanced in support of the
amendment.
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My subcnigsion is this. Under section
436 of the Indian Panel Code, it ls laid
down that, if an act of mischiet by
fire is committed, the punishment for
such an offence extends to life imPTi-
sonment or imprisonment for ten
years. The word ‘mischief is defined
1n the Indian Penal Code as “any des-
truction, change in the situation, of
any movable or lmmoveble property
which injuriously affecty that proper-
ty" Now when any destruction, by an
act of fire, is done to & building or
tent which is used for human habita-
tion or for storage of any goods or
for keeping any cattle, then such per-
son who does that act would be Hable
to a punishment extending to impri-

sonment for ten years or life imprison-
ment.

Under the proposed section 128A it
is provided that whenewver causes any
damage or destruction to any of the
properties of rallway referred to .7
sub-section (2) by fire or explosive
subsiance, he shall be liable to im-

prisonment to the extent of only ten
years.

If we analyse the substance of
this newly proposed eection and
compare it with the woerdings and
substance contained in séctlon 438 of
ILPC. The anamaly or rather the
untenability of the law which is now
being nought to be enacted will be
crystal-clear. If a person cauwses fire
to a room where two goats are tisd,
he can be punished wupto life
imprisoranent whereas if a raflway
station building is set on fire where
sume valuable property is stored, he
can be punithed only upto 10 years.
So, it means that there is a clear
discrimination which violates the
principle of equality before law as
laid down in Article 14 of the Indien
Constitution, and for the same act
there should not be two types of
discriminatory punishments.
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{Shri Bhagwat Jha Axad!

I anticipate the reply from the hon.
Minister for Railways to ihese urgu-

nts and probably, it may be on
this line that it is not an act of
mischief, Mischief is nothing but
destruction nor dumaging of a property
by a person with a knowledge or
intention that such a damage is likely
to oceur or that such a damage or
destruction is intended. So, it is w
distriction without a difference. So,
my submission is that when the
Indian Penal Code which 18 a more
comprehensive Act and which pro-
vides for a larger quantum of punish-
ment which is mere severe than this,
then the very object behind the
proposed legislation is defeated
because Section 126A is sought to be
enacted wilth the avewed object that
because a grave situation has arisen
in the cowitry because on a mass-scale
buildings belongmg to the Rallways or
stores bwlonging to Raillways ore bemg
subjected lo arson, a more doetorrent
punishment has bcconie necessary
Therefore, my submission 1s that the
vbjact of the framer of the Ili would
be more effectively cerved if my
amendment is accepted that for an
offencc under Sec. 126A the punish-
ment should not only be to the extent
of 10 year: but it moy extend to life
imprisonment. That is No. 1.

As regards the second amerumetnt
Sec. 126, as it exiats has provided
that in the case of the first conviction
the minimum punishment would be
three years and on second conviction
the mimmwn punishment would be
not less than seven years. Bo, if for
offences under Section 126 which are
os serious & offences contemplated
in Scction 126A, the minUnum penalty
ig three years or seven years in the
case of first and second conviction, '
regpectively, my submission is that for .
parlty of reason, there should be a
minimum punishment for offences |
under Section 126A. Therefore, I
propose an amendment that in no case
the punishment shall be legs than '
three years of imprisonment and a
a fine of less than Rs 10An. Wby |
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I am wsieting that Ane should
be included-—--the reasons are abwvious.
When the public and the Govern.
ment are suffering colossal loss by the
want an act of hooligans by destruc-
tion of reilway property, they should
not only be sent ‘to jeil but they
should also be liable to fines, Hence
my amendment and I hope the
Minister will see the resson and
sanity in my amendment and which
would al.o strengthem bis hands in
meeting he < lion which is the
basis for this Bill.
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Thank you, Sir,

SHRI MOHD SHAFI GQURESHIL
The hon. Member has raited the point
regarding sections 435 nnd 436 of the
IPC and he has stated that his amend-
ment should be accepted. But, Sir,
wec have considered all the aspects
and we are convinced that the
punishment provided under Section
126 will mect the purpose for which
this Bill is being enacted and an such
1 am unable to accept his amendment.

MR DEPUTY-SPEAKER: The
put amendment No 2 to Clause 12 to
the vote of the House.

Amendment No. 2 was put and
neglected.

MR DEPUTY-SPEAKER:
question is:

The

“That Clausc 12 gtand part of the
Bill"

The motion was adopted.

e = SRR o oy b i = g in )

("lauge 13, Clauge 1 the Enacting
Formula and the Title 1pere added
to the Bill.

SHRI MOHD. SHAFI QURESHI:
I beg 1o move:

“That the Bill be pausged.

MR DEPUTY-SPEAKER: Motion
moved:

“That the Bill be pamsed.”
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I would like to draw the atteution
of Mr. Dinen Bhattacbaryya who
haa glven notioe that he wants to
speak In the Third Reading that the
scope of thqu:cm on the Third
Reagding is ted to submission of
erzm%hu gither m wupport or in
rejection of the BIillL
matter would be

=t gwm W Sy AN . TIAH AEA,
R P AT WA @7 TYfa Fwar
ifsg 1

Any other
extranecus,

MR. DEPUTY-SPEAKER  The
Bill 18 being rung--
Yes, now there is quorum Shri

Bhattacharyya.

SHRI DINEN BHATTACHARYYA:
(Serampore). I stand here and as Per
your kind advice, I am here for rejec-
tion of the Bill. Just now the Mlnister
has stated that they are gong 1o con-
vert the Second Class into Tlurd Class
and thereby more accommodation will
be created. I say it will not scrve the
purpose if they sgy secand class will
be third eclass and pice-versa (An
hon. Member; No vice vercy). Tlurd
class will be there; only some second
classes which are there in one or two
long distance traina will be converted.
That will not serve the purpose. That
will not in any way help people who
travel on the roof of the trains. Moro
treina are necessary Unleps you can
do 1t you can't penalise the man sim-
ply because he is travelling on the
roof. "Too stringent provisiona have
been provided for here. At the pre-
sent moment when thousands and
thoussnds of our countrymen are un-
employed, there must be provision for
spgme hawkers in the frain. By hawk-
ing they earp their wUvelihood, A
provision is made hers that if any un-
authorieed hewker ia found in the
train he will be ®nd
pigmdabed.

8o, 1 do aat
mant, whish canmot

1762 L8—11

ksew why, the Govarn-
provihds ®od or

Railwaw
o g

which cn.mt provide employment,
these poor hawkers, wha,
0! their own lahour, are earn=
their 'livelihood, from entering the
trai.n? Almojt all the hawkers, I
think, are unauthaeriged,

Anocther very eimple thing is this. I
hope the other hon., Members will
agréee with me on this. There are
thousarida of unmanned gates. Theure
1s no man standing at the gate. When
the train comes, if nobody is there,
sometimeés accidents do take place
because of this unmanning of these
rallway gates, So, I want to know
from the hon. Minister, why even after
26 years of the existence of this rule,
you are not providing gates so that the
people may know when the train is
coming and such accidenis are avoid-
ed You have not been able to make
this simple arrangement of providing
men st the unmanned level crosaingp.
But, you are providing a death sen-
tence or you peosecute a man with ten
years’ imprisonment when found
guilty, If you travel throughout the
country you will find that in hundreds
of places there is no fepcing arrange-
ment to guard the people of even the
cattle from entering the raillway tracks.
Even these minimum arrangements
you are net meking But, you are
bringing in here a provision for the
death sentence even. 8o, I say that
this Bill cannot be supported It must
be rejected.

SHRI VASANT SATHE (Abola): In
that csse they will have to provide
fencing on all the Indian Railways.

SHRI DINEN BHATTACHARYYA: 1
am not living in the air. You will find
that in so many congested Dplaces,
fencing is necessary. But, no fencing
is there. I do not say that throughout
the Indian Railways, you should pro-
vide fencing. But, in most of the
logalities where the pepple often go,
yqq have to protact them by making

This mintmun
wﬂdilu
mw“;a ‘ﬂn* is wh? I P”
Fanant

be gyopqried. 1t mupt
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be rejected and a fresh Bill must be
brought in. Before that, at least, tha
hawkers should be exemp#ed from the
penal provision. What will they do?
Either you provide them with jobs or
you make some arrangements by
which they are allowed to sell their
tbings in the traine. Unless you do all
thess things: you cannot bring forward
thia measure. I emphaticaily protest
against this measure,

SHRI MOHD, SHAFI QURESHI:
With regard to the presence of haw-
kers on the premlses of the Indian
Rallways and in the trains, I would like
to reply to the points ralsed by the
hon. Member. There are certain haw-
kers who have been permited by the
Railway authorities. They are given
proper licences to tell their goods on
the railway premises and in the trains
also, But, we cannot allow the haw-
king to go on without a licence as it
becomes a health hazard. There have
been beggars in the garb of hawhers
who enter the trains and start pester-
ing the passengers. I have got com-
plaints that even the lepers whose
proper place is leprosy asylum and
others suffering from other diseases
take up small packets and pretend to
be hawkers and start selling these
articles which can really become a
health hazard. Since it 1s the res-
ponsibility of the railways to see that
the passengers are not inconvenienced
in any way, it is also our job to sce
that they are not given any eatables
which may prove to be a health
hazard.

SHRI DINEN BHATTACHARYYA:
8o many young boys are hawking at
the Sealdah station. Does my hon.
iriend mean to say that they are all
thieves and criminala?

SHRI A. K. M. ISHAQUZ (Basir-
hat): Let them be authorised?

SHRI DINEN BHATTACHARYYA:
How can they be suthorised? It Go-
vernment make some provisions for
such hawleers, What is the provision
under which they can approach the
railways and get the licence to bawk
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in the trunls.

SHRI VASANT SBATHE (Abola):
We do not want hawkers in the run-
ning tralns.

SHRI A K. M, ISHAQUE: The hoa.
Member is making an impossible saug-
gestion, After all, how many people
can we accommodate in tbis manner?
We cannot accommodate all the peo-
ple who are hawking now,

MR. DEPUTY-SPEAKER: Onrder.
Now, let the hon. Minister reply.

SHRI MOHD. SHAFI QURESHI: M
I have correctly understood the hon.
Member, docs he mean that we should
continue these beggars as beggars or
we should try (o unprove the standard
of living? I may tell him in .t there
are licensed hawkers on the raiiway.:
who are bemyg propeily exami .ed, and
the articles sold by them are also
examined by the Health Department
s0 that they do not become a heulth
hazard for travelling public. But 1
may puwnt oul that heie w: re 1ol
dealing with authorised hawker.. This
provision is in regard to the lorge
number of beggars who under ihe garb
of hawkers enter the fralns .and al-o
the railway premises and st 1t pa-ter
ing the railway passengers.

The other point that the hon. Mem-~
ber had raised was that we must start
manning all the unmanned level cros-
sings in the country. A rough estimate
is that it would cost neariy Rs. 60
crores to canvert all unmanned level
crossings into manned level crossings.
But I would like to inform the House
that the railways have a Safety Fund,
which is at the disposal of the States,
This money has been collected by the
railways and kept at the digposal of
the State Government to be utillsed
for coverting any unmanned crossing
into a manned level crossing. Part
of the expenditure will be borne
by the railways. Part of the ex-
penditure which has to be incurred has
to be bornme by the State iJov-
ernment. ‘But actuelly, It is given
by the rallways to thea Stase Govern-
menta. An emoont of Rs, 13 erares is
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lying with the State Governments, but
un$artunately this amount has not been
utilised so far. So, if the State Go-
vernmenta take this matter up and
write to the rallways that they want
to convert the unmanned level crog-
eings into manned ones, we shall abso-
lutely have no objeciton; the States are
not going to cpend any money on this,
but it is our money lying with the
States for this very purpose. So, 1
would bessech the hon Member
that if he could persuade the State
Government to let us know how many
unmanned level crossings they would
like to convert into manned ones, we
shall certainly congider it.

MR DEPUTY.-SPEAKER: The
question is:

“That the Bill be passed”,
The motion was adopted.

1458 hrs,

PAYMENTS OF BONUS
MENT) BILL

MR. DEPUTY-SPEAKER, We shall
now take up the payment of Bonus
(Amendment) Bill.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RACHU-
NATHA REDDY) I beg to move

“That the Bill further to amend
the Payment of Bonus Act, 1965, as
passed by Ra)ya Sabha, be taken
into consideration”

(AMEND-

As hon. Members are aware, this is
a very simple Bill, and, theicfere, 1
shall not take much time of the House.
The House 138 aware of the amendment
made in the Payment of Bonus Act,
1985, lost year to provide for the Pay-
ment of a minimum bonus in respect
of the accounting year commencing on
any day in the year 1871 at the rate
of 8 1/3 per cent of the salary or wage
o! the employees and deposit of part
of the honus in certain cases in the
provident fund accounts of the emplo-
yees. It was thoupht that the £nal
report of the Bonus Review Conmmittee
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would be recelved and that the com-
prehensive amendment of the Act
would be undertaken soon. Unfortu-
nately, the work of the Bonus review
Committee haa received a setback ow-
ing to the sad demise of one of the
respected members of the committee,
namely Shri Satish Loomba in the
recent aircrash, and it may now take
a few months more for the committee
to submit its final report. Meanwhile,
bonus for the accounting year com-
mencing on any day in 1972 has be-
come due. It is, therefore, considered
necessary that we should make the
same percentage of bonus payeble as
was done on the last occasion  The
amending Bill has been brought be-
fore Parliament for the purpose, I
move.

15.00 hrs,

I would only add that this ig the
most non-controversial Bill for which
members have been wating Mem-
bers would even like %o pass it with-
out a discusalon to help the employer
to see that the workers get their bonus
as early as pogable.

MR DEPUTY-SPEAKER Motion
moved-

“That the Bill further to amend
the Payment of Bonus Act, 1865, aa
passed by Raolva Sabha, be taken
into consideration”.

Would you respend to that,
Bhattacharyya?

Mr.

SHRI DINEN BHATTACHARYYA:
I would have responded if the Mini-
ster had accepted my proposal to raise
the percentage from 833 to 10 mim-
mum Why do I say this? What I
have stated is 100 per cent justified.
Shri Stephen who represents the
INTUC will also corroborate it.

Last year the minimum bonus was
raised from 4 per cent to 8.33 per cent,
What was the consensus when this
idea of a minimum bonus enme? It
was not money that the employers were
paying gratis First of al}, it had noth-
ing to do with profit, loss or production.
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[Shri Dinen Bhattacharyya]
If you wami % run an establshment/
fackory, you have to this mintmmm
banue’ts the emplo; of the concern.
¥ou cennot avaid it. This minlmum
bonus is the result of a long, long
struggle by workers in this country.

What is the 7eason for this? The
wages that the workers geta from the
employer are very low. The need-
baced minimum formula was adopted
by Government in 1857. Since then,
now here in any establishment has this
need-besed wage been given It ia
not a falr wage, nor a Uving wage. If
is far below a hving wage, what to
speak of a fair wage. The idea of
minimum bonus came as & measure to
fill up the gap between the wage he is
getting and that he should get to make
both ends meet. So it is deferred
wage. It has nothing to do with pro-
fits or loss or productlon, whatever
argliiivent you may give.

I.ast year, Shrt Khalldkar had to
accept 8.33 per cent as the minimum
bonue. Kindly go to your house and
ask your wife what was your family
budget last year and what is it today.
You will find a big gap. In one year,
really the value of money has gone
down fo a turther extent So the real
money value of the wages they are
getting is leas than what they got last
year in their pay packets So, because
of this erosion of the real income, I
emphatically demand that this B.8%
per cent must be raised to 10 per cent.
That is my first point.

At the same time, I ask why there
should be a celling pf 30 per cent.
Pfizer, Glaxo, Tatas, and so many other
companies are making huge profita
and why should the workers suffer be-
cause of a ceiling on bonus? You must
remove it. You have not put sany cei-
ling on the income of the employers,
and now you are still continuing the
celling on the bonus that a worker ls
entitled to get. So I 25y that the 20
per cent formula must gp, and therp
should be np celing. Where there is
a profit the worketas must ot more
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bonua than the 20 per cent. I azy that
the workeos are getting' it “in
saxme cases. I have gof Pecsnhal’
rience of it. Last year, {be Birla

to pay 20 per oent plus Ra. 45 over and
above that 20 per cent That was after
a long struggle, #nd the employers had
to concede k. In the same way, in
many other csses already they are
getting it. Why don't you ecmowle-
dge if and remove that barrier of 20
per cent? 8o, my submission is that
you should remove that berrier.

Camipg to the mo#t crucial thing
which 18 now agitating the yninds of
the pedple of gll over the country is
that the bonus must be paid to all;
bonus for all.

AN HON. MEMBER: Including con-
tract labour!

SHRI DINEN BHATTACHARYYA:
Including comtract labour, cssusl la-
bour, temporary or permanent, every-
body. There should be no di
nation. It {a most deplorable that even
in spite of the fact that Shrl Raghu-
natha Reddy has taken over charge of
this poitfolio, he has come forward
with a Bill which has no provision for
the payment of bonus to the railway-
men, the post and telegraph men, the
defence  workers, the building
workers, the other Government em-
ployees, municipal employees and
the hospital employees, etc. What is
their fault? Even safter passing the
bonius (Amendment) Bill in the last
year, you have tabep one year and you
have reviewed the whole thing. In
the meantime the Pay Cammission has
come forward with their award and
for the last one year you were giving
hopen in this Honse that bonus will be
considered by the Psy Commieaion in
the case of the Government emplo~
yees. Nothing has been dons. Now,
what {8 your decision? Why are you
not giving bonus to the railway work-
shop peoble? A amall
firm will give the bonus to 1% workers,
bui the railway workshop people
where the workers are sogaged in the
repeir of yall cosches and wagons will
oot gt . The Chittaranian wxkes
¥he erq meanighiting sl Kods of
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after the Government decislon on the
Pay Commission—

MR. DEPUTY-SPEAKER: The poing
is so clear. You have made it so
clear that It does not need much of
elaboration.

SHEI DINEN BHATTACHARYVYA:
But they arc ahort of hearing. This
Government does not hear. It 13 not
their practice to hear what we say.
(Interruptions) What I say 13 Quate
reasonable. Bonus for all must be
taken for granted. That i3 my humble
request to the hon. Minister,

One more humble request ia this,
You will have to do a way with one
provision in this Bill. In the Bonus
(Amendment) Bill you provided in
the last year that any amount that is
given 1n excess in companson to the
previous year’s payment will be de-
posited in the provident fund account.
Why? Why should it be deposited
in the provident fund aceount? When
the wages they are earning are low
and when the real value of the banus
mone¥ which they will get will be far
less than that of last year, why should
they go and deposit it in the provident
fund account for wihich you have got
no respect because so many employers
have fled away with the provident
fund money?

You are coming again with the
theory that it will create inflation. You
cannot take other measures to atop
black marketing and hoarding but you
want to vent your wrath on the poor
workers and that is why you ask them
to deposit the exira money in the pro-
vident fund. That is bogus. Even the
INTUC is not supporting you on thia
He should at least see that this pro-
vision goes. I again appesl to the hon.
Minister: give bonug to all and do not
iniist on putting the extra money into
the provident fund.
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& TR T ot A% w r o 418 gy
g1 ¢ N Wi o wre wrfee & & GrsTerd
¥ e Fer TG figqr QT & Wy
for % m Fe sromge 2 weorr % o Fiewr
et wrai § wfcagdzas
T 'z wTR o & W& FOYT WY dTdw
fa s gy & A § 0 ag iy g
wifgq | @1 7z wifgy  Fe sTowen
S waTR qriwE #R I WL -
O ® ag 7 ok dar 2 o @
e Neera & [eE? Ao

o% fae Forgsr srwm 30 @m@ 91
AT GIUY WAIHR 2, IgA A
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& W9 150 FT A MM | AT T W
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xR, IR X il Hag af g
|17 geiz dr faar |, samor adr feqm
A v MRk T 57 F TOA TR FQOR
sTfem v az w71 fm b w7 &9
fear | a0 97 1947 W W MT av
TR I TF, 1047 W 4FIRF Sfna
BI AT &1 F gt st and at 2 §,
oF @ AT T dar 1., fom, W
F ATTE | o, T AN & T oz T
T, ot VIS g Y Ear snfe ) a
RAL L ARYAT AT F W 97 O 777 &1
21 mrars ¢ fr Ter AT dfeme am-
w8 YR T HTT 3 137 FIedde Wy
Ga w0 41 7 qga AR F I fgw .
HTZN & T TN T 2T, ITR! AHATGA
a7 51 8t 2@y Wiz at % 2o dvaw
gAFT T 33, magnartfatarwe f
ga¥ AT A TER A7

A OATHT Y19 T § JERT BT
T & | AAET N A AX ara ) oo
¥ & A7 Fe=t faar § | Fw o arfed
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*TZTY IHIN I AT @R AL AV,
g ot faifr w3 BT & T2 119729
Az aF 1 A ag fqqw Jm oF
arv ¥ gy oRehE A1 T afeT @
A A AEA g

SHRI S, M. BANERJEE (Kanpur):
Mr. Deputy-Speaker, Sir, after having
reasused the arrogant attitude of zome
ol the empoycis, when the Govern-
ment were bringing an amending Bill,
we thought they would bring a Bull to
amend the Act in such a manne; that
it will not be necessary to amend it
cvery year. As my hon. friend, Shri
Verma said, the amendment should be
for uijl years to come. Why should it
be only for the year 1973* Now after
some months the question of bonus for
1973 will arise and you will have to
bring w  another legislaton, which
will make it a mockery of amending
legislation When an  Act is baing
Amended once, 1t chould be amended
to suit the convenience of the cinple-
yees for all times to come As such,
I hope the hon Minister would agree
to the amendment ziven notice of by
Shri Verma and others.

Another question agitating the minds
of the employees is the Qquestion of
ceiling, Now some of the industrial
units which are making fabulous pro-
fits are taking advantage of this ceil-
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ing. In the pharmsceutical jndustry,
where there ia no ceiling on profils,
concerns e Sarabbai Chemicals and
others are making profita to the extent
of 200 or 300 per cent of their capital,
It is known to the Minister, Shri
Raghunatha Reddy because he was
the Minister of Company Affalrs ear-
lier. He knows how they were min-
ting profita. They are applying this
ceiling and paying omly 20 per cent
bonus, I would say that it should be
left open to the workers to settle it
wlth the employers by fighting and
arriving at a figure which i8 based
on justice and equity,

Then, there are some cases where
the employers have not paid any
bonus at all In the textile industry
in Kanpur there ic an industrialist
calleq Shri Ram Rattan Gupta, once
a Member of Parliament, who has
not paid any money to anyone includ-
ing the Government. I want to know
whether this 8 33 per cent bonus has
been paid by him and, if not, whether
anv penal action has been taken
agamst this employer. either by the
State Government or the Central Gov-
ernment. Now thal we have no elected
Government there slnce we have got
only honoiary Assembly Members
who get their salury without domg
any work, this has to be aitended to
by the Central Government.

Then comes to {the question whet e
the workicis are o a pusilion to defo-
sit samothing oul o this 833 per cent
honue w1 theyp provident fund Tt is
a pitv that even 26 ycur< after fr2-
dom the ptices have not stabiliised in
this countiy at a reasonable level
Not only that, the pures me incee 18-
in7 every dav  Only twlay murning
the hon Home Minister., Sfiri Dikelat.
admitteg that verv stiingent measuies
have to be taken to see that hoard-
¢+ 18 not resortrd fo and these thyi g
which arc hoorded are de-hoarded,
While the prices have shown an
increase, there is a constant erosion
in the wages of the working class
The real wages of the workers have
fallen beyond expectation. Even the
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wageq have not been protecisd.

the slogan of every worker is

“1% months of honest labour and
13 montha of wages" “ITRg qgﬁ

¥ @k, 3@ W W wTm”
becawme it s

impostible Yor
them to save anything, The
fhdebtédness in the country goes

to any textile or jute factory he will
find fhet most of the worbers find It
dificult t6 come out of the factory on
the pay day because the money-
lenders, who have given them loans
on exorbitant rates of interest, would
be waiting outside to collect the loan
and the imterest.

Actusally, the indebtednesas has in-
creased in the country, whether it is
middle class or working class, it is
imposible for anyone to save money,
So, this particular clause, in cash or,
a8 the case may be, partly by remit-
tance for crediting in his provident
fund account and partly in cash”
should be omitted. If there is any
practical difficulty, csn the Minister
assure us that this clause at least will
not be implemented?

A willlng worker csn possibly de-
posit any amount in the Provident
Fund. Let the Government make it
possible for him to save money, the
entire money, in the Provident Fund.
We have no objection. But there
should not be any compulsion under
the law. If you cannot pay him more,
if the minimum bonus carnot be in-
creased to even 10 per cent, 85 sug-
gested by Shri Dinen Bhattacharyys,
why should this amount of 8.38 per
cent be snatched away from him in
the name of deposit in the Provident
Fund? This was done by Shii Morarji
Desai when dearness allowance was
increased in the case of Central Gov-
emment empolyeea for six months,

This was deposited in the Provident
Fund.

What happened? Did the prices
come down? Did the inflation stop-
ped in the country? No. It is &
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wrang to say thet it will incrasse
inflation. arp many causes of
inflation. I do ndt Wwant 1o ‘st #ito
them now. 1 say that this clawse
should be omitted completely,

Then, I come to another point which
is agitating the minds of all Central
Government employeea, the State
Governznent employees, the Corpora-
tion employees, the Local bodies, em-
ployees and even those workers inun-
organised industriess You will be
surprised to know that even the Pub e
Undertakings have not been mention-
ed in this Bill. W¥at does it say? It
says, “every employee”. Now, the de-
finition of “an employee’ in the origi-
nal Act is there. We have moved an
amendment that “an employee” in-
cludes all Central Government em-
ployees, the State Government em-
ployees, the Coropration employees,
the local bodies employees, the insu-
rance employes, the Bank employees,
the Hoepital employees, Journalisk
and non-journalists and all wage
earners Today, because of high pri-
‘ves, whether he ia a middle class
employée or a factory worker, whe-
ther he is Clags IV or Class ITI em-
ployee or an indistrlal employee, it
is impossible for him to save sany
money out of his own earnings. His
entire 3hlary goes for purchasing
food articles for buying hooks for his
children, for paying house recent, etc.
and, if he is able to purchase any-
thing for his domestic use, articles
like sewing machine, stove, etc, it is
only the bonus which can give him
those thingse.  Otherwlse, it has be-
come impossible for him to keep nils
body and soul together with a meagre
amount that he is getting today.

I would request the hon. Minister
to kindly let us know his confirmed
opinion and the Government's view-
point reégarding the payment of bonus
to all Central Government employe-
es. We have already moved sn
emendment that it should be given
to all such employees.
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It 4 & trigety et when the emi:
Pldyees of Public Undertakings got
&, the workers of HAL who produc-
&4 & woydertd] Gnat which defeated
Hhbre Jet, the workel's who produced
wbndettul Vijyantha tank which de-
feated and which fatally crashed to
Dleces Paton tank did not get it. This
is wlat happened. The persons who
nnufectured sophisticated weapons
got it, the employees who manufac-
tured diesel locomotives or other
locomotives got it. This is some-
thing strange that persons who manu-
factured bread in Modern Bakeries
Eot it. But other technlcians did not
get it.

There is a feeling among the De-
fence employees in the country,
numbering about 31 lakhs and they
have taken a stand, both the Federa-
tions, on the question of bonus. The
other day, Sbri Vidya Charan Shukla
when he was replying sad that there
is some Government ugency, some
Ministry or some officlala why bhave
advised him and have sald that no
definite reply should be given, Is it
the Finance Ministry, If the Finance
Ministry has advised that no bonus
should be paid, how is it logical that
the workers of HEC and HEL are
entitled to bonus while the Central
Government employees working in
Railways, Defence and P and T are
not entitled to it? How can I, as
President of the All India Defence
Empioyees Federation, go and con-
vince the Defence employees who pro-
duce the maximum working round the
clock, who produce the sophisticated
weapons, who produce tanks,
machine guns, sten guns and all
other things which are included in
the miasile, that they are not entitled
to bonus? How can the leaders of
rai'way employees go to the railway
employees in Chittaranjan and com-
vince them that they are not entitled
to bonus? How can the leaders of P&T
employees tell the P&T employees
that they are not entitlted to bobus?
This i a very sad commentary, Sir,
and the worst type of discriminztion
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hon. er to glve a definite
v thiu Previowly his
m. 8bri X. Khadilksr,
whenever we rédlsed the question,

sgid that the matter was before the
Pay Coulmission. We repeatedly
pointed out in this House that it was
not before the Pay Commision. We
had know the Pay Commis-
sion since its inception and it was
not included in its terms of reference,
But he maintained and naturally we
had to abide by it. Now, Sir, the
Pay Commission has given its report
and it has hot sald ahything about
bonus. Why should it be construed
that the major recommendationa of
the Pay Commission, which have
been rejected by us, also include an
element of bonus? It would be a
wrong thing to say that, I would re-
quest the hon. Minister to throw
some light. 1 shall move my amend-
ment later on

With these suggentlons I would re-
quest the hon. Minister to cover these
points in his reply and tell us what
is the intention of the Governemnt
about including all the Central Gov-
emment employees for the purpose
of bonus.

MR. DEPUTY SPFAKER: The
main points of eriticiam are the same
1 wonder whether any member has
any new point. They are labouring
on the same points.

Mtr. B. V. Naik.

SHRI B V., NAIK (Kanara): Mr
Deputy-Speaker, Sir, the hon. Minis-
ter who has piloted this mmall Bill
and wanted that the Bill should be
passed without any discussion, I8
known as the Marxist intellectual,
But, Sir, you had Invited us to nake
certain pointa, and I Wwould ke %o
subscribe certain pointa.
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Marxism or not. (Intérmiptiona)
Msrx has also teught us patience, Be
cannot be owned by a single party.
Marxizm or not, wages ..

of) gwR WY @B : wrar Ty Ty
< P

SHRI B. V. NAIK: ot adh, i &
I FIVRR T 3 T® § < aﬁ
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wages are repayment of the labour
loan for production, like any other
thing which gets a return, let me re-
peat, wages are repayment of the
labour loan for production, Under
the circumstances, bonus is a matter
of right, as much as interest is on
capital, rent on land and profit on
investnent. Similarly, bonus on wages
is a thing which is a 'must’, It is the
rightful claim of labour

Listening to our friends on the
other side of the Housg¢, opposil to
the Treasury Benches, I sometimes
have fecling that they would like
to usher in this country a8 socialist
society without the socialist  disci-
pline that is ucce-.saiy On the one
side we want lnugher und higher bonus
to be distributcd, and on the other
gide we want strikes which mean
loss of production, staggering of
production, loss of productivity....

SHRI RAMAVATAR SHASTRI
(Patna): Who 1s respnus:Lle  for
that?

SHRI :}V. NAIK: You ( mnterrup-
tisns) The hon. Member iz agan
making provocation for strike. He
is stopping me from speaking also,

MR DEPUTY-SPEAKER: You can
go on strike,

SHRI B. V. NAIK: I will go ahead
with my work,
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Under these clrcumstances, § think
it would be vary belphul for us at
this juncture to recall what even in
a country which we admire very
much, Soviet Russia, a Soviet infel-
lectual had to say about his own
system, I am not quoting some of the
known rebels like Pasternak or Zhivag.
These are poets, unpredictable, I am
speaking of one of the top scientists
of Russia, the father of the hydrogen
bomb of Prof. Andrei Sakhamav
which has been reported and he told
the Swedish Television that the
Soviet socialism seemed to him only
an extreme form of capitalism. He is
a Russian, a Soviet sclentlat and
maker of hydrogen bomb. He says
that the Soviet Socialism is notiung
but State capitalism. Further Mr,
Sakharav said that he did not believe
that even in theory socialism has
given a new idea for the better urga-

nizing of the human soejety. I
would not like to go into further
details about what he said, It is

available in our library.

Under the circumstances, j# under
the democratic sel-up in our country
we want to bring in a socialist pattern
campatible with our democratic torm
of government. rertain hasic exercises
and home swork will hase fo be cone
In this beholf I would like to submit
that m the present phase when the
prices are chasing the wages and
when we find that each wage hike or
increase 1 the remunvration by
wayv of bonus or other things do not
¥icld the adcquate amount of satisfac-
tion. what prevents our  Govern-
ment. what prevents us itrom seeing
to it that whatever is the surplus
that is produced in any activity, in
any production activity, is plaughed
back for the purpose of expansion.
Why I am saving this 1s that today
as pointed out and rightly so by the
hon Member, Mr. Banerjee, there is
a large section of unorganized labour
in the country—the gang workers, the
contract labour and the casual labour.
They do not have secure employment.
Their employment is not gusranteed,
They do not have any protection of
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evan the basic requirememts of @&
civillsed society. Under these circum-
&anpes, as stated very sbly by one
of the Jearned professors un Eceno-
mic here in order to bring up the
standard of living of thel lowest one-
third of the population of the countcy
the other two-thirds or the three-
fifths versus the two-fifths will in the
course of years have to have a very
heavy reduction in their standard of
living. Under these circumstances..

MR. DEPUTY-SPEAKER: I have
yet to hear what you have got to say
in the Bill.

SHRI B. V. NAIE: I am only mak-
ing out a point with reference to a
case point. I have brought to the
notice of the hon. Minister far
Labour a bonus case in respect of the
West Coast Paper Mills . ...

MR. DEPUTY-SPEAKER:
hon. Members time is up.

The

SHRI B. V. NAIK: I wili be topical
and conclude within a minute,
This js in respect of the West Coast
Paper Mills in Dandeli. The workers
unde v the nstigation of our friends
without letting any hody know, the
Commumst Marxist Party trade union
ha: gpone on a lightnmg strike, an
ill~rgal strike, They have resumed their
worle. But for whom? Did they go on
strike® Only for the organized sec
tion ind ulimately when the de-
mancls of the organized section,
paiticularly, the strike leaders whose
security of tenure wa- assured, the
strike was withdrawn und the casuail
labour numbering about 7,000....

MR. DEPUTY-SPEAKER: Please
concludr.

SHRI B. V. NAIK: Sir, it 1s a ques-
tion of 85,000 people—workers and the
families of the workers. These 7.000
people who are employed in contract
labour under medieval conditions re-
main exactly where they were,
Perhaps after the strlke the conditlon
has deteriorated. I wish that our
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well-meaning  Leftist friends will

find out some eolution In compect of
this iasue

Bir, 1 have no grudge at all againat
people taking the bonus compulsorily,
at the rate of 833 per cent. But, what
in the name of God, are we golng te
do to our less privileged sections of
society?

Sir, I do hope our friends will find
out some solution and, un#i that is
done, there will be no peace on the
industrial front.

SHRI S. M. BANERJEE: Sir,
is not here, Can His name be men-
tioned, Sir? In respect of anybody
who is not here, can such name De
mentioned?

Cod

MR DEPUTY-SPEAKER: Anyway,
that is your view. God is present
everywhere,

Shri Kachwai.
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*SHRI E. R. KREHNAN (Saeem):
Mr. Chairman, Sir, on the Payment of
Bonus (Amendrgent) Bill, 1 would
like to say a few words on behalf of
my party. Last year the Bonus Act
was amended {o enable the workers
to get minimum bonus of 883 for the
accounting yea: 1871, Due to the un-
fortunate death of a member of the
Bonus Review Committee, Shri Satish
Lumba, the Bonus Review Committee
has not been able to submit its final
report and there 13 some delay in the
submission of the report. As an
amendment to the Bonus Act has be-
come necessary to make payment of
889 per cent bonus for the account-
ing year 1072, this bill has come before
the Houge. While welcoming this Bill
I would like to make a few sugges-
tions in regard to payment of bonus
to workers.

Acording to the Bonus Act, 8.33 per
cent has been fixed 83 8 minimum
bonus and the benefits goes to 40 lakhs
of worlkers of our country. On the
eve of thls year's independence day
our President has made an earnest
appeal to the workers of our coun-
try. In his address to the nasion, the
President referring % the present
economic crisis facing the country has
appealed to the workers to desist
from strides for at least three yaars.
He also pointed out that unless the
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induatrial production goes up there
cAD be MO econotpic Crogresa
In her sddregs to the matign
from the Red Fort of Dehi oftar
fliag hoiskng cmemopy, the Prime
Minister too made similar &ppeal to
the workera of our country and call-
ed for moratorium on strikes. I
would like to point here Sir, that it
does not lie in the mouth of a Gov-
ernment which has singularly failed
in giving protection to the basic rights
of the worleers to make such apepals
reminding merely the duties and res-
pongbilities of the worling class of
our country. A Government which
swears by socialism day in and day
out should not merely stop with mak-
[ng appeals to workers to desist from
strikes without fulfllling the corres-
ponding obligations towards them,
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Sir, the Railways play a vital role
in the sphere of economic develop-
ment of our country. There are as
many as 17 lakhs of workers for
manning our raillways. Railways are
a major revenue earning Central
Government Department. It is quite
necessary that in order to enthuse
this huge body of workers that suf-
ficient incentive should be provided
to them. Bonus to railway workers
is one such incentivee. We saw re-
cently that the loco men had to strike
work demanding fulfilment of a few
reasonable and legitimate demands.
Only last week Railway Minister an.
nounced in the House that as a re-
sult of that strike the Raillways in-
curred a loss of Ra 13 crores. It is
needless to point out that had the de-
mands been considered sympathetical-
ly and promptly such a strike result-
ing in a loas of Rs. 13 crores could
have well been avoided.

The Govermment have, rightly so,
compelled the private sector em-
ployers %o pay minimum bodus of 8.33
per cent to the workers and the hon,
Minister of Labour bas brought this
Bill 4o extend this benefit for the ac-

“The Original qpeech was dalivared in Twmil
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coumting year 18972 But the Minister
kias not been able to compel his col-
leagues, the Railway Minister, to ac-
cept the demands of the Railway
workers regarding payment of bonus
to them. This peculiar situation re-
minds me of a Tamil proverb which
meana that “Let the wife be gene-
rous to the host's ghee but be stringent
with her own”. When the Govern-
ment are prepared to fix a munimum
bonus for workers in non-Government
departments they are unwilling to
show the same sympathy to their
own workers. In reply to this Bill
in Rajya Sabha, the Labour Minister
did not think it necessary to make any
reference to this question of bonus to
the railway workers. Instead, he
said that the Government were consi-
dering a national wage policy which
only shows that this Government has
been helpless all these 25 years of in-
dependence.

16.00 bas.

Sir I woud like to refer to another
section of w-orkers, There are in
our countrv about 20 lakhs of bidi
workers. Cu* ¢? these 20 Jakhs only
5 per cent are in the organised sec-
tor and the rest are 1n the unorganis-
ed sector of industry. I would like
to know how this Bonus Acl will be
able to cover the 85 per cent of bidi
workers. Because of the deficiency
in the Bonus Act these workers are
denied bonus and I therefore appeal
to the Minister to amend the Act suit-
ably so that this large number of bidi
workers may also derive the benefts
of the Bonus Act.

Sir, earlier I made a reference to the
Rallway workers. I would also like
to mention that the workers of the
Posts and Telegrephs Department and
the workers in the Ordanee Facotories
do also deserve bonus and it is un-
reasonsble to discriminate this large
number of workers from the workess
in the private eector in the matter of
1763 18--13.
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payment of bonus. If the Government
are perious in improving the revenues
and avoid deficit fimancing and printing
of currenwy udtes and if they are
serious in !mproving the productivity
it is essential that they should give
incentive to their worlers by way of
bonus. In this connection 1 would
like to quote the example of Pallava
tcansport Corporation in Tamilnadu.
This transport Corporation is a State-
owned Corporation. The Corporation
decided to pay § percent of this earn=
ings as an incentive bonus to the
workers. This proved to be highly
beneficial not only to the workers but
also to tbe revenues of the Corporation.
The behaviour of the employees to the
passengers showed marked improve-
ment and the punctuajity of the buses
greately improved. I therefore once
again appeal to the Government to
consider favourably the Question of
granting bonus to the lakhs and lakha
of workers in Railways, posts and
Telegraphs and Or@anance Fachories,

Sir, [ would like to refer to another
provision in the Bill imposing 20 per-
cent ceiling on bonus. This provision
is unwholesome and must be deleted.
There is no rational explanation as to
why the Government should come in
the way of the workers sharing the
huge profits that are made by the
profitable industries. The Industcial
Unit which earn very huge profite
exploit this provision of the Aet and
deny higher bonus to the workers.
It {s a matter of common knowledge
that durlng the last two years the
spinning and weaving mill owners have
made unimagineably huge profit and
converted the revenues into black
money. As a result the workers were
denied the Iegitimate share in the
profits by way of bonus. I therefore
submit to the hon. Minister that this
provigion of celllng of 20 per cent
bonus should be deleted,

In Tamllnadu, there ls a real socialist
Government of my party, the DMK
In fact the State Goverment i a
workers representative Goverment.
There i complete industrial peace in
the State and the produetion 1s at s
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poak. The Cenwal Goverrument would
do well to emulate the progresalve
polcies being implemented by the
State Government, Before I conclude
I appeal to the hon. Minister once
again that the Government should
come forward to gramt bonus to the
workers of Railways, posts and Tele-
graphs, and Ordnance Factories.
Supporting this Bill I conclude,

SHRI VASANT SATHE (Akola): 1
want to make a tew suggestions to the
hon. Minister. I have already moved an
amendment along with some other
colleagues. I should suggest that this
Bill should not be restricted to this
year alone. It is clear we are not
going to go back. in the years to come
Then why not make it a permanent
affair? You can plead with the Gov-
ernment and place it before the
Cabinet and get the consent. If it
cannot be done now, I would plead
with you to accept my suggestions and
atleast by an Ordinance make it a
permanent affair. It loocks rediculous
to bring a Bill every session to extend
the period.

Secondly there should be no ded-
uction for Provident Fund {from the
bonus payable to the workers. This
year especially due to the increase in
prices there has been serious erosion in
the real wage and bonus be,ng de-
ferrall wage is onlv meant to §ll up
the gop between the actual wage eatn=
ed and the wa%¢ that ought to be
given. If you deduct the provident
fund amount from the bonus it will
restlt in erosion and therefore instead
of helping him it will hurt him. At
least in this Bill you should not bring
in this provision for deduction. To that
exte"t vou should actept the sugges-
tions made from the both sidea by all
the speakers so far.

About ceiling 1 should suggest that
the upver-limit should not be there.
Why do you want it Why do You
want to say that those who bave made
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fabulous profits must also be gratects
63 by thie celling of 30 per cent?! Why
not the workers get the benefit ut-
least from those concerned which make
fabulous profits? Thanefore the cell-
ing or the upper-limit should not be
there.

Some industries aie taken gver un-
der the Industries Developmmt and
Rezgulations Act, and tliey are run by
the State Governments under the
Specific Relief Undertaking Act. I
have already pointed out that they are
passing some rulss and issuing some
notifications by which they exempt
these units from the provision of the
Bonus Acet or sumular cnactment or
even {he stundin€ oiders under the

Industricl D.sputes Act It 18 very
unfair. When fle Guveinment runs
an Undortaking it must be an ideal

employer and set an cxample and it
should sec that the rights of employees
are protected. Instead of that they
exempt these units and deprive the
employees of theiwr siatutory rights
whieh thev carned nver 5 period of
time. This is wvery unfair. You
should clarify this point and issue
directive to all the State Govern-
ments so that this s not done

Lastly from the point of view of the
working class, I make this appeal. If
we say that bonus 1s a deferred wage,
at some stage bonus will have to be
merfled with the wate. Are we Eoing
to accept the principle that the workers
have g responsibility for productlvity,
At some stage are e not going to say
bonus is profit sharing? That wa the
original  concept. ... (Interruptions)
Make the minimum bonus a part, of
the wage. Later on the orlginal con-
cept of bonus still remains that it 18
profit-sharing. Thet means it must be
corelated with profit and productivi-
ty. As a person conn with the
trade unfon movement for over 20
years, 1 beg to submit that the gtage
bas come in this country when all those
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who represent the trade union move=
ment must say that bonua must be re-
lated to productivity and that we un-
dertake the responsibility of increas-
ing productivity in every sphere and
‘we will take bonus only as correlated
with productivity.

All workers must be covered by at
least the minimum bonus, the moment
you say that bonus is a deferred wage,
whether they are working in private
industries or in governmental under-
takings like defence and ralways.
What is the difference between a wor-
ker preparing razor blades in a pri-
vate industry and a worker who is
producing blades and arms for the de-
fence of the country? Why should the
latter ot get bonus? Therefore the
principle of bonus should be gpphed to
all workers. I know defence is not a
profit-makmg undertaking but as a
deferred wage, you can give bonus to
him in some form. That will serve as
a tremenJous ncentive to all our em-
ployees in railways, defence and other
governmental undertakings.
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SHRI C, M. STEPHRN (Museitu.
puzbe): Mr. Chalrman, Sir, it is g mat-
ter for regret in a sense that, d&ougﬁ
a year has gone by since We passed the
last amendment Bill, we are to dlacuss
a Bill of the nature that we have be-
fore us, an ad hoc enactment, to meet
a specific need, This has haopened, as
was pointed out by the Munister, he-
cause the Bonus Commission could not
submut its report. One of the ceaspns
was the demise of Comrade Satish
Loomba who represented the AITUC
on tlus Commassion. I recall, with
sensz of sorrow that the AITUC could
not choose 10 send their nominee on
the Comnussion so that the Commis-
sion could proceed with its work: they
have derid>d not to send thelr nominee
at all This correspondence and con-
troversy took away a lot of time s0
much so the Commission could not
pioceed with 1ts deliberations As
things are, m the Commussion 1itself.
the working class reprecsentatives are
heavily over numbered by the repre-
sentatives of the management and
other sectors. Nevertheless, 1t is my
hope that, befoiz the next year comes,
the Commission may be able to sub-
mit its report and the Government
may not have any necessity to come
with amoiher ad hoc Bill

The Bill, being m the nature of an
ad hoc provision, is fairly simple and
I would agree with the Minister that
prelminary dwscussion may not be
necessary and what has been done is
something which has get to be wel-
comed.

SHRI RAGHUNATHA REDDY:
Thank you.

SHRI C. M. STEPHEN: But I wish
that certain of the provisions bad r
different character, I do completely
support one of the suggestiona that
came up from different Qquarters in
this House. One Is with respect to the
aPplication of the Bill The cestriction
of the application of the new
of the sub-section to Section 1T tu the



338 Poyment of

year 172 only. The other is the pro-
vizdop that the exCess percentage may
be funded in the provident fund.

Now [ would just bring to the notice
of the Minister one single case {v de-
monstrate the possible inequaty that
is inherent in these restrictions. IL.ast
week I was in my State of Kerala to
negotiatie a bonus agreement on be-
halt of th- cashew workers numbering
about 1 lakh, The cashew workers
are the lowest paid. The highest of
their wuwual wage, if they work for
all the days, will be about Rs. 750-400
A very few rumber swill get that much
and a lur2e number wili by getting
niuch tess, below Rs. 750. I cited this
pravision ri Rs. 80 and the representu-
tives of tlic workers said that at least
Rx. 80 should Le given to them. A
reply came hack: amendrnnl which
15 before the P.rhame it is only for
the accounting year 1972. What we
were negotiating there was for tbe
yesr 1973. I may inform for the Infor-
mation of the Minister that therr are
Jurge sections of workmen in difterent
parts of the country for whom nego-
tiations need nout necessarily be ofter
the conclus.on of a bonus year. We
do conclude ard setti» the bonus for
the year 1973 in the middle of 187:.
Now we have settled for 1873. For coir
workers we d¢ that. For ~ large num-
ber of such workers we do that. Those
workers do not get this protectlon of
sectlon as amenicd. Only those wor-
kers for whom 1872 bonus is settled
get this Rs. 30. What was thought of
by the Minister oy the Gnvernment as
a very innocuous provision and that
it may not affect anybody at all
adversely persumably on tho basis
that a bonus scttlement could not
possibly to made except for the con-
cluded year. As a resutt of that, a
large chunk of workmen stsnds de-
barred from the protective provision
which he is making for the workers
I am only pleading with the Miniiter
to kindly see the incquity of this as-
poct, What do we loss by saying that
this provikion will apply irrespective
of the year and when the fnal Act
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cames in, You can, {f You want, aller
and the Aect will automatically stand
smended by that. But, in the mean-
while every worker should get pro-
tection of this proviso, Therwfyre I
plesd with him that particular ameed-
meng which baa been meved by the
hon. Members saying that the restric-
tion of the application of this pro-
vision to 1872 may be removed end
the application may be extended with-
ou. preriodic restiiction. That is No. 1.

Citing the szme example, I say we
have settled the bonus at 12 per cent.
The largest anount thut any worker
could possibly get under this particu-
lur sctilemre:nt 15 about Rs 94.95 which
18 hsgher than the previous year's
which was 10 per cent. 2-1/2 more
which is in excess of Rs. 80. That
ni:ans it is Rs. 14 more, That Rs, 14,
occoiding to you, must be put in the
provident fund. Therefore, this small
worker gets a bonus of Ra. 94 merely
hecause he has struck a bargain at
12 1i2 per cent a8 agawnst 10 per cent.
Th.s blessed Rs. 14 must not be handed
over to the worker so as to e¢nsure
that it does not add to the inflationary
spiral of the country, let this Rs. 14
not add to the infiationary spiral of
the country. On the one hand the
workers are denied the protectiva of
Rs. 80 and on the other, the funding is
provided for. Now, this is an anomaly.
this is an ineguity and it must be
locked into. We know the price spiral
I do Bot want to cover the same
grcumi. That has already been cover-
ed by many friends here. There Ia
absolutely no sense in providing that
this amount must go to the provident
fund. What exactly is the provision?
Anything bhoyond the minimum ahould
g0 to the provident fund. What is the
payshent beyond the minimum bonus?
It can either be productivity bonus or
profit-sharjng bonus. How do to pro-
fita come? Profits come because of
workerg’ effort and the production in-
crease. How does production go up
under Section 347 Because the worker

tes with The authoritfes to
Increase the production. Ag 3 result
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of his co-vperwtion, he coliects monsy
either under a formula of the Bonua
Art or under Section 34 and you #0 on
aaying, ‘Although you contribute your
affort to increase the production of the
©ourry, the more MODEY You are geot-
ting, that you put in the provident
fund’. What sort of encouragement it
will be to the worker o maxmise the
groduction in the country?

There is one particular aspect of the
matter which I wash to emphasise, and
that is, the mentality with which you
approsch the whole question. The
mentality 13 thiz The worker iz col-
" * *% a Nttle more money: the wor-

* he ivang 1n luxury; therefore
i ¢ save for the future. Ia that the
eondition In the country? Is it the
condition with 23 per cent increase in
the price level in this country? Can he
afford to do #0? Can he afford to save
for the future in this condition, Sir?
Or, ghould he have this added money
in order to meet his cmergent needs?
They have thought it proper to incor-
porate such a provision now of all
years in 1973 when the working class
and the fixed Income group are groan-
ing under the apiral of price increase.
Thia shows the mentahty which speaks
volumes that they have absolutely no
appreciation of the dificulties through
which the working class ;n this coun-
try is passing. It ia againat this men-
tality that we feel that there will be a
revolt and a feeling of protest. I know
it may pot be posa.ble to accept the
amendment immediately because the
matter may have to be referred to
Finance, this that and other Ministriea,
Nevertheless, with cegasd to 1073, I
hope nothing prevents the Labour
Minister to accept this so that large
chunk of wurking class may get the
protaction of this particular provision

In this connection 1 want to raise
my voice of discord against the senti-
ments giver out by my hon. &itend
Mr. Nalk. He said: Large number of
ywemployed people are thare, lazge
number of underemployed peaple are
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there, who is tabing care of fRem?
Therefury in oréer that thay may be
taken care of, let the warking clam
people show sonie patience! To whom
are you giving this advice? To work-
ing class people only? Thep what
about the large number of people, the
upper class people, including the Mem-
bers of Pariament? What about such
upPer class people who are living a
cogy life? No sertoon %0 them? 1f the
community wants production to grow,
they must pay the due to the worktng
cless. If you want the working class
to produce for the community you
must pay to the working clsss. The
price of labour has got to be paid. For
petrol you pay the price; for the price
of raw material you don't grudge pay-
ing. How do you want us to believe
that the price of labour you can’t pay?
If you csnnot pay the price of labour,
don’t spcak about socalism. We must
give a fair deal to labour and labour
is the real wcalth of the nation. Give
labour its proper deal. The worker
must produce and what he does in-
creases our wealth ILst us not starve
the worker. To make the unorganised
follow an alobl for denying the right
to the working class is not the correct
approach. Now,6 finally, 1 appeal to
the Minister. Kindly consider thls
question of 1872 Kindly make it ap-
plicable to the entire year and if your
hands are free kindly consider remov-
ing this restrictive provision of the
P.F. also 30 that the worker may be
enabled to face the needs of the year
1973.

With these words I congratulate the
Minister for caming up with thia Bill
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bonus issues is only g Plece-meal
spyrosch.

Our criticism la that you must have
a more clear hensive gpproach to this
groblem. Instead of coming before
the House everytime with such amend-
ing Bills, 1t is better that you take 3
kmg.range pergpective There is a
oonfusion in the mind of the Govern-
ment regarding the very concept of
bonus. And that is why, repeatedly,
these controvercies are being raised
Sometimes they describe the bonua as
ap ex-graotia payment and at other
times that is described as a deferred
wage and things of that sort. Of
course, they did not wuse the words
‘deferred wage'. They are rather shy.
The moment you introduce the clause
on ‘minimum bonus' for the woniters
respective of the profit and loss—we
have indirectly already accepted the
concept of deferred wage—-as far as the
minimum wage is concerned, or that
also, there are a number of amend-
ments that are coming forward from
various Members, I think. they should
also be respected. I know you have
e brute majarity and 0, most of the
amendments that were moved can be
defeated, Even those who expressed
themselves in favour of a number of
amendments, I am sure, at the time of
voting, will say that our mind is with
you and our heart ia with you but,
after all, our hands are with the
Minister,

That happened last time. Earlior
there was an occasion when the leader
of the Railwaymen's Fedaration mov-
ed an amendment and [ pleaded with
the House that their amendment should
be eccepted. I also mentioned that I
wss Prepared to aupport his amend-
ment and would remain in the House
but I told the Member that when pres-
sed for the amendment, he would him-
eslf run away but we would vote for
that amendment, That {s wbat is hap-
peding everytime, Therelore, I say
that the Minister should take a long-
Tange rm«l\n of the pmblm Re-

all euctions of this House
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have expressed themselves ageinst
certafn of the provisions. Now,
everybody is coming forward to say
that this provision for the 8.13 per
cent bonus should remsin. Let us
have a permanent arrangement. Every-
time you cannot go an saying that you
want o have a Celllng of 35 per cent.
Repeatedly all sections of the Houae
have expressed that g part of the bonus
should be credited in the G, P. Fund
agecount of the employees. That also
is being thought of by every section
of the House. Please take cognisance
of this more important aspect also.
Some Members have poinied out that
whatever be the response of the wor-
kers, even in foreign countries, it bas
been established that there has to be
an incentive over the production and
a revision of wage. It may be a direzt
revision of wage or by way of granting
of more bonus. This is for just Slling
up the partial gap existing between
the existing and living wages. A
country like Japan has conclugively
established that the revision of wages
with better conditions of the workers
has been the greatest incentive for the
production, And when the production
goes up, general developmental trinds
also will Zo up.
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Therefore, let us not enter into an
academic discussion as to whether it is
possible for us to revise the entire
Bonus Act 50 that all categories of
workers, whoever suffer from that gap
between the existing wage and living
wage, are to be brought within the
purview of the Bonus Act This
should be removed from the Bill

There is one more polnt which I
relevant %o our discussion. I would
like to make a reference while passing.
Repeatedly we are #old and we are
advlsed not to demand for more bunus
and revision of wages. Wby don't you
accept the principle of lnking up the
wages with the productivity? Thia is
a very gdangercils argument Appa.
rently, it mby appeer that the srgu-
ment is quite valid and quite rational
But, many of us are asking for linking
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up the wages with the productivity
for the very simple reason that it is
the labour who plays sn important
part at far as productivity la concern-
ed. In g number of enterprises and
in a number of units, we find that the
labour hus played an iniportant 1ole.
The extraneous factors like thc non-
availability of raw materials, misma-
nagement of the managers and a num-
ber of manipulations and other artifi-
cial scarcity that is created are all due
to the incfliciency of the people in the
units. And in spite of the efficiency
of labour, the productivity may suffer.
Therefore, it is a dangersius thing to
link up the wage with the productivity
of the labour. That argument has,
therefore, also to be taken into account.
Rather than linking up of wages with
productivity, link up the bonus to the
productivity, We would very much
like that the principle of deferred
wage Sshould be accepted. I would
like to make a refcr~nce to one point.
1 would not lik: to repeat the points
which have been covered. This House
has to consider that aspect also.

1644 hrs,
{Mr. DepuTY-SpEAXER in the Chair]

While passing, 1 would like to make
a reference, Just as we want various
categories of workers—employces—
to be brought within the purview of
the: Bonus Act, I would also like to
point out that there are various cate-
gories of staff of Lok Sabha and Ralya
Sabha as also of various Staie Legis-
latures-—suppose you gccept the pro-
posal to include the Central Govern-
ment and Stute Government employees
within the purview of the Bonus Act,
it is likely that as far as the staff
of Lok Sabha, Rajya Sabha, and varous
State Legislatures are concerned, they
should not completely be overlooked--
who should not be completely over-
looked Therafore, their interests also
must be gadsguarded I know that
they do not fall within the purview
of the Government, and there [» an
independent machinery, and it is the
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presiding authorities at the Contial
and State Legislatures within whose
jurisdiction thiz problem falls but I
would like ty ventilate their grievan-
ces nlso thay due Jjustice should be
done also to these men who have prov-
ed their worth, as far as efficiency
and output of work ]s conhcarned
Actually, it is a fact and very oftéen I
wonder how it happens, that as far as
th's Secretariat and this Parliament
and the Legislature are concerned,
they set a fine example of cfficiency,
but this efficiency does not percolate
down 10 the Secretaviat which is only
next door, We always praise their effi-
ciency. But in terms of emoluments, in
terms ¢of advantiges of bonus and
other facilities, they are always neg-
lected Therefore, T weuld tuke this
opportunity also to ventilate their

Lrievances.

I hope the almost upanimous view
of the antin. [fousc on various issues
which have bcen formulated will be
iaken notice of by the Minister, and
he will not insist that ‘I accept the
spirit of various amendments, but at
the same time, I request the Members
to withdraw the amendments’. Let
him please give up this idea of accept-
ing the spirit and rejccting the bottle.
For God's sakc, let him not repeat
that ritua) but try to make cognlsance
of the unenimity that exists in this
House on varjous proposals regarding
ceiling, quantum of bonus, scope of the
Bonus Act and also debiting a portion
of the bonus to the provident fund
account of the and go on. If
all these supgestions are taken into
account, 1 have not the least doubt
that he will have io amend this Act
and come forward some other time
with a modified and more comprehen-
slve Bill,

SHRI RAJA XULKARNI (Bombay-
North-Bast): 1 am glad thst Goverm
ment have come forward with thin
Bill to amend the Payment of Bonus
Act, Taking the experience of leat
year, the hon. Minister has no deuln
come at the right time and ¢id ast
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éepeand only on making gppeals to the
employess. If be would have done so,
the experience he would have met
with would bave been the same as
what he had the previous year. So, 1
am glad that this Bill has come.

It is truve that the purpose of thia
Bill 1s not tv change the bonus system
as B whole, because the question of
buaus 15 sl under 1eview by the
Bonus Review Commitiee. Lasi year,
it was only minimum bonus, and the
limuted purpose of the measure was
to make 1t statutory. So, last year, it
was provided that the ycar should Lo
1971. Now, instead of 1971, the year is
changed to 1972. While we accept the
purpose of this Bill, still we do feel
that a lot of changes had taken place
during the list one year and a half,
and these changes should have been
taken cognisance of. So year ag 1971
was concemed. provision was made
statutorily only for one year. There is
no necessity  that for 1972 also it
shouid be only foz one year. We would
like to know whether the hon. Minis-
ter is going 10 make it statutory from
year to year and keep the question of
munimum bonus hanging in the fire
every year. Is it because the Bonus
Review Committee has said in its
interun recommendation that the mini-
mum bonus should be 833 per cent
that the hon. Minister is making it
statutory only for onc year? The pur-
pose, as we have undersiood is that
the meaning of the word ‘interlm’ is
not that the minimum of 8.33 per cent
is to be changed or it could be even
less than that. but that this minimum
will be there for the first year, it will
be there for the efcand year and It is
going to be tbe final figure for all
the years to come 3o long as the Bonus
Act as there and payment of bonus is
to be made

X the Government say that it s
open to the Bonya Review Comumittee
to raise the minimum quantum of
boaus from 85.33 %0 10 per cent and
even higher than 10 per cent, I have

to say, But 833 per cent
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means practieAlly one month's wage,
which means thst the principle Gov-
ermment have accapted ip that a mim-
mum of 13 montha wages for 12
months work. That i# the whole
basis of the recommendation of the
Bonus Review Cammittee, It refer-
red to it as ‘mterim’' not because the
amount was interim but It had under
consideration eome other aspect of
the bonus scheme, the celling point
and other prior charges which were
to be considered.  Therefore, that
word has nothing to do with the
quantum as such. I am sure the
Labour Minister would consider this
aipect and take into cognisance thia
fact and not restrict the minimuwn
bonus of 8.33 per cent to 1972 only;
it should be for the future also.

34

The second point on which mem-
bers who splke spoke are agreed is
on the question of deduction and
deposit in the provident fund account.
Last year, this was not acceptable to
a large number of MPs. This year is
a very crucial year. I would appeai
to Government to reconsider this
idea of making it statutory, dedurction
from the bonus and asking the emp-
loyers to deposit the excess, more
than the previoug year’s, in the provi-
dent fund account. I would caution
Government that if this is done, it is
likely to create a criaia, I come from
Bombay which is the biggest textile
centre, For same reason or other,
1972 has been for the textile mills the
most profitable year during the Isst
10—12 years. They have ramaped =
harvest when the country was going
through an econauio erids, They
have had the biggesy profit in 1972
Therefore, it might happen that if in
1971 out of 52 mills, 40 were paying
the minimum bonut, now more of
them woild pey more than the mini-
mum.

Now the wurkers are likely to
suffer, The empioyers have got the
prufts. The Bosius Act does not say
thet the cemaiming part of the donus
will remaip, The employera will get
whatever they want, but the workers
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will be deprived of their share of the
bonus. Immediately they need caab.
It ¥hey are likely to get higher than
the minimum, they should be entitied
to it because during 1972 they paased
throygh a hard enstis. The yveésr was
bad and they need the caah

Therefore, instead of inviting un-
rest in blg textile centres of the
country and in other Industrial cen-
treas aleo, I would appeal to Govern-
ment to delete the provison relating
to deduction and deposit in the PF
account, 1 am aure he would comai-
der it the prog and cons of 1t end
accept both the amendments I have
-tabled.

SHRI P. G. MAVALANKAR
(Ahmedabad): Mr Deputy-Speaker,
Sir, while introduging this Bill in the
House, my esteemed friend, the
Minister of Labour, said that it is a
very simple Bill and therefore it
does not require any discusslon, but
the fact that as many as nine lists
giving 36 amendments which have
been tabled by several of my esteemed
frlends, Members from wvarious sec-
tionn of the House, auggests that al-
though this Bill is simple, it is not
adequate. It certainly meets some
point# but does not go far encugh. It
is not, therefore, right for the Minister
to sa¥ that the discuassion is not neces-
sary and “let us pass thia unsnhnous-
ly.” We want this Bill to be discus-
sed in order that several points are
brought out and the Minister's atten-
tion is invited to those points.

As all the other Members who have
preceded me have welcomed this Bill,
I too welcome this Bill, and I think
it wes to be expecled and it was
{nevitabla, and by the nature of
thingr It was both a logital and legiti-
mate plece of legislation. It was un-
fortunate that the Bonus Review
Cpoymitiee could not give I1ta report
in time and still more umfortunsie
-and esad that ofe of i esteemed
members met with a sad end on ae-
count of the Boelng erash. ¥ am
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referving to Mr, Loomba, But I do
not know why the Goverument have
not yet found it advisadble to sppoint
another member in bis place. Wby
do the Government not hurry up and
see that the report of the Bonus
Committee comes out scon so that
a more comprehensive and better
legislation can come out with regard
to the problems comnected with this
{ssue?

Sir, if my impression s correct, the
Government were, before Yringing
this Bill, hoping that they will make
an appeal to the employera and that
the employers will then by sheer
good sense and understanding, go
about giving bonus to the workers in
1072. But what did we see? We saw
that the employerc did not reépond
to the Government's appeal. There-
fore, the Government had to come
forward with this Bill, That alone
shows the attitude of the employers
in this country.

Sir, sometimes | wonder whether
we are living m the India of 1973 as
a part of the world of 1878 Whereas
in other countries the employers and
induactrialists take a long-term and
enlightened, self-interested view, un-
fortunately in our country I find that
the habit of exploitation, the habit of
taking more profit than is necessary
and the habit of taking all kinda of
exacting job from the workers atill
persists. Therefore, there {a no use
depending on the good sense of the
employers only, and the Governmant
must come forward, and come for-
ward quickly and swiftly and deter-
minedly with a proper legislation,
So, 1 think from that angle also this
particular Bill is jnsdequate.

I would suggest that the Rill l»
inadequate in two respecta Pirst of
all, it &tops with 1978, Thean, it
procesdd and stopé with 1873 almost
at the end of 1978 I would ljke %o
mention, and &k the Miniser whe-
ther he really thinks he i» net
golng to have a bonus Dill &gain. 4
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bimos of minimum 833 per cent, for
the year 1073, 1974 and 1975 and
further on. In fact he will have to
come forward with a Bill for bonus
not only for further years but he will
have to come forward with further
ldeas, to some of which my friend
Prof. Dandavate referred He will
have % come with a very compre-
henxive idea and a comprehensive
Bill, but he has not done so, though
the Government can say for the time
being they have no time, But I hope
that next year they will not bring a
Bill again for 1873 and stop there.
They must come with greater ideas.

Secondly, I would alsg like the
Minister to remember that it ia not
only aome aectioma of the workers
who feel the pinch....

MR. DEPUTY-SPEAKER: The hon.
Member's tune is up.

8HRI1 P. G MAVALANKAR: I
would hke to make a few more
points, 8ir. I would not take much
time. I want to suggest that it is not
only some sections of workers who
auffer. After all, even those workera
who are not entitled to bonus inder
the present legislation are also suffer-
ing from the esme difficulties. Men-
tion has been made of the private
sector employees, public sector emp-
loyees, the workers in the railways,
posts and telegraphs, Defence, etc.
My friend Professor Madhu Dandavate
rightly mentioned the etaff of the
Parliament both Houses,
and the State Legislatures. Indeed, as
regards the Parllament 8ecretariat,
one can sty that they are efficient,
covurteowy and amiling, and their hard
work is not being rewarded We want
tids to be rewarded 20 that their
eficiency gets accelerated and conte-
giows in other Belds of life. Why
vot extend this bonus to them? I
want also to refer to the municipal
employees like the acavengers who
ate pdor oeopls and who should also
el Wiy kind of benus.as part of their
itons rdeht, | want the Govers-
ment and thia Fowms % understand
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that this bonus of 833 per cent la not
a baksheesh; it is not a meherbani. It
is part of the legitimate right of the
workers who have eafned this right
by their hard and long struggle.
Therefore, we must move in that
direction This problem also involves
certain larger aspects, asuch as profit
sharing, partnership in (odustry,
democratlestion in industry, industrial
democracy ete. All these ideals are
important and unless we take active
and concrete steps In the right direc-
tion and make strides in that direction,
soclety will not move forward

17 hes.

Lakhs of employees, whether they
get bonus or not are suffering due %o
the rise in prices. Only some days
ago, on 18th August, the hon. Finance
Minister Shri Chavan said in reply %o
a queation in the Lok Sabha that the
value of the rupee, aa measured by
the All India Index of consumer
prices for industrial workers (|60«
100, ie., with 1960 as the base year)
declined by 47.82 per cent in a period
of the years. The rupee value declin-
ed to 48.31 paise in 1872-73 from 8259
palse in 1962-83. This chows how the-
weaker sections and padrer people-
in our society gre sufering. Howsss
ever much they may be paid, and
even though their inadequate wages
are coupled with incresalng @dearpess.
allowances, this makes it ridiculous
The whole idea of incressed wages.
becomes useless and mesninglese.
because of the rise in prices. Theve-
fore [ want to eit down by auxyins
that this Bill is not adequate. Even
though we welcome this Bill. we want
to see that that the Government
comes out with a fair deal to Labour
not only in bonus miitars but else in
matberg like gratuity, hours of work
eic. and in regard to workers right to
withdraw  their Provident Paad
amount after 30 years of artvice,
because stich &n agpount wiven back:
to workwrs s @muly what they are
entitied to. Soclal Justice and an
egolitarien society are two goaly
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which we must realise if we are true
to our ideals of socialism and demo®
cracy.

SHRI JAGDISH CHANDRA DIXIT
(Sitapur): Bonus is one such dispute
which has accounted for the largest
number of man days lost in more
than half a century. Repeated efforts
were made to resolve the problems but
reven then it could not be resolved. At
the moment the Bonus Bill which is
before the House for  consideration
lacks one thing. It relates to only one
year Does the Ministry want that
the Bonus issue should become an
issue of real bout between labour and
the employer and this bout  should
continue from year to vear so that
law also is made from year to year?
Let us neither place a premium on
strikes nor give lease to such people
who create disputes and bring about
stoppages of work. Let this Bill not
only authorise the Government to
decide about the bonus for one vear
but also gives the authority to the
Government to resolve this problem
amicably and in a manner that ensu-
res industrial peace.

One other point should be taken
into consideration when a comprehen-
sive scheme is prepared in regard to
bonus. The law that exists puts a
‘oedll of sanctity on the balance
sheet and gives to the employers a
number of allowances whether the
moneys are spent rightly or not. It
ehould not be so.

I would plead with the Government
to keep these two questions in mind
and: with these few words I support
the Bill.

SHRI N. SREEKANTAN NA2R
(Quikm): I do not find fault with the
hon. Minister for bringing forward <
legislation  whidh i« basically the
potter of the Government at this
stage, but I do not understand why he
found it necessary to pin it down to
-th* jwar 1972, It ti a well-known
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fact that there was an interim recom-
mendation. The final recommendation

wiB not go below that. If the
minister had taken courage *o&
declared that this will be the

minimum bonus for the next twe
years, he would have done a great
benefit to the workers and got the
credit of establishing a minimum
bonus foi India. It was given to a
despot and tyrant like Sir C. P. Rama*
swamy Aiyar to declared deferred
wage bonus as early as 18&#6 m the
small State of Travancore It was
taken up by the first popular Ministry
and the Labour Minister, Shri C.
Kesavan, in the second tripaitite con-
ference also declared that bonus is a
deferred wage and every industry,
whether making a profit or loss, must
pay a minimum bonus of 4 per cent.
It continued to be in foroc m my State
till 1971 when you brought m a higher
rate  But you have this &stern of
set-on and set-off. At least if you say
that it will be for the next few years,
then it automatically becomes a de-
ferred wage. If you do not say at
least 1973, as Mr. Stephen pointed out,
vou will be throwing out of the ambit
of this Bill about 1 lakh of cashew
industry workers and so many lalkhs
of workers in the coir and other indu-
stries.

Another very serious defect of this
Bill which you have not thought about
and which has not been mentioned by
others 1s this You say it must be
paid into their provident fund. What
about those employers who are de-
faulters, who have mis-appropriated
even the share of the workers' con-
tribution to the provident fund, not
to speak of the employers’ share?
They have been doing it for the last-
S0 many years More than Rs 20
crores are new in arrears from the-
employers. Therefore, you will have
to say that at least in the case of thoee-
emplovees who are defaulters, the
money will be paid in cash straight
to the workers. Otherwise, these
rascaly employes wil misapprapri-
ate also through their atroefcw

"
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actions In spite of all the amehding
Bills brought in by the Government,
Do defsulter has been mads %o P&Y the
money. S0, I would request that at
leaat those employers who are defaul-
ters should be forced to pay thi<
straight to the workers without hav-
ing the recourse of holding it back
and misappropriating it in the name
of provident fund,

You cannot bring In a national
minimum waie in this country be-
canse it will be so smoll and %0 In-
zignificant that you will be ashamed
to declare it. But you can have a
national minimum bonus because it ls
same percentage which can be respec-
table even if the cash that is get in
hand will be insimmificant. So, you
must take the earliest opportunity of
declaring g national minimum bonus,
which must apply to every sccior atud
every industry.

About the Bonus Review Commit-
tee, it js your own body. Vou have
put in three major trade unions there.
I do not understand the policv of
Government runmng after a few trade
unions awd leaving the others jn the
Turch. You have to see that =ome
thing is done effectively. Your own
trade uni~rn Iraders and even some
opposition leaders are limiting this
payment af bonus to certain classes of
workers and denying it to the railway
workers and others. But {%“eir repre-
sentatives come here and shout that
reilway workers and others have not
been included!

Therefore. the tripartite conferenee,
the Indinin Lalwour Conference and the
Bonus Review Commifte have not
made any recommendation.

SARI DINEN BHATTACHARYYA
{Serommnore): For the last two vears
thetr  hm been no meeting of the
Indlan Labour Conference,

®“uR] N. SREEKANTAN NAIR:
Bven in the Indian Labour Conferetice
neither INTUC nor AITUC represen-
tatives or any other trade union Jeader
Ry asveried that ft should be peid.
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representative has appended a minute
of dissent.
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SHRI N. SREFKANTAN NAIR: A
minute of dissent does not mean any-
thing. I you say “we will not sign
the report” then I can understand it,
The minute of dissent is only for pro-
paganda purposes; it hes no other
significance, If they were sincere ahd
serinus they should not have s:gned
the report 1 would reqguest the hon.
Minister 1o consider all these puints
and bring forward a comprehenaive
Bill. Let him take courage on both
hands and come forward with a Bill
for minimum bohus.

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 RAGHU-
NATHA REDDY): Sir, I am extreme-
Iy grateful tu the hon. Members who
have taken such keen interest in the
pruvisions of this Bill, participated in
the debate and made very valuable
suggestions, It is not my claim that
it is a comprehensive Bill. As I said
whil~ I moved this Bill for considera-
tion, it is a very srmple measure which
does not even call for a debate in this
House. As hon. Members have al=
ready pointed out. it is indeed a simple
measure and the various asPects
pointed out are more in parenthesia
than directly concerned with the
actual provisions of the Bill

Professor Dandavate made a verY
important point that wages should be
related to productivity. I am quite i
afreement with the hon. Member that
there are many factors in production
and productivity, It would be wrong
to relate wages in relation to produc-
tivity bacause, as far az minimum
wages are concerned, they cannot be
related to production . There are
many factors in production such as
the growth of monopoly and some.
times even the economics of antl-
growth would set in and that would
80 against the interests of the working
class,
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I & one of these who believe that
the warking class ia the main or pri-
mary producer of both material and
non-mataria]l values of life. There-
fore, there 13 necessity here to reite.
rate that the workers must get their
due share We expected that the em-
ployers would comply with the re-
quirements of the situation and pay
8.38 per cent as the minimum bonus
even without any legislative enact-
ment. But, then we received a num-
ber of complaints from the trade
unish leaders and other responsible
persons that this demand was not be-
ing complied with by the employers.
In fact, an argument was advanced
by the employers that they cannot do
it unless a new enactment 1g brought
in, We have brought i this measure
only to remedy that situation We
have never claimed that it is a com=~
prehensive Bill.

The bonus Revision Committee ‘s
yet to submit its report Due to the
very unfortunate and sad demise of
a very well-known trade union leader
of standing, abality, courage snd con-
viction the Bonus Review Committee
could not yubmit its report in time,
as expected. We still expect thet the
Bonus Review Committee would sub-
mit its report at the end of this year,
or even earlier. Once that report is
eubmitted, all the points that have
been raised by the hon Members
would certainly be taken Into consi-
deration with great respect and, if
called for, a comprehensive Bill would

certainly be moved in thia Housa for
consideration,

Another main peint that has been
made i8 that there should not be any
deduction or there should not be any
smount credited to the provident fund
sccount, that is, the amount which is
in emcess of 8.83 per cent. Actually,
when It is worked out, what it means
i» that the bonua upto 8.393 per cent
is to¢ be paid in cash in every case.
If, however, the bonus beyond §.33
per cent was being paid in 1979, then,
for 1071.72, the perceniage alone
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would be payable in cash and ¥im
bilance to be credited to the Provi-
dent fund account. In othrr words
833 per cent or the peroentage of
bonus pald in 1970, even i It &
higher, is to be paid in cash and the
belance is to be credited %o the pre-
vident fund account

Thiz we thought would act a8 a mes-
sure of saving, not in terma of saving
and investment alone, to the people
a0 that their wives and children mxy
tave gome gatisfaction that there s
some saving left by the bread-winoer.
This 13 the main consideratim that
we have in our mind.

A number of points have been
made by the hon. Members m regard
to rise m prices and economic situs-
tion. This understanding should un-
dergo some change and certain modi-
ficatiotrs will have to b= made, I have
had discussion with the hon Mem-
bers Certainly, the points made out
by them will be kept in mind It
such a mtuation arses, suitable re.
medial measures, whatever type of
measures, can be thought of.

SHRI DINEN BHATIACHARYYA:
Why don't you declare it nmow? If

you have got any power, you do it
now

SHRI RAGHUNATHA REDDY: The
paints made by the hon, Members
with respect to trsnsfer of excem
bonus to provident fund account, ofc.,
have been well made out, As I said,
I h2ve had discussion with the hen
Members and, certainly, if a situs-
tion arlses, heceasary stepz will be
teken I am fully cooscious of &
Therefore, 1 need not labour ahoat
that point. The han. Members ba com
assured that I have undarsied the
question that has been ralsed with
regard to thia and the points thet haws
been made by them.

About the rest of the polnts whigh
have been mada as I sald, thiy in &
wvery Mmited BIll. It is within the
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purview of the existing parismters
Pregeribed by the Bonus Act that this
smendment has been Bréught in and
not on the consideration of vanous
issttes as t0 whether the bonus should
apply to the departmental undertuk-
ings or the Government and other un-
dertakings which mey be relevant for
the pucpose of considering the genaral
question of bonus. This 18 3 vey himi-
ted Bill. Therefore, I ‘am very an-
xjous that this Bill must be passed so
that the worlers msy bet full bene-
fit of it before the Pula holidays, the
Diwali holidays.

All the points that have been raised
by the hon. Members will certainly
be takeh into consideration at a rele-
vant stage and I can say with utmost
respect and consideration, , .

SHRI N. SREEKANTAN NAIR: You
can bring il for 1073 also. It will be
passed. It is such a simple thing. I
do not ask for anything more. Bonus
has been settled far this vear in seven
fndustries, as haa beca PoOinted out
by Mr. Stephen.

SHRI RAGHUNATHA REDDY:
You can pass thie simple thing about

1972, We will think of simple thing
about 197.

As I said, this Bill has a very limij-
ted purpose. I do not want to go into
details eny further, Though pame
pointé have been raised by the hon.
Members which are outside the pur-
view of this Bill ceriainls, they will
be taken Into consideration at a pro-
per time,

With thete words, [ commend the
Bill to the House,

MR DEPUTY SPRAXER.
quention in:

“Thet the Bll} further to amend

the Payment of Hohus Act, 1985

as passed by Rajya Sabha, be taken
inte consideration.”

The

The motion wee adohead,
1762 LR ~""
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MR. DEFOUTF SPRAKER: We now
ke up elauae-by-clawme consideration
of the Bl
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There is a plethora of amendments
to clause 2,

Clause 2 (Amendment of Section 10)

SHRI S. M. BANERJEE (Kanpur): 1
beg to move:

Fage 1, Ime 9,—

after “employee” insert—
"whether employed in pubhc

undertaking, departmental under-
taking or Central Government” (6)

Page 1, line 17,—

after “1972" insert—
“and subsequent years” (7)

Page 1, line 9 —
after "employee" insert—

“including employees in all
publbic undertakings and cominer-
ecial establishments such as Rail-
ways, Posts and Telegraphs and
Telephones, civilian Defence es-
tablishments notwithstanding
whether departmentally run or
run by autonomous corporations
notwithstanding anything comtaln-
ed in any of the provisions of
this Act” (8)

Page L lUne 17—
after “1972" insert—

“and ever subsequent year” (9).

SHRI RAMAVATAR SHASTRI
(Patna): 1 beg to move:

- Page 1, WW 9, —

after “employee” ingert—

“Snciuding tbese of Railways,
Poele end

Defance
establishoyersta, Civil Avistion
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(Bhyi Ramavatas Shastr)
Reserve Bank of india, Hospjtals,
Corpora Local Bodies, Uni-
versities and Bidi industries.” (12)

PROF. MADHU DANDAVATE
(Rajapur): I beg to move:

Pm 1. bne 9,—
after “employee” inpert—

“whether employed in public
undertaking, departmental under-
taking, Corporations of Central
and State Government” (13)

SHRI DINEN BHATTACHARYYA
(Sersmpore): I beg to move:

Page 1, line 0,—
after “employee” insert—

“whether he Is working in a
private ahd or public sector un-
dertaking or establistiment” (17)

“Pege 1,—
after lina 17, Insert—

Provided that the minimum bonus
shall be ten per cent or one hundred
rupees, whichever 1 higher:

Provided further that for the pur-
pose of this sub-aection, the word
“gmployee” shall alsp inglude every
employee of the Central and State
Government and all public mechor
establishmente’ " (18)

SHRI RAMAVATAR SHASTRI: 1
beg Yo move:

Page 1, line 0,—
cfter “emplayee” insert—

“including thows of Railways,
Poxts and Telegranbw, Teisphones,
Dutunce establignests, , Civil
Aviation, Reserve and Co-gperative
Banks, Hospltaly, Corporations,
Lota) Bodies, Univergitias, Medical
,Jeprecntatives, Bidl and Bagineer-
ing industries” (20)
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Page 1, line 11,
afier “1978" iarert—

"‘a.ngl fo the wutwequmnt years”
(21).

SHRI S. M. BANERJPE: T beg to
mbtve: '

Paga 1, line §,—

after “employee” insert— :

“including employees of all pub.
lic undertakings. departmentally
run undertakinga Central Govern-
ment, Banks, Life Insurance Cor-
poration, General Inaurance, Tea-
ching and Non-Teaching Staff, Hos-
pitals, All India Radlo, Working
and Non-working Jourhalists, State

Governmente and Local bodies.”
(27)

Page 1,—

sfter line 17, ineeri--

“Provided that the minlmum
bonus shall be ten per cent, or
Rupees one hundred and fifty,
whichever is higher:

Provided further that for the
purposes of this sub-sectbion the
word ‘employee’ shall also include
employees of all publie uadertak-
ings, departmentslly run under.
takinge, Central Government,
Banle, Life Insurance oration
General Insursnce thg mti
Non-Teaching Staff, Haspitade, All
India Radio, working und Non-
working Journalists, State Govern-
ments and Lotal bodies.” (28)

ME. DEPUTY-SFRAEER: Stell I
put the amsendments to the House?

SHAI S. M, BANERJER: 1 want to
sptak on my amepdments,

SHRI RAMAVATAR SEASTRI: I
@l1o wani (0 gpeed
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MR DEPUTY-SPEAKER: Then how
<an you Smish it by 5.30 pm.?

SHRI S. M. BANERJEE: The time
o3 been fixed for the atstement of
she hon. Minister, Shr: Swaran Siagh,
and not for this,

MR. DEPUTY.SPEAKER: There is
an Half-an-Hour discussion.

SHRI S M. BANERIJEE: Then this
can continue tomorrow.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): The Half-an-Hour Discus-
sion may be postponed by ten or 15
minutes.

SBHRI S. M. BANERJEE: Let the
Hal{-an-Hour Discussion be postponed
to some other day.

SHRI M C DAGA (Pali): No; it
cannot be postponed to some other day.

SHR1 K RAGHU RAMAIAH: Mr,
Banerjee, do not bother ebout Half-
an-Hour Discussion now. Let us
finish this Bill

SHRI S. M BANERJEE: We want
voting also.

SHRI K. RAGHU RAMAIAH:
Everything wiil be allrigbt. Mr. De-
puty-Speaher, Sir, I am Suggesting that
we may postpone the Half-en-Hour
Disnmmon by a few minutes,

MR. DEPUTY-SPEAKER: I have
Bo ohjection

SHRI S. M, BANERJEE: I have alsc
@o objection, sir. ButI would like %0
£psak on my amendments, Not more
than two minutes.

My frst amendment |is:

“page 1, R B~
osftar “emplayee”’ inseri=
“whether employed in publie
ndertaking, drpartmentyl under-
kihg or Centrsl Governomnt”.”
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My eecond amendment reads as
follows:—

“Page 1, line 17,—
after “1972" insert—
“and subsequent years".”

The hon, Minister has said that,
When they bring a comprehensive
legislation, all these things will be
considered. Even after the publica-
tion of the interim ceport, the work-
ers employed in the departments]
undecrtakings of the Central Govern-
ment were not considered at sll
Can he assure me, Sir, that this
question of payment of bonus to
Central Government employees, in-
cluding those who are working in
the depertmental undertakings like
Railways, Defence snd E.&4T, will
also be taken Into consideration?
Aleo, Sir, this should be made ap-
plicable for the subsequent years
also. A very meagre request waa
made by Shri Sreekantan Nair and
Stepten that this might cover 19873
slso, but the Minister has rejected
it by saying that he wanis to bring
a comprehensive legislation. We are
tired of thiz ‘comprehehsive legisla-
tion. Let us make this legislation
which is before us a comprehensive
one or let us at least amend cer-
tein things. I would request the
hon. Minister % give a second
thought to this and to hurriedly pass
it Let him seccept some of the
amendments which I am moving
and which are helpful to the em-
ployees,

I would press my amendmehts $o
the vote

it e ol (qoEr)
e wPRw, & o¥wele 4o 20 &
MR ¥ v o § 1 T T, e
W Yo 18 AP sdwRal & a2 ¥
Nl e & Pl & oix
Yarmdfew d% el & art ¥
g W § —<vy ot e iy
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ar wifgd | efeezy femr goeget
AFA L TR eI N @R
qTeY { AT A EY | TN AV
e feefaged & @O O
afese A= few #Y ot Awa feear
wifgd | fifeter it feay dic fiva-
fagram & sdafoar ®) oo ot ww
e@dr aft arr g Wy oY PR AR
It fad e widil, dfer oy o
a{Y =7 &% | YiAd I fad W€ ey
AT WX AR AT ¥ Ty ¥ T

Y qwed o wfer feafa o=
WA AT E | F AU ¥ HW R
Freaw ¥ 17 520 @ AfeT I A
g 7ft gy aar | R S g
frafe ged@ & w17 #37 Ty AN
&) oY w20 & e §foR,
IfF o ot wradfa Seeh ¥ wRr
¢ Fr feafe aaw oft & womi ags o)
t—aq tw i FY aE B Y AT e
1% a1g fenay Tor R W 1 °
WY AT & FAE0 qx wHefon w
feeay art arfgd s X9 @ A
ey arfs quTa [T w1 gqR wiiwe
fror a1
SHRI DINEN BHATTACHARYYA
My #first amendment is almost of the
same nature as that f Mr S M
Baner)ee's and others, viz , aJfter ‘em-
ployee’ ingert—

“whbetber he s working In a pn-

vate or public undertaking or esta-
blishment "

Further, T have asid that tor the
purpooe of thyy section, the word
phyee' shall also include every
emplbyde of the Cemtral ind Biate
Govarnmerts exd all pulilic eector ss-
ia This &
Why there he M
:ﬁm betéeen cde employde upd an-
ter wot wde by ﬂdlguﬁ a1
mommtdht.the Durgapur
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1 LA a
MR REFPUTY-GPEAKER You have
made that paint

SHR! DINEN BHATTACHARYYA:
Diirgspur Steel eftploVees will geot
but the persons whé ure ednnéited
with the Govermem undertaking
dtedétly, domg clerical work of otber
Jobs, will not get the bohus m the
same Durgspur area In Calgcutta the
Governmept Pres—both Centril and
State Government press workers are
not getting There are entwe £5y8-
teind in same sectlons %t—
taranjan Locomotive factnry
are not getting

MR DEPUTY SPEAKER You are
repeatmg what you said dunng the
general discussion

SBRI DINEN BHATTACHARYYA-
Again and again we have to repeat
For the last 15 years we hive been
repeating that thia should be ralgsed
to 10 per cent but thst has not been
done So, we wll have to repeat it
again and again that they should make

any discrimination between one em-
ployee and another

MR DEPUTY SPEAKER
have done that

You

SHRI DINEN BHATTACHAKRYYA *
Yes, Sir

MR DEPUTY-SPEAKER You have
repeated

SKEE] DINEN BEATTACHARYYA .
They ure makmg dwscnnmination and
that 1a why we are repéatthk

MR DEPUTY-SPEAKEHR Yol nite
done it

SHRI DINEN BHATTACHARYVA:
So, I come to my pomt. War the
Minister bnmt staded regarding the
gpa tuq bonus to be

q nol.
re had
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MR. DEPUTY-SPEAKER: Let nim
reply.

SHRI DINEN BHATTACBARYYA:
He has not yet done.

MR. DEPUTY-SPEAKEB- He will
reply

SHRI DINEN BHATTACHARYYA:
Then I will appeal o you to ask him
to at least reply to this point. Actuslly,
the real wages are going down. There-
fore, he must compensate i€ by raising
the quantum of the minimum bonus.

o wy forw (aiw) weTw AR)-
Ta, a=it @ X A g } e W
gard) Foft At € xAn § W ety
S guww &L | A0 Ty ¥ A v
Fafeat £, FE 87 g 3 afigg
faaresd, afer o s W 3 faw
dare 76 & @ wm ¥ v AN qEAE
sfare ¢, swimaw  nfeTwiy,
IR A T A FH YA 397, OF WS
qurey £ 1 & sy ¢ e mae an?
frft @7 ¥ Ot At W@ XSG g
ey Sz gro Aaw fgn  qgder
¥ wdw faft ot ¥ § o @t T
aryafre &x & § v cafog a0 gawy
ofe x4 7 qudisr § 24reW Ffy
o % & e gt ap At ax §
w1 (@fag SREr T AT R ¢ 7
I 7@ ¥ Fefaferrm fedar e2fmm.
Tz ¢ 1 wfaar o ares pugeT Wt
faza 7 oY, R dy A w i e
T T % 7 T & W @he
mmwvﬂaﬁh‘mh
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R & @I 3w A, aw-
¥, are W fafafimmm fesmy mangy

¥ (AT B W GroR KT | W e
ey g f v91 A¥T ww &) A § =
THROERE S om R
fr o o @t ATt &
% TY § 99 shnfedi S aEa A
Raqrim JlwT gud apm fess aran?
Ty @@ & afy wfes T TR ST
i&anmﬂtmwmwﬂﬁ
FoeTe A qu e | AW & e
el 6 agdr g ¥
Tw 2R A fgg farv § Y 39X nam
TR & w1 v v § sfaT 3w
977 &7 TSR ¥ & 9e g9 = ¥
TR 1, AT, e wiT frfafis
fadw CPTisw WY ¥ AN TTw W
R A0 FRAQT |

SHRI RAGHUNATHA REDDY:
Aa I bhave already stated thia ia a
very {imited measure tringng, 8.33
per cent as bonus in tlua year ag it
was done in the last yesr. That is
why I am not going into the various
points which have been rased, which
though relevant, are not immediately
woacarned with the Bill before the
House. After the Bonus Review Com-
mittee’s recommendaitona are avail-
able, the point raisaj by Shri Bhatta-
charyya about raising this {o ten per
cent and the point ramed by Shri
Madhu Liraaye about variots commet-
cial establistiments wiil be iodked into
and further agtion taken in the light
of their recommendations. As such,

I am not now In a Posifion 8o 6cceps
the amendments. .

MR DEPUTY-SREAKER: - Shall I
put them together?
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SAR] 8. M BANIZRJEE Please pai
No 8 meparataly.

MR DEPUTY-SPEAKER' All right
The question 1,

SHR! DINEN BHATTACHARYTEA-
It 10 the same ag Ne. 17, Wg cuy
take i1t up aimultapecusly

MR DEPUTY-SPRAKER In that
case no voting can take plece, becuuse
you canpot vote on a nwhbar of wm-
endmenty together You can vote only
on one emendmant

Now, I am puttmg amendment No
8 to the vote pf the House Ths ques-

tica 13

P"l 1, lme ’, —
after “employee” (neert—

"whether employed in public
undertaking, departmental
undertalmng or Central
Government™ (6)

The Lok Sabha dwuled

Divimon No 4] 1788 bre

AYES

Bapers, Shrn Hamendra Singh
Bantrjee, Shn 8 M
Bhagirath Bhanwar, Shri
Bhattacharyya, Sbn Difed
Bhaura, ShrlB B8
Chandrappen, Shn C K
Dandavets, Pret Madha
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Qaspayes, Shri AT Piban)

Ambesh, Shr,
Appalanaidy, Shn

Arad, S8hri Bhagwat Jha
Bapern, Bhnmati Mukw}
Batappa, Shri K
Benmatard, Shri D,
Bhagat, Shr1 B R

Bhargava, Bhr: Basheswer Natlhx

Bhatia, Shnn Reghunandan Lal
Brahmandand};, 8bn Swamj
Butta Smgb, Shri
Chakleshwar Smgh, Shri
Chandnlsa Presad, Shn
Chaturved;, Shrn1 Roban Lal
Chaven, Shri1 Yeshwantrao
Dags, Shrt M C

Daibir Smgh, Shri
Derbara Singh, Skn

Das, Shnn Anadi Charan
Das, Shri Dharmdhar
Dhamankar, Shn

Dwtveds, Shri Nagesbwer
Eogt, Shri Biren

Ganesh, Shn K R
Gangsdeb, Shri P
Gormngo, 8hn Girkshar
Gotkhinde, Bhr: Aanassheb .
Hansda, Shn Subedh
Han1 Kishore Singh, Shn
Isaque, Shrt A X M
Jafisy Edenet, Sty C K
Jha, Shri Chiranjfts
Kadum, shei J G.

Kaflag Dr

Kapur, Biwt et 80
Kavde, ghat B-R. 3~
Findgg Jal, 2050,
Komnkd, fbof b
Kottnrwe{ Bbri A. K,
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Eoya, hri C. H. Mabamad

Krishnen 8hri G. Y.

Kulkaral, Shri Raja

Kureel, Shri B. N

Kushok Bakuld, Shri

Lakksppa, 8hri K

Lakshminarayanan, Shri M. R.

Maharaj Singh, Shn

Mzlaviya, Shri K. D.

Mallikarjun, Shri

Mandsl, Shri Jsgdish Nerain

Maurys, Shri B. P.

Mirdha, Bbri Nathy Ram

Mishra, Shrj G. S.

Mishra, Shri Jagannath

Mswera, Bhn 8. N,

Mohammad Yusuf, Shri

Murthy, Shri B. S.

Nask, Bbrt H. V.

Negi, Shn Pratap Singh

Numbalkar, Shri

Oraon, Sbr1 Karthk

Pamul;, Shn Parippornanand

Pandey, §hn Dempdsr

Panigrah;, Shn Chintamani

Partap Singh, Shri

Pate], 8hri Netwaris]

Patil, Shri E. V, Vikhe

Patil, Shri Knshnarao

Patil, 8hui T. A,

Qureshi, Shri Mohd. Shefi

Raghu Ramaiah, Shri K.

Raideo Singh, Shri

Ramshekhar Prasad Stmgh, S

Ruo, Shri M. 8. Banjeevi

Rso, Shri P. Ankhieedu Pramda

Rao, Shri Pattabii Rama

Rathia, Shri Umead Singh

Ravl, 8hri Vagalar

Richhat{ys Dr, Qi Deg -

Bohaty), Shrimati Sushils
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Sumants, Gori 8. C.
Sankats Prase§, Dr.

Sarkar, Shri Sakti Kumar
Sevant, Shri Shankerrao
Shankaranand, Shri B.
tharcs, Sbri A. P.

Shenoy, Sbri P. R.

Siivnath Singh, Shri
Siagh, Shri Vishwanath Pratsp
Sinhs Shr Nawal Xishore
Tewari, Shii Ghanker

Tula Ram, Shri

Verma, Shri Sukbdeo Presed
Yadav, Shri Karan Singh
Yadavy, Shn R P.

MR. DEPUTY-SPEAKER: The
result®* of the divimon is© Ayea: 15,
Noes: 95

The motion was negatived.

MR. DEPUTY-SPEAXBR: Now I
shall put ali the rest of the amend-
ments to the vote

Amendments Nos 7 to 9, 12, 18, 17, 18,

20, 21, 27 ond 28 were put and nega-
tsved,

MR DepPUTY-SPEAKER: The
question ia:

“That Clause 2 stand part of the Bill".
The motion was adopted
Cisuse 2 was added t0 the 8Nl

Clamse 3— (Amendment of sechon 13)

MR. DEPUTY-SPEAKER: Are you

moving your smendment. Sbrl Ram-
sveler BAaerit

*The fullewing Mambur wed~ Pe- recorded “his vole:

Noos: Suri Mobidher gl den™ '
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EHRI RAMAVADAR SHASTREL. 1
beg to mowve

“Page 8, iime B--
after "1073" itperte—

"and m thy subseguent years”
(28)

MR DEPUTY-SFRARER 1
now .put the amepdmont o vele

shall

Amendment No 23 was put and nega-
tived

MR  DEPUTY-SPEAKER  The
question 1.

"“That Clause B stand part of the
Bill”

The motion was adopted

Clause 3 was added to the Bill

Clause 14— (Amendment of section 19)

SRl MADFU LIMAYE (Banxa)
T bey to move

“Page 2, hne 11,—
afrer ‘emplayee’ msert—

“including employees in sll
pubize undertakings and
commercial establishments asuch
as Rallways, Posts and Tele-
graphs, and Telephones, ¢ivflian
Defence esteblishmentg notwlth.
atanding whether departmen-
tally run or rum by autonomous
vorPorations riotwithstandlng
anythuig contaied 1n any of

+ the peovisions of thug Act” (10)

SHRI MADHU GIMAYE Idag to
move

“Page 3, Mne’18~ - -
after “1972" {ngtvie.

AUGUET B, 9%  Bonus (Amdt) B  $68

SHRI SEMANATAR EMASERE 1
beg to move:

Page 2, line 6,—
omu ‘percentage of the" (I5)

SHRI S M BANEKIEE. T beg to
move;

Page 2 lines'? and B,—

omit “or, as the cfae may be,
partly by remittsnce for crefiting
s Y8y provillent fund accomt and
partly in cafh” (163,

SHRI RAMAVATAR SHASTRI [
beg to move

Page 2, line 10,—after 1672’ insert-w
'and 1n the subsequent yeury' (28)

Page 2, bne 18—gfter ’'1077
tngert—and 1n the subemgarent years'
(26)

SHRI S M BANERJEE I beg to
move

Page 3, hne 1l,—gafter ‘employee
mnsert— i enployees of all
public urdertalangs, departmantally
run undertakings, Central Govern-
ment Banks Tdfé Insurance Corpo-
ration. Generil insurance, Teadung
and Non-Teaclung staff, Hespitals,
All Indie Radic Waorking and Non-
working Journalists, State Govern-
ments and Locs] bédus” (29)

DR LAEMINARAYAN FANDEYA
(Mandsaur) [ beg to move

Ti@eR Hne 1l ~for 'an mxpluyee’
substitute—"ail thase emplgyees
worlung n Rallways, Postsa and
Teligraphs, Telephones and Detfence
Industrima” '(33).

MR DEPUTY-SPBAKER Al
these amendmefits have bean moved
I shalletidw Ot thetm ¥ vote

SHRI B M BANERJEE. I would

“and everv N@bseltleA? . 9emr? -3qkotianesimt 'Ng, A8{%d bgiut to

wmsvf)l).

vote IPATRING -
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MR  DEFPUTY-SEREAKER: The

Question is:
"Page 2, line 7 and 8,

omit “or as the case may be, partly
by remittapce for cveditiog in Jes
provident fund Aecount epd Partly in
cash.”. (19).

Let the Lobby be elesred.

MR DEPUTY.SPEAKER:;
question 18-

Page 2, Uises 7 and &—

omit “or, as the case may be, partly
by remittance for creditiang in -his
provident fumd aceount and pagly i

cash” (18).
The Lok Sabha devided.

Division No 3] [17.45 hra.

AYES

Banera, Shri Hamendra Singh
Banerjcle, Shri S. M.
Bhaglrath Bhanwar, Shri
Bhattacharyya, Shri Dinen
Bhaura, Shd B. S.
Chandrappan, Shri C. K.
Dandavate, Prof. Madbu
Joshi, Shri Jegaonathrao
Koya, 8hri C. H, Mobamed
Limaye, Shri Madhu
Mavalankar, Shri P G.
Pandeys, Dr. Lax&:marai_u_
-Feddy, St DN
1'SeriDr. Ranen "
ShastBi.-WiE! BP WM~
Singh, Shri D. N,

Verma, Shrj.Bhaol.Ghafid,

The

DHADRA 7, M5 (JAKA) Bonws (4?,%1.)
i

NOgs
Ahmed, Shri ¥. A.
Ambesh, Shri
Appalanaidy, Shri
Amd, Shri Bhagwat Jba
Banerjl, Shrimati Mujy!
Basappa, Shri K.
Basumatari, Sk P.
Bhagat, Shri B. R.

Bhargava, Shri Basheshwar Nath

Bhatia, Shri Raghunacdan Lal
Brahmanandji, Shri Swv#mi
Buta Singh, Shri
Chakleshwar Singh, Shri
Chandrakar, Shri Chandulal
Chandrika Prasad, Bhri
Chaturved:, Shri Bohan Lal
Chhotey Lal Shri
Daga, Shri ». C.
Dalbir Singh, Shri
Darbara &Singh, Shrj
Des, Shr1 Anadl Charan
Das, Shri Dharnidhar
Dhamankar, Shrl
Dixit, Shri Jagdish Cheundra
Dwived:, Shr{ Nageshwag
Engti, Shri Biren
Gandhi, Shdmati Indirs
Ganesh, Shri K. R.
Gangadeb, Shri P.
Gavit, Shri T, H,
Gill, Shri Mohinder Smgh
Gomango, Skri Glridhar
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampa
Hansda,: Shti Subodh
Hari Kishore Slnlp,‘!lu‘i
Ishaque, Shri A. K M.

L}

Jafer Shariet, Shri C. K.
S e

37e
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Kadans, Sbri 3.°6;
Keilas, De. ‘.
Kapur, Shri Sat Pal
Kavade, Sbri B. R
Kedar Nath Siogh, Shrd
Kinder Lal, Shri
Kotoki, 8hri Lilmdba¥
Kotrashett], Shri A. K.

Krihnao, Shri G. Y,
Kulku_';;i, Shn F:IJO.
Kureel, Shzi B. N.
Kushok Bakula, Shri
Lakkapps, Shri K.

Lakshrmooerayanan, Shri M. R.

Laskar, Shzi Niber

Malaviys, Shri K D.
Mallikarjun, Shri
Mandal, Shri Jagdiah Nurain
Maurya, Shri B, P.
Mirdha, Shri Nathu Ram
Mishra, 8txi Q. S
Mishra, Shri Jagannath
Misra, Shri S, N.

Modi, Shri Shrikishan
Mohammad Yusuf, Shri
Murthy, 8hri R.,5.

Naik, Shri'®. V. . -
Negn, Bhri Pratap Bingh
Nimbelkar, Shrl

Oraon, Shyi Eartik

Painuli, 8hri Panpaxnanand
Pandey, St Qmomxlar, |
Panigrih Shri (Rdntamani ..
Puh“ 18hi

'NOGORT 2, 1118, Boma (Ahat) BE s

Patel, B! Mutwar laf:
Patil, Shri B. V. Vikhe
Patil, Shri Xrishnarso
Paill, 8ixi T, A,
Qureshl, Sbri Mohd Shal
Raghu Ramaiah Shri K,
Rajdeo Singh, Shri
Ram Dhan, Bhri
Ramshekhar Prasad Singh, Bhy{
Rao, Sbri M. S. Sanjeevi
Rao, Shri P. Ankineedu Fraieda
Rao, Shri Pattebhi Rama
Rathia, Shr1 Umed Singh
Ravi, Shrl Vayalar
Reddy, Shri X, Kodsnda Rami
Reddy, Shri M, Ram Gopal
Richhaniya, Dr. Govind Das
Rohatgi, Shrimat: Sushila
Roy, Shri Bishwanath
Saini, Shri Mulki Ra;
Samanta, Sbri 8. C
Sanketa Prasad, Dr.
Sarkar, Shri Sekti Kumar
Savant, Shri Shahkerrao
Shambhu Nath, Shri
Shankaranend, Shrt B,
Sharma, Shri A P
Shenoy, Shri P. R,
Siogh, Shri Vishwanath Pratep
Sinha, Shri Nawil Elshom °
Swaminathan,’Sut®R. V¥
Tewari, i Shankar '
Tula Ram, Shnj
Verma, Sbri Sukhdeo Praiad *
Yadav, Shri Rarih Stagh
Yada?, Buf R €.° ' ~ ¢

MR, DEPUTY-EFRAKER> 'nru»

aulif- of i 4 .
Noes: 395 e L

..?'%M"@w,.

-'nupnum Ml also il bl OB |

Noss: mimﬁ&"m ansi Wiyesd mrtneel —
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MR. DEPUTY -&PPARER: 1 wiyl
DoW put all the rest of the wmemd-
ments to vote.

Amendments Nos. 10,11,15, a5, 26, 29
and 35 were put and nagariced.

MR. DEPUTY-.EFRAKFR: The
qQuestion is:

m;‘mtcl.ua(ltudputdthc
Il..

The motion was adopted.

Clause 4 way odded to the Bill,

Clause 1, the Emacting Formulg and
the Title were added to the Bill.

SHRI RAGHUNATH REDDY. 1T
move;
"“That the Bil] be passed”.
MR, DEPUTY-SPEAKER: Motion
moved;

“That the Bil) be pammed”.

! e qreW - T A &
e & few o ¥ g R AT T §
& wamen g fe wowre Sty M e
WS, 8 % 1w ¥ Y 8, T ey sigey
wT Off § 1T 3w ¥ ot X w7 ey
) & ag e o § 9w
vfere T & SO € g 3R
TR wwg it 8 s T Moo Y
e fRT A ¥, ok § &, o gox
&Ko tt,ﬁhi{ﬁlﬁwﬁqﬂﬁ
§ a1 7w g & N wderd § T
e x fegr oz Wt e %y
A ot ®) vy W & W v
q‘t.mihirﬁmq’iq i vl
oW § wen g, P dr ¥ wongy, ovht
¥ ¢ O m fravee sy Ry

Wﬁ_‘ﬂ'ﬂﬂ"""ﬂt“‘*
wyy wra w § it IaeY dvg

T & oreey W ¥ e et wfigd | -
T¢ vver v e afwe € ooyl .

BEADRA 7, 1385 (BAKA)

Bonws (Amdt) 33z
Bill

W e gy dur dfrst & o o

TewTe ¥ gt oy O e Farar

i+

wft g% sAf avey X wg e
s aBR & N ¥ dw afy
e | oyt gv W B § afea
g & WO AW § 1 2w b
¥ aga doft § @ wavw 9 e | W
ey Wgam frvm T gne  gme
aréo #1To ¥ M ® FOW ¥ Awr
"t 492, grar wy dwz o Py @
T M B adt Iefre 9t fe 7 @y
e & | ara thwar  Wady
S X 27 awmy o ardw Y A
forg Pefres wedi o 1 Mo g gk o
Foray & &Y froram g€ oY o2 o -
#re g& f& 7 axg € T arer sfemy
wady drtww X o & o sl
N W v fwr o gs W evfry
¥qt w2 feav 1 & oy g § e e
# sl gF A wwl Q3 ar @
§ 1 Ter T e il w @ g
ww e Ty omE edrte
T A grr YA et A
Firdw % qagt Wam ) Free
Wt fF ¥ oF wai g
*T % 0% fr &1 shiw e
O A durly w37 | Sntww ¥ A
fraz "X § | g% & ngw s o e
A R & o AT AN § O aw
frw &t ag 4arh w3, ofe @ e
TET & | § agur § (6 ag oty @ o
o TR | ehfEt §
ST ewT wT 2 )

™ aeft Wi oo oy oy
t Px rarw o« ¥Q, Mer wramdt w
st T a1 e g e
roe 9t wiey oy wfed ot
R e B e %



375 , Over img Allowgnee |

(% GBZM.IH\'I
ik L L R R
% e €@ qear, R aes.
WY FoFTT aT Peft
SHR) RAGHUNATHA Y: Bir,
these are not new Doints t bave

been made just ndw. These painte
wete tatied 1n the &pln debsta. Thasa
pownts have bsen anawered and. as
1 sid, this 1s a very limited mesaure.
Thaiph thése points may be relevant
thgy are Quiaide the pcope of the
very hmited rpeasure that is .before
the House,

a nu{UTY.sPum\ The

it the
th: l'
Sakha |\ be
lnto u:mm eraﬁon
MR, DEPUTY-SPEAKER: The
questjon is:

‘““I'mat the PBill be passed™
The motion was adopted.

MR DEPUTY-SPRAKER: Now,
we have got seven minutes to go. Can
yoi: finish in seven minutes?

SHRI M. C. DAGA (Pah): How
<an it be finithed m seven minutes?
It has to be extended.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAJAH): It may be extended
by the time we last.

MR-DEFVTY-EPEAKER: Yes, we
take up_ the half-an-hour discussion
Mr Daga,

-
—

17. 53 hrs.
HALF-AN-HOUR DISCUBSION

QYSRTPME,  ALLOWANCR  PATD mw
vmmumn?mmnnnmum
orcmaammz:

¢ ,‘,%. %.fm

1873

i'!!. !inr

AUGUST 20, 1978  Paid in Min. & Deptts 376
o A

Govt. (HAK D)
WAPR IR F O M ¥

oo« & 197178 F-oTWR ¥
63.37 @ TET FETNIT 9,
D CPRE. ¥ e O
1872-73 #,%8.7%F 4% ¥ 90 29
avw Wy g 7€ ) TF gER vk WY
# @ wyor X w A dER
¥t ¥ 1969 ¥ 405 64 & FTW
1970 &% 488 43 qT@ TN 1971
% 614.63 AT wyqr WX 1972 F
711. 36 ATRETW YL TIRW
& =g 3 f7ar g |

QRIS CATSE & §ow H QA
whwg ¥ aglt RO 3 o €

‘““The total expenditure on OTA
mn all departments including the
cavilion edtabldhments of thé Min-
istry of Defence came to Rs. 4159
crores in 1971-733."

YRR X ag WY Feran & [ 1951
#1971 ax @zq e & fafww
faewY 1 q @z ag nay 1 (9 & A A
FeaafT wor &F waatew ot a3 78 |

1951 ¥ @l &x WA g
4800 w® ¥R ¢ 1 7T ¥ F qORIC A
1150 ®QE.EWr <qY 25 TEE,
ww afefrw <% wd wofeer, o T
hﬁmﬁmwho 6Tz §
e 7z thrm* & W
argeE W, am) ¥R A oK
QAT AR 7T, rem sk f5w 4,
Torn W Aortet a6y 50 bede W

Mg
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of Centval Govt. (N.AH. Dis.)

an t!i?wwf%ﬂum«
qafde ¥ & v &4 § o q
wfi fet v & 1wy 2B (e W B
JoT W} ¥ ¥k | TS w@mr

“TEe work th officés ghould be so
orgenised as ordfharily to ‘e
capablé of being done during the
normal office hou

Who will organise that work?

4 wtr fRq a<® QTINET FRT
7 wmrau W wa R fad oummr
teTs <ar var g ) ¥ wdrda X wgr
t e 29 adide § A% 15 H.
g g )

SHRI S. M. BANERJREE (Kanpur):
1 rise on % point of order. The re-
commendations of the Pav Commis-
slon are under study by the Govern-
ment and the Government employees
are meenng a groud of Muusterg to-
morrow at 12 o'clock and after that
the decision will be announced Mi-
Daga & taking advantage of the most
retrograde recamspendations of the
Pay Commission Report,

MR, DEPUTY.SPRAKER; What is
the point of order?

SHR 8§ M BANERIEE: When we
aige questioris on the floor of the
ouve, Finance Minjsber sdys that the
Governsperit ia still considering the
matter ard be dd not at sil commit
anything on bedilY of the Govern-
mbnt either tis why¥ dr that- way.
j ﬂh 14 HHat this matter

fhe dech:da on

the 4] Ps-

has&}d aguncﬂ f

HRDIPUTY—BPIAKER i think
we have to interrupt this business
for a little while. There is gn im-
portant- business. which inter-
m
:ﬂrumhts speaeh after

Over Wmeallow- BHADRA 7, 1895 ($AKA)
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Govee, of India and

Pok: (8%.)
Fortlgn HBnistér bas rhade his state-
thedt. ... .Chirerrizptions). There is

nb UotHe ot ardék tn that. Tt is Bs point
of viéWw, 1ot a point of order.

1€ hrit

STATEMENT RE. AGRREMENT

BETWEEN GOVERNMENTS OF

INDIA AND FAKISTAN SIGNED
ON THE 28TH AUGUST, 1873

THE MUINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH)-
As th¢ House 1a aware a Delegation
Ied by the Special Emussary of the

me Mmistér of India, Shri P X
fiai:m wisited Rawalpindi and Isla-
mabad and held discussions with the
Pakistan Delegation led by Mr. Aziz
Ahmad, Pakistan's Ministey of State
for Defence and Forelgnn Affairs.
from 24th to 81st July, 1973. During
the course of these talks questions
relating to sunultanecus iePatnation
of three categories of perzons men-
tioned in the Joint Indo-Bangladesh
Peclarstion of April 17, 1873, were
discussed n full detail. The Painstan
side scknowledged the fact that the
Joint Indo-Bangladesh Declaration,
which had separated political con-
sidetations from the humanlitanan
fssties, was a step forward and paved
the way for an early resolution of
these jasues. Some progress was
mide 1n defilning these issues and it
was agréed between the two Delega-
tions that a paint had been reached
where further consideration by both
sides was nece22ary. In tursuance of
this decision, the discussions wefe
resumed ot New Delhi from 18th
kugust. 1978 and continued till fhe

guit, 1078 Théee diuskions
loo lﬂlce with the full knowledie
b¢ and fh consuHdéion with the
Bangladesh Government.

Asz a result of Thése talle, an agree-

mt wn xqu:ﬁuy, the 3Bth
befween

t hv

qn ble of ou.'ll. a copy of



379 Agresment’ betyeen

Lsm’ G¥w2o Singh]

Tha Agresment provides for the
resqlution of the humaniterian pro-
blema resulting from the canflict of
1971, The Agreement envismges the
simultaneous repétrintion of all Pak-
istani prisoners of war (except 105),
the repatriation to Bangladesh of all
Bangalees in Pekistan and initially a
substantial number of Pakistanis now
in Bangladesh 1o Psakistan, The
time-achedule for the completion of
repatriation of these three cate-

gories of persons will be worked out -

by India i1n consultation with Bangla-
desh and Pekistan as the case may be.
It is further sgreed that the Prume
Minister of Bangladesh and Pakis-
tan or their deslgnated representa-
tives will thereafter meet to decide
what additional number of Pakistanis
in Bangladesh may be permitted to
return to Pakistan. Bangladesh has
made it clear that it will participate
jn such a meeting only on the basis
of soverelgn equality.

The immediate implementation of
the msolution of these humanitarian
problems is without prejudice to the
respective positions of the parties
concerned relating to the case of 185
prisoners of war. In the meantime
these 105 prilsonery of war shall re-
main in India and no trials shall take
place during the entire period of re-

atriatton. It is further agreed that

angladesh, India and Pekistan in a
tripartite meeting will arrive at a
wettlement of the question of these 195
prisoners of war.

In arriving at this Agreement all
three countries, Bangladesh. Mndia
and Pakistan, made constructive con-
tributions, It is our ewnest hope
that this AgTeemneat shall be ome
more step towards the goal of
establishing durshle peace in the
wub.continent.

AGREEMENT

The Special Reprezantative of the
Prime Minjstexr ¢f fndis, Shri P. N,
.Hakaar and thé¢ Pakisten Minister of
‘State for Defence an@Toreign Affatre,

" AUGUAT 29, 197

Govts. of India
ond Pok. (8t)

i Exeliegcy Mp Qs Ahmed,
held talks in Rawalpindl #ram July
24 to July 81, 1978 and tn New Delhi
from August 18 to -August 28, 1673.
Shri P. N. Hakie* was nsshted by
Foreign Sacretery, Shri Eewal 8ingh,
Secretary to the Prime Minister,
Shrl P. N. Dhar Joint Secretariss 1n
the Ministry of External Affairs,
Shri K, P. 8. Menon, Shri A 8. Chib
and Dr, S. P. Jageta, and Deputy
Becretéries, Shrl K. N. Balghi and
Shri Naresh Dayal The Leader of
the Pakistani Delegation was assisted
by the Foreign Secrciary, Mr. Agha
Shahi, Director General in the Min-
istry of Forelgn Affairs, Mr Abdul
Sattar and Directors, Mr. Abdul
Waheed and Mr. Khalid Saleem
These talks were held in the context
of solving the humanitarian problems
set out in the Joint Indo-Bangladesh
Declaration of April 17, 1973.

380

2. During the course of the talks
both at Rawalpindi and at New
Delhi, which were marked by mutual
understanding the delegations of
India and Pakistan reviewed the pro-
gress g0 far made in the implementa-
tion of the Simla Agreement since
they met Jast in New Delhi in
August 1872. The Speclal RePresen-
tatives reaffirmed the resolve of their
respective Guverrunents expressed in
the Simla Agreement that "the two
countries put an end to the coafiict
and confrontation that have hitherto
marred their relations and work for
the promotion of a friemdly and har-
monious relstbnship and the estab-
lishment of durabla peace in the sub-
continent” In this cunmmction the
Special RepresaMatives were con-
fident that the repetriation of priso-
nars of wer and nationals of Bangla-
desh and Pakistas will generate an
stmosphere of recancillation and thus
contribute to the bullding of a
structure of durshle peace in the sub-
conatinent.

S,Mmdmh;!ﬂ'thahmni-
tarian probléimy reswiting from- the
conflict of 1971 and-thei’ enabling tie
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vast eajority of human beings re-
ferréd in the Joint Indo-Bangladesh
Declitatian td go t0 their rempective
countrfes, India and Pakistan have
reathed the following agreement:

() The immediate 1mplamenta-
tion of the solution of these
humanitarian problema is
without prejudice to the res-
pective positions of the
paities concerned relating to
the case of 195 priscners of
war referred to in clauses
(vi) and (vii) of this para-

graph;

(ii) Subject to clause (1), re-
patristion of all Pakistani
prisoners of war and civilian
indernees will commence with
the utmoat dezxpatch as soon
as logistic wrrangemwenis are
completed and from a date
to be settled by mutual
agreemgnt;

(iii) Simultaneously, the repatri-
adion of all Bengalees m
Pakistan, and all Pakistanis
in Bangladesh referred to in
clause (v) below, to their
sespachive countries will
commence;

(fv) In the mater of repatria-
tion of all categories of per-
sons the principle of sunulta-
neity will be obeerved throu-
ghout as far as possible;

(v) Without prejudice to the res-
pective positions of Banglm-
desb and Pakistan on the
question of non-Bengalees
who are stated %0 have “opt-
ed for repatriation to
Pakistan"”, the Government
of Pakistan guideg by cons-
derations of humanity
agrees, initially, to receive a
&pbwtentia] number of such

v -mon-Bengnises from Bangle-
desh. Kt is futder agrend

" and Pak. (§t)

tbat the Prime Mimus-
ters of Bangladesh and Pakis-
tan or their designated repre-
sentatives  will thereafter
meet to decide what addi-
tional pumber of persons wbo
may Wwish to migrate to Pa-
kistan may be Permitted to
do 50. Bangladesh bas made
It cledar that it will participate
in auch a meeting only on
the basis of sovereign equa-
lity;

(vi) Bongladesh agrees that no

trials of the 185 prisoners of
war ahall take place during
the entire period of repatna-
tion and that pending the
settlement envisaged mn
clause (vii) below these
priraners of war shall remain
in India;

(vil) On completion of repatria-

tion of Pakistanl prisoners of
war and clviian internees in
India, Bangalees in Pakis-
tan snd Pakistanis in Banglh-
desh referred to In clause
(v) above, or earler it they so
agree, Bangladesh, India and
Pakistan will discuss and set-
tle the Questiou of 195 priso-
ners of war. Bangladesh has
made it clear that it can
participate in such a meeting
only on the basit of sovere-
ign equalily,

The Special Representatives gre

confident that the completion

-of repatriation provided for

in tbis Axreerpent would make
a signal contributiom to the
promotion of reconciliation in
the subcontinent and create
an atmospbere favoursble to
a conmstructive outeome of the
meeting of the three coun-
tries;

(vil{) The time schedule for the

completion of repatriation of
the Pakistani oriscoers of
war and ewillan internees
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from India, the sSangalees
from Pakistan, and the
Pakistanis referred to in
clause (v) sbeve from Bang-
ladesb, will be worked out
by India jn conculfstion with
Basgladesh and Pakistan, as
tbe case my be. The Govern-
ment of India will make the
logistic arrangements for
the Pakitani Prisoners of
war and civillan anternmees
who are to be repatriated to
Pakistan. The Goverrament
of Pakistan will make Ilogis-
tic arrangenvents within  its
territory upto agreed points
of exit for the repatriation
of Bangladesh nationals to
Bengladesh. The Govein-
ment of Bangladesh will
make necéssary arramgements
for the transport of these
persons from muh agreed
points of exit to Bangladesh.
The Gevernment ¢! Bengla-
desh will make logstic ar-
rangements within its terrn-
fory up to agreed pointa of
exit for the movement of the
Pakistanis referred to in
clauvse (v) above who will
go to Pakistan. The Govern-
ment of Pakistan will make
necénsary arrangerments for
the transport of these per-
sons from such agreed points
of exit to Palustan. In
making logistic arrangements
the Governthénts cengerned
may seek the esaistance of
inter-national huwmanitarian
organiiations and others;

Sd/- (P. N, Haksar)

:Spel'.'.ill Reprerentative of .the Prime
Minister of India.

" AUGUST 59, 1978

- ond fuk (g)
(=) Por the pucpare &, fpellitating
the . Provideg fer
ia this w’ﬁ? re-
of tha Swin
ederal Government and
any international huma-

nitarlan ¢rganiaatlon ertrus-
“ted with this tdsk ¢all have
unrestricte®@ uccery et all
times to Jees 1n
Pdlitan and to 'Pakistanis
in Bangladesh referred to
in clsuse (v} #hove. The
Government of Bangladesh
and the Governhment of
Pakistan will provide all as-
sistance and facilities to such
representativas in  this
regard incloding  facilities
for adequate publietty for
the bermfit of the persons
entitied to repatriatlon under
this Agreement;

4. The Government of India and
m sccordance with this Agree-
ment will be treated with
humanity and consideration.

4. The Government of India
the Government of Pakistan have
concurred in this Agreement The
Special Representative of the Prime
Miruster of India, having consulted
the Government of Bangladesh, has
also conveyed the concurrence of
Bangladesh Government in this
Agreement.

and

DONE in New Delhi on August 28,
1973 1n three originals, all of which
are equally authentic.

8d/-; (Atiz Atumad)

Minigiar of Stute for Defemce and
Torelgn Adsire, Qevemment of
Pakist$n,
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MR. DEPUTY-SPEAKER: Coples
the Agrvement have been placed

of
in the publications counter and Mem-
bees may coliect thelr coples from

SHR! SAMAR GUHA (Contai):
Tomorrow or thereafter it should be
diseumsed, ,

SHRI ATAL BIHARI VAJPAYEE

HALF-AN-HOUR DISCUBSION-~Conid,
OVERTIME ALLOWANCE PATD IN VARIOUS
Mimsrairs Axp Derantaents or CER-
TRAL GOVERNMENT-LTonid.
oft qw w T
“The Gowernment informed the
Nslional Commimion on Labour
in 1988 that there was a 18 to
20 per cent excem of staff engaged
in routine duties like typing and
despatch.”

1968 & of wamur s g ¥ fiw
o Esh el

up
18.0¢ crores, an increase of Y32,

SHR] § M. BANERJEE: What ¢
be quoting frem?

SNRI M. C. DAGA: The Pay Com-
wisgion Repoit,
18 L8, —14

of Cexntral Govt. (HAH Dis.)
BHRI 8 M. BANERJEE: Sir,
you allowing the Pay
Report to be disrussed in
House. ... (Interruptions).

off qw wx T ¢ & X 7% ey
ot fiferwr Y s 73. 2 shomr O
N WY W IO O # g W
FEETA X & A WY IT AW X T
R AR E? sowagd
fie ooy & o v vk I gl
nfi § ar w7 won off oy, ...

sHgwo gwo dwalt : ¥ mft v
g 7

o yw v oW AT, @ 8w
¥ waht oy ol 4% § &€ egw woff
... (weww),.. m frmrew
Fqfrare of wigh § wgd § T W
agifch ¥ 8 v amt w1 il vt
o W | Wyt wAu T O o
or T § wt € Wk § fir og ¥ W
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Over time Atlowcmce

“ ‘SHRI'S. ‘M. BANERJEE:" Sir, the
‘hon'. Member is referring only tothe
“Yame Pay Comnfission Report....
(Interruptions)” -

MR uEPUTY SPEAKER: He " is
makmg a;speech and you have a diffe-
:ant point of v:ew The Minister - is
there to reply “You nfay  mnot like
what Shri Daga says but there 1s no
point of order.

E i

%ﬁﬂaraw wwawg‘rsm
aﬁmma‘rmﬁﬁ%f’aa’iﬂw
FH TG FL LG A g2 727 &
g FH AGT T ¥

‘MR, ' DEPUTY-SPEAKER: = He
“should” “concludte now. -

.+ SHRI M. C. LDAGA The Pay Com-
m:sswn Reporf. says

“Many -of the wﬂ:nesses have
strongly -opposed .they very system
of overtime working.. In their view
the attraction of overtime has led
-30 work being deliberately delayed,
.and to the accumulation of heavy
‘arrears, - with consequent loss. of
-efficiency: On the other hand, some
other witnesses felt that the system
. 'had existed for a long time®and it
~would be very ‘diffieult : to.da away
“with 4tz ... They felt that the grant
of a mmpensatory off for overtime
work " was” not the-'ideal substitute
for a person obliged to stay on be-
- yond - the p,rescrlbed hours in the
pubhc interest.”

MR. DEPUTY-SPEAKER: You are

quoting too: much; . please ;- conelude
i:nOW,

' ‘SHRI M. C..DAGA: Even the em-

p]oyees have appeared before the pay .

; Commmsmn =t

MR.

- DEPUTY- SPEAKER Mr.

. ..Daga, you have taken more than 15

minutes now. “Please’ conclude.:
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"SHRI M. €. DAGA Every the,
there is interruption... s. ., -

L,

. .MR.,-DEPUTYTS_PEAKE_R:' What 5m
I to do? That is no excuse. -

.SHRI M. C. DAGA: What. are the

Even the . Mmzst.er has ad-
mitted—I quote:

“More than normal a=bsenteeism,
agltatmn approach

MR. DEPUTY SPEAKER YDJ go

on quoting from thls document and
that - decument:

.l

SHRI S. M. BANERJEE: On a point
of order, Sir.

SHRI SHIV NATH SINGH  (Jhun-
Jhunu): Why? The Minister is there
to “reply: - (Interruptions). If you have
got ‘a’ right to say, we have a!so,got
‘a nght to'say Wil 3

MR. DEPUTY-SPEAKE:E_{;; Mr. Daga,
you are quoting too qopiously._' :

SHRI M. C. DAGA: I -am-cnly
g_uotmg the answer’ of the Mlmster

' MR. DEPWTY SPEHKER T am
concerned with the time. You should
build your case within-the time given
to you. You go on makmg too Iong
quotations.” Hon #7 ame sty

]

_ SHRI M. C. DAGA I-Iow wm 1
-bullcl a. case'?

MR DEPUTY SPEAKER But there
isa tune-Iumt s

%ﬂ q9 9T IO Wm‘ o,
il mf‘qm “?}-?'r eraar% %——w zq




v

~

3. wA=ifAt #r o) T EgAT T

4.. a‘ﬁ: o ﬁrqﬁ 'r‘w ‘-'rcr a:qa'rf‘-:cr‘f
..f amgmm&aﬂqafwn e

-y

T F wrew s -ofafrd g fer @
&1 F Mav aEy uaey & famws
74t g wfw St ww A8 WA IR
faars g 1 St v m'ﬂ@r% Sl
wr¢ grafea 7df fear sran 2, =9 fad
9, q:rr{-gq 9 48 Etﬁ(t‘ AT Agh
2t & | O A A1 38 & 1 2 e
A F A F9 &, 37 Fawew oAwri
L AMaersT gaieg #1 fad ?

MR. DEPUTY-SPEAKER:  Shri

Diren Bhattacharyy.—.:.

SHRI S..M.. BANERJEE I EISE on
B pmnt Of order, Slr
i i FiF
ol =§z=r T T ¢ :‘r T BT
AT SHEdT © ATIAAT AT AT HT
a'lg%%-—'-—qqmrmw%?‘ ﬁ'Fmﬁ
tf’rf’srz:“laa'ar TH GAAT %ng?r g s

MR DEPUTY—SPEAKER ehri
Dinen Bhattacharyya. (Interruptions)

SHRI S./M’ BANERIBE? You are
working under the stooge of the em-
Ployers; .you ware. v»orkmg under _ the
dalal of employers.. (Intermptzoﬂs)
H‘e is domg datali... .

a“r faraara fag 1 Eeﬁ a't-rraﬁ
ﬂ%% S LR i

MR. DEPUTY-SPEAKER: Orvder
please.: I: have called Shri Dinen Bha-

tacharyya.
SHR] “DINEN BHATTACHARYYA

(Seranpore);. Sir,. arising out of the
reply to this question.... '

SHRIS M. BANERJEB -

« %#Not recorded. 5

' wmmm'n T (SARAY) Paiidl iim. Wi, & Mepttts. g

aff Cemttnadl Gantt. (GHART Diks))

* MR.. DEPUTY+SPEAKER~ ‘ This - will
not go on record.; ot {1 Bty

L.

SHEI DINEN: BHATTACHARYYA:

-Arising out:of this Question, I do.-not

know how Mr. Daga..
i MR/ ' DEPUTY-SPEAKER:: You
put’ a :question to,the Minister, not to
‘Mz.- Daga. No- speec:h ple'ase' only a
-qmstiem :-.r_--. §i el 5 jid jape o
WFAEL M55 i
"“SHRI" DINEN : BHATTACHARYYA
Arlsm goout of the-Question and ansmg
.'out of‘fthe "Spl ech rnade here. .

T i FEily ool

MR DEPUTY—SPEAKER You put
‘a questlon to the Minister. If you “iii-
volve }ourself 1n h cmss-ﬁre with Mr
Daga 4y am Mot allowmg

SHRI :DINEN BHATTACHARYYA
1 am. pytting. a, question” 1 ‘Ques-
tiop is-regarding the payment of 0vet‘.
t;m&allowancg to “tlie employees,
Now, after long three years,ltﬁe Pay
Commission_‘has come forward w;t:h
their findingg, in whlch tha?. aspg;:t has
also heen’ dealt with. Nobody ‘wants
that there should he overtime un-
necessarily, May I put a questlon to
ihe. Mmlsier whether he will make it
clear that there. are. schedu’led work-
ing. hours, .and. when .any, er_r;plqyee
he gets overtime allowance ' on’' t.he
basis of the prescribed, rules. I know,
in 'many- gevernment .offices, there is
discrimination in respect of payrnent
of overtime allowance, Here in' this
Lok ‘Sabha some- technical-staff,: those
wheo. are.:in the Press, get qvernme
after eight_hqurs, but there are some
staff who work ‘here’ 10 houfs’ ang 12
hours @nd do not .get overtime at. the
same time at which the techmcal staﬁ
get they get a mere plt’tance

MR. DEPUTY—SPEAKER May . I
say this that the Minister is not res-
ponsible for payment of overtime
allowance in respect of ‘the gtaff of

Lok Sabha. - ~. - v
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SHRI DINEN BHATTACHARYYA:
You bave appointed a Cammittes, ...

work. My question to the Minister is
whether it is ¢ that Government
paid overtime to him who

wte WirOEw qraldy (veec) :
TITETW TN, T weAr T Gy
*Mﬁﬂmi‘mwﬂﬁ&
VR Y o vl b
WY ¢ Wy Py oy § Y s e
¥ ot wfvwrd § 2 o o off wer
forar §, =0 & ¥ 3 o o o) .
& e aftforr e stk = §
o) I W werr Pvererr Wiy o

ww & frfoe ford ¥ wnt
et B we ¥ ot ¥ feay
e aved et W
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¥ irdwerds §, awrdy §, Wiwe queweriie
o § afer e cwwelie it
 forrdt € 1 gurdy o e & qw o™
g owry § wre oY Y e R T ek
witwafeat & wrw oo e §, fre
At w0t WE ww von
o -3t fmfy & ww w
frgfornt wift oft 2 ? WT O ¥
™ o fewre fem & 7

dur fs wr Ao e Ao
fie wfwrsrd 8 aw w1 frewy wow fix
w17 T wgeg & e sw s was for
aw zrer Ay wrewar, I fov e
70 0 T Wy T @
anft & 1

wfe 7§ sHrQ 0 fewr W) dge
X §, WeaT STy T g e
b qUR FuTtfoer ¥ g Y Wl
€ 5% 7T wwiTe Y ¥ 6 -
frat ¥ ft mw forw w® ) ofe o
aw w7 § fs wniwre g e
§ vy ot fawrt & v
str Qg o 0@ v g ok fag-
firera & art ¥ war feare @ ?

W gewet woniu (giar) : &
Sy oft ¥ Y e ot W o
ol arer we o  arod A wiee-
Tm e Wt fer §, fow B
®rdwy & Wi W far g
e %, we @, e v
wre wre i & wfew fier e o fear
t? wwenw wor Faifoy v &
ferg o7e ¥ qrw #w wr oy § Wi
e ¥ W soww v 2 ot e
sfdt &k o o v § v oY
o qerEd (@ ank o ¢
ot 3y v § it A e 7
2& off Wi WY ¥R so vk um ¥
mitThed mewwardy!?



grfadr aa gg g f& war A faar
ST ZaH 892 H ST AT 73T A% IAI
FW FISTHE H FIA & IqD (@7 w7
fear ST 2 a1 8 9 W ST Fymw FF
€ 8YE W FH I AT IAET T FRAAT
R SHY A=y gAT S ww grar g i fa
8 52 ¥ Fmra gt g arat & SwAr A
@ W v§d fag mw wen @7
T owas ¥ 7 feafy € 7

SHRI C. K. CHANDRAPPAN
(Tellicherry): There is a Dbig
campaign going in this country after
the Pay Commission’s report that
overtime should be completely abo-
lished. 8ir, this is an anti-working
class move which is launched by the
private sector and which is run by the
anti-working class elements and I
am very surprisedq to see that Mr.
Daga has fallen a victim to that...

SHRI M. C. DAGA: No, no. You
have not understood me. Those people
who do not work should not get,
Those people who work should get,

SHRI C. K. CHANDRAPPAN: I
am putting the question. While ans-
wering, I would like the Minister to
state certain things so that Mr. Dags
would not succeed in misleading the
country, He has said that several
crores of rupees have been spent by’
way of overtime allowance. Here is
an answer. I hope the Minister will
$ay as to what exactly was the am-
ount spent by way of overtime allow-
ances for the Ministries anq the De-
_partments in 1971-72 and whether it
1s correct that it was
lakhg of rupees. . _ . o

SHRI M. C. DACA: That I have
quoted.

.SHRI C. K. CHANDRAPPAN: You
might have. .

Another thing.
mission report hag

The Pa.y Com_.
come out very
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much against making overtime pay-
ment. They have serveral arugments
and I am not going into these argu-
ments because it is essential that when
you want the Government machinery
to run effectively, there must be peo-
ple to work overtime for the Govern-
ment. The Government should say
the Pay Commission have come out
with a report gaying that overtime
shoulq not be allowed but is it not a
fact that the very Pay Commission
has received from the Government
Rs. 87,000 as overtime payments? The
Commission itself has received Rs.
87,000 as overtime allowances. I would
like the Minister to correct me if I
am Wwrong.

Then, I would like to know the reac-
tion of the Government. Is it in a po-
sition to say what exactly will be the
attitude of the Government to this
recommendation of the Pay Commis-
sion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): This Debate has arisen
from a reply which I gave. The matter
is very simple, but certain exirane-
ous matters have been brought into
this_

MR. DEPUTY-SPEAKER: That is
my problem,

SHRI K. R GANESH: The problem
is this. This jssue concerns a very
large number of Government employ-
ees and workers. The hon. Member
will agree, I cannot take the position
as he has taken in matters of entitle-
ment of overtime and various other
things. Sir, I want to emphatically re-
cord my disagreement with him that
the Government employees are not
working and yet they are getting over.
time. This is not a fact. Any scheme,
whether of overtime or any other
thing, which is there, always has some
loophole or other and there is some
element of misuse and it is applicable
to many other schemes.
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SHRI M. . DAGA: It is frbm your
own answer. You have said that. Now
you .are denying your owd snawer.
You gave it then in writing,

W gew wn weaT ;TR
o, YT TR w1 wiwy Poed ¥ Foerer
gy o

SHRI K. R GANESH: The difficulty
18 this. Answers arg given. He takes
Hne aniwer here and one answer there
and tries 0 meke out a picture, Cer-

picture and I do not think that the
Government has stated that Central
Govefnment wmployees snd workers
dre not workixg. That la not the pome

tﬁn. "
Thefe iy & History abeut ovprtime
So fir ag the workers are cotwerned

in'Min. & Déptls 34"
Goot, (HAH Dis.)

First of all, it will -be secesmty to
undarstand as 40 whe ape o1} egtitled
hamg, 1T Sordes o b
L5

who aré drawing a sald¥y’of ‘Rs, 828
and above—the hom, . Membér Stri
Daga will also come %0 the tonchiision
«—thé overtime allowance if bramdly
Sven to the staff who are in the Yewer

amount has ggne. Ouj of Rs. 4153
crores as pvertime expenditure whuch
the Pay &:mmll!lm had jpdicated 13
their Report for 1971-72, the civilian
establishments of the Defence Miny-
try took th&utm 1851 crores. Fhich

ote pngeged fn Qrddance
factors in {He ,protuction

factors, |

Tl
%Egggﬁ
Ei 5

i
E
:
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SHRI M. C. DAGA: What are the
criteria for the payment of overtime?
This we want to understand,

SHRI K. R, GANESH: If the Mem-
ber is asking as to what is the cri-
tekrion for overtime, gne simple answer
is this. I do not know what he is ask.
ing. I shall give him both the answers,
Though he is asking on what basis the
overtime ig given, I say that it is on
the basis of eight hours work a day or
forty-eight hours work in a week.
That is laid down in the Factorles
Act. It is also laid down by the
Second Pay Commission. It has been
laid down in various other regulations
also. The Railwayg and P & T also
have got this laid down in their regu-
lations. If he wants to know how does
an employee work overtime, then,
there are very definite rules that the
Government has got. Only thg head
of the department or the very res-
ponsible officer hag to certify that an
employee is required, in public {nter-
est, to work overtime,

All the safeguards are there, It is
true 1hat the expenditure is very
Jarge. It is also true that we have to
spply our mind to some of these
things, But, Sir, certain concessions
have come to the employees; the
Indian workers have got that through
varioug channels. The Second Pay
Commission itself has given that to the
workers. Now, it is for the Govern-
ment to take all these fartors into
account when they come to the con-

clusion es far as the Third Pay Com-
mission’s recommendations are oon-
cerned,

There sre various other gquestions
which the Members have asked, 1
have given the break-up of the fiqure

also. I shall end by saying that the

MGTIPND —~M==1763 LS=nga12-T3==1010.
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economics that we

in our country, it may not be possible
to have such increase. That was why
it

malpratices are

concerned. As I have already indica-
ted as far as thg Third Pay Commis=
sion’s



